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RAJYA SABHA

Wednesday, the 16th September, 2020/25 Bhadra, 1942 (Saka)

The House met at nine of the clock,

MR. CHAIRMAN inthe Chair.
OATH ORAFFIRMATION
SHRIMATI MAUSAM NOOR (West Bengal)

MR. CHAIRMAN: My good wishes! Now, Papers to be laid on the Table.

PAPERSLAID ON THE TABLE
l. Report and Accounts (2017-18) of the CITCO, Chandigarh and related papers

Il.  Reportsand Accountsof different years of the Delhi Police Housing Cor poration
Limited, New Delhi and related papers

I1l.  Report and Accounts (2018-19) of the NHRC and related papers

THE MINISTER OF STATE IN THE MINISTRY OF EXTERNAL AFFAIRS; AND
THE MINISTER OF STATE IN THE MINISTRY OF PARLIAMENTARY AFFAIRS (SHRI
V. MURALEEDHARAN): Sir, on behalf of Shri G Kishan Reddy, | lay on the Table:-

A copy each (in English and Hindi) of the following papers, under sub-section
(1) (b) of Section 394 of the Companies Act, 2013:—

I. (@ Forty-fourth Annual Report and Accounts of the Chandigarh Industrial
and Tourism Development Corporation Limited (CITCO) Chandigarh,
for the year 2017-18, together with the Auditor's Report on the Accounts
and the comments of the Comptroller and Auditor General of India
thereon.

(b) Statement by Government accepting the above Report.
[Placein Library. See No. L.T. 2494/17/20]

I1.(1) (8 First Annual Report and Accounts of the Delhi Police Housing
Corporation Limited, New Delhi, for the year 2007-08, together with the
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Auditor's Report on the Accounts and the comments of the Comptroller
and Auditor General of India thereon.
[Placein Library. See No. L.T. 2491/17/20]

Second Annual Report and Accounts of the Delhi Police Housing
Corporation Limited, New Delhi, for the year 2008-09, together with the
Auditor's Report on the Accounts and the comments of the Comptroller
and Auditor General of India thereon.

Third Annual Report and Accounts of the Delhi Police Housing
Corporation Limited, New Delhi, for the year 2009-10, together with the
Auditor's Report on the Accounts and the comments of the Comptroller
and Auditor General of India thereon.

Fourth Annual Report and Accounts of the Delhi Police Housing
Corporation Limited, New Delhi, for the year 2010-11, together with the
Auditor's Report on the Accounts and the comments of the Comptroller
and Auditor General of India thereon.

Fifth Annual Report and Accounts of the Delhi Police Housing
Corporation Limited, New Delhi, for the year 2011-12, together with the
Auditor's Report on the Accounts and the comments of the Comptroller
and Auditor General of India thereon.

Sixth Annual Report and Accounts of the Delhi Police Housing
Corporation Limited, New Delhi, for the year 2012-13, together with the
Auditor's Report on the Accounts and the comments of the Comptroller
and Auditor General of India thereon.

Seventh Annual Report and Accounts of the Delhi Police Housing
Corporation Limited, New Delhi, for the year 2013-14, together with the
Auditor's Report on the Accounts and the comments of the Comptroller
and Auditor General of India thereon.

Eighth Annual Report and Accounts of the Delhi Police Housing
Corporation Limited, New Delhi, for the year 2014-15, together with the
Auditor's Report on the Accounts and the comments of the Comptroller
and Auditor General of India thereon.

[Placein Library. For (b) to (h) See No. L.T. 2492/17/20]

Ninth Annual Report and Accounts of the Delhi Police Housing
Corporation Limited, New Delhi, for the year 2015-16, together with the
Auditor's Report on the Accounts and the comments of the Comptroller
and Auditor General of India thereon.
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Tenth Annual Report and Accounts of the Delhi Police Housing
Corporation Limited, New Delhi, for the year 2016-17, together with the
Auditor's Report on the Accounts and the comments of the Comptroller
and Auditor General of India thereon.

Eleventh Annual Report and Accounts of the Delhi Police Housing
Corporation Limited, New Delhi, for the year 2017-18, together with the
Auditor's Report on the Accounts and the comments of the Comptroller
and Auditor General of India thereon.

Twelfth Annual Report and Accounts of the Delhi Police Housing
Corporation Limited, New Delhi, for the year 2018-19, together with the
Auditor's Report on the Accounts and the comments of the Comptroller
and Auditor General of India thereon.

Statements (in English and Hindi) giving reasons for the delay in laying the
papers mentioned at (1) above.

[Place in Library. For (i) to (I) and (2) See No. L.T. 2493/17/20]

A copy each (in English and Hindi) of the following papers.—

@

(b)

Annual Accounts of the National Human Rights Commission (NHRC),
New Delhi, for the year 2018-19, and the Audit Report thereon, under
sub-section (4) of Section 34 of the Protection of Human Rights Act,
1993,

Statement giving reasons for the delay in laying the papers mentioned
at (a) above. [Placein Library. See No. L.T. 2495/17/20]

Report (2017-18) of the NCSC, New Delhi and related papers

SHRI V. MURALEEDHARAN: Sir, on behalf of Shri Rattan Lal Kataria, | lay on

the Table:-

@

@

A copy each (in English and Hindi) of the following papers, under clause
(6) of article 338 of the Constitution:—

@

(b)

Annual Report of the National Commission for Scheduled Castes
(NCSC), New Delhi, for the year, 2017-18.

Explanatory Memorandum on the above Report.

Statement (in English and Hindi) giving reasons for the delay in laying the
papers mentioned at (1) above. [Placein Library. See No. L.T. 2715/17/20]
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Messages from [RAJYA SABHA] Lok Sabha

MESSAGESFROM LOK SABHA
Nomination of Member to Joint Committee on Offices of Profit

The Salary, Allowances and Pension of Member s of Parliament (Amendment)
Bill, 2020

The Essential Commodities (Amendment) Bill, 2020

SECRETARY-GENERAL: Sir, | have to report to the House the following messages

received from the Lok Sabha, signed by the Secretary-General of the Lok Sabha:-

0

"I am directed to inform you that Lok Sabha, at its sitting held on Tuesday, the
15th September, 2020, adopted the following motion:-

"That this House do recommend to Rajya Sabha that Ragjya Sabha do elect one
Member of Rajya Sabha, in accordance with the system of proportional
representation by means of the single transferable vote, to the Joint Committee
on Offices of Profit in the vacancy caused by the retirement of Dr. Keshava Rao
from Rajya Sabha and do communicate to this House the name of the Member
so selected by Rajya Sabha to the Joint Committee."

| am to request that the concurrence of Rajya Sabha in the said motion, and also
the name of the Member of Rajya Sabha appointed to the Joint Committee, may
be communicated to this House."

(I

"In accordance with the provisions of rule 96 of the Rules of Procedure and
Conduct of Businessin Lok Sabha, | am directed to enclose the Salary, Allowances
and Pension of Members of Parliament (Amendment) Bill, 2020, as passed by Lok
Sabha at its sitting held on the 15th September, 2020."

()

"In accordance with the provisions of rule 96 of the Rules of Procedure and
Conduct of Business in Lok Sabha, | am directed to enclose the Essentia
Commodities (Amendment) Bill, 2020, as passed by Lok Sabha at its sitting held
on the 15th September, 2020."

Sir, | lay a copy each of the Salary, Allowances and Pension of Members of

Parliament (Amendment) Bill, 2020 and the Essential Commodities (Amendment) Bill,
2020, on the Table.
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REPORTSOF THE COMMITTEE ON WEL FARE OF SCHEDULED

CASTESAND SCHEDULED TRIBES

AN IMHAR A7 (TSRAT): HEed, H S el SR g Sl &
BT et AMRT (2020-2021) & FEfaRad ufadest @ ve-ud ufa (@ERh qer e
#) |9 Ued WR YWl §-

(i)

(if)

(iii)

BRI HATTT A FafSd "dial sfear fafies iR s0ad! 9erge du-al d
S STferdl iR Srgferd STrotierl & oy sReror e b1 draaaT

forg o= wffa &1 gavn faae;

AR HAT (GRAAR 39T | FERa ARG daR e fafes @ faey
ded # WRGRI |amll, WEoe &9 & SuSAl 3R WM el #
FISTeRul, BRI BT ATSSHINT 3R AqaTHD PR & AgaTaR Ao
STl SR Sggferd Sl & fy sRerer YRRed &= & aXid 3R

S fovg w affy &1 ST ufdde: s

LT 3R YR HATG ¥ AT TR Rl $ (R ded § wRerl
Aamell, AHSG &3 F SUHAl AR WRE FeErE § Foieko, s sl
STITHINT AR WfqaTHD RIS & AgaTaR SgYod Sl 3R gy
SRl & oy SReEvr JHRRed &1 & a¥id IR Iurr favy w) A
BT AT gfere |

STATEMENT BY MINISTER

Satus of implementation of recommendations/ observations contained in the

Two Hundred and Twenty-Second Report of Department-related
Parliamentary Sanding Committee on Home Affairs

THE MINISTER OF STATE IN THE MINISTRY OF EXTERNAL AFFAIRS; AND
THE MINISTER OF STATE IN THE MINISTRY OF PARLIAMENTARY AFFAIRS (SHRI
V. MURALEEDHARAN): Sir, on behalf of my colleague, Shri G. Kishan Reddy, | lay a
statement regarding Status of implementation of recommendations/observations
contained in the Two Hundred and Twenty-second Report of the Department-related
Parliamentary Standing Committee on Home Affairs on 'The Management of Worsening
Traffic Situation in Delhi’, pertaining to the Ministry of Home Affairs.

LEAVE OFABSENCE

MR. CHAIRMAN: Hon. Members, | have to inform that | etters have been received
from the following Members for grant of Leave of Absence on medical grounds during
the current 252nd Session of the Rajya Sabha:

(1) Dr. Narendra Jadhav
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(2) shri Hishey Lachungpa

(3) Shri Manas Ranjan Bhunia

(4) Dr. Anbumani Ramadoss

(5) Shri Sushil Kumar Gupta

(6) Shri V. Lakshmikantha Rao

(7) Shri Oscar Fernandes

(8) sShri A. Navaneethakrishnan

(9) Shri P. Chidambaram

(10) Dr. Manmohan Singh

(12) shri Parimal Nathwani

(12) Dr. Mahendra Prasad

(13) shri K. G Kenye

(14) Dr. Banda Prakash

All Members except Dr. Narendra Jadhav, Dr. Banda Prakash and
Shri Navaneethakrishnan have sought Leave of Absence for the entire 252nd Session.
Dr. Jadhav has sought Leave of Absence from 15th September to 1st October, 2020;

Dr. Banda Prakash from 14th September to 26th September, 2020 and Shri A.
Navaneethakrishnan from 14th September to 24th September, 2020.

Do they have the permission of the House for remaining absent during the current
252nd Session of the Rajya Sabha?

(No Hon'ble Member dissented)

MR. CHAIRMAN: Permission to remain absent is granted.

MOTION FOR ELECTION TO THE RUBBER BOARD

THE MINISTER OF STATE IN THE MINISTRY OF COMMERCE AND INDUSTRY
(SHRI HARDEEP SINGH PURI): Sir, with your permission, | move—

"That in pursuance of clause (€) of sub-section (3) of Section (4) of the Rubber
Act, 1947 (24 of 1947) read with sub-rule (1) of Rule 4 of the Rubber Rules, 1955,
this House do proceed to elect, in such manner as the Chairman may direct, one
Member from amongst the Members of the House to be a member of the Rubber
Board."

The question was put and the motion was adopted.



Written Answers to [16 September, 2020] Unstarred Questions 7

WRITTEN ANSWERSTO UNSTARRED QUESTIONS
Impact of COVID-19 on civil aviation sector

321. SHRI PRABHAKAR REDDY VEMIREDDY: Will the Minister of CIVIL
AVIATION be pleased to state:

(@ theimpact of COVID-19 on the civil aviation sector particularly, Ail India;
(b) to what extent Vande Bharat helps Air India to earn some money;

(¢) thedetails of percentage of domestic air travel shrunk during COVID-19 and
to what extent it could go up since lifting of lockdown;

(d) whether there is any proposal before the Ministry for some package to
aviation sector;

(e) if so, the details thereof; and
() by when, international travel is going to be permitted?

THE MINISTER OF STATE OF THE MINISTRY OF CIVIL AVIATION
(SHRI HARDEEP SINGH PURI): () Based on the information received from the
stakeholders, the impact of COVID-19 on the civil aviation sector are as under:—

1  There have been regulatory restrictions on flight operations in domestic and
international sectors leading to severe curtailment in operations and sub-
optimal aircraft utilisation.

2 The domestic traffic has reduced from 5,85,30,038 during March-July 2019
to 1,20,84,952 during March-July 2020.

3. Theinternational traffic has reduced from 93,45.,469 during March-July in
2019 to 11,55,590 during March-July 2020.

4. The revenue of Indian carriers has reduced from INR 25,517 crore during
April-June 2019 to INR 3,651 crore during April-June 2020.

5. The revenue of airport operators has reduced from INR 5,745 crore during
April-June 2019 to INR 894 crore during April-June 2020.

6. Inrespect of Air India, the total revenue has reduced from INR 7,066 crore
during April-June 2019 to INR 1,531 crore during April-June 2020.
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7. The employment at airlines has reduced from 74,887 as on 31 Mar 2020 to
69,589 as on 31 Jul 2020.

8 The employment at airports has reduced from 67,760 as on 31 Mar 2020 to
64,514 as on 31 Jul 2020.

9. The employment at ground handling agencies has reduced from 37,720 as
on 31 Mar 2020 to 29,254 as on 31 Jul 2020.

10. The employment at cargo operators has reduced from 9,555 as on 31 Mar
2020 to 8,538 as on 31 Jul 2020.

(b) Therevenue earned by Air Indiaand Air India Express from " Vande Bharat
Mission" (VBM) flights upto 31 August 2020 are T 2,021 crores and ¥ 415 crores
respectively.

() The trend in domestic traffic is as follows.—

1  The domestic traffic has reduced from 5,85,30,038 during March-July 2019

to 1,20,84,952 during March-July 2020.

2 Domestic commercia flights were started from 25 May 2020 in a calibrated
manner with flights limited to 33% of the approved summer schedule of the
year 2020. This was gradually increased to 45% on 26 June 2020 and then
to 60% on 02 September 2020.

3. During the period 25 March 2020 to 31 August 2020, over 70,4 lakh passengers
have flown in over 77,547 scheduled domestic flights.

4. The number of departing flights per day have increased from 428 on 25 May
2020 to 1,233 on 6 September 2020.

5 Thenumber of departing passengers have increased from 30,550 on 25 May

2020 to 1,41,992 on 6 September 2020.

(d) and (e) All efforts have been made to reduce the impact of the pandemic on

the aviation sector. Some of the measures taken to support the aviation sector include

inter-alia:

1

Due to Covid-19 pandemic, domestic air services have been restarted in a
calibrated manner. Initially only one third (33%) of the summer schedule 2020
was alowed to be operated which was subsequently increased to 45% on
26 Jun 2020 and then to 60% on 02 Sep 2020.
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()

Operation of Regional Connectivity Scheme (RCS) - UDAN (Ude Desh Ka
Aam Nagrik) flights were allowed without the above-mentioned restrictions.

Exclusive air-links or Air Bubbles have been established with countries
which include Afghanistan, Bahrain, Canada, France, Germany, Qatar,
Maldives, UAE, UK and USA. These are temporary arrangements aimed at
restarting international passenger services while regular international flights
remain suspended due to COVID-19.

Promoted private investments in existing and new Airports through the PPP
route.

Regularly engaged with foreign aircraft lessors and financiers to ensure that
there were no premature withdrawals of leased aircraft from Indian carriers.

Adequate care taken to ensure that cargo terminals at al major airports were
operational, whenever required.

Under the Atmanirbhar Bharat Mission, GST on Maintenance, Repair and
Overhaul (MRO) has been reduced to 5% and contracting of work to Indian
MROs incentivized with zero-rated GST from 01 Apr 2020.

Encouraging Indian carriers to increase their share in international air cargo
traffic.

Route rationalisation in the Indian airspace in coordination with India Air
Force for efficient airspace management, shorter routes and reduced fuel
burn.

For internationa travel, exclusive air links or "Air Bubbles' have been

established with Afghanistan, Bahrain, Canada, France, Germany, Qatar, Maldive United
Arab Emirates (UAE), United Kingdom (UK) and The United States of America (USA).
These are temporary arrangements aimed at restarting passenger services while regular

flights remain suspended.

Vande Bharat Mission

32. SHRI PRABHAKAR REDDY VEMIREDDY: Will the Minister of CIVIL
AVIATION be pleased to state:

@

the details of Vande Bharat Mission undertaken by Air Indig;
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(b) the number of Indians Air India has been able to bring back under Vande
Bharat Mission and lift foreigners from India to their respective countries;

(©) the revenue that Air India has generated through this Mission;

(d) whether it is a fact that social distancing has not been followed in Vande
Bharat flights; and

(e if so, the reasons therefor?

THE MINISTER OF STATE OF THE MINISTRY OF CIVIL AVIATION
(SHRI HARDEEP SINGH PURI): (@) and (b) Vande Bharat Mission consists of special
repatriation flights operated by Indian carriers and chartered flights operated by both
Indian and foreign carriers. As on 31.08.2020, the total number of inbound and outbound
special repatriation flights undertaken by the Air India group was 4505. Out of atotal
of about 11 lakh Indian nationals repatriated till 31.08.2020, about 4 lakh passengers
were carried by Air India group into India. In addition, Air India group also carried
about 1.9 lakh outbound passengers (including foreigners) to foreign destinations from
India

() The revenue generated by Air India group from Vande Bharat flights upto
31.08.2020 is¥ 2556.60 crore.

(d) and (e) Air Indiag/Air India Express have followed all guidelines issued by
Government of Indiain all passenger service processes like Aarogya Setu check, body
temperature scanning, social distancing in check-in, boarding, de-boarding, baggage
delivery etc. Air India/Air India Express have also provided mask, visor and sanitizer
to all its passengers and PPE kit to middle seat passengers.

Air India plane crash at Kozhikode, Kerala

323. SHRI K.R. SURESH REDDY:
SHRI VAIKO:

Will the Minister of CIVIL AVIATION be pleased to state:

(@ the number of passengers and crew died and injured in the aircraft crash
involving Air India recently at Kozhikode;

(b) whether the flight data recorder and cockpit voice recorder were recovered
from the crash site, if so, the details thereof;

() whether any enquiry has been ordered, if so, the details thereof;
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(d) by what time, the enquiry report is expected; and

(@) whether any lesson learnt from the 2010 Mangalore crash, if so, the details
thereof?

THE MINISTER OF STATE OF THE MINISTRY OF CIVIL AVIATION
(SHRI HARDEEP SINGH PURI): (a) M/sAir India Express Ltd aircraft B-737 VT-AXH
was involved in an accident on 07.08.2020 at Kozhikode airport. Out of the total of 190
persons on board the aircraft, 21 persons (including the 2 pilots) succumbed to the
injuries sustained in the accident. As on 14.09.2020, there are five (5) persons who are
still receiving medical attention at hospitals.

(b) The Flight Data Recorder (FDR) and Cockpit Voice Recorder (CVR) have
been recovered from the crash site.

(c) and (d) The Director General, Aircraft Accident Investigation Bureau (AAIB)
under Rule 11 of the Aircraft (Investigation of Accidents and Incidents) Rules, 2017 has
appointed an Investigator-in-Charge assisted by other Investigators to inquire into the
circumstances of the Air India Express crash at Kozhikode Airport on 7th August, 2020
by order dated 13.08.2020 and submit the report to AAIB preferably within five months
from the date of order. The Investigator-in-Charge will determine the probable cause
and contributory factors leading to this accident.

(@) The salient steps taken by DGCA based on the outcome of the investigation
of 2010 Mangalore crash include:—

(i) Mandatory provision of RESA of dimension 240 meters by 90 meters and its
periodic maintenance.

(i) Emphasis on regular maintenance of the runway strip to prevent the soil
erosion.

(i) Mandatory friction testing at regular intervals.

(iv) Deployment of RIV (rapid intervention vehicle) at airports situated in difficult
terrain.

(v) Provision for Window of Circadian low while calculating the Flight duty
period has been introduced.

(vi) In order to manage flight crew fatigue, provision for the controlled rest in
seat during the flight with a flight duration of more than three hours has
been introduced.
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(vii) Instructions have been issued for the Pilot Monitoring to identify the subtle
incapacitation of the Pilot flying and procedure for taking over of the flight
controls.

(viii) For enhancing the operational safety, instructions have been issued for
encouraging crew to go-around if for any reason, the approach is unstablised
and same is non-punitive.

(iX) Instructions have been issued for all the airline operators to establish the
taill wind and cross wind limitations based on the aircraft manufacturer
guidance taking into consideration the runway surface conditions and weather
conditions.

Data on evacuation under Vande Bharat Mission

324. SHRI K.J. ALPHONS: Will the Minister of CIVIL AVIATION be pleased to
state:

(@ the number of persons who have been evacuated under Vande Bharat
Mission; and

(b) whether Government has any data regarding the number of persons still to
be evacuated and till when, the Vande Bharat flight to be continued?

THE MINISTER OF STATE OF THE MINISTRY OF CIVIL AVIATION
(SHRI HARDEEP SINGH PURI): (a) and (b) Vande Bharat Mission consists of special
repatriation flights operated by Indian carriers and chartered flights operated by both
Indian and foreign carriers. As per information provided by the Ministry of External
Affars (MEA), till 31.08.2020, more than 11 lakh Indians (excluding land border crossings)
have returned to India under the Vande Bharat Mission.

The number of persons awaiting repatriation is dynamic and the number of special
repatriation flights is planned accordingly. As India enters into Air Bubble arrangements
with different countries, the Vande Bharat Mission gets subsumed into this new
arrangement.

Funds sought by airline operators
325. SHRI DEREK O'BRIEN: Will the Minister of CIVIL AVIATION be pleased to

state:

(@ whether Government has assessed the losses accrued by the Civil Aviation
sector in the country due to the imposition of the lockdown leading to no flight
operations and the details thereof;
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(b)

whether airline operators have sought relief funds from Government and if

so, the details of incentives to be provided and if not, the details thereof; and

©

whether Government has assessed the possibility of airlines not being able

to continue operations due to sustained losses and the impact on the sector and the
details thereof?

THE MINISTER OF STATE OF THE MINISTRY OF CIVIL AVIATION
(SHRI HARDEEP SINGH PURI): (a) Based on the information received from the
stakeholders, the losses accrued by the major components of the civil aviation sector

are as under:—

1

10.

There have been regulatory restrictions on flight operations in domestic and
international sectors leading to severe curtailment in operations and sub-
optimal aircraft utilisation.

The domestic traffic has reduced from 5,85,30,038 during March-July 2019
to 1,20,84,952 during March-July 2020.

The international traffic has reduced from 93,45,469 during March-July in
2019 to 11,55,590 during March-July 2020.

The revenue of Indian carriers has reduced from INR 25,517 crore during
April-June 2019 to INR 3,651 crore during April-June 2020.

The revenue of airport operators has reduced from INR 5,745 crore during
April-June 2019 to INR 894 crore during April-June 2020.

In respect of Air India, the total revenue has reduced from INR 7,066 crore
during April-June 2019 to INR 1,531 crore during April-June 2020.

The employment at airlines has reduced from 74,887 as on 31 March 2020
to 69,589 as on 31 Jul 2020.

The employment at airports has reduced from 67,760 as on 31 March 2020
to 64,514 as on 31 Jul 2020.

The employment at ground handling agencies has reduced from 37,720 as
on 31 March 2020 to 29,254 as on 31 Jul 2020.

The employment at cargo operators has reduced from 9,555 as on 31 March
2020 to 8,538 as on 31 Jul 2020.
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(b) and (c) 1. Relief sought by the airline operators to mitigate the hardship faced
by them, inter-alia, are as under:—

@

(i)
(i)
(iv)

V)
(Vi)

(vii)

(viii)

0]

(i)

(i)

Aviation Turbine Fuel (ATF) to be brought under GST.
Excise duty on ATF to be reduced from 11% to 0%.
ATF price to be set every fortnight instead of on a monthly basis.

Government to facilitate an additional unsecured credit of 60 days of
consumption of ATF by the oil marketing companies.

Deferment of tax and other statutory dues for a period of six months.

Lending to ground handlers, airlines and MROs by banks and other Financial
Institutions to be treated as priority sector lending.

Government may facilitate negotiation with lessors in order to persuade
them to ease the lease terms.

An interest free line of credit to be set up for the aviation sector of at least
USD 1.5 hillion.

Banks and Financial Institutions may be asked to defer repayment of loans
to aviation industry by six months and should not be treated as Non
Performing Assets (NPA).

Leave Travel Concession (LTC) for Government and Public Sector Employees
to be permitted on private carriers.

Some of the measures taken to support the aviation sector are as under:—

Due to COVID-19 pandemic, domestic air services have been restarted in a
calibrated manner. Initially only one third (33%) of the summer schedule 2020
was allowed to be operated which was subsequently increased to 45% on
26 Jun 2020 and then to 60% on 02 Sep 2020.

Operation of Regional Connectivity Scheme (RCS) - UDAN (Ude Desh Ka
Aam Nagrik) flights were allowed without the above-mentioned restrictions.

Exclusive air-links or Air Bubbles have been established with countries
which include Afghanistan, Bahrain, Canada, France, Germany, Qatar,
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Maldives, UAE, UK and USA. These are temporary arrangements aimed at
restarting international passenger services while regular international flights
remain suspended due to COVID-19.

(iv) Promoted private investments in existing and new Airports through the PPP
route.

(v) Regularly engaged with foreign aircraft lessors and financiers to ensure that
there were no premature withdrawals of leased aircraft from Indian carriers.

(vi) Adequate care taken to ensure that cargo terminals at all major airports were
operational, whenever required.

(vii) Under the Atmanirbhar Bharat Mission, GST on Maintenance, Repair and
Overhaul (MRO) has been reduced to 5% and contracting of work to Indian
MROs incentivised with zero-rated GST from 01 Apr 2020.

(viii) Encouraging Indian carriers to increase their share in international air cargo
traffic.

(iX) Route rationalisation in the Indian airspace in coordination with Indian Air
Force for efficient airspace management, shorter routes and reduced fuel
burn.

Social distancing norms

326. SHRI DEREK O' BRIEN: Will the Minister of CIVIL AVIATION be pleased
to state:

(@ the details of socia distancing and other safety norms prescribed by
Government to airline operators;

(b) whether airlines have implemented social distancing norms inside aircraft
and the details thereof;

() whether complaints have been received that airlines have not followed
social distancing norms inside aircraft and the details and penalties imposed thereon;
and

(d) whether Government has capped operations for airlines and the details of
losses accrued by the airlines for the same and whether Government has also capped
the fares for passengers and the details thereof?
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THE MINISTER OF STATE OF THE MINISTRY OF CIVIL AVIATION
(SHRI HARDEEP SINGH PURI): (@) to (c) In order to prevent the spread of COVID-19,
Directorate General of Civil Aviation (DGCA) hasissued Circular dated 23.03.2020 titled
as 'Social distancing measures by airlines and airport operators and Order dated
31.05.2020 titled as 'Directions for protecting health of persons involved in air travel'
for airline operators, airports operators and ground handling agents. DGCA has not
received any non-compliance report on the part of airlines, so far.

(d) Ministry of Civil Aviation vide Order dated 21.05.2020 permitted
recommencement of domestic civil flight operations with effect from 25.05.2020 to a
limited extent of 1/3rd of their respective approved capacity of Summer Schedule, 2020.
Since then, Ministry has been reviewing periodically recommencement of domestic
operations, prevailing COVID-19 situation and passenger demand for air travel. Based
on the periodical review of operations, Ministry of Civil Aviation have enhanced
domestic air operations from 33% to 45% and thereafter to 60% of approved capacity
of Summer Schedule, 2020. On account of COVID-19, civil aviation sector including
airlines have been affected adversely. Keeping in view the interest of the passengers,
financial health of the aviation sector and present crisis of COVID-19, Ministry of Civil
Aviation, as a temporary measure, has specified the range of sector-wise air fares for
a specified period, presently applicable upto 24th November, 2020.

Induction of Dornier-228 aircrafts under UDAN scheme

327. SHRI SAMBHAJ CHHATRAPATI: Will the Minister of CIVIL AVIATION be
pleased to state:

(@ whether DGCA has issued modification document to Hindustan Aeronautics
Limited (HAL) for the operation of under UDAN scheme;

(b) if so, the special features of the modified version of Dornier-228 which
would make the aircraft worthy of operation;

() the number of Dornier-228 which are proposed to be inducted by the
Airlinesinitially; and
(d) whether HAL has built up the capabilities for production of Dornier-228

aircrafts as per the demands and whether the aircraft would be cost-competitive?

THE MINISTER OF STATE OF THE MINISTRY OF CIVIL AVIATION
(SHRI HARDEEP SINGH PURI): (a) Yes, Sir. The Directorate General of Civil Aviation
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(DGCA) on 3 February 2020 has conveyed its provisional approval for the modifications
on the Dornier-228-201 civil aircraft carried out by Hindustan Aeronautics Ltd (HAL)
for limiting the weight of the upgraded aircraft upto 5,700 kgs., rendering it certified for
air transport operations, including under the Regional Connectivity Scheme- 1 Ude
Desh kaAam Naagrik (RCS-UDAN)

(b) Dornier-228-201 is a 19-seater aircraft with short take-off and landing capability
and can be operated from short airfields and semi-paved runways. Besides being
equipped with fuel efficient engines and 5-bladed composite propellers whose
maintenance is cost effective, it is an all-weather aircraft with modern avionics and
navigation amenable for multi role operations, viz. passenger and cargo transportation,
VIP movement, ambulance services, para-drop and para-troop movements, etc.

() 02 Nos. of Dornier-228-201 have been issued the Certificate of Airworthiness
by DGCA, while another 07 Nos. are under production by HAL.

(d) HAL envisages production of 10-12 Nos. of Do-228-201 aircraft annually as
per their demand estimates. The production rate can be increased by them as per
demand requirements in order to harness economies of scale and enhance cost
competitiveness.

Registration of drones

328. SHRI SAMBHAJ CHHATRAPATI: Will the Minister of CIVIL AVIATION be
pleased to state:

(@ whether any restriction has been imposed on possession of un-manned civil
drones in the country;

(b) if so, the details thereof;

() whether the registration of drones is compulsory even for those which are
used for photography of ceremonia functions; and

(d) whether Government propose to impose any fee for the operation of drones,

THE MINISTER OF STATE OF THE MINISTRY OF CIVIL AVIATION
(SHRI HARDEEP SINGH PURI): (a) and (b) The possession and operation of Remotely
Piloted Aircraft Systems (RPAS), commonly known as drones, is regulated by the
Aircraft Rules, 1937 and Civil Aviation Requirements (CAR) Section 3, Series X, Part
1 issued by the Directorate General of Civil Aviation (DGCA).
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() Under the provisions of CAR Section 3, Series X, Part 1, all RPAS, except
nano category (all upweight up to 250 gm), intending to fly up to 50 feet (15 m) above
ground level in uncontrolled airspace/enclosed premises for commercial / recreational
/ R&D purposes, shall require a Unique Identification Number (UIN) from DGCA.

With a view to facilitate the identification of civil drones and drone operators an
opportunity for voluntary disclosure of such drones and drones operators has been
provided through the online Digital Sky Platform.

(d) Under the provisions of Rule 15A of the Aircraft Rules 1937, the details of
fee ire as under:—

1  For issue of UIN for RPAS, the fee shall be ¥ 1000 only.
2 For grant and renewal of permit to operate a RPAS:
() For grant of permit, the fee is ¥ 25,000 only
(i) For renewal of permit, the fee is¥ 10,000 only
Review of status of domestic operations

329. SHRI SUSHIL KUMAR GUPTA: Will the Minister of CIVIL AVIATION be
pleased to state:

(@ whether the Ministry has drawn any plan to review the current status of
scheduled domestic operations vis-a-vis passenger demands for air travel and bring
back to pre COVID-19 level; and

(b) if so, the details in this regard?

THE MINISTER OF STATE OF THE MINISTRY OF CIVIL AVIATION
(SHRI HARDEEP SINGH PURI): (@) and (b) Ministry of Civil Aviation vide Order dated
21.05.2020 permitted recommencement of domestic civil- flight operations with effect
from 25.05.2020 in a calibrated manner with adoption of public health measures. Initially,
the flights operations were allowed upto 33% of approved capacity of Summer Schedule,
2020 of airlines. Since then Ministry has been reviewing recommencement of domestic
operations periodically in view of prevailing COVID-19 situation and passenger demand
for air travel. Consequently, domestic air operations have been permitted to be enhanced
from 33% to 45% from 26th June, 2020 and later on to 60% of approved capacity of
Summer Schedule, 2020 with effect from 2nd September, 2020.
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COVID-19 test for international passengers

330. SHRI SUSHIL KUMAR GUPTA: Will the Minister of CIVIL AVIATION be
pleased to state:

@

whether it is a fact that international passengers who have to take a

connecting domestic flights after landing in India will be able to get themselves tested
for COVID-19 at the entry airports; and

(b)

if so, the details in this regard?

THE MINISTER OF STATE OF THE MINISTRY OF CIVIL AVIATION
(SHRI HARDEEP SINGH PURI): (a) and (b) To facilitate transfer of international
passengers, Ministry of Civil Aviation has allowed RT-PCR testing at the entry airport

on pilot basis. The salient features of the guidelines include the following:-

0

(i)

(i)

(iv)

V)

(Vi)

Airport Operator will create Sample Collection cum Waiting Lounge facility
for RT-PCR testing.

Waiting Lounge should be located away from the Operational area, should
follow all sanitization and socia distancing related guidelines issued by
Ministry of Health and Family Welfare, should have no unauthorized access,
should provide necessary amenities to the passengers like Wifi, F& B options,
washrooms etc. and should provide cashless options for making payments
with regard to testing and various amenities etc.

Airport Operator shall provide option to the passengers to either stay at the
Waiting Lounge awaiting the test results or to proceed to designated Hotel(s)

in order to isolate themselves till the test results are available.

Sample collection to be in strict compliance with the protocols established
by ICMR and NABL.

Passengers to do online booking of the RT-PCR test through respective
websites or other appropriate online platforms. A well-defined flow to be laid

down by airport operators for smooth conduct of testing at airports.

Passport of the passenger to be retained by the State authority at the

Sample Collection cum Waiting Lounge till the test results are available.
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(vii) If the test result is negative, passenger will be permitted to exit the Waiting
Lounge and proceed to the Departures to catch the connecting flight.
However, if the result is positive, the passenger will be processed in line
with applicable ICMR protocols by the State authorities.

(viii) No passenger should be able to make an unauthorized exit.
Privatisation of airports

331 SHRI SUSHIL KUMAR GUPTA: Will the Minister of CIVIL AVIATION be
pleased to state:

(@ whether it is a fact that Government has drawn an elaborate plan for
privatisation of airports; and

(b) if so, what are the details in this regard?

THE MINISTER OF STATE OF THE MINISTRY OF CIVIL AVIATION
(SHRI HARDEEP SINGH PURI): (a) and (b) The Union Cabinet in its meeting held on
8th November, 2018 accorded 'In Principle approval’ for leasing of six airports namely,
Ahmedabad, Jaipur, Lucknow, Guwahati, Thiruvananthapuram and Mangaluru for
Operations, Management and Development under Public Private Partnership (PPP).
Airports Authority of India (AAI) has completed the bidding process for al the six
airports and with the approval of the Union Cabinet, AAI has issued Letter of Award
in respect of Ahmedabad, Lucknow and Mangaluru airports on 15.07.2019 and in
respect of Jaipur, Thiruvananthapuram and Guwahati airports on 01.09.2020.

Further, AAIl Board has recommended six more airports viz. Trichy, Bhubaneswar,
Indore, Varanasi, Raipur and Amritsar for Operations, Management and Devel opment
through Public Private partnership mode.

Disinvestment of Air India

332. SHRI SUSHIL KUMAR GUPTA: Will the Minister of CIVIL AVIATION be
pleased to state:

(@ whether it is a fact that Government has decided to postpone disvestment
of Air India beyond the current Financial Year 2020-21 due to COVID-19; and

(b) if so, the details and the present status in this regard?
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THE MINISTER OF STATE OF THE MINISTRY OF CIVIL AVIATION
(SHRI HARDEEP SINGH PURI): (8) and (b) No, Sir. Thelast date for filing the Expression
of Interest (Eol) has been postponed to 30.10.2020. The Preliminary Information
Memorandum (PIM) for inviting Expression of Interest for sale of 100% equity share
capital of Air India Limited (AIL) including AIL's 100% shareholding in the Air India
Express Limited (AIXL) and 50% shareholding in Air India SATS Airport Services
Private Limited (AISATS) has been issued on 27.01.2020. Subsequent to issuing of PIM,
queries were received from the Interested Bidders. The clarification to the queries raised
by the Interested Bidders have been issued. However, in view of prevailing situation
arising out of COVID 19, last date for submission of EOIs has been extended to
30.10.2020. Similarly, the date by which intimation to the Qualified Interested Bidders
was to be given has been extended to 20.11.2020. Thereafter, the Qualified Interested
Bidders would be given time to submit their financial bids.

Expansion of airportsin Andhra Pradesh

333. SHRI T.G. VENKATESH: Will the Minister of CIVIL AVIATION be pleased
to state:

(@ whether Government has taken note that the air travel has considerably
increased in the State of Andhra Pradesh going through the data in the last three years,

(b) if so, the details thereof;

() whether Government is taking up the expansion of the airports in the State
on priority; if so, the details thereof;

(d) thedetailsof the airports being expanded along with the funds allocated and
released so far; and

(e) the steps being taken by Government to speed up the expansion work?

THE MINISTER OF STATE OF THE MINISTRY OF CIVIL AVIATION
(SHRI HARDEEP SINGH PURI): (a) and (b) Yes, Sir. The air passenger traffic, both
international as well as domestic, in Andhra Pradesh has increased 25% (approx.) from
the year 2017-18 to 2019-20.

(c) and (d) Expansion of airports is a continuous process. Airports Authority of
India (AAI) has undertaken expansion works at Kadapa, Tirupati, Visakhapatnam and



22  \Written Answers to [RAJYA SABHA] Unstarred Questions

Vijayawada airports in the State of Andhra Pradesh on priority. Details, of the funds
alocated and released so far for the above airport projects are given in the Statement
(See below).

() Considering the traffic growth, AAI regularly monitors and initiates
development proposals for augmentation of operational efficiency of airports by
upgrading/expanding city side and air side infrastructure.

Statement
Amount T in crore
Sl. No. Airport Work Undertaken Sanctioned  Expenditure
Amount (Upto
(Administrative 31.08.2020)
Approva &
Expenditure
Sanction)
1 Kadapa Extension & strengthening of 94.44 45.85
Runway, Taxiway and apron
alongwith construction of isolation
bay and other works
2 Tirupati Extension & strengthening of 177 55.62
Runway including other associated
works
3 Visakhapatnam Linear expansion of terminal 54 34.45
building
4. Vijayawada Construction of new terminal 6118 0

building including apron, ATC
tower and associated works

Enquiry Committee on Air India Expresscrash

334. SHRI M.V. SHREYAMS KUMAR: Will the Minister of CIVIL AVIATION be
pleased to state:

(@ the findings of the enquiry conducted on the Air India Express crash at
Calicut Airport on 7th August, 2020;

(b) whether the enquiry suggested the extension of the runway and instrument
landing system improvement; and
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(¢) if so, the steps taken by the Airports Authority of India (AAI) to comply
with the suggestions put forward by the enquiry committee?

THE MINISTER OF STATE OF THE MINISTRY OF CIVIL AVIATION (SHRI
HARDEEP SINGH PURI): (a) The Director General, Aircraft Accident Investigation
Bureau (AAIB) under Rule 11 of the Aircraft (Investigation of Accidents and Incidents)
Rules, 2017 has appointed an Investigator-in-Charge assisted by other Investigators to
inquire into the circumstances of the Air India Express crash at Kozhikode Airport on
7th August, 2020 by order dated 13.08.2020 and to submit the report to AAIB preferably
within five months from the date of order. The Investigator-in-Charge will determine the
probable cause and contributory factors leading to this accident.

(b) and (c) Do not arise in view of reply to question (a) above.
Construction of new airports

335. SHRI RIPUN BORA: Will the Minister of CIVIL AVIATION be pleased to
state:

(@ whether Government has prepared any plan to construct some new domestic
airports across the country;

(b) if so, the details thereof including the amount earmarked therefor and the
steps being taken/proposed to be taken thereon for the early starting of those airports,
State-wise details thereof;

(¢) the details of the airports which are proposed to be expanded, renovated
and upgraded to the international standard across the country along with the present
status thereof; and

(d) the detail plan of privatisation of Government assets including Air India
thereto?

THE MINISTER OF STATE OF THE MINISTRY OF CIVIL AVIATION
(SHRI HARDEEP SINGH PURI): (a) and (b) The Government has granted 'in principle
approval for setting up of domestic Greenfield airports at various locations across the
country. The State-wise details and present status of these proposed airport projects
alongwith the project cost is given at a Statement-l (See below).

() Upgradation and development of infrastructure facilities at the airportsis a
continuous process and is undertaken on the operational requirements for safety of
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aircraft operation and demand from airlines, depending upon availability of land and
viability, as well as other facilities with reference to intended aircraft operations. AAI
has embarked upon a CAPEX plan of ¥ 25000 Crorein next five years for development/
upgradation/modernization of various airports in the country to meet the requirement
of Air Traffic which includes expansion / modification of existing terminal, new terminals,
expansion / strengthening of existing runways, aprons, ANS works like control
tower, technical block etc. Details of major projects are given at Statement-11
(See below).

(d) The Union Cabinet in its meeting held on 8th November, 2018 accorded 'In
Principle approval' for leasing of six airports namely, Ahmedabad, Jaipur, Lucknow,
Guwahati, Thiruvananthapuram and Mangaluru for Operations, Management and
Development under PPP. Airports Authority of India (AAI) has completed the bidding
process wherein M/s Adani Enterprises Limited (AEL) quoted the highest financial bid
for al the six arports.

Accordingly, with the approval of the Union Cabinet, AAIl has issued Letter of
Award to M/s AEL on 15.07.2019 in respect of Ahmedabad, Lucknow and Mangaluru
airports and on 01.09.2020 in respect of Jaipur, Thiruvananthapuram and Guwahati
airports. The Concession Agreements for Ahmedabad, L ucknow and Mangaluru airports
have been signed between AAI and M/s AEL on 14.02.2020.

Further, the Cabinet Committee on Economic Affairs (CCEA) in its Meeting held
on 27th October, 2016 had given in-principle approval for Strategic Disinvestment of
Central Public Sector Enterprises (CPSESs) including Pawan Hans Limited (PHL).

In addition, Government has initiated for disinvestment of Air IndiaLimited (AIL).
The Preliminary Information Memorandum (PIM) for inviting Expression of Interest
(EQI) for sale of 100% equity share capital of AIL including AIL's 100% shareholding
inthe Air India Express Limited (AlIXL) and 50% shareholding in Air India SATS Airport
Services Private Limited (AISATS) has been issued on 27.01.2020. So far, eight corrigenda
have been issued in connection with the PIM issued on 27.01.2020. The Expression of
Interest in response to PIM by any group or entity will be submitted to the Transaction
Advisor. The Government is committed to the disinvestment of Air India
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Domestic Greenfield Airports where 'In principle’ approval has been accorded by Government of India

SH Name of the Project/ Name of the Promoters Cost of Current Status
No. Date of Receipt Project )
of proposal
1 2 3 4 5
L Sindhudurg Airport, Maharashtra Industrial Development 450 crin ‘In principle approval accorded to
Maharashtra Corporation (MIDC) (State Govt. of Phase | Maharashtra Industrial Development
Maharashtra) Corporation (MIDC), a State Govt. of
Maharashtra entity for setting up of a
Greenfield domestic airport at Sindhudurg
in Maharashtra on 29th September, 2008.
Tria landing done in September 2018.
2 Bijapur Airport, Karnataka State Government of Karnataka 150 cr ‘In-principle' approval granted to

Government of Karnataka (GoK) for
setting up of domestic Greenfield airport
at Bijapur on 25th June, 2008. GoK is
developing the airport through its own

resources.
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Hassan Airport, Karnataka

Shivamoga Airport, Karnataka

DatiaAirport, Gwalior,
Madhya Pradesh

State Government of Karnataka

State Government of Karnataka

M/s Gwalior Agriculture Company
Limited

592.07 cr

38.91cr

200 cr

'In-principl€’ approval conveyed to Govt.
of Karnataka for establishment of a
Greenfield domestic airport at Hassan on
25th June. 2008. RITES have been
commissioned by the State Government
for Technical Consultancy services
including third party inspection during
construction.

‘In-principle’ approval accorded to
Government of Karnataka on 25th June,
2008. Government of Karnataka is
developing this airport as a "No Frill"
airport on PPP basis.

‘In principle' approval granted to M/s.
Gwalior Agriculture Company Limited on
11th December, 2008. After grant of 'In-
principle’ approval in 2008, there is
litigation issues involved regarding land
acquisition for the project. The matter is
sub-judice.
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Karaikal in Puducherry

Dagadarthi Mendal, Nellore
Dist., Andhra Pradesh

Oravakallu in Kurnool District,
Andhra Pradesh.

Karaikal Airport Private Limited.

Andhra Pradesh Airports Development
Corporation Limited

Andhra Pradesh Airports Development
Corporation Limited

50 cr

29311 cr

200.49¢cr

'In principle’ approval conveyed to M/s
Karaikal Airport Pvt. Ltd. for setting up
of Greenfield airport at Karaikal regionin
Puducherry on 24th February 2011. There
are legal issues involved regarding land.
Matter is sub-judice.

‘In principle' approval accorded for
setting up of Domestic Greenfield Airport
on 07.10.2016. The State Government had
awarded the project to M/s SCL Turbo
Consortium Ltd. on 22.09.2017. However,
the State Government has cancelled the
bid awarded to the selected bidder/
Concession Agreement is to be signed.

‘In principle’ approval granted to the
State Government of Andhra Pradesh for
setting up of Orvakallu Domestic
Greenfield Airport in Kurnool District,
Andhra Pradesh on 07.10.2016. The
airport terminal was inaugurated in
January 2019.
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9. Hollongi, Itanagar, Arunachal Airports Authority of India % 645 crore  'Site clearance' and 'in principle
Pradesh recommended  approval given for setting up of
by PIB plus  Domestic Greenfield Airport at
% 309.74 crore  Hollongi, Itanagar, Arunachal Pradesh
for land on 18.01.2019. Package-1- Development
activity to be  of operational area work awarded on
executed by  07.02.2020.
State
Government.

8¢

0] Slensuy UsT1 LW

[VHAVS VACYY]

suonsan® paJresun



Written Answers to [16 September, 2020] Unstarred Questions 29

Satement-11
Details of Major Works
1 Agataa

AAI hasinitiated work for construction of New Terminal Building to enhance the
annual passenger capacity from 1.3 MPPA to 3.0 MPPA at a cost of 3438 crore.
PDC Dec. 2 020.

2. Chennai:

(@ Modernization of Chennai Airport Phase-11 at Chennai Airport to enhance
the annual passenger capacity from 23.0 MPPA to 35.0 MPPA at cosf of
32467 crore. PDC Sept. 2022.

(b) Construction of 2 Nos. Rapid Exit Taxiways (RET) for the Main Runway
07/25 and Straightening of B-Taxiway as parallel Taxi Track suitable for
Code-E aircraft at cost of ¥98 crore. PDC March 2021.

() Construction of R Taxi track left out portion connecting runway 07/25 &
12/30, N Taxi track (balance portion) connecting runway 07/25 i/c. box
culvert at cost of ¥98.36 crore. PDC March 2021.

(d) Construction of Balance Portion of 2 Nos. Rapid Exit Taxiways (RET) for the
main runway 07/ 25 merging with B- taxi track (beyond Critical portion of
runway) and resurfacing between Taxiway-D and taxiway -M and associated
works at cost of ¥66.18 crore. PDC Dec. 2021.

3. Dehradun:

Construction of New Integrated Terminal Building at Dehradun Airport to enhance
the annual passenger capacity from 0.4 MPPA to 3.65 MPPA at cost of ¥ 457 crore.
PDC - Sept. 2021.

4. Guwahati:

Construction of a New Integrated Terminal Building to enhance the annua
passenger capacity from 3.5 MPPA to 12.0 MPPA at cost of ¥ 1232 crore. PDC
March 2022.

5 Lenx

Construction of Terminal Building to enhance the annual passenger capacity from
0.25 MPPA to 1.6 MPPA at cost of ¥ 480 crore, PDC - Dec. 2021.
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Lucknow:

(@ Construction of New Integrated Passenger Terminal Building at Lucknow
Airport to enhance the annual passenger capacity from 5.5 MPPA to 13.6
MPPA at cost of ¥ 1383 crore. PDC - March 2022.

(b) Construction of additional parking bays at cost of Rs 70.44 crore. PDC
March 2021.

Patna:

Construction of New Domestic Terminal Building & other allied structures (Ph-
I&I1) at Patna Airport to enhance the annual passenger capacity from 0.7 MPPA
to 8.0 MPPA at cost of ¥ 1217 crore, PDC- Oct 2022.

Port Blair:

Construction of New Integrated Terminal Building to enhance the annual passenger
capacity from 0.7 MPPA to 4.0 MPPA at cost of 3708 crore. PDC June 2021.

Pune:

Construction of New Integrated Terminal Building at Pune Airport to enhance the
annual passenger capacity from 7.0 MPPA to 16.0 MPPA at cost of % 475 crore
PDC - March 2022,

Tiruchirappalli:

Construction of New Integrated Passenger Terminal Building at Tiruchirappalli
Airport to enhance the annual passenger capacity from 1.5 MPPA to 7.5 MPPA
at cost of ¥ 951 crore, PDC - March 2022.

Mangalore:

(@ Expansion of NITB (Arrival side) Aerobridges at Mangalore Airport to
enhance the annual passenger capacity from 2.75 MPPA to 3.5 MPPA at cost
of ¥ 133 crore PDC March 2021.

(b) Extension of Parallel taxi track -1l at a cost of ¥ 121 crore PDC March 2021.
Surat:

Extension of Terminal Building to enhance the annual passenger capacity from
0.38 MPPA to 2.5 MPPA at cost of ¥ 353 crore PDC: Dec. 2021.

Visakhapatnam:

Linear expansion of terminal building at cost of ¥ 54 crore. PDC March 2021.
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14.

16.

17.

Goa

Limited expansion of Terminal Building to enhance the annual passenger capacity
from 7.65 MPPA to 9.65 MPPA at cost of ¥ 256 crore, PDC: April 2022.

Adampur CE:

Construction of New Civil Enclave with Terminal Building to enhance the annual
passenger capacity from 0.03 MPPA to 0.6 MPPA at cost of ¥ 105 crore PDC -
March 2021.

Bareilly CE:

Construction of New Civil Enclave with Terminal Building for the annua passenger
capacity of 0.25 MPPA at cost of % 42 crore, PDC Dec. 2020.

Darbhanga CE:

Development of Darbhanga Airport for RCS Operations for the annual passenger
capacity of 0.4 MPPA at cost of ¥ 79.00 crore Terminal Building completed in Nov.
2019, Runway Strengthening Work at cost of ¥ 73 crore. PDC - Dec 2020.

Kanpur CE:

Construction of New Civil Enclave with Terminal Building for annual passenger
capacity of 0.65 MPPA at cost of ¥ 169 crore, PDC: June 2021.

Jabalpur:

(@ Construction of New Terminal Building to enhance the annual passenger
capacity from 0.12 MPPA to 1.0 MPPA at cost of ¥ 412 crore PDC Dec. 2021.

(b) Extension of runway, construction of apron and link taxi track, isolation bay,
perimeter road etc. at a cost of ¥ 384 crore PDC Dec. 2021.

Kolhapur:

(@ Construction of New Domestic Terminal Building for the annual passenger
capacity of 0.5 MPPA at cost of ¥ 62 crore PDC June 2021.

(b) Extension of runway, construction of apron, link taxi track, isolation bay,
perimeter road, perimeter wall etc. at a cost of ¥160 crore PDC June. 2021.

Tuticorin:

Development of Tuticorin Airport extension of Runway with Blast Pad, RESA,
Taxiway, Apron, GSE Area, Isolation Bay and miscellaneous Works etc. at a cost
of ¥ 186 crore PDC March 2022.
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Kadapa:

Extension & Strengthening of Existing Runway, Taxiway and Apron along with
construction of Isolation Bay, Pavement against Blast Erosion, RESA and Perimeter
Road Grading of Strips etc. at Kadapa Airport for the Operation of Code-C Type
of Aircraft including electrical works at cost of 375 crore. PDC March 2021.

Vijayawada:

Construction of New Integrated Terminal Building to enhance the annual passenger
capacity from 1.8 MPPA to 5.1 MPPA at cost of % 611 crore, PDC - Sept. 2022.

Jammu:

Expansion of Runway at cost of 377 crore, PDC March 2021.

Tirupati:

Extn. & Strengthening of RWY including other misc. works at cost of 3177 crore.
PDC Dec. 2021.

Kolkata:

(@ Construction of ATC Tower/Technical Block at cost of ¥458 crore. PDC June
2021

(b) Airside Capacity Enhancement of NSCBI Airport, Kolkata. SH: Extension of
F-Taxi Track from proposed Bay No. C-13 to 19R & from 19R to 19.,
Construction of 03 nos. RET's, 04 nos. Apron, Shoulders and Box Culvert
at different locations of NSCBI Airport, Kolkata (Civil & Electrical Works)
at cost of ¥390 crore. PDC Oct. 2022.

Bhubaneswar:

(@ Construction of Parallel Taxi Track & Apron at cost of ¥138 crore. PDC
Dec.2020.

(b) Construction of New Control Tower and tech. block & allied works at cost
of ¥ 64 crore. PDC Sept. 2020.

() Construction of Link Building b/w T1 & T2 for Integrated operations using
passenger boarding bridge facility & expansion/renovation work of Terminal
T2 at cost of ¥ 87.21 crore. PDC March. 2021.

Vadodara:

Construction of ATC tower cum terminal block at cost of ¥58 crore. PDC Dec.2021.
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2.

3L

Indore:

Development of 15 nos. parking bays, paralel taxi track and other associated
works at cost of ¥ 63 crore. PDC March 2021.

Hyderabad:

Construction of Civil Aviation Research Organization Complex at Begumpet Airport,
Hyderabad, Phase-l at cost of ¥ 354 crore. PDC May 2022.

Amritsar:

Construction of additional parking bays at cost of ¥ 96 crore, PDC March 2021.
Jaipur:

Construction of additional parking bays at cost of ¥ 110 crore. PDC Dec. 2021.
Shimla

Restoration of basic strip at cost of ¥ 124 crore, PDC Dec 2021.

Ahmedabad:

Construction of Apron for Domestic & International Phase-l at cost of ¥63.63
crore, PDC Jan. 2021.

Works in Planning Stage

1

Bhubaneswar:

Construction of New Domestic Terminal (T3) Building at Biju Patnaik Airport,
Bhubaneswar to enhance the annual passenger capacity from 3 MPPA to 8.8
MPPA at cost of T 935 crore, Award of work Oct 2021, PDC: Oct 2024.

Indore:

(@ Construction of New Domestic Terminal Building to enhance the annual
passenger capacity from 4.0 MPPA to 9.65 MPPA at cost of % 588 crore, In
process (Airport listed in PPP).

(b) Construction of ATC tower & Fire Station at cost of ¥82 crore, Award Of
work: Feb 2021, PDC May 2022.

Varanasi:

Expansion of existing Terminal Building to enhance the annual passenger capacity
from 2.5 MPPA to 6.0 MPPA at cost of ¥ 948 crore, In process (Airport listed in
PPP).
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10.

Imphal:

Construction of New Termina Building including apron bays at cost of 3728
crore, Award of work: Nov. 2020, PDC March 2023.

Coimbatore:

Construction of New Domestic Departure Terminal Building and Associated works
to enhance the annual passenger capacity from 2 MPPA to 4 MPPA at cost of
¥ .146 crore, Award of work: March 2021, PDC: March 2023.

Jamnagar:

Extension of Terminal Building Construction of Hangar for AB-321, Aircraft and
Allied Works at cost of ¥68 crore, Award of work: March 2021, PDC Sept. 2022.
Srinagar:

Construction of New Integrated Terminal Building to enhance the annual passenger
capacity from 3.0 MPPA to 5.2 MPPA at cost of ¥ 495 crore, Award of work May
- 2021, PDC - May 2025.

Agra

Development of new Civil Enclave for the annual passenger capacity for 2.0
MPPA at a cost of ¥398 crore, Award of work - On hold (Pending clearance of
MOEF), Period of completion - 20 Months.

Bihta CE:

Development of Joint Use Civil Enclave for AAI & IAF at Bihta, for the .annual
passenger capacity of 5.0 MPPA at a cost of ¥ 981 crore, Award of work Oct 2020,
PDC: Feh. 2023.

Jaipur:

Development of New Integrated Terminal Building at Jaipur Airport to enhance the
annual passenger capacity from 3.5 MPPA to 17.0 MPPA at cost of ¥ 1441 crore
In process (Airport listed in PPP).

Tuticorin:

New Domestic Terminal Building and Miscellaneous works to enhance the annual
passenger capacity from 0.07 MPPA to 1.2 MPPA at cost of ¥ 195 crore, Award
of work: March 2021, PDC: March 2023.
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12 Ahmedabad:

Construction of New Domestic Terminal Building to enhance the annual passenger
capacity from 10.84 MPPA to 20.84 MPPA at cost of ¥ 1319 crore In process
(Airport listed in PPP).

13. Mumbai:

Construction of New ATS Complex at cost of ¥ 465 crore, Award of work: March
2021, PDC Dec.2022.

14. Port Blair:
Extension of Apron at Port Blair Airport at cost of ¥ 110 crore.
Redevelopment of airports under PPP

336. SHRI JYOTIRADITYA M. SCINDIA: Will the Minister of CIVIL AVIATION
be pleased to state:

(@ whether Government has recently decided to redevelop some of the airports
in the country via Public Private Partnership (PPP);

(b) if so, the detals thereof and the timeline by which the redevelopment
process is likely to be completed;

() whether Government had assigned the task of redevelopment of airports to
some private players in the past few years; and

(d) if so, what is the status of redevelopment of such airports as on date?

THE MINISTER OF STATE OF THE MINISTRY OF CIVIL AVIATION
(SHRI HARDEEP SINGH PURI): (a) to (d) The Union Cabinet in its meeting held on
8th November, 2018 accorded 'In Principle approval’ for leasing of six airports namely,
Ahmedabad, Jaipur, Lucknow, Guwahati, Thiruvananthapuram and Mangaluru for
Operations, Management and Development under PPP. Airports Authority of India
(AAI) has completed the bidding process and has issued Letter of Award on 15.07.2019
in respect of Ahmedabad, Lucknow and Mangaluru airports and on 01.09.2020 in
respect of Jaipur, Thiruvananthapuram and Guwahati airports. The Concession
Agreements for Ahmedabad, L ucknow and Mangaluru airports have been signed between
AAI and Concessionaire on 14.02.2020.
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In addition, Airports Authority of India (AAI) Board has recommended six airports
viz. Trichy, Bhubaneswar, Indore, Varanasi, Raipur and Amritsar for Operations,
Management and Development through PPP mode.

Revival of Air India

337. SHRI KANAKAMEDALA RAVINDRA KUMAR: Will the Minister of CIVIL
AVIATION be pleased to state:

(@ whether it is a fact that many number of entities shown interest in buying
Air Indig;

(b) if so, the details thereof;

() whether Government has taken any renewed efforts to revive the debt
ridden Air Indig;

(d) if so, the details thereof; and
(e) if not, the reasons therefor?

THE MINISTER OF STATE OF THE MINISTRY OF CIVIL AVIATION
(SHRI HARDEEP SINGH PURI): (&) and (b) The Preliminary Information Memorandum
(PIM) for inviting Expression of Interest for sale of 100% equity share capital of Air
IndiaLimited (AIL) including AlL's 100% shareholding in the Air India Express Limited
(AIXL) and 50% shareholding in Air India SATS Airport Services Private Limited
(AISATS) has been issued on 27.01.2020. Subsequent to issuing of PIM, queries were
received from the Interested Bidders. The clarification to the queries raised by the
Interested Bidders have been issued. However, in view of prevailing situation arising
out of COVED 19, last date for submission of EOIs has been extended to 30.10,2020.
The Expression of interest in response to PIM by any group or entity will be submitted
to the Transaction Advisor.

(c) to (€) In order to effectively prepare Air Indiafor disinvestment, a meeting was
held on 07.09.2018 under the Chairpersonship of the then Finance Minister wherein the
plan to bring operational and financial efficiency in Air India was finalised. The Plan
focused on the financial and operational efficiencies so that substantial increase in
revenue or cost saving can be achieved. Also, as decided in the meeting, operational
and financial performance parameters and milestones were fixed by the Government and
are regularly reviewed. The Government remains committed to the disinvestment of Air
India
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Flights operated under Vande Bharat Mission

338. SHRI KANAKAMEDALA RAVINDRA KUMAR: Will the Minister of CIVIL
AVIATION be pleased to state:

(@ the details of number of flights that have been operated under Vandhe
Bharat Mission till now to repatriate stranded Indian nationals from various countries,

(b) whether it is a fact that Government has reduced the number of flights
subsequent to announcement of unlock period; and

(¢) if so, the details thereof?

THE MINISTER OF STATE OF THE MINISTRY OF CIVIL AVIATION
(SHRI HARDEEP SINGH PURI): (a) Vande Bharat Mission consists of specia repatriation
flights operated by Indian carriers and chartered flights operated by both Indian and
foreign carriers. As per information provided by the Ministry of External Affairs (MEA),
till 31.08.2020, a total of 5817 flights (inbound into India) were operated to repatriate
Indian nationals.

(b) and (c) The number of persons awaiting repatriation is dynamic and the
number of special repatriation flights is planned accordingly. As India enters into Air
Bubble arrangements with different countries, the Vande Bharat Mission gets subsumed
into this new arrangement.

Privatisation of Thiruvananthapuram Airport

339. SHRI K.K. RAGESH: Will the Minister of CIVIL AVIATION be pleased to
state:

(@ whether the NITI Aayog recommendations for the privatisation of airports
was followed while awarding bids for privatising Thiruvananthapuram airport;

(b) if so, the details thereof; and
(¢) if not, the reasons therefor?

THE MINISTER OF STATE OF THE MINISTRY OF CIVIL AVIATION
(SHRI HARDEEP SINGH PURI): (a) and (b) The Union Cabinet in its meeting held on
8th November, 2018 accorded 'In Principle approval’ for leasing of six airports namely,
Ahmedabad, Jaipur, Lucknow, Guwahati, Thiruvananthapuram and Mangaluru for
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Operations, Management and Development under Public Private Partnership (PPP)
mode. The whole transaction process for PPP of these airports was carried out through
Empowered Group of Secretaries (EGoS) under CEO, NITI Aayog and Public Private
Partnership Appraisal Committee (PPPAC) under Department of Economic Affairs.

() Does not arise in view of the above.
Indians stranded abroad

340. SHRI ANIL DESALI: Will the Minister of CIVIL AVIATION be pleased to
state:

(@ whether it is a fact that a large number of Indian nationals stranded in
various foreign countries have been provided specia flights for their safe and quick
return to India, if so, the details thereof;

(b) the number of persons utilised this facility and the number of Indians still
stranded in various countries and schedule for their return; and

() whether isolation also compulsory for these returnees, if so, the details
thereof ?

THE MINISTER OF STATE OF THE MINISTRY OF CIVIL AVIATION
(SHRI HARDEEP SINGH PURI): (@) and (b) Yes Sir. Vande Bharat Mission consists of
specia repatriation flights operated by Indian carriers and chartered flights operated
by both Indian and foreign carriers. As per information provided by the Ministry of
External Affairs (MEA), till 31.08.2020, more than 11 lakh Indians (excluding land border
crossings) have returned to India under the Vande Bharat Mission.

The number of persons awaiting repatriation is dynamic and the number of special
repatriation flights is planned accordingly. As India enters into Air Bubble arrangements
with different countries, the Vande Bharat Mission gets subsumed into this new
arrangement.

() Asper the Ministry of Health and Family Welfare (MoH& FW)'s guidelines
dated 02.08.2020 for international arrivals, arriving passengers have to undergo mandatory
quarantine for 14 days i.e. 7 days paid institutional quarantine at their own cost,
followed by 7 days isolation at home with self-monitoring of health. Only for compelling
reasons/cases of human distress such as pregnancy, death in family, serious illness and
parent(s) with children of the age of 10 years or below, home quarantine may be
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permitted for 14 days. Travelers may also seek exemption from institutional quarantine
by submitting a negative RT-PCR test report on arrival. This test should have been
conducted within 96 hours prior to undertaking the journey.

Flights operated during Vande Bharat Mission

341. DR.VINAY P. SAHASRABUDDHE: Will the Minister of CIVIL AVIATION
be pleased to state:

(@ the number of flights scheduled during the lockdown as part of the Vande
Bharat Mission, the details thereof;

(b) the details of countries were these flights operated; and

() the number of Indians were brought back to India during the lockdown
under the Vande Bharat Mission, the country-wise details thereof?

THE MINISTER OF STATE OF THE MINISTRY OF CIVIL AVIATION
(SHRI HARDEEP SINGH PURI): (@) and (b) Vande Bharat Mission consists of special
repatriation flights operated by Indian carriers and chartered flights operated by both
Indian and foreign carriers. As per information provided by the Ministry of External
Affairs (MEA), till 31.08.2020, atotal of 5817 flights (inbound into India) were operated
to repatriate Indian nationals.

() Asperinformation provided by the Ministry of External Affairs (MEA), till
31.08.2020, more than 11 lakh Indians (excluding land border crossings) have returned
to India under the Vande Bharat Mission. Country-wise details of passengers are
enclosed as Statement.

Statement

Country-wise number of repatriated Indians till 31.08.2020

Sl. No. Country No. of Repatriated Indians
1 Afghanistan 02
2 Algeria 649
3 Angola 531

S

4, Armenia
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S. No. Country No. of Repatriated Indians
5. Australia 7110
6. Azerbaijan 186
7. Bahrain 22769
8 Bangladesh 5019
9. Barbados 115
10.  Bélarus 225
1.  Bedgium 287
12, Bhutan &b
13.  Brazl 510
14.  Brunei 272
15,  Bulgaria 499
16. Cambodia 289
17.  Canada 11334
18 China 513
19.  Denmark 2
20.  Djibouti z3
21 Egypt 1890
22, Ethiopia 6101
23 Hiji 5
24.  Finland 219
25, France 12385
26.  Georgia 82
27. Germany 14108
28 Ghana 3

29, Greece 163
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S. No. Country

No. of Repatriated Indians

9

8

8

41,

42,

R

&

47.

49,

51

&

8 8 & 8 8

Hong Kong
Indonesia
Iran

Iraq

Ireland
|srael

Italy

Japan
Jordan
Kazakhstan
Kenya
Kuwait
Kyrgyzstan
Laos
Latvia
Lebanon

M adagascar
Malaysia
Maldives
Malta
Mauritius
Mexico
Moldova
Mongolia

Myanmar

762

285

3113

®

11464

6747

243

17
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S. No. Country No. of Repatriated Indians
55.  Nepd 332
5.  Netherlands 3330
57. New Zealand 1835
58.  Nigeria 4398
59. Norway 267
60. Oman 75367
6l  Pakistan 671
62. Philippines 7017
63. Poland 3%
64.  Portuga 57!
6. Qatar 95652
66. Romania 8
67. Russia 8471
68 Saudi Arabia 138459
69.  Scotland H
70.  Seychelles 84
71 Singapore 20195
72.  South Africa 1161
73, South Korea 1081
74 Spain 1117
75, Sri Lanka 7208
76. Sudan 125
7. Sweden 1270
78.  Switzerland 7

79.  Syria 1
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S. No. Country No. of Repatriated Indians
8. Tawan 108
8L  Tajikistan 1374
8. Tanzania 1640
83 Thailand 1824
8.  Tunisia 5
8.  Turkey 1102
8.  Turkmenistan 3B
87.  United Arab Emirates 394950
83 United Kingdom 32645
89.  Ukraine 8205
9.  United States of America 66692
9L Uzbekistan 636
92 Vietnam 48
93.  Yemen 76
A,  Zimbabwe 5
%.  Others 1299

Aircraft maintenance hub

342. SHRI K.C. RAMAMURTHY: Will the Minister of CIVIL AVIATION be pleased
to state:

(@ the steps taken by Ministry to make India, aircraft maintenance hub;

(b) how the present maintenance in India is different from other hubs in the
world;

() how GST is impacting making India aircraft maintenance hub; and

(d) how Ministry is planning to use unused airstrips for flight training and
maintenance?
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THE MINISTER OF STATE OF THE MINISTRY OF CIVIL AVIATION
(SHRI HARDEEP SINGH PURI): (a) The Government had announced a set of policy
provisions under the National Civil Aviation Policy 2016 for the: creation of a congenial
atmosphere for broad-based development of aircraft Maintenance, Repair and Overhaul
(MRO) in India. More recently, the GST Council has substantially rationalized the
applicable taxes since April 2020, while a roadmap has been devel oped towards making
India a globa hub for MRO in pursuance of the Atma Nirbhar Bharat economic
packages announced in May 2020.

(b) The regulatory regime for approval of MRO organizations and for carrying
out MRO activities are based on standards laid down by International Civil Aviation
Organization (ICAO), and are thus similar to those of other countries. Tn order to
reduce costs and remove inhibitors to the provision of MRO services from India, the
Government has provided support through lower tax rates and other charges, besides
ease of doing business, and higher investment and financing opportunities to local and
foreign entrepreneurs for the development of engine and component MRO facilities in
the country.

() The tax regime has now been substantially rationalized, with GST rates on
domestic MRO having been reduced from 18% to 5% and zero-rating of MRO services
provided by domestic MROs to Indian airlines under contract from foreign MROs, both
w.ef. 1 April 2020. This would attract MRO business to India which would result in
savings for airlines in maintenance and also promote India as an aircraft maintenance
hub.

(d) Yes, Sir. In the first phase six airports, viz. Lilabari, Khajuraho, Belagavi,
Kalaburgi, Jalgaon and Salem, have been approved on 25 August 2020 for flying
training. With regard to maintenance, the af oresaid measures would attract MRO business
at unused or under-served airstrips also.

Privatisation of airportsin Karnataka

343. SHRI K.C. RAMAMURTHY: Will the Minister of CIVIL AVIATION be pleased
to state:

(@ the status of six airports that have been privatised and time that has been
taken to privatise them;

(b) whether it is a fact that Ministry has decided to privatise six more airports
as a part of Prime Minister's announcement;
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(c) if s, the details of airports that are going to be privatised and time within
which they are going to be materialised,

(d) whether there is any airport from Kamataka to be privatised in the second
phase; and

(@ what isthe impact of COVID-19 on privatisation process and on the sector
as whole and how Ministry is planning to address the same?

THE MINISTER OF STATE OF THE MINISTRY OF CIVIL AVIATION
(SHRI HARDEEP SINGH PURI): (a) The Union Cabinet in its meeting held on 8th
November, 2018 accorded 'In Principle approval’ for leasing of six airports namely,
Ahmedabad, Jaipur, Lucknow, Guwahati, Thiruvananthapuram and Mangaluru for
Operation, Management and Development under PPP. Airports Authority of India (AAI)
invited tenders for all the six airports on 14.12.2018 through international open
competitive bidding process. Bids were opened on 25.02.2019 for al the airports except
Guwahati for which bids were opened on 26.02.2019.

With the approval of the Union Cabinet, AAl has issued Letter of Award to M/
sAdani Enterprises Limited (AEL) on 15.07.2019 in respect of Ahmedabad, L ucknow
and Mangaluru airports and on 01.09.2020 in respect of Jaipur, Thiruvananthapuram and
Guwahati airports. The Concession Agreements for Ahmedabad, Lucknow and Mangaluru
airports have been signed between AAI and Concessionaire on 14 02.2020.

(b) and (c) AAI Board i:as recommended six more airports viz. Trichy, Bhubaneswar,
Indore, Varanasi, Raipur and Amritsar for Operations, Management and Devel opment
through Public Private partnership mode.

(d NoSi.

() After the outbreak of COV ID-19, Concessionaire invoked the force majeure
event provision of Concession Agreement and sought extension of time in achieving
Commercia Operation Date (C'OD) for Ahmedabad, L ucknow and Mangaluru airports.
AAI has accorded extension of time for achieving COD by 03 monthsi.e. from 12.08.2020
to 11.11.2020. As far as leasing of airport through PPP is concerned, the terms of such
leases are for along period i.e. 30 to 60 years and the situations like COVID-19 may
not have long term influence on the bidding process or financial quotes by the bidders,
considering the long term nature of PPP concessions. However, as awhole, the aviation
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sector has been one of the worst affected sectors due to pandemic COVID-19, as airport
sector alone has suffered a revenue loss of around INR 4,851.00 crore during April-

June, 2020 as compared to corresponding quarter in year 2019.
Some of the measures taken to support the aviation sector include inter-alia:—

(i) Dueto Covid-19 pandemic, domestic air services have been recommenced
in a calibrated manner. Initially only one third (33%) of the summer schedule
2020 was allowed to be operated which was subsequently increased to 45%
on 26.06.2020 and then to 60% on 02.09.2020.

(i) Operation of Regional Connectivity Scheme (RCS) - UDAN (Ude Desh Ka
Aam Nagrik) flights were edlowed without the above-mentioned restrictions.

(i) Exclusive air-links or Air Bubbles have been established with countries
which include Afghanistan, Bahrain, Canada, France, Germany, Qatar,
Maldives, UAE, UK and USA. These are temporary arrangements aimed at
restarting international passenger services while regular international flights
remain suspended due to COVID-19.

(iv) Promoted private investments in existing and new Airports through the PPP

route.

(v) Regularly engaged with foreign aircraft lessors and financiers to ensure
that there were no premature withdrawals of leased aircraft from Indian

cariers.

(vi) Adequate care taken to ensure that cargo terminal a no major airport was
shut at any point of time.

(vii) Under the Atmanirbhar Bharat Mission, GST on Maintenance, Repair and
Overhaul (MRO) has been reduced to 5% an d contracting of work to Indian
MROs incentivized with zero-rated GST from 1st April 2020.

(viii) Route rationalization in the India airspace in coordination with Indian Air
Force for efficient airspace management, creation of shorter routes and

reduction in fuel burn.

(iX) Encouraging Indian carriers to increase their share in Air Cargo traffic.
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UDAN schemein Bihar

1344. SHRI RAM NATH THAKUR: Will the Minister of CIVIL AVIATION be
pleased to state:

(@ thenumber of placesin Bihar from where air traffic is proposed to be started
under UDAN (Ude Desh ka Aam Nagarik) scheme during this year;

(b) whether it isafact that thereisalong delay in starting proposed flights from
Darbhanga of Bihar under this scheme;

(¢) if so, the reasons therefor; and

(d) by when, all hurdles will be removed and by when, flights from Darbhanga
will be started?

THE MINISTER OF STATE OF THE MINISTRY OF CIVIL AVIATION
(SHRI HARDEEP SINGH PURI): (a) to (d) Airports Authority of India (AAl), the
Implementing Agency, has awarded the following network to Selected Airline Operator
(SAOQ) for starting air services from Darbhanga in Bihar under Regional Connectivity
Scheme (RCS)- Ude Desh kaAam Nagrik (UDAN):-

1  Mumbai - Darbhanga - Mumbai
2 Ddhi - Darbhanga - Delhi
3. Bengaluru - Darbhanga - Bengaluru

The Selected Airline Operators (SAQOs) are obligated to commence RCS flight
operations on a RCS-route within a period of six months from the issuance of Letter
of Award or within two months from the readiness of airport, whichever is later, unless
any extension is granted by the Implementing Agency. Darbhanga is an Indian Air
Force airport, where the runway was required to be strengthened for proposed RCS
operations. AAl has taken up the works for strengthening of the runway and
construction of terminal building. The RCS operations from Darbhanga can be commenced
once the runway is strengthened. It is planned to commence operations by early
November 2020. Operational and procedural requirements as needed would be completed
accordingly.

tOriginal notice of the question was received in Hindi.
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M oder nisation of Faizabad air port

345. DR. ANIL AGRAWAL: Will the Minister of CIVIL AVIATION be pleased to
state:

(@ whether there is any proposal with Government for upgradation and
modernisation of Faizabad airport which isvery nearer to Ayodhyain Uttar Pradesh for
the devotees, visiting Sri Ram Mandir;

(b) if so, the details thereof;

(¢) thefunds earmarked for the upgradation and modernisation of the Faizabad
airport; and

(d) by when, the work will start and by when, it will be completed?

THE MINISTER OF STATE OF THE MINISTRY OF CIVIL AVIATION
(SHRI HARDEEP SINGH PURI): (a) and (b) On the request of State Government of Uttar
Pradesh, a multi-disciplinary team of Airports Authority of India (AAI) visited the
existing Faizabad (Ayodhya) airport in December, 2019 for pre-feasibility study to
develop the airport further for operations of wide bodied aircraft. As per the Techno
Economic Feasibility Study report, the airport is suitable for development in two phases
i.e. Phase-l and Phase-1l with the expected rise in passenger traffic in Ayodhya.

() The State Government of Uttar Pradesh has informed that they have
earmarked ¥ 525.92 crore for acquiring the land so far.

(d) AAI has projected land requirement of 478.1 acres to the State Government
of Uttar Pradesh for development of the airport in Phase-1. The timeline for start and
completion of an airport project depends upon many factors such as land acquisition,
availability of mandatory clearances, financial closure, etc.

Loss of jobsin aviation sector

346. SHRIMATI SHANTA CHHETRI: Will the Minister of CIVIL AVIATION be
pleased to state:

(@ whether it is a fact that the Ministry is going to exit from the airline
business;

(b) whether Ministry has taken into consideration the employees complete
dissatisfaction;
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() whether Ministry has taken steps to prevent mass loss of jobs; and
(d) if so, the details thereof and if not, the reasons therefor?

THE MINISTER OF STATE OF THE MINISTRY OF CIVIL AVIATION
(SHRI HARDEEP SINGH PURI): (a) As per the Allocation of Business Rules, The
Ministry of Civil Aviation has primarily been entrusted with the subject of carriage of
passengers and goods by air, air navigation, regulation of use of Civil Aircraft, Private
Air Transport (including Cargo) Industry, development of Airports etc. The Ministry
does not directly run any Airline but it provides the regulatory framework under which
the Airlines have to function. The Ministry also supervisesAir IndiaLtd., which isfully
owned by the Government.

Further, the Government had decided to disinvest Air India and the Government
remains committed to the strategic disinvestment of Air India. In this regard, the
Preliminary Information Memorandum (PIM) for inviting Expression of Interest for sale
of 100% equity share capital of Air IndiaLimited (AIL) including AIL's 100% shareholding
inthe Air India Express Limited (Al XL) and 50% shareholding in Air India SATS Airport
Services Private Limited (AISATS) has been issued on 27.01.2020.

(b) Theinterest of the employees of Air Indiawill be safeguarded in accordance
with the guidelines of Department of Investment and Public Asset Management, Ministry
of Finance on strategic disinvestment of CPSEs and same will be reflected in the Share
Purchase Agreement to be signed with new owner, post disinvestment.

(c) and (d) All efforts have been made to prevent mass loss of jobs in the aviation
sector. Some of the measures taken to support the aviation sector include inter-alia:—

(i) Due to Covid-19 pandemic, domestic air services have been recommenced
in a calibrated manner. Initially Only one third (33%) of the summer schedule
2020 was alowed to be operated which was subsequently increased to 45%
on 26.06.2020 and then to 60% on 02.09.2020.

(i) Operation of Regional Connectivity Scheme (RCS) - UDAN (Ode Desh Ka
Aam Nagrik) flights were allowed without the above-mentioned restrictions,
(hi) Exclusive air-links or Air Bubbles have been established with countries
which include Afghanistan, Bahrain, Canada, France, Germany, Qatar,
Maldives, UAE, UK and USA. These are temporary arrangements aimed at
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restarting international passenger services while regular international flights
remain suspended due to COVID-19.

(iv) Promoted private investments in existing and new Airports through the PPP
route.

(v) Regularly engaged with foreign aircraft lessors and financiers to ensure that
there were no premature withdrawals of leased aircraft from Indian carriers

(vi) Adequate care taken to ensure that cargo terminal at no major airport was
shut at any point of time.

(vii) Under the Atmanirbhar Bharat Mission, GST on Maintenance, Repair and
Overhaul (MRO) has been reduced to 5% and contracting of work to Indian
MROs incentivized with zero-rated GST from 1st April 2020.

(viii) Route rationalization in the Indian airspace in coordination with Indian Air
Force for efficient airspace management, creation of shorter routes and
reduction in fuel burn.

(iX) Encouraging Indian carriers to increase their share in Air Cargo traffic.
Development of Keshod airport

347. SHRI PARIMAL NATHWANI: Will the Minister of CIVIL AVIATION be
pleased to state:

(@ whether Government is planning to revive Keshod airport of Gujarat, if so,
the details thereof;

(b) whether resurfacing of runways carried out at Keshod is complete, if so, the
details thereof;

() whether any feasibility study for revival of Keshod airport is carried out to
tap potentia tourists for Gir and Somnath nearby, if so, the details thereof; and

(d) whether there's a plan to set up full fledged Air Traffic Control (ATC) at
Keshod, if so, the details thereof?

THE MINISTER OF STATE OF THE MINISTRY OF CIVIL AVIATION
(SHRI HARDEEP SINGH PURI): (a) and (b) Airports Authority of India (AAl) has
undertaken revival/development of Keshod Airport under Regional Connectivity Scheme.
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The development works also include resurfacing of runway with probable date of
completion in November, 2020.

(©) No, Sir. No such study has been carried out by the Government of India/
AAL.

(d) Provision of Air Traffic Serviceis subject to operationalization of the airport.
Flightsunder the Vande Bharat Mission to Tamil Nadu

348. SHRI TIRUCHI SIVA: Will the Minister of CIVIL AVIATION be pleased to
state:

(@ the total number of flights that have been sent to bring back Indians
stranded abroad under the Vande Bharat Mission Phase-wise;

(b) the details of destination of the journeys made, that is name of country and
place of arrival or name of State in India under each phase of the Vande Bharat Mission;
and

(¢) thetotal number of fights that have been operated under each phase of the
Vande Bharath Mission to the State of Tamil Nadu?

THE MINISTER OF STATE OF THE MINISTRY OF CIVIL AVIATION
(SHRI HARDEEP SINGH PURI): (a) and (b) Vande Bharat Mission consists of special
repatriation flights operated by Indian carriers and chartered flights operated by both
Indian and foreign carriers. As per information provided by the Ministry of External
Affairs (MEA), ason 31.08.2020, atotal of 5817 flights (inbound to India) were operated
to repatriate Indian nationals. The country-wise details of repatriated Indians along
with the state-wise arrival figures are enclosed as Statement-l (See below).

() Asperinformation submitted by the State Government of Tamil Nadu, a total
of 585 Vande Bharat Mission flights have been operated to the State of Tamil Nadu till

the end of Phase 5. Phase-wise details are given in the Statement-I1.
Statement-|

Country-wise number of repatriated Indians till 31.08.2020

S.No. Country No. of Repatriated Indians
1 Afghanistan a2
2 Algeria 649
3 Angola 531
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S.No. Country No. of Repatriated Indians
4. Armenia 720
5. Australia 7110
6. Azerbaijan 186
7. Bahrain 22769
8 Bangladesh 5019
9. Barbados 15
10. Bearus 225
11 Begium 287
12. Bhutan &
13.  Brazil 510
14.  Brune 272
15. Bulgaria 499
16.  Cambodia 289
17.  Canada 11334
18 China 513
19,  Denmark 52
20.  Djibouti 233
21 Egypt 1890
2. Ethiopia 6101
23 Hiji 5
24.  Finland 219
25, France 12385
26. Georgia 862
27. Germany 14108
28 Ghana 302

29. Greece 163
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S. No. Country No. of Repatriated Indians
0. Hong Kong 762
3L Indonesia 2585
32 [ran 3113
k. Iraq 6661
A, Ireland 485
35. Israel 438
36. |ty 2057
37, Japan 269
3B Jordan 400
3.  Kazakhstan 3635
40. Kenya 1124
41 Kuwait 84153
42. Kyrgyzstan 11142
43. Laos 427
44, Latvia 5
45.  Lebanon 83
46. Madagascar &4
47. Madaysia 11464
48. Maldives 6747
49, Malta 102
50.  Mauritius 00
51  Mexico 228
52.  Moldova 243
53. Mongolia 17
A Myanmar 659
55.  Nepa 30
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S.No. Country No. of Repatriated Indians
56.  Netherlands 3330
57.  New Zedland 1835
58. Nigeria 4398
59. Norway 267
60. Omen 75367
61 Pakistan 671
62. Philippines 7017
63.  Poland 336
4. Portugal A
65. Qater 95652
66. Romania 8
67. Russia 8471
68.  Saudi Arabia 138459
69.  Scotland K3
70. Seychelles 84
7L Singapore 2019
72.  South Africa 1161
73 South Korea 1081
74 Spain 1117
75. Sri Lanka 7208
76.  Sudan 125
77.  Sweden 1270
78.  Switzerland 7
7. Syria 12
8. Tawan 108
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S. No. Country No. of Repatriated Indians

8L  Taikistan 1374
Tanzania 1640
Thailand
Tunisia

Turkey

8 & 2 8 8

Turkmenistan

9

United Arab Emirates
United Kingdom

8

Ukraine

United States Of America

S

Uzbekistan
Vietnam
Yemen

Zimbabwe

Qma%ﬁggggwgmﬁ

8 ® 8 8

Others

Sate-wise number of repatriated Indians till 31.08.2020

@
z
S

State No. of Repatriated Indians

Andaman and Nicobar Islands 45
Andhra Pradesh 31061
Arunachal Pradesh 41
Assam 1005
Biher

Chandigarh
Chhattisgarh

O N o g b~ w N P

Dadra and Nagar Haveli

9. Daman and Diu

g@sﬁgg

10. Ddhi
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S. No. State No. of Repatriated Indians
n Goa 90%6
12 Gujarat 22818
13 Haryana 6423
14, Himachal Pradesh 1570
15. Jammu and Kashmir 4963
16. Jharkhand 2249
17. Karnataka 51564
18. Kerda 334523
19. Ladakh 486
20. L akshadweep 866
21 Madhya Pradesh 3238
2. Maharashtra 80098
23 Manipur 393
24. Meghalaya 87
25, Mizoram 126
26. Nagaland 81
27. Odisha 10590
28. Puducherry 1085
2. Punjab 20022
30. Rajasthan 30367
3L Skkim D0
32 Tamil Nadu 96135
3. Telangana 56678
3. Tripura 55
35. Uttar Pradesh 101384
6. Uttaranchal 277
37. West Bengal 11529
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Satement-1 |

Details of flights arrival in Tamil Nadu upto 31.08.2020

Phase Flights
Phase - 1 10
Phase - 2 B
Phase - 3 63
Phase - 4 178
Phase - 5 231
ToTAL 585

Extension of Manpur runway, Abu Road (Rajasthan)

349. SHRI NEERAJDANGI: Will the Minister of CIVIL AVIATION be pleased to
state:

(@ whether Government has any plan to extend Manpur runway Abu Road
(Rajasthan) to operate 24 hours;

(b) if so, the details thereof;

(c) if so, whether Government has got any layout prepared for the extension of

runway;
(d) if so, the details thereof;

(@) whether any action has been taken for the land acquisition for the extension

of the runway; and
(f) if so, the details thereof?

THE MINISTER OF STATE OF THE MINISTRY OF CIVIL AVIATION
(SHRI HARDEEP SINGH PURI): (a) Abu Road Airport belongs to State Government of
Rajasthan. Airports Authority of India has no plan to extend runway at the airport to

operate 24 hours.

(b) to (f) Do not arise in view of the (a) above.
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Development of airportsin Odisha

350. DR. SASMIT PATRA: Will the Minister of CIVIL AVIATION be pleased to
state:

(@ the details of development undertaken for the airports in Odisha over the
last three years; and

(b) thetotal expenditure incurred towards these developments in year-wise and
airport-wise detail s?

THE MINISTER OF STATE OF THE MINISTRY OF CIVIL AVIATION
(SHRI HARDEEP SINGH PURI): (a) and (b) Airports Authority of India (AAl) has
undertaken development works at various airports in Odisha over the last three years
such as construction of Terminal Building, Technical block & Control Tower, Fire
Station Building, DVOR Building and Allied works at Jharsuguda Airport, Expansion/
strengthening of Apron & additional taxiways, Construction of perimeter road in
operational area, Construction of ATC Tower, Technical Block, Fire Station and E & M
Workshop and other works at Bhubaneswar Airport and re-carpeting of Runway,
Taxiway, Apron and construction of perimeter Road at Rourkela Airport. The year-wise
and airport-wise details of the expenditure incurred towards development of various
airports in Odisha by AAI over the last three years are following:—

Airports 2017-2018 2018-2019 2019-2020
(Amount % in crore)

Jharsuguda 7108 373 2
Bhubaneswar 652 3411 291
Rourkela 400 272 1361

Revenuefrom airports

351 SHRI BINOY VISWAM: Will the Minister of CIVIL AVIATION be pleased
to state:

(@ whether the Ministry is planning to privatise any more airports currently
under the administration of the Airports Authority of India (AAI) in the next four years;

(b) if any such plans exist, which airports are going to be privatised;
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() what isthe total revenue that Government has accrued from the airports run
by private entities, and

(d) what isthetotal revenue that Government has accrued from the airports run
by the AAI?

THE MINISTER OF STATE OF THE MINISTRY OF CIVIL AVIATION
(SHRI HARDEEP SINGH PURI): (a) and (b) The Union Cabinet in its meeting held on
8th November, 2018 accorded 'In Principle approval’ for leasing of six airports namely,
Ahmedabad, Jaipur, Lucknow, Guwahati, Thiruvananthapuram and Mangaluru for
Operations, Management and Development under Public Private Partnership (PPP).
Airports Authority of India (AAI) has completed the bidding process for all the six
airports and with the approval of the Union Cabinet, AAI has issued Letter of Award
in respect of Ahmedabad, Lucknow and Mangaluru airports on 15.07.2019 and in
respect of Jaipur, Thiruvananthapuram and Guwahati airports on 01.09.2020.

Further, AAI Board has recommended six more airports viz. Trichy, Bhubaneswar,
Indore, Varanasi, Raipur and Amritsar for Operations, Management and Devel opment
through Public Private partnership mode.

(©0 AAI has accrued ¥ 11161.17 crore and ¥ 18271.82 crore from Mumbai
International Airport Limited (MIAL) and Delhi International Airport Limited (DIAL)
respectively from the year 2006-2007 to 2019-2020.

(d) The Government has accrued ¥4330.15 crore from the Airports run by the
AAI during the year 2019-2020.

Impact of COVID-19 on aviation sector

352. SHRI BINOY VISWAM: Will the Minister of CIVIL AVIATION be pleased
to state:

(@ whether the Ministry has conducted any study on the impact of the Covid-
19 pandemic on the aviation sector;

(b) what isthe total loss of revenue, employment and assets in the commercial
and cargo sectors caused by the pandemic; and

() what steps the Ministry has taken to reduce the impact of the pandemic on
the aviation sector?
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THE MINISTER OF STATE OF THE MINISTRY OF CIVIL AVIATION
(SHRI HARDEEP SINGH PURI): (a) and (b) Based on the information received from the
stakeholders, the impact of COVID-19 on the civil aviation sector are as under:—

1

10.

©

There have been regulatory restrictions on flight operations in domestic and
international sectors leading to severe curtailment in operations and sub-
optimal aircraft utilisation.

The domestic traffic has reduced from 5,85,30,038 during March-July 2019
to0 1,20,84,952 during March-July 2020.

The international traffic has reduced from 93,45,469 during March-July in
2019 to 11,55,590 during March-July 2020.

The revenue of Indian carriers has reduced from INR 25,517 crore during
April-June 2019 to INR 3,651 crore during April-June 2020.

The revenue of airport operators has reduced from INR 5,745 crore during
April-June 2019 to INR 894 crore during April-June 2020.

In respect of Air India, the total revenue has reduced from INR 7,066 crore
during April-June 2019 to INR 1,531 crore during April-June 2020.

The employment at airlines has reduced from 74,887 as on 31 Mar 2020 to
69,589 as on 31 Jul. 2020.

The employment at airports has reduced from 67,760 as on 31 Mar 2020 to
64,514 as on 31 Jul. 2020.

The employment at ground handling agencies has reduced from 37,720 as
on 31 Mar. 2020 to 29,254 as on 31 Jul 2020.

The employment at cargo operators has reduced from 9,555 as on 31 Mar.
2020 to 8,538 as on 31 Jul 2020.

All efforts have been made to reduce the impact of the pandemic on the

aviation sector. Some of the measures taken to support the aviation sector include

inter-alia:—

1

Due to COVID-19 pandemic, domestic air services have been restarted in a
calibrated manner. Initially only one third (33%) of the summer schedule 2020
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was alowed to be operated which was subsequently increased to 45% on
26 Jun 2020 and then to 60% on 02 Sep. 2020.

2 Operation of Regional Connectivity Scheme (RCS) - UDAN (Ude Desh Ka
Aam Nagrik) flights were allowed without the above-mentioned restrictions.

3. Exclusive air-links or Air Bubbles have been established with countries
which include Afghanistan, Bahrain, Canada, France, Germany, Qatar,
Maldives, UAE, UK and USA. These are temporary arrangements aimed at
restarting international passenger services while regular international flights
remain suspended due to COVID-19.

4. Promoted private investments in existing and new Airports through the PPP
route.

5 Regularly engaged with foreign aircraft lessors and financiers to ensure that
there were no premature withdrawals of leased aircraft from Indian carriers.

6.  Adequate care taken to ensure that cargo terminals at all major airports were
operational, whenever required.

7. Under the Atmanirbhar Bharat Mission, GST on Maintenance, Repair and
Overhaul (MRO) has been reduced to 5% and contracting of work to Indian
MROs incentivized with zero-rated GST from 01 Apr. 2020.

8 Encouraging Indian carriers to increase their share in air cargo traffic.

9.  Route rationalisation in the Indian airspace in coordination with Indian Air
Force for efficient airspace management, shorter routes and reduced fuel
burn.

M oder nisation of airportsin North Eastern States

353. SHRI C.M. RAMESH: Will the Minister of CIVIL AVIATION be pleased to
state:

(@ whether Government propose to upgrade and modernise airports situated in
North Eastern States of the country, the details thereof; and

(b) whether any such work has been undertaken, if so, how many airports have
been upgraded and modernised during the last three years, the details thereof?
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THE MINISTER OF STATE OF THE MINISTRY OF CIVIL AVIATION
(SHRI HARDEEP SINGH PURI): (@) and (b) Upgradation/M odernisation of airportsis
a continuous process and is undertaken by Airports Authority of India (AAI) from time
to time depending on the availability of land, commercial viability, socio-economic
considerations, traffic demand/willingness of airlines to operate to/from such airports.
During the last three years, AAIl has undertaken upgradation/modernisation works at
Guwahati, Agartala and Imphal airports. AAI has completed construction of Apron &
taxi track at Agartala airport and strengthening & extension of runway including
construction of one taxi way at Guwahati Airport in the last three years.

VGF under the UDAN scheme

354. DR. AMAR PATNAIK: Will the Minister of CIVIL AVIATION be pleased to
state:

(@ whether Bhubaneshwar in the State of Odishais being provided any Viability
Gap Funding (VGF) under the UDAN scheme as promised by the Ministry;

(b) if so, the quantum of funding offered under the same;
(¢) if so, the progress under the same in the Financial Year 2020-21; and
(d) if not, the reasons therefor?

THE MINISTER OF STATE OF THE MINISTRY OF CIVIL AVIATION
(SHRI HARDEEP SINGH PURI): (&) to (d) The primary objective of Regional Connectivity
Scheme (RCS)- Ude Desh kaAam Nagrik (UDAN) isto facilitate/ stimulate regional air
connectivity by making it affordable. Promoting affordability of regional air connectivity
is envisioned under RCS by supporting Selected Airline Operators (SAQOs) through
concession by Central Government, State Governments/UTs and airport operators to
reduce the cost of airline operations on regional routes and financial (Viability Gap
Funding or VGF) support to meet the gap, if any, between the cost of airline operations
and expected revenues on such RCS routes. VGF is a financial support to be provided
to the SAOs for operation of RCS flight from Regional Connectivity Fund as per their
bid document submitted at the time of bidding. Thus, no city/airport is eligible for VGF
as per the provisions of scheme document.

Cabinet Committee on Economic Affairs has approved the proposal for revival of
existing unserved / underserved airports / airstrips of the State Governments, Airports
Authority of India, Public Sector Undertakings and Civil Enclaves at an estimated cost
of ¥ 4500 crore. An airport which isincluded in the awarded routes of RCS-UDAN and
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requires upgradation/development for commencement of RCS operations is devel oped
under "Revival of unserved and underserved airports’ scheme.

Routes connecting Jeypore, Utkela, Rourkela and Jharsuguda airports in Odisha
have been awarded under RCS-UDAN. Development/upgradation of these airports
have been undertaken under "Revival of unserved and underserved airports’ scheme.
Further, VGF disbursed to SAOs for operating RCS flights connecting Jharsuguda
airport in Odishais ¥ 49,53,89,202/- as on 31.07.2020.

However, routes connecting Jeypore, Utkela and Jharsuguda airports were cancelled
due to the non compliance of Selected Airline Operator (SAO) Agreement by the SAOs.
These airports were offered under second and third rounds of bidding under RCS-
UDAN. However, no valid bid was received for Jeypore and Utkela Airport. Under
UDAN third round, RCS routes connecting Jharsuguda airport to Kolkata, Bhubaneswar,
Hyderabad, Mumbai, Delhi and Raipur airport were awarded.

Srength of IPS officersin Andhra Pradesh

355. SHRI PRABHAKAR REDDY VEMIREDDY: Will the Minister of HOME
AFFAIRS be pleased to state:

(@ whether it is a fact that as per the latest position, the sanctioned strength
of IPS officers in Andhra Pradesh is 150 and there are 30 vacancies;

(b) if so, the details thereof;
(¢) the efforts being made to fill in 30 vacancies in a time-bound manner; and

(d) how many IPS officers are going to be allotted to AP in this year's UPSC
exam to fill the vacancies?

THE MINISTER OF STATE IN THE MINISTRY OF HOME AFFAIRS
(SHRI NITYANAND RAI): (a) and (b) As on 01.01.2020, total 115 IPS Officersarein
position against the sanctioned strength of 144 in Andhra Pradesh. There is a shortfall
of 29 IPS officers in Andhra Pradesh Cadre out of which 9 are in Direct Recruitment
guota and 20 in Promotion quota.

(c) and (d) The filling up of vacancies is a continuous process and every year
vacancies of Direct Recruitment quota in the Indian Police Service are filled through
Civil Services Examination conducted by the Union Public Service Commission. The
allocation of officers to the state/cadre is determined, inter-alia, on the basis of deficit
percentage of the state/cadre and demand of the state/cadre.
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Registered cases of crimes

356. SHRI VIJAY PAL SINGH TOMAR:
LT.GEN. (DR.) D. P VATS (RETD.):
SHRI P BHATTACHARYA:

DR. AMEE YAINIK:

Will the Minister of HOME AFFAIRS be pleased to state:

(@ the number of cases of murder, loot and rape registered during the last two
years,

(b) the names of the five States which top the list with maximum number of such
cases registered; and

() whether Government has formulated any scheme to bring down such cases
in the country?

THE MINISTER OF STATE IN THE MINISTRY OF HOME AFFAIRS
(SHRI NITYANAND RAI): (a) to (c) National Crime Records Bureau (NCRB) compiles
and publishes information on crimes in its publication '‘Crime in India. The published
reports are available till the year 2018. The State/UT-wise details of cases reported
under murder, robbery, dacoity and rape during 2017 and 2018 are given at Statement
(See below).

'Police’ and 'Public Order' are State subjects under the Seventh Schedule to the
Constitution of India; and State Governments are responsible for prevention, detection,
registration and investigation of crime and for prosecuting the criminals through their
law enforcement agencies. However, in order to facilitate police in States/UTs to
effectively deal with the crimes, the Ministry of Home Affairs (MHA) has inter-alia
taken following measures.—

() A common platform for filing reports, collecting and sharing information on
crime and criminal at national level, Crime and Criminal Tracking Networks
and Systems (CCTNS) has been implemented.

(i)  An"Inter-operable Criminal Justice System" has been launched to integrate
CCTNS with the court and prison databases, as well as with other pillars of
the criminal justice system such as Forensics, Prosecution and Juvenile
homes.

(i) The Criminal Law (Amendment), Act 2013 was enacted for effective deterrence
against sexual offences. Further, the Criminal Law (Amendment) Act, 2018
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(iv)

V)

(Vi)

(vii)

(viii)

®

®)

(x0)

(i)

was enacted to prescribe even more stringent penal provisions including
death penalty for rape of girls below the age of 12 years. The Act also inter-
alia mandates completion of investigation and trials within 2 months.

A pan-India, singleinternationally recognized number (112) based Emergency
Response Support System has been launched to assist persons in distress.

National cyber crime reporting portal has been launched to enable citizens
to report cyber crimes, including contents about child pornography, rapes/
gangrapes.

Safe City Projects have been sanctioned in first Phasein 8 cities (Ahmedabad,
Bengaluru, Chennai, Delhi, Hyderabad, Kolkata, Lucknow & Mumbai). These
projects have been prepared by State Governments, taking into account the
need for identification of hot spots for crimes against women for development
of critical assets in various areas including infrastructure, technology
adoption and capacity building in community through awareness programmes.

The 'National Database on Sexual Offenders’ (NDSO) has been prepared to
facilitate investigation and tracking of sexua offenders across the country.

An online analytic tool "Investigation Tracking System for Sexual Offences"
has been launched to monitor and track time-bound investigation in sexual
assault cases in accordance with Criminal Law (Amendment) Act, 2018.

Steps have been taken to strengthen DNA analysis units in Central and
State Forensic Science Laboratories. This includes setting up of State-of-
the-Art DNA Analysis Unit in Central Forensic Science Laboratory,
Chandigarh.

Guidelines have been notified for collection of forensic evidence in sexual
assault cases and the standard composition in a sexual assault evidence
collection kit.

Training and skills building programs have been organized for Investigation
Officers, Prosecution Officers and Medical Officers.

Steps have been taken to spread awareness amongst the citizens, sensitization
of police officers at various levels, issuance of advisories for compulsory
registration of FIRs and penal provisions for non-registration of FIRs etc.

MHA has also been providing funds to the State Governments for modernization

of their Police Forces.



Sate/UT-wise Cases Reported (CR) under Murder, Robbery, Dacoity and Rape during 2017 and 2018

Statement

S.No. State/UT 2017 2018
Murder Robbery Dacoity Rape Murder Rabbery Dacoity Rape

1 2 3 4 5 6 7 8 9 10
1 Andhra Pradesh 1054 340 53 983 935 22 51 971
2 Arunachal Pradesh n 5] 6 9 &2 5 67
3 Assam 1144 1092 157 1772 1241 1501 1% 1648
4.  Bihar 2803 154 326 605 2934 1731 280 651
5 Chhattisgarh 919 3%6 0 1908 917 420 5] 2001
6. Goa 3L 27 2 76 2 18 3 61
7. Guaa 970 1277 306 477 1072 1483 334 553
8 Haryana 1046 572 1% 1099 14 502 1296
9. Himachal Pradesh ) 8 3 249 ) 9 1 3
10.  Jammu and Kashmir 152 57 2 2% 181 3 9 320
1. Jharkhand 1487 526 17 914 1712 557 152 1090
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1 2 3 4 5 6 7 8 9 10
28.  Uttarakhand 181 253 16 374 211 180 10 561
29. West Benga 2001 369 63 1084 1933 291 5 1069
TotaL STATE(S) 28098 27509 3B12 31237 28431 28256 451 32013
30. Andaman and Nicobar 9 8 0 13 n 2 4 0
Islands
3L Chandigarh ) %) 10 59) 2 53] 5 &
32.  Dadraand Nagar Haveli 3 4 4 1 7 1 3 7
33, Daman and Diu 6 1 0 7 5 3 0 3
3.  Ddhi 487 3147 b 1229 513 2444 3 1215
35,  Lakshadweep 0 1 0 0 1 0 0 2
36.  Puducherry ) 18 13 7 2 53] 4 0
TotaL UT(s) 556 3293 63 132 536 2566 41 1343
TotaL (ALL INDIA) 28653 30742 3575 32559 29017 30822 AR 33356

Note: Clarifications are pending from

Source: Crime in India.

West Bengal, Assam, Arunachal Pradesh

, Meghalaya & Sikkim for the year 2018.

89

0] Slensuy UsT1 LW

[VHAVS VACYY]

suonsan® paJresun



Written Answers to [16 September, 2020] Unstarred Questions 69

Handling of COVID-19 casesin the country

357. SHRI K.R. SURESH REDDY:
SHRI VAIKO:

Will the Minister of HOME AFFAIRS be pleased to state:

(@ the details of efforts made by Government including National Disaster
Management Authority by bolstering the activities to contain the outbreak of COVID-
19 in the country, especially in the worst affected States and Delhi;

(b) whether the surge in the number of cases is due to lack of planning,
deficiency in surveillance, non-adoption of latest technology, inefficient monitoring and
ineffective coordination among various agencies;

(¢) if so, the details thereof; and

(d) the series of steps taken to minimise the growth of COVID-19 cases in the
country?

THE MINISTER OF STATE IN THE MINISTRY OF HOME AFFAIRS
(SHRI NITYANAND RAI): (a) and (d) Central Government has been keeping a close
watch on the situation since the first case of COVID-19 was reported in China. Soon
after the outbreak of novel coronavirus on 7th January, 2020, several measures like
progressive tightening of international travel, issuing advisories for members of the
public, setting up quarantine facilities etc. were taken by the Central Government to
contain the spread of COV1D-19. World Health Organization (WHO) declared COVID-
19 as pandemic on 11th March, 2020. Experts, keeping in view the global experiences
of countries which have been successful in containing the spread of COVID-19, unlike
some others where many people died, have recommended that effective measures for
social distancing should be taken to contain the spread of this pandemic.

In terms of Section 6 (2) (i) of the Disaster Management Act, 2005 (DM Act, 2005),
National Disaster Management Authority (NDMA), on being satisfied that the country
is threatened by the spread of COVID - 19 pandemic, has been directing Union Home
Secretary, being the Chairperson of the National Executive Committee (NEC), to take
measures and to issue necessary guidelines so as to prevent the spread of COVID-19
in the country. Accordingly, NEC as per directions of NDMA has been issuing guidelines
about the Lockdown and Unlock phases in the country from time to time. NDMA has



70  \Written Answers to [RAJYA SABHA] Unstarred Questions

been regularly reviewing and monitoring the evolving situation, so that timely action
could be taken as the situation demands. A brief note about various measures taken
by the Central Government is given at Statement (See below).

(o) No, Sir.
() Does not arise.
Statement
Public Health Response to COVID-19 - Satus note

Government of India has taken a series of actions to prevent, control and mitigate
the impact of COVID-19. India followed a whole of Government and whole of society
approach. Hon'ble Prime Minister, a High level Group of Ministers (GoM), Cabinet
Secretary, Committee of Secretaries and senior officersin MoHFW continue to monitor
public health response to COVID-19 in the country.

The public health actions were taken in a pre-emptive, pro-active, graded manner
based on the evolving scenario. A number of travel advisories were issued restricting
inflow of international travelers, till such time, commercia flights were suspended on
23rd March, 2020. Till then, atotal of 14,154 flights with 15,24,266 passengers have been
screened at these airports. Screening was also done at 12 major and 65 minor ports and
land border crossings. In the initial part of the pandemic, India evacuated a large
number of stranded passengers from then COVID affected countries (China, Italy, Iran,
Japan, Malaysia) and again in the un-lockdown phase,a total of 12,43,176 passengers
have been brought back (as on 9th September, 2020) and followed up.

Integrated Disease Surveillance Programme (IDSP) is conducting contact tracing
through community surveillance. In the earlier part of the pandemic, this was done for
travel related cases and subsequently for cases being reported from community as a
part of containment strategy. As on 10th September 2020, a total of about 40 lakh
persons have been kept under surveillance. There are 1697 laboratories conducting
COVID-19 Testing. Indiaistesting is about 1 million samples aday. A total of 5.4 crore
samples have been tested so far (as on 10th September 2020).

As on 10th September, 2020, a total of 15,290 COVID treatment facilities with
13,214,171 dedicated isolation bed without Oxygen support have been created. Also, a
total of 2,31,269 oxygen supported isolation beds and 62,694 |CU beds (including 32,241



Written Answers to [16 September, 2020] Unstarred Questions 71

ventilator beds). Guidelines on Clinical management of COVID-19 have been issued and
are being updated regularly.

States are being supported in terms of supply of logistics. So far 1.39 crore of PPE
Kits, 3.42 crores N-95 masks, 10.84 crore tablets of Hydroxychloroquine and 29,779
ventilators and 1,02,400 oxygen cylinders have been supplied to StatesUTs/ Central
Government hospitals so far (as on 10th September, 2020).

Various cadres of personnel and volunteers across sectors and departments for
COVID related worksand maintenance of other essential medical services have been
worked out, trained through resources made avail able on the website of MoHFW, iGOT
online platform (https:.//igot.gov.in/igot/).

MoHFW website is being updated daily to provide general public with information
on current status of COVID-19 spread in India. Communication material is also being
hosted on MoHFW website and through social media. A dedicated call centre / helpline
(1075) has been started to guide community at large which are being used by the
citizens very effectively and on a regular basis.

More than 30 vaccine candidates have been supported which are in different
stages of development, 3 candidates are in advanced stage of Phase I/I1/111 trials and
more than 4 are in advanced pre-clinical development stage. A National Expert Group
on Vaccine Administration for COVID-19 has been constituted on 7th August, 2020,
under NITI Ayog. Thirteen clinical trials of repurposed drugs have been undertaken to
build a portfolio of therapeutic options for Covid-19 patients.

Excessive police measures to enfor ce lockdown

358. SHRI MALLIKARJUN KHARGE: Will the Minister of HOME AFFAIRS be
pleased to state:

(@ whether there has been any instance of excessive police measures leading
to harassment/injury/death of individuals in enforcing the COVID-19 lockdown across
the country;

(b) if so, the details thereof;

() what action has been taken against such policemen who have harassed or
assaulted individuals unnecessarily in the name of lockdown;
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(d) whether Government has any plan to ensure that police officials do not
harass individuals in the name of implementing lockdown measures; and

(e) if so, the details of the plans?

THE MINISTER OF STATE IN THE MINISTRY OF HOME AFFAIRS (SHRI G
KISHAN REDDY): (a) to (e) Police and Public order are State subjects as per 7th
schedule of constitution of India. Hence, the actions are taken by the respective State
Governments. Data pertaining to complaints and cases registered/First Information
Report (FIR) regarding harassment/injury/death of individuals in enforcing the COVID-
19 lockdown across the country is not maintained centrally.

Fundsunder SRE scheme

359. SHRI V. VIJAYASAI REDDY: Will the Minister of HOME AFFAIRS be
pleased to state:

(@ whether it is a fact that Visakhapatnam in Andhra Pradesh is identified as
Maoist affected district by Government;

(b) if so, whether this district is covered under Security Related Expenditure
(SRE) Scheme;

(c) if so, the details of funds allocated, sanctioned, released and spent under
the above scheme during the last five years and the current year, year-wise; and

(d) the details of special emphasis being made by Government to bring Maoists
and their sympathisers to join the mainstream?

THE MINISTER OF STATE IN THE MINISTRY OF HOME AFFAIRS (SHRI G
KISHAN REDDY): (a) and (b) Yes Sir, Visakhapatnam in Andhra Pradesh is covered
under Security Related Expenditure (SRE) Scheme and is considered as Left Wing
Extremism (LWE) affected district.

() The funds released to the State of Andhra Pradesh under SRE Scheme
during the last 05 years are as under:—

2015-16 - % 12.54 crore
2016-17 - % 13.06 crore

2017-18 - % 21.04 crore
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2018-19 - % 11.60 crore
2019-20 - % 37.23 crore
2020-21 - Nil

(d) 'Police' and 'Public order' being State subjects and the State Governments
have their own surrender and rehabilitation incentives to bring Left Wing Extremist
cadres into the mainstream. In order to supplement the efforts of the State Governments,
the Government of India through the Security Related Expenditure (SRE) Scheme for
Left Wing Extremist (LWE) affected States, reimburses the claims made by the State
Governments on the rehabilitation of surrendered LWE cadres subject to a ceiling of
% 5 lakh for higher ranked and ¥ 2.5 lakh for middle/ lower ranked LWE cadres. The
additional incentives given for surrender with weapons/ ammunition are also reimbursed
which range from ¥ 10 to ¥ 35,000 per weapon depending on type of weapon surrendered.
In addition, a monthly stipend up to T 6,000 per month per surrenderee is reimbursed

for a maximum period of 3 years for training in a trade/ vocation.
Submission of recommendations on Assam Accord

360. SHRI SAMBHAJ CHHATRAPATI: Will the Minister of HOME AFFAIRS be
pleased to state:

(@ whether the recommendations on Assam Accord has been submitted by the

Panel to Government;
(b) what are the broad recommendations of the Panel;

(00 how much time Government is likely to take to examine and accept the

recommendations; and

(d) whether any timeline is proposed to be set for implementation of the

recommendations, if accepted?

THE MINISTER OF STATE IN THE MINISTRY OF HOME AFFAIRS (SHRI G
KISHAN REDDY): (a) to (d) The High Level Committee constituted by the Ministry of
Home Affairs on Clause 6 of Assam Accord has submitted its report to Government of

Assam and its recommendations are under examination of the State Government.



74 \\fitten Answers to [RAJYA SABHA] Unstarred Questions

Augmentation of strength of CISF

361l SHRI SAMBHAJ CHHATRAPATI: Will the Minister of HOME AFFAIRS be
pleased to state:

(@ whether Government has recently sanctioned 2000 posts to the existing
strength of 1.8 lakh personnel for CISF to share the increased responsibilities;

(b) if so, the detailed break-up of sanctioned posts;

() whether CISF has any provision aready in place to upgrade the efficiency
to become one of the best internationally; and

(d) if not, whether any such proposal is under consideration?

THE MINISTER OF STATE IN THE MINISTRY OF HOME AFFAIRS
(SHRI NITYANAND RALl): (a) and (b) No post has been sanctioned beyond the existing
ceiling strength of 1,80,000 posts authorized for CISF.

(c) and (d) Upgradation in efficiency in Central Armed Police Forces (CAPFs)
including CISF, is an ongoing continuous process. To modernize and improve efficiency
of CAPFs, the Government has approved Modernization plans for equipping them with
latest technology, modern weaponry and vehicles. Further, CISF is providing training
to force personnel through in-service specialized courses in order to upgrade the
efficiency of the Force.

Damage dueto cyclone

362. SHRI RAJEEV SATAV: Will the Minister of HOME AFFAIRS be pleased to
state:

(@ whether a severe cyclone 'Amphan’ and 'Nisarga' has struck several parts
of the country;

(b) if so, impact of cyclone on farmers/fishermen and the details of losses
suffered and the names of States that have been severely affected along with the report
of damage to property, crops, fishing equipment and the number of people killed,
injured and missing, State-wise; and

() whether Government has taken/ proposes to take any concrete steps to
provide a permanent solution with the latest technological support and financial support
to farmers to combat the wrath of cyclones which affects the States every year?
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THE MINISTER OF STATE IN THE MINISTRY OF HOME AFFAIRS
(SHRI NITYANAND RALI): (a) and (b) Yes Sir. Cyclone 'Amphan’ affected two States
namely Odisha and West Bengal, and Cyclone 'Nisarga affected two States namely
Maharashtra and Gujarat and one UT of Dadra and Nagar Haveli and Daman and Diu.
As per the assessment of Inter-Ministerial Central Team (IMCT) / memoranda received
from the affected State Governments, details of reported losses/ damages are given as
under:—

State Human Houses/huts Cattle Cropped area  Fishermen's
lives damaged lost affected Boats & nets
lost (inlakh) (in lakh ha) damaged

Odisha-Cyclone 0 049 3 011 28 boats

'Amphan’

West Bengal - 2] 552 23927 571 8007 boats &

Cyclone 'Amphan' 37711 nets

Maharashtra- 15 248 540 033 1362 boats &

‘cyclone Nisarga 596 nets

No damage was reported from other States and UT in this regard.

() The National Crisis Management Committee (NCMC), headed by Cabinet
Secretary, monitors and coordinates the situation with the affected States and Central
Ministries/ Agencies concerned during major disasters. Indian Metrological Department
(IMD) issued regular and precise forecasts & warning bulletins to all the affected
States.

There are well established institutional mechanisms at the National, State &
District levelsin the country to develop appropriate preparedness and prompt response
mechanisms for effective management of natural disasters. Central Government has
established a robust early warning system and has significantly enhanced the accuracy
of weather forecasts. Mock exercises and community awareness programmes are being
regularly conducted to educate farmers/ people at the time of natural calamities.

The measures taken by the Central and State Governments have significantly
improved the disaster management practices, preparedness, prevention and response
mechanisms resulting in significant reduction in casualties during natural calamities,
including cyclones, in the country. Further, strengthening of the disaster management
is a continuing and evolving process of the governance.
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Sepsto check maoist/ naxal activities

363. SHRI HARNATH SINGH YADAV: Will the Minister of HOME AFFAIRS be
pleased to state:

(@ whether maoist/ naxal activities of killing innocent people/ paramilitary forces
are on the rise in the country;

(b) how many persons have been killed by maoists naxals during each of the
last three years, State-wise; and

(¢) the steps taken to check the activities of maoisty naxals in the country?

THE MINISTER OF STATE IN THE MINISTRY OF HOME AFFAIRS (SHRI G
KISHAN REDDY): (a) There has been a steady decline in Left Wing Extremism (LWE)
related violence and geographical spread of LWE influence in the country. The number
of deaths (civilians and Security Force personnel) in LWE related violence has reduced
consistently from 1005 in 2010 to 202 in 2019. In 2020 (till 15.08.2020), deaths have
further reduced from 137 to 102 in comparison with the corresponding period of 2019.

(b) Number of deaths (civilians and Security Force personnel) in LWE related
violence in last three years, State-wise is given in the Statement (See below).

() Tocombat the LWE menace, the Government of India has formulated National
Policy and Action Plan in 2015, which consists of a multi-pronged approach comprising
security measures, development initiatives and ensuring rights & entitlements of local
communities.

MHA is supporting the State Governments extensively by way of deployment of
CAPF Battalions, provision of helicopters and UAV's and sanction of India Reserve
Battalions (IRBs)/ Specia India Reserve Battalions (SIRBS) etc. Funds are provided
under Modernization of Police Force (MPF), Security Related Expenditure (SRE) Scheme
and Specia Infrastructure Scheme (SIS) for modernization and training of State Police.

Apart from flagship infrastructure schemes of the Central Government, several
development initiatives have been implemented for construction of roads, installation
of mobile towers, skill development, improving network of banks and post offices,
health and education facilities. Funds for development are also provided to most LWE
affected districts under Special Central Assistance (SCA) scheme.

Resolute implementation of National Policy and Action Plan has resulted in
consistent decline in the LWE violence and its geographical spread.
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Statement

Sate-wise deaths (civilians and security force personnel) in LWE related
violence in last three years

State 2017 2018 2019 2020 (Till 15.08.20)
Andhra Pradesh 7 3 5 2
Bihar 2 15 17 2
Chhattisgarh 130 153 7
Jharkhand 5 43 54 2
Madhya Pradesh 1 0 2 1
Maharashtra 16 12 A 7
Odisha 2 2 n 5
Telangana 2 2 2 0
Uttar Pradesh 0 0 0 0
West Bengal 0 0 0 0
Others 0 0 0 0
TotaL 263 240 202 102

Proposal to include scheduled languages as official language
364. SHRI VAIKO: Will the Minister of HOME AFFAIRS be pleased to state:

(@ whether Government has any proposal to amend Official Languages Act to
include Scheduled languages other than Hindi and English as its official languages, as
suggested by the Supreme Court;

(b) if so, the details thereof; and

(¢) if not, how the people in the South and the Northeast, especialy villagers
could understand the communications, rules and regulations published by Government?

THE MINISTER OF STATE IN THE MINISTRY OF HOME AFFAIRS
(SHRI NITYANAND RAI): (a) and (b) No Sir.

() Thereisprovision of three language formulae (Hindi, English and Regional
Language) as per point no. 3 of Official Language Resolution, 1968 which have been
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prepared in consultation with the State Governments. The order of usage of languages
in the name-boards/notice-boards to be displayed for the information of the public by
Central Government Offices which are located in non-Hindi speaking areasisto bein
the order of (1) Regional Language, (2) Hindi, (3) English.

Terrorist incidents after revocation of Article 370

365. SHRI M.V. SHREYAMS KUMAR: Will the Minister of HOME AFFAIRS be
pleased to state:

(@ the total number of terrorist incidents in the country after revocation of
Article 370 in Kashmir till date; and

(b) the various measures taken by Government to deal with the terrorist menace?

THE MINISTER OF STATE IN THE MINISTRY OF HOME AFFAIRS (SHRI G
KISHAN REDDY): (a) After 5th August, 2019, the number of terrorist incidents in
Jammu and Kashmir have reduced significantly as under:—

Before 5th August, 2019 from After 5th August, 2019 from
29.06.2018t0 04.08.2019 05.08.2019 to 09.09.2020
(402 days) (402 days)

455 21

No mgjor terror attack took place in the hinterland of the country during the period
from 05.08.2019 to 09.09.2020.

(b) The Government has adopted a policy of zero tolerance towards terrorism
and has taken various measures, such as strengthening of security apparatus, strict
enforcement of law against anti-national elements, intensified cordon and search
operations to effectively deal with the challenges posed by the terrorist organisations.
Security Forces keep a close watch on persons who attempt to provide support to
terrorists and initiate action against them.

Restrictions on movement of people and goods

366. SHRI JYOTIRADITYA M. SCINDIA: Will the Minister of HOME AFFAIRS
be pleased to state:

(@ whether the Union Government is aware that in many States/UTs, local level
restrictions on movement of people and goods still exist, causing difficulties to
manufacturers of goods and also to farmers;
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(b) if so, the details of such local level restrictions in different States/UTs;

() whether the Union Government's guidelines on inter-State and intra-State
movement of goods are openly violated by some of the States; and

(d) if so, the details thereof and the corrective steps Government proposes to
take in this regard?

THE MINISTER OF STATE IN THE MINISTRY OF HOME AFFAIRS
(SHRI NITYANAND RALI): (a) to (d) In terms of the guidelines dated 29.08.2020 issued
by National Executive Committee, the States/ Union Territories shall not impose any
local lockdown (State/District/Sub-Division/City level), outside the containment zones
without prior consultation with the Central Government. Further, the State/ Union
Territories Governments shall not dilute these guidelines issued under the Disaster
Management Act, 2005 in any manner and all the District magistrates shall strictly
enforce the same. The implementation of these guidelines at the State/UT level is
monitored regularly, and any deviation/violation, as and when reported, is brought to
the notice of the concerned State/UT, for immediate corrective action.

Visit of inter-ministerial central teamsto Sates

367. SHRI M. SHANMUGAM: Will the Minister of HOME AFFAIRS be pleased
to state:

(@ the number of visits of Inter-Ministerial Central Teams (IMCTSs) to various
States, State-wise;

(b) the purpose of the visit of IMCTs;

() whether on the spot assessment has been made and remedial measures have
been suggested to the Central Government by IMCTS, if so, the details thereof; and

(d) the reasons for not sending high level multi-disciplinary teams initialy to
States for assistance instead of IMCTs; and

(6) the details of work and measures suggested by multi-disciplinary teams to
various States?

THE MINISTER OF STATE IN THE MINISTRY OF HOME AFFAIRS
(SHRI NITYANAND RAI): (&) and (b) Ministry of Home Affairs (MHA) and Ministry
of Health and Family Welfare (MoHFW) deputed Inter-Ministerial Central Teams (IMCTs)/
Central Teams to inter alia review the preparedness measures of the State Health
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Departments and the implementation of the lockdown guidelines, issued by the National
Executive Committee, by the States/UTs. Details of visits of IMCTs deputed by MHA
and MoHFW to various States/UTs are given at Statement-l and Statement-I|
respectively (See below).

() Onthebasis of reports/recommendations submitted by these IMCTs/Central
Teams, necessary directions were issued to concerned State Governments to take
corrective action.

(d) and (e) The IMCTS/ Central Teams deputed by Central Government comprised
of domain experts/ members from concerned Ministries/Departments since initial phase
of the pandemic. These teams have supported States in terms of: (i) strengthening
surveillance and containment measures, (ii) following testing strategy as advised by
Indian Council of Medical Research (ICMR) from time to time, (iii) early identification
of cases and admission to health care facilities of all cases who require hospitalized
care, (iv) adequate provisioning of oxygen supply, (v) ambulance services referral of
cases to higher centres for better care, (vi) compliance with infection prevention and
control guidelines issued by MoHFW, (vii) clinical management protocol issued/updated
by MoHFW (viii) implementation of lockdown measures as per guidelines issued under
the Disaster Management Act, 2005.

Satement-|

Details of IMCT teams deputed by MHA to States

State IMCT Duration
Madhya Pradesh Indore 20 - 27 April, 2020
Rajasthan Jaipur 20- 25 April, 2020
Maharasthra Mumbai 20-24 April, 2020
Maharasthra Thane 25-26 April, 2020.
Maharasthra Pune 20-25 April, 2020
West Bengal Kolkata, Howrah, 24 Parganas 20th April-04th
North, Medinipur East. May, 2020
West Bengal Darjedling, Japaiguri, 20m April-04th

Kalimpong May, 2020
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State IMCT Duration
West Bengal Kolkata, North 24 Paragana, 8th June- 12th
Howrah, Hoogly June, 2020
Gujarat Surat 24th April-03rd
May, 2020
Gujarat Ahmedabad 24th April-03rd
May, 2020
Tamil Nadu Chennai 24th April- 03rd
May, 2020
Telangana Hyderabad 24th April- 03rd
May, 2020
Statement-11
Inter-Ministerial Teams deputed by MoHFW
S. No. State Date of Deployment
1 Assam 31st May 2020 and 4th August 2020
2 Andaman and Nicobar Islands 4th August 2020
3 Bihar 31st May 2020 and 4th August 2020
4. Ddhi 28th April and 31st May 2020
5 Gujarat 10th June 2020 and 26th June 2020
6. Haryana 4th June 2020
7. Jammu and Kashmir 4th August 2020
8 Ladakh 4th August 2020
9 Karnataka 10th June 2020 and 4th August 2020
10.  Maharashtra 6th May 2020 and 27th June 2020
11. Madhya Pradesh 31st May 2020
12, Odisha 31st May 2020
13 Rajasthan 31st May 2020 and 4th August 2020
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S. No. State Date of Deployment

14.  Tamil Nadu 31st May 2020 and 9th July 2020
15,  Telangana 29th June 2020 and 9th August 2020
16.  Uttar Pradesh 31st May 2020

17. Uttarakhand 31st May 2020 and 4th August 2020
18 West Bengal 10th June 2020

Atrocities on SCs/STs

368. SHRI K.K. RAGESH: Will the Minister of HOME AFFAIRS be pleased to
state:

(@ whether the atrocities on SCS/STs are increasing;

(b) if so, the State-wise and year-wise details of atrocities on SCS/STs during
the last five years,

() whether any spurt in the number of atrocities on SCs/STs was witnessed in
the last six months; and

(d) if so, the State-wise details of atrocities on SCs/STs occurred during the last

six months?

THE MINISTER OF STATE IN THE MINISTRY OF HOME AFFAIRS (SHRI G
KISHAN REDDY): (@) to (d) National Crime Records Bureau (NCRB) compiles and
publishes information on crime in its publication "Crime in India". Published reports are
available till the year 2018. As per the published information, State/Union Territory -
wise details of cases registered under total Crime/Atrocities against Scheduled Castes
& Scheduled Tribes during 2014 to 2018 are at given Statement (See below). The data
does not show any uniform trend.



Statement

Sate/UT-wise Cases Registered (CR) under Total Crime/Atrocities against Scheduled Castes (SCs)&

Scheduled Tribes (STs) during 2014-2018

SI.No. State/UT CR under Total Crime/Atrocities against SCs CR under Total Crime/Atrocities against STs
2014 2015 2016 2017 2018 2014 2015 2016 2017 2018
1 2 3 4 5 6 7 8 9 10 n 12
i Andhra Pradesh 2113 263 2335 1969 1836 30 362 405 M 330
2 Arunachal Pradesh 0 0 0 2 0 0 1 1 0 0
3 Assam 2 5 4 10 8 1 0 1 (9] 6
4, Bihar 7886 6367 5701 6747 7061 7 5 5 <] 4
5. Chhattisgarh 359 216 243 283 264 475 373 402 39 388
6. Goa 13 13 n 10 5 6 8 n 2 5
7. Gujarat 104 1010 132 1477 1426 23 248 281 319 31
8 Haryana 475 510 639 762 %61 0 0 0 0 0
9 Himachal Pradesh 119 A 116 109 130 3 6 2 3 1
10.  Jammu and Kashmir* 0 0 1 0 1 0 0 0 0 0
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1 2 3 4 5 6 7 8 9 10 1 12

1. Jharkhand 903 736 525 1 537 402 266 280 237 24
12 Karnataka 1865 1852 1869 1878 1325 397 36 374 401 32
13,  Kerda 712 6% 810 916 887 120 165 182 144 138
14. Madhya Pradesh 3294 3546 4922 5892 4753 1577 1358 1823 2289 1868
15.  Maharashtra 1768 1804 1750 1689 1974 443 482 403 464 526
16. Manipur 1 0 2 0 0 1 0 1 1 1
17. Meghalaya 0 0 0 0 0 1 0 0 0 0
18.  Mizoram 0 0 0 0 0 1 0 0 0 0
19. Nagaland 0 0 0 0 0 0 0 0 0 0
20. Odisha 1657 1823 17% 1969 1778 533 691 631 700 557
21 Punjab 123 147 132 18 168 0 0 2 0 0
2. Rajasthan 6735 5011 5134 4238 4607 1681 1409 1195 B4 1095
2. Skkim 3 3 1 5 5 1 IT 0 6 1
24.  Tamil Nadu 1494 1736 1291 1362 1413 18 5 19 2 15
2. Telangana 1427 1293 1529 1466 1507 33 336 375 435 419
26.  Tripura 1 1 0 1 1 0 3 3 1 0
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27.  Uttar Pradesh 8066 8357 10426 11444 11924 2 6 4 8 145
28,  Uttarakhand 60 0 6 % 58 1 6 3 n 7
2.  West Benga 130 150 119 138 119 107 84 83 122 101
TotaL STaTE(S) 40300 38613 40743 43122 42748 6815 6270 6556 714 6524
30.  Andaman and Nicobar
Islands 0 0 0 0 0 6 3 6 2 1
3L Chandigarh 1 1 1 1 1 0 0 0 0 0
32,  Dadra and Nagar Haveli** 0 0 0 0 1 3 3 2 5 3
33 Daman and Diu** 0 2 0 0 0 0 0 0 0 0
4. Ddhi 86 51 54 8 b 2 0 2 4 0
3. Lakshadweep 0 0 0 0 0 0 0 1 0 0
3.  Puducherry 14 3 3 32 7 1 0 1 0 0
TotaL UT(s) 101 57 = 8L 45 12 6 2 1 4
TotaL (ALL INDIA) 40401 38670 40801 43203 42793 6827 6276 6568 7125 6528

* Now UTs of Jammu and Kashmir and Ladakh.

** Now UTs of Dadra and Nagar Haveli and UT of Daman and Diu have merged as one UT.

Note: Clarifications are pending from West Bengal, Assam, Arunachal Pradesh, Meghalaya & Sikkim for the year 2018.
Source: Crime in India.
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Voting rights to West Pakistan and Bangladesh returnees

369. SHRI ANIL DESAI: Will the Minister of HOME AFFAIRS be pleased to
state:

(@ whether it isafact that alarge number of people have taken shelter in India
following atrocities on Hindus residing in Pakistan and Bangladesh;

(b) whether Government has provided all facilities to them for their comfortable
stay in the country;

() whether their names have also been included in the voters lists; and
(d) if so, the number of these people settled in Kashmir and elsewhere?

THE MINISTER OF STATE IN THE MINISTRY OF HOME AFFAIRS
(SHRI NITYANAND RAI): (a) and (b) A large number of persons belonging to minority
communities in Pakistan and Bangladesh, namely, Hindus, Sikhs, Buddhists, Jains,
Parsis and Christians have come to India and are staying on Long Term Visa (LTV).

Government has extended various facilities to such personsliving in Indiaon LTV.
These include grant of LTV for a period of 5 years at atime, allowing children of such
LTV holders to take admission in schools, colleges, universities, technical/ professional
institutions etc. without any specific permission from the State Government/UT
Administration, permitting them to engage in employment in private sector, purchase
of dwelling unit & accommodation for carrying out self employment, Re-entry in India
(Return Visa) after going to their native country/ third country, allowing free movement
within the State/UT of stay, reduction of penalty on non-extension of LTV on time,
opening of bank accounts, issuance of Driving License, PAN card and Aadhaar number
etc.

() Only Indian citizens are eligible to be included in the voter list.

(d) State-wise details of Pakistani and Bangladeshi nationals staying in India on
LTV are not centrally maintained.

Comprehensive policereforms

370. SHRI RAKESH SINHA: Will the Minister of HOME AFFAIRS be pleased to
state:

(@ the plan of Government for comprehensive police reforms in the country to
meet the emerging challenges keeping in view the technology driven world and increased
global connectivity and radical change in nature of crime;



Written Answers to [16 September, 2020] Unstarred Questions 87

(b) the plan to modernise police stations and to change the manual of police
training;

() how many police stations in the country lack facilities like phone, wireless
and computer system;

(d) how many officials at police station level are connected with any of the
social media platforms; and

(@) whether there is any examination conducted to check the computer
proficiency of the police station level officials?

THE MINISTER OF STATE IN THE MINISTRY OF HOME AFFAIRS (SHRI G
KISHAN REDDY): (a) and (b) Police reformsis an ongoing process. "Police" is a State
subject faling in List-1l (State List) of the Seventh Schedule of the Constitution of
India. Itisprimarily the responsibility of the State Governments/UT Administrations to
implement police reforms measures to make the police force efficient & capable and its
functioning more effective, transparent and accountable. The Centre also issues
advisories to the States to bring in the requisite reforms in the Police to meet the
expectations of the people.

In order to improve the functioning of the police, the Union Government has set
up various Commissions/Committeesi.e. National Police Commission (1977), Ribeiro
Committee (1998), Padmanabhaiah Committee (2000), Malimath Committee on Criminal
Justice (2002).

Further, the Government constituted a Review Committee headed by Shri R.S.
Mooshahary to review the recommendations of the previous Commissions and
Committees on Police Reforms in December 2004, The Committee submitted its report
in March 2005. The Committee shortlisted 49 recommendations. The recommendations
of the Review Committee have been sent to State Governments and Union Territory
Administrations for taking appropriate action.

A component of "incentives for police reforms’ has been included in the
implementation structure of the scheme of "Assistance to States for Modernisation of
Police". It has been decided to keep certain amount each year for providing incentive/
grants to State Government for implementation of Police Reforms. To incentivize the
implementation of police reforms as recommended by various committees, originally a
provision of keeping up to 10% of the total annual allocation of the scheme was made.
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This incentive component has been increased to 'up to 20%' of the total alocation from
the year 2019-20.

The Bureau of Police Research & Development (BPR&D) developed a concept
paper regarding revised standards of Model Police Station Building in 2016. The
revised standards have laid due emphasis on community policing, citizen centric
approach, participation of women in policing and latest technology etc. The revised
norms are basic guidelines for planning and constructing a new police station building.

Earlier there was a separate scheme of fortified police stationsin 10 LWE affected
States for construction of 400 police stations. Currently there is specia infrastructure
scheme for construction of 250 fortified police stations in LWE affected areas in
districts of 07 states namely Andhra Pradesh, Bihar, Chhattisgarh, Jharkhand,
Maharashtra, Odisha, Telangana.

Ministry of Home Affairs has introduced a system for ranking of Police stations
in 2018. It is atwo stage process where 3 Police Stations from States having more than
750 police stations, 2 each from all other States and Delhi and 1 each from Union
Territories are selected from more than 15,000 Police Stations in the country on the
basis of rate of conviction in cases of crimes against women, crimes against SCS/STs
and property offences. In the second stage, performance measurement is done based
on parameters like crime prevention and proactive measures, disposal of cases,
maintenance of public order, infrastructure assessment and citizens feedback. Personal
visits are made by the surveying team to the selected police stations for this purpose.

The guidelines provide for awarding two sets of awards i.e. one for the top 3 best
police stations in the country and another for the best police station in each State/
Union Territory. In the last DsGP/ISGP Conference held in December 2019 at Pune,
Maharashtra, the best 3 police stations in the country were awarded Shields. Certificates
have been provided to the top police stations of the State/UT.

This initiative has worked as a demonstration effect for Police Stations in the
country to raise their standard of performance.

() As per data on Police Organisations compiled by BPR&D, there are only
3.2% police stations having no telephone and 1.20% police stations having no wireless/
mobiles, as on 01.01.2019, excluding States of Andhra Pradesh and West Bengal. The
details of number of police stations having telephones and wireless/mobiles as on
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01.01.2019, is given at Statement-1 (See below). The StatesyUTs wise details relating to
number of servers, computers and laptops as on 01.01.2019, is given at Statement-11
(See below).

(d) No such information is maintained with the Central Government as it is a
State subject.

(e It isresponsibility of the State GovernmentsUT Administrations to assess
the computer proficiency of the police station level officials.

Satement-|

Details of number of police stations having telephones and wireless/mobiles
as on 01.01.2019

Sl.No. State/lUT Total Police Stations having

number

of actual Telephone No Wireless/ No

police Telephone Mobiles  Wireless/

station Mobiles
1 2 3 4 5 6 7
1 Andhra Pradesh 1023 NP NP NP NP
2. Arunachal Pradesh B b 58 36 7
3 Assam AT 203 140 i3 0
4.  Bihar 1027 1027 0 1027 0
5 Chhattisgarh 446 45 21 446 0
6. Goa 43 43 0 43 0
7.  Gujaa 710 710 0 710 0
8  Haryana 61 361 0 361 0
9. Himachal Pradesh 129 128 1 129 0
10.  Jammu and Kashmir 240 24 6 240 0
1. Jharkhand 548 548 0 548 0
12, Karnataka 1,048 1,043 5 1,048 0

13, Kerda 1 Al (018 Al 0
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1 2 3 4 5 6 7
14. Madhya Pradesh 1117 1117 0 1058 50
15. Maharashtra 1,163 1,163 0 1,163 0
16.  Manipur e 20 50 A 5
17. Meghalaya 73 16 57 5 15
18  Mizoram 3 12 2% 3 0
19. Nagaland 78 45 B 64 14
20. Odisha 0 0
21.  Punjab 422 355 67 404 18
2. Rajasthan 890 890 0 890 0
23, Skkim pe] 2 0 2 0
24.  Tamil Nadu 2019 1,969 50 1964 59)
25. Telangana 815 815 0 815 0
26. Tripura tS1 (69) 15 1) 6
27.  Uttar Pradesh 1532 1532 0 1532 0
28.  Uttarakhand 158 158 0 158 0
29. West Benga 601 NP NP NP NP
30. Andaman and Nicobar 2 24 0 2 0
Islands
3L Chandigarh 17 17 0 17 0
32. Dadra and Nagar Haveli 2 2 0 2
33.  Daman and Diu 5 5 0 5 0
34.  Ddhi 209 209 0 209
3. Lakshadweep 9 9 0 NP NP
36. Puducherry 57! 3 1 53 1
TotaL 16,587 14,424 539 14754 200

NP: Not provided.
Source: BPR&D.
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Sate/UT-wise details relating to number of servers, computers and laptops as on

01.01.2019
Sl. No. State/UT Servers Personal computers Laptops
Ason Added Ason Added Ason Added
31122017 during 31122017 during 31.12.2017 during
the year the year the year
2018 2018 2018
1 2 3 4 5 6 7 8
1 Andhra Pradesh © 2 5,707 K] 13 0
2. Arunacha Pradesh 6 0 1,009 57 27 5
3 Assam 1 0 137 0 4 0
4.  Bihar 0 0 1,809 0 152 0
5 Chhattisgarh 40 12 2525 186 52 2
6. Goa ) 0 420 ) 1 288
7. Gujarat 27 63 4568 6118 212 0
8  Haryana 138 0 3,710 0 243 n
9. Himachal Pradesh 102 1 1536 239 106 15
10. Jammu and 2 0 2,397 100 1% 2
Kashmir
1. Jharkhand 24 10 2402 191 44 z
12. Karaataka 1% 0 10462 109 1,994 8
13. Kerda 16 0 6.770 550 588 1647
14. Madhya Pradesh 123 0 10.862 2,224 1,667 4
15. Maharashtra &6 18 14894 1120 805 216
16.  Manipur 3 0 329 6 2 5
17. Meghaaya 13 1 205 &0 3 3
18 Mizoram 0 2 31 49 0 5
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1 2 3 4 5 6 7 8
19. Nagaland 1 0 266 268 1 0
20. Odisha 121 0 4,495 ) 0
21, Punjab Y 0 1,626 445 622 153
2. Rajasthan 2 6 5333 1,368 109 80
23, Skkim 9 0 20 15 60 9
24.  Tamil Nadu .3 1 8141 321 306 )
25. Telangana 7 0 3557 135 27 &0
26. Tripura 5 1 620 1 24 126
27.  Uttar Pradesh 10 0 9,710 0 462 0
28.  Uttarakhand NP 0 NP 2 NP 2
29. West Bengal 146 1 5,886 42 287 13
30. Andaman and 0 0 33 2l 7 0
Nicobar Islands
3L Chandigarh 16 0 54 2 a2 1
32. Dadra and Nagar 0 0 Y 9 4 0
Havdi
33.  Daman and Diu 0 0 7 9 4 0
34.  Ddhi 85 7 4288 443 63) 3
3. Lakshadweep 0 0 41 1 0 0
36. Puducherry 8l 0 643 0 7 0
TotaL 1423 125 116025 14,937 8,761 2830

NP: Not provided.
Source: BPR&D.

Islamic terrorists in southern States

371 DR.VINAY P. SAHASRABUDDHE: Will the Minister of HOME AFFAIRS
be pleased to state:

(@ in furtherance of reports of the presence of Islamic terrorists in southern
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states of India, what steps have been taken to nab them and what are the details in
this regard;

(b) the details of States in which these Islamic State terrorists are most active;
and

() whether Government has any information on how these people are being
funded and whether they are getting any foreign funding to activate their terror
activities?

THE MINISTER OF STATE IN THE MINISTRY OF HOME AFFAIRS (SHRI G
KISHAN REDDY): (a) Some instances of individuals from different States, including
Southern States, having joined Islamic State (1S) have come to the notice of Central and
State Security Agencies. The National Investigation Agency (NIA) has registered 17
cases related to the presence of IS in Southern States of Telangana, Kerala, Andhra
Pradesh, Karnataka and Tamil Nadu and arrested 122 accused persons. Islamic State/
Islamic State of Iraq and Levant/ Islamic State of Irag and Syria/ Daish/ Islamic State
in Khorasan Province (ISKP)/ ISIS Wilayat Khorasan/ Islamic State of Iraq and the
Sham-Khorasan (1SIS-K) and all its manifestations have been notified as Terrorist
Organization and included in the First Schedule to the Unlawful Activities (Prevention)
Act, 1967 by the Central Government. IS is using various internet based social media
platforms to propagate its ideology. Cyber spaceis being closely watched in this regard
by the agencies concerned and action is taken as per law.

(b) Investigations by the National Investigation Agency (NIA) have revealed
that the ISis most active in Kerala, Karnataka, Andhra Pradesh, Telangana, Maharashtra,
Tamil Nadu, West Bengal, Rajasthan, Bihar, Uttar Pradesh, Madhya Pradesh and Jammu
and Kashmir.

(© Yes, Sir.
Inadequate number of forensic science laboratories

372. SHRI B. LINGAIAH YADAV: Will the Minister of HOME AFFAIRS be
pleased to state:

(@ whether National Human Rights Commission and others have raised concerns
over the inadequate number of Forensic Science Laboratories in the country that delays
evidence gathering, leading to cases pending in courts and undertrial prisoners remaining
behind bars;
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(b) if so, the details thereof, State-wise and the reasons therefor; and
(¢) the steps being taken to overcome such situation in future?

THE MINISTER OF STATE IN THE MINISTRY OF HOME AFFAIRS (SHRI G
KISHAN REDDY): (a) to (c) Disposa of case depends on several factors such as
category of the case (Civil or Criminal), complexity of the facts involved, nature of
evidence and co-operation of the stakeholder. 'Police’ and 'Public order’ are State
subjects under the Seventh schedule to the Constitution of Indiaincluding strengthening
of State Forensic Science Laboratories. However, in order to assist strengthening in
State Forensic Science Laboratories, Ministry of Home Affairs (MHA) has taken the

following initiatives.—

(i) Projects approved for strengthening DNA analysis, Cyber-forensics and
related facilities in 16 StatesUT at a total cost of ¥157.98 crore under
Nirbhaya Fund.

(i) Total of ¥195.97 crore has been approved to the States for strengthening
Forensic Science Laboratoriesin financial years 2019-2021 under the scheme
for Modernization of Police Forces.

(i) To ensure quality and standardization in forensic examination, the Directorate
of Forensic Science Services, MHA, has issued the following guidelines.—

- Quality Manuals for accreditation of laboratories as per NABL
standards (ISO 17025) and Working Procedure Manuals in nine
disciplines of Forensic Sciences.

- Quality Manuals and Working Procedure Manuals for Biology and
DNA Division.

- Guidelines for collection, preservation & transportation of forensic
evidence in sexual assault cases for Investigation Officers and medical
Officers. More than 15000 Sexual Assault Evidence Collection kits
have been distributed to the States/UTs to ensure that evidence is
collected and stored in proper manner.

- Standard list of Equipment for establishing/upgrading of Forensic
Sciences Laboratories.
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Provision of additional IRB to States

373. SHRI K. C. RAMAMURTHY: Will the Minister of HOME AFFAIRS be
pleased to state:

(@ the details of Impact Assessment Study on India Reserve Battalions (IRB)
commenced by the Ministry;

(b) theexisting status of assessment of the same and likely time by which study
will be completed;

() whether it is a fact that many States are requesting for additional India
Reserve Battalions, including Karnataka; and

(d) if so, the steps taken by the Ministry to grant additional battalions to such
States?

THE MINISTER OF STATE IN THE MINISTRY OF HOME AFFAIRS
(SHRI NITYANAND RAI): (a) and (b) Government of India is getting an Impact
Assessment Study done on the India Reserve Battalions Scheme through 11M, Rohtak.
A presentation on draft report was made and thereafter, the report is under finalization.

(c) and (d) The proposals for additional IR Bn from 5 States including Karnataka
have been received. Sanction of new India Reserve Battalion is dependent on the
outcome of the Study.

Over crowding of prisonersin jails

1374. SHRIMATI PHULO DEVI NETAM: Will the Minister of HOME AFFAIRS be
pleased to state:

(@ whether it is afact that there is overcrowding of prisonersin the jails of the
country, if so, the details thereof, State-wise;

(b) the number of prisoners who have completed half of their sentence period
and can be released on bail or parol, the details thereof, State-wise;

(¢) the number of the prisoners who are still in jails even after the completion
of the sentence period, the details thereof, State-wise;

(d) the number of undertrial prisoners in jails, the details thereof, State-wise;
and

tOriginal notice of the question was received in Hindi.
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(e) the number of prisoners released during lockdown period, the details thereof?

THE MINISTER OF STATE IN THE MINISTRY OF HOME AFFAIRS (SHRI G
KISHAN REDDY): (a) Nationa Crime Records Bureau (NCRB) compiles prison statistics
reported to it by States and Union Territories (UTs) and publishesit in its annual report
"Prison Statistics India'. The latest published report is of the year 2019. State/UT-wise
capacity of prisons and number of inmates lodged in the prisons as on 31st December,
2019 are given in Statement-I (See below).

(b) Thisinformation is not maintained by NCRB.

() State/UT-wise number of convictsin jails, after completion of sentence, due
to non-payment of fine amount as on 31st December, 2019 are given in Statement-I1
(See below).

(d) State/UT-wise number of undertrial prisoners as on 31st December, 2019 are
given in Statement-111 (See below).

(@ This data has not been collected by NCRB.
Statement-I

Sate/UT-wise number of prisons, available capacity and inmate population
as on 31st December, 2019

S.No. State/UT Available Capacity Number of Prison
Inmates

1 2 3 4

1 Andhra Pradesh 8789 7579

2 Arunachal Pradesh 23 247

3 Assam 8883 9226

4. Bihar 42222 39814

5 Chhattisgarh 12063 18112

6. Goa 624 518

7. Gujarat 13762 15089

8 Haryana 19306 20423
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1 2 3 4
9 Himachal Pradesh 2146 2373
10.  Jammu and Kashmir @ 2910 3639
11 Jharkhand 16795 18654
12. Karnataka 14315 14515
13. Kerda 6341 7499
14. Madhya Pradesh 28718 44603
15,  Maharashtra 240% 36798
16.  Manipur 1272 876
17. Meghalaya 650 1023
18.  Mizoram 1601 1698
19. Nagaand 1450 246
20. Odisha 19201 17563
21 Punjab 23483 24174
2. Rajasthan 22952 21599
23, Gkkim 260 400
24.  Tamil Nadu 23392 14707
25 Telangana 7785 6717
26.  Tripura 2174 1103
27.  Uttar Pradesh 60340 101297
28, Uttarakhand 3540 5629
2.  West Bengal # 21772 23092
30.  Andaman and Nicobar Islands 309 24
3L  Chandigarh 1120 7]
32.  Dadra and Nagar Haveli * 70 46
33, Daman and Diu * 60 62
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1 2 3 4
3. Ddhi 10026 17534
3. Lakshadweep &4 4
36.  Puducherry 416 263
TotaL 403739 478600

@ Jammu and Kashmir and Ladakh are now Union Territories. This is consolidated data of both
UTs - Jammu and Kashmir and Ladakh.

# Due to non-receipt of data from West Bengal for the year 2018 & 2019, data furnished for
2017 has been used.
* Dadra and Nagar Haveli and Daman and Diu have since been merged into one UT.

Satement-1 |

Sate/UT-wise number of convicts lodged in jails after completion of their sentence

due to non-payment of fine amount as on 31st December, 2019

S.No. State/UT Number of convicts lodged in jails after

completion of their sentence due to
non-payment of fine amount

1 2 3

1 Andhra Pradesh 0

2 Arunachal Pradesh 0

3 Assam 106

4. Bihar 8

5 Chhattisgarh 15

6. Goa 0

7. Guaa 13

8 Haryana 2

9. Himachal Pradesh 10

10.  Jammu and Kashmir @ 0

1. Jharkhand 6

12,  Karnataka 2

13,  Kerda m




Written Answers to

[16 September, 2020]

Unstarred Questions

99

1 2 3
14.  Madhya Pradesh 78
15,  Maharashtra 2
16. Manipur 0
17.  Meghaaya 1
18.  Mizoram 114
19. Nagaand 0
20.  COdisha 6
2l Punjab 67
2. Rajasthan 6
23 Skkim 0
24, Tamil Nadu 0
25 Telangana 2
26.  Tripura 2
27.  Uttar Pradesh 12
28, Uttarakhand R
2. West Bengal # 5%
30.  Andaman and Nicobar Islands 2
3L Chandigarh 2
32.  Dadra and Nagar Haveli * 0
33 Daman and Diu* 0
3. Ddhi Vil
35, Lakshadweep 0
36.  Puducherry 0
TotaL 1031

@ Jammu and Kashmir and Ladakh are now Union Territories. This is consolidated data of both
UTs - Jammu and Kashmir and Ladakh.
# Due to non-receipt of data from West Bengal for the year 2018 & 2019, data furnished for
2017 has been used.

* Dadra and Nagar Haveli and Daman and Diu have since been merged into one UT.
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Statement-| 1 |

Sate/UT-wise number of undertrial prisoners in Jails as on 31st December, 2019

S.No. State/UT Undertrial prisoners
1 Andhra Pradesh 4769
2 Arunachal Pradesh 106
3 Assam 6130
4. Bihar 31275
5 Chhattisgarh 9829
6. Goa 369
7. Gujarat 979
8 Haryana 13160
9. Himachal Pradesh 1425
10.  Jammu and Kashmir @ 3075
1. Jharkhand 12759
12 Karnataka 10500
13.  Kerda 4330
14. Madhya Pradesh 24157
15.  Maharashtra 27557
16. Manipur 78
17. Meghaaya 861
18 Mizoram 1097
19. Nagadand 314
20. Odisha 13803
2. Punjab 15949
2. Rajasthan 15378
23, Skkim 255
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S.No. State/UT Undertrial prisoners
24, Tamil Nadu 9244
25. Telangana 4334
26.  Tripura 568
27.  Uttar Pradesh 73418
28, Uttarakhand 3373
2. West Bengal # 16478
30.  Andaman and Nicobar Islands 132
3L  Chandigarh 580
32.  Dadra and Nagar Haveli * 46
33 Daman and Diu * 46
A Dehi 14382
35, Lakshadweep 4
36.  Puducherry 177
TotaL 330487

@ Jammu and Kashmir and Ladakh are now Union Territories. This is consolidated data of both
UTs - Jammu and Kashmir and Ladakh.

# Due to non-receipt of data from West Bengal for the year 2018 & 2019, data furnished for
2017 has been used.

* Dadra and Nagar Haveli and Daman and Diu have since been merged into one UT.

Performance of VCF-SC

375. SHRI V. VIJAYASAI REDDY: Will the Minister of SOCIAL JUSTICE AND
EMPOWERMENT be pleased to state:

(@ whether it is afact that Venture Capital Fund Scheme for Scheduled Castes
was launched in 2014-15 to promote entrepreneurship among SCs,

(b) if so, the performance of the scheme during the last four years and
beneficiaries, yearwise and district-wise details thereof;

(c) thereasonsthat the rate of interest isfixed at 8 per cent for women and 7.75
per cent for physically challenged entrepreneurs and higher rate of interest for other
Cs;
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(d) whether this scheme has been extended to OBCs in 2017; and
(e if s0, how many OBCs have benefited so far, district-wise details thereof?

THE MINISTER OF STATE IN THE MINISTRY OF SOCIAL JUSTICE AND
EMPOWERMENT (SHRI RATTAN LAL KATARIA): (a) Yes, Sir. The Government of
India through Ministry of Social Justice and Empowerment, Department of Social
Justice and Empowerment in order to promote entrepreneurship among the Scheduled
Castes and to provide concessional finance to them has, under Social Sector Initiatives,
started "Venture Capital Fund for Scheduled Castes' in FY 2014-15. The fund is
operational and applicable throughout the country.

(b) The overal performance of VCF-SC is mentioned as below:—

Particulars till 08th September 2020 Details
Total Sanctions 3444.14 Crore
No. of Sanctioned Cases 118 Companies
Total Disbursements 3253.82 Crore

No. of Disbursed Cases

81 Companies

The performance of the scheme in last 4 years are as below:—

FY No. of Total No. of Total
Companies Sanctioned Companies Disbursed
Sanctioned Funds Disbursed Funds
Funds in% Cr. Funds in% Cr.
2017-18 17 56.73 18 5155
2018-19 2% 92.15 1 3411
2019-20 20 8359 17 4578
2020-21 12 46.84 1 5.89

The details of beneficiaries year wise and district wise are as below:—

Sanction  State Name of the Company Location

FY

1 2 3 4

201415 Gujarat Vera Net Synthetics Pvt Ltd Bhavnagar
Punjab Janagal Exports Pvt Ltd Ludhiana
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2 3 4
201516 Andhra Abhyudaya Green Economic Telangana
Pradesh Zone Pvt Ltd
Palnadu Solar Power Pvt Ltd Vijayawada
Rathnam Pharmaceuticals Pvt Ltd Tirupati
Delhi NCR Chandan and Chandan Industries Ghaziabad
Pvt Ltd
Krispylicious Foods Pvt Ltd Ghaziabad
Gujarat Rainbow Packaging Pvt Ltd Ahmedabad
Haryana Dona Doni Fashion Pvt Ltd Bahadurgarh
Karnataka Mallur Flora and Hospitality Pvt Ltd Bangalore
Maharashtra  20th March Venture Pvt Ltd Pune
Harshraj Oil and Foods Industries Aurangabad
Pvt Ltd
Kuchekar Fitness Management Pune
Pvt Ltd
TGN Corporate Advisors Pvt Ltd Nagpur
Puducherry Metal Tech Construction Pvt Ltd Puducherry
Punjab MGM Infra Development Solutions Ropar
Pvt Ltd
Tamil Nadu AabonSmit Alloys Pvt Ltd Chennai
GD Foods & Beverages Pvt Ltd Ariyalur
Harshamitra Oncology Pvt Ltd Trichy
Telangana Dartyens Power Pvt Ltd Hyderabad
MML Medical and Health Services Hyderabad
India Pvt Ltd
Waken India Network Advertising Hyderabad
Pvt Ltd
Uttar Pradesh BP Sons Pvt Ltd Lucknow
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1 2 3 4
Duku Innovates Pvt Ltd L ucknow
201617 Assam Green Belt Industries Pvt Ltd Guwahati
Chhattisgarh  Steeledge Pipes and Scaffold Pvt Ltd  Bhila
Himacha Hortitech Foods Pvt Ltd Baddi
Pradesh
Karnataka JK Softech Pvt Ltd Belgaum
Maharashtra  Bhagyalaxmi Ferro Alloys Pvt Ltd Nagpur
Jay Plast Pack Pvt Ltd Solapur
NGP Agro Buildcon Pvt Ltd Nagpur
Onegreendiary Software Pvt Ltd Pune
Shevantabai Distillery and Fabrications Solapur
Pvt Ltd
Shilpa Dal & food Industries Pvt Ltd ~ Aurangabad
Veracity Natural Resources Pvt Ltd Nagpur
Yash Cottyarn Pvt Ltd Akola
Punjab Nishant Bioenergy Pvt Ltd Zirakpur
Tamil Nadu Meenakshi Devi Hi-Tech Agro Chennai
Industry Pvt Ltd
Telangana Daksha Garments Pvt Ltd Hyderabad
Omega Roofing Inds. Pvt Ltd Hyderabad
Srimedha Pharmaceutical Pvt Ltd Nalgonda District
SSV Graphics Pvt Ltd Hyderabad
Uttar Pradesh PJS Construction Pvt Ltd Badti
Ram sab Industries Pvt Ltd Gaziabad
2017-18 Andhra Dhivalokam Industries Pvt Ltd Vijayawada

Pradesh
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Greenizone Hi-tech & Cold Care Guntur
Pvt Ltd
Gundlathoti Ready Mix Cement Guntur
Industry Pvt Ltd
Prapan Inns Hotels Pvt Ltd Vijaywada
Bihar Laxmi Barter Pvt Ltd Patna
Gujarat Heli Electro Solutions Pvt Ltd Navsari
Haryana Antartic Cold Chain Pvt Ltd Shehzadpur
Maharashtra BA Rathod Poultry Pvt Ltd Latur
Jyani Fabrics Pvt Ltd Satara
Kamani Tubes Ltd Mumbai
Prowess Industries Pvt Ltd Nagpur
Radhakrushna Micro Milk & Milk Solapur
Products Pvt Ltd
Puducherry Nalla Farm House Pvt Ltd Puducherry
Telangana Marigold Bio Extracts Pvt Ltd Warangal
Uttar Pradesh Sunheri Rice Mill Pvt Ltd Bijnor
West Bengal Coeval Crafts Pvt Ltd Kolkata
Green Rick Tea Pvt Ltd Jalpaiguri
201819 Andhra Amanecer Multi Speciality Hospital Kurnool
Pradesh Pvt Ltd
Aric Healthcare Pvt Ltd Visakhapatnam
Myogen Pharma Pvt Ltd Visakhapatnam
Swarnakaruna Princeton Rubber Vishakapatanam
Industries Pvt Ltd
Bihar Midas Moulders Pvt Ltd Muzzafarpur
Gujarat Vian Power Pvt Ltd Hiirimatnagar
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1 2 3 4
Karnataka Mahaloth Melodies Pvt Ltd Bangalore
Maharashtra  Chittalax Construction Pvt Ltd Solapur

Global Revolution Agroservices Mumbai

Pvt Ltd

GTech Application Intellegence Mumbai

Pvt Ltd

Hiranya Packaging Pvt Ltd Kolhapur

Lumbini Cotton Industries Pvt Ltd Nagpur

Millenium Gateway Infra Pvt Ltd Aurangabad

Ranshoor Plastics Pvt Ltd Aurangabad

Sankalp Apparels Pvt Ltd Baramati

Shri Bediwale Enterprises Pvt Ltd Nagpur

Simexperts Solutions Pvt Limited Aurangabad

V'S Plastics Marathwada Pvt Ltd Aurangabad
Punjab Dhir Food and Dine Pvt Ltd Petiala
Telangana Amida Educationa Services Pvt Ltd Hyderabad

Hensar Enterprises Pvt Ltd Hyderabad

Jivanta Enterprises India Pvt Ltd Hyderabad

Smart waves Technologies Pvt Ltd Hyderabad
Uttar Pradesh Awadhesh Dairy Products Pvt Ltd Basti

MLP Facilitators Pvt Ltd Mathura
Uttarakhand  Pratap Tower Pvt Ltd Haldwani

201920 Andhra CPR Laboratories Pvt Ltd Visakhapatna m

Pradesh
Hisus Kristos Modern Rice Industries  Guntur
Pvt. Ltd
Janata Agro Products Private Limited ~ Guntur
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Lactofresh Milk Products Pvt Limited  Nélore
Missi Multi Colour Offset Printers Vijayawada
Private Limited
Shalom Industries Pvt Ltd Guntur
Chhattisgarh ~ Sat Guru Healthcare Pvt. Ltd Raipur
Delhi NCR Saudaya Jewellers Pvt Ltd Karol Bagh
Maharashtra  Janmagal Packaging Private Limited Pune
Khemanand Dudh and Krishi Producer Ahmednagar
Comp any Limited
Nathsanvidha Agro Processing Pvt Kolhapur
Limited
NirmikAviations Pvt Ltd Aurangabad
Panacea Research Institute of Medical  Nagpur
Science Pvt Ltd
Ripedrip Agroplastic Private Limited Aurangabad
Samyak Food & Beverages (1) Pvt Ltd  Amravati
Subhedar Ramoji Agro Processing Beed
Pvt Ltd
West Bengal Samvastraa Solutions Pvt Ltd Jalpaiguri
Singimari Tea & Agro Pvt Ltd Jalpaiguri
TT Distilleries Pvt Ltd Alipurduar
Madhya Shivmanga Mining and Projects Rewa
Pradesh Pvt Ltd
202021 Andhra Agrium Industries Private Limited Guntur
Pradesh
Shreshtha Industries Pvt Ltd Krishna District
Karnataka M/s SPD Granites and Polymers Raichur

Private Limited
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1 2 3 4

Manthana Industries Pvt. Ltd. Tumakuru

Maharashtra M/s Marathwada Fabric Hub Pvt. Ltd. Beed

Tamil Nadu AKB Fabrication Pvt. Ltd. Villupuram
Hemarubini Coconut Industries Ariyalur
Pvt. Ltd.
Pandimadevi Hitech Agro Industry Tiruchirappalli
Pvt. Ltd.
Venkata Beverages Pvt. Ltd. Kancheepuram
Telangana Oberon Impex Private Limited Hyderabad
Rajasthan DHRUM Enterprises Pvt. Ltd. Alwar

(©) Yes, Sir. As per the scheme guidelines the returns / Coupong/ Interest for
Financial Assistance by way of Debt/Convertible Instruments shall be @ 8% p.a. (For
women/disabled SC entrepreneurs- 7.75% p.a.). In order to support, promote and
encourage entrepreneurship amongst the women / disabled SC entrepreneurs, the
coupon rate / rate of interest has been kept less @ 0.25% than the rates offered to other
SC entrepreneurs.

(d) Yes, Sir. The Venture Capital Fund for Backward Classes (VCF-BC) was
included as a separate scheme under the ongoing scheme of Venture Capital Fund for
Scheduled Castes (VCF-SC).

(@ The overal performance of VCF-BC is mentioned as below:—

Particulars till 08th September 2020 Details
Total Sanctions %43.19 crore
No. of Sanctioned Cases 15 Companies
Total Disbursements ¥5.15 crore*
No. of Disbursed Cases 2 Companies

Note: * Fund Corpus was below the threshold limit of 320 cr. till Sept'19.
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State Location No. of Companies Sanctioned
Financial Assistance
Andhra Pradesh Kadapa 1
Assam Guwahati 1
Delhi NCR Greater Noida 1
Kerda Kannur 1
Ernakulam 1
Madhya Pradesh Indore 1
Dhar 1
Indore 1
Maharashtra Solapur 1
Nashik 1
Alwar 1
Rajasthan Sojat 1
Jaipur 1
Tamil Nadu Dindugul 1
Uttar Pradesh Mirzapur 1
TotaL 15

Sepsto restore peace in Kashmir

376. SHRI KUMAR KETKAR: Will the Minister of HOME AFFAIRS be pleased

to state:

(@ the details of death of civilians and security personnel post revocation of

Article 370; and

(b) the steps taken and proposed to restore peace in Kashmir?

THE MINISTER OF STATE IN THE MINISTRY OF HOME AFFAIRS (SHRI G
KISHAN REDDY): (a) The number of civilians killed and security personnel got
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martyrdom during the period 05.08.2019 to 10.09.2020 in Jammu and Kashmir are as
under:—

Description Terrorist related incidents Ceasefire violations
Civilianskilled 45 2
Security personnel martyred 49 P:s)

(b) The Government has adopted a policy of zero tolerance towards terrorism
and has taken various measures, such as strengthening of security apparatus, strict
enforcement of law against anti-national elements, intensified cordon and search
operations to effectively deal with the challenges posed by the terrorist organisations.
While keeping a close watch on persons who attempt to provide support to terrorists
and initiating action against them, other steps by Law enforcing agencies include
enhanced interaction between police and public at various levels, sharing of intelligence
inputs on real time basis amongst all security forces operating in Jammu and Kashmir,
intensified area domination of militancy affected areas by deployment of additional

Nakas and patrolling by security forces etc.

In order to bring about overall development for the benefit of people of Jammu
and Kashmir, Prime Minister had also announced a package of ¥ 80,068 crores under
PMDP-2015. This package consists of 63 major development projects in Road sector,
Power generation and transmission, health infrastructure, establishment of 2 AIIMS,
IITs, IMs and tourism related projects etc. These projects are at various stages of
implementation. Training and employment opportunities for the youth of Jammu and
Kashmir are aso provided under many schemes such as HIMAYAT and PMKVY.

In order to mainstream the youth, special emphasis is being given to Watan Ko
Jano program, student exchange program, sports as well as civic action program of
CAPFs.

Misuse of Sedition Law

377. DR. SANTANU SEN: Will the Minister of HOME AFFAIRS be pleased to
state:

(@ whether saying/chanting 'Long live all Nations' or 'Zindabad' to other countries
amounts to sedition;
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(b) whether it is a fact that there has been increasing instances of misuse of
sedition law and is even being used to muzzle voice of dissent;

(¢) the steps taken by Government to stop gross misuse of sedition law;

(d) whether Government is mulling to scrap sedition law which is a colonial-era
law applicable on free citizens of the Republic; and

(e) if so, by when and if not, the reasons therefor?

THE MINISTER OF STATE IN THE MINISTRY OF HOME AFFAIRS (SHRI G
KISHAN REDDY): (a) to (c) Sedition has been defined in Section 124A of the Indian
Penal Code (IPC).

'Public Order' and 'Police’ are State subjects as per the Seventh Schedule of the
Constitution of India. The responsibility of maintaining law and order, including
investigation, registration and prosecution of crimes, protection of life and property,
etc., rests primarily with the respective State Government. However, National Crime
Records Bureau (NCRB) compiles and Publishes information on crimesin its publication
"Crime in India". Published reports are available till the year 2018. No clear trend is
evident from the State-wise data received from NCRB on number of cases reported
under the offence of Sedition (Section 124A of the IPC) during the period from 2014-
2018.

(d) and (e) Amendment of laws is an ongoing process.
Infiltration by Pakistani militants/ terrorists

378. DR. ANIL AGRAWAL: Will the Minister of HOME AFFAIRS be pleased to
state:

(@ the details and number of infiltration by Pakistani militants/ terrorists in
Jammu and Kashmir during the last two years and till date;

(b) whether itisafact that cases of infiltration has increased in the year, 2020;

(¢) thenumber of militants/ terrorists killed and caught during the last two years

and till date, month-wise;

(d) the number of army personnel lost their lives during the said period; and
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(e) the steps taken by Government to tackle the situation?

THE MINISTER OF STATE IN THE MINISTRY OF HOME AFFAIRS (SHRI G
KISHAN REDDY): (a) and (b) The details of infiltration by Pakistani militantsin Jammu
and Kashmir during the last two years and the current year (upto July, 2020) are as

under:-

Year Number of Estimated Number of Estimated
Infiltration Attempts Net Infiltration

2018 328 143

2019 219 141

2020 (upto July) 47 p:]

() The number of terrorists killed and arrested during the last two years and
the current year (upto 09.09.2020), month-wise, in Jammu and Kashmir in terrorist

violence incidents is given at Statement (See below).

(d) The army personnel who lost their lives during last two years and the

current year are as under:—

2018 2019 2020 (upto 09.09.2020)

37 2 18

(& Government of India has adopted a multi-pronged approach to contain cross
border infiltration. Thisincludes multi-tiered deployment along the International Border
/ Line of Control, border fencing, improved intelligence and operational coordination,
equipping Security Forces with advanced weapons and taking proactive action against
infiltrators.

Besides, all necessary precautions and preventive steps including Cordon and
Search Operations (CASO) are undertaken by the security forces in a proactive manner

to flush out terrorists.
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Statement

The number of terrorists killed and arrested during the last two years and the
current year (upto 09.09.2020), month-wise, in Jammu and Kashmir in
terrorist violence incidents

Month Terroristskilled Terrorists arrested

2018 2019 2020 2018 2019 2020

January 8 17 17 2 1 3
February 8 PA] 8 - 1 2
March 2 2 7 - 2 -
April 2 n 2 2 1 2
May 19 2 15 1 2 -
June PA] 2 49 - 3 1
July 1 6 2 1 2 -
August o) 5 18 3
September 3 7 5 1 - 1
October 0 9 4 1
November 3 5 5 1
December 19 - 1 3
TotaL 57 157 168 17 2 9

Cases of infiltration from Pakistan and China

379. DR. ANIL AGRAWAL: Will the Minister of HOME AFFAIRS be pleased to
state:

(@ whether it isafact that the cases of infiltration from Pakistan and China has
increased during the last six months;

(b) if so, the details thereof; and

(¢) the steps being taken by Government to deal with this problem with China
and Pakistan?

THE MINISTER OF STATE IN THE MINISTRY OF HOME AFFAIRS
(SHRI NITYANAND RAI): (8 and (b) The number of cases of attempted infiltration
along Indo-Pakistan border during the last six months are as under:
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Sl. No. Month Indo-Pakistan Border
1 Feb, 20 -
2 Mar, 20 073
3 Apr,20 24
4 May, 20 8
5 Jun, 20 -
6. Jul, 20 n

No infiltration has been reported along Indo-China border during last six months.

(¢ The Government has adopted a multi-pronged approach to contain cross
border infiltration, which inter-alia include multi-tiered deployment along the
International border/ Line of Control, improved intelligence and operational coordination,
border fencing, deploying technological solutions and taking pro-active action against
infiltrators.

Central team to evaluate losses due to floods

380. DR. ANIL AGRAWAL: Will the Minister of HOME AFFAIRS be pleased to
state:

(@ whether Government has sent any Central team to evaluate the losses in the
recent monsoon flood affected States i.e. Uttar Pradesh, Bihar, Assam and other States
in the country;

(b) if so, the details thereof;

() whether State Governments have demanded any package/ assistance to help
the affected people; and

(d) whether any financial assistance have been released in this regard?

THE MINISTER OF STATE IN THE MINISTRY OF HOME AFFAIRS
(SHRI NITYANAND RAI): (a) to (d) The primary responsibility for disaster management
rests with the State Governments. The concerned State Governments undertake
assessment/ evaluation of losses and provide relief measures according to the magnitude
of the ground situation, in the wake of natural calamities, including flood, from the State
Disaster Response Fund (SDRF) aready placed at their disposal, in accordance with
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Government of India approved items and norms. For calamity of a severe nature,
additional financial assistance is provided by Government of India from the National
Disaster Response Fund (NDRF) as per the laid down procedure, which is based on
the assessment of an Inter-Ministerial Central Team (IMCT).

In the instant cases, Ministry of Home Affairs, even before the receipt of
memorandum from State Governments, has constituted separate Inter-Ministerial Central
Teams (IMCTs) for 9 flood affected States viz. Assam, Arunachal Pradesh, Bihar,
Karnataka, Madhya Pradesh, Maharashtra, Sikkim, Odisha and Uttar Pradesh.

In order to support the affected people of States, the Central Government has
released the Central Share of State Disaster Risk Management Fund (SDRMF) amounting
to ¥ 11,565.92 crore, in advance, for the year 2020-21, to all the State Governments
including Uttar Pradesh, Bihar and Assam for management of relief necessitated by
notified natural disasters including floods in the affected areas.

Loss of lifeand property dueto floods

1381. CH. SUKHRAM SINGH YADAV:
SHRIMATI CHHAYA VERMA:
SHRI VISHAMBHAR PRASAD NISHAD:

Will the Minister of HOME AFFAIRS be pleased to state:

(@ whether due to havoc created by flood, various States have suffered large
loss of life and property in this year;

(b) whether due to Corona, the ministry has provided less aids to flood affected
people;

(c) the details of States which received aids for compensating loss due to flood
and types of aids provided to them;

(d) the year-wise amount spent for damage due to flood during last five years;
and

(@ whether any study has been conducted to know the deficiency in water
storage due to unauthorized possession of water bodies and whether this is the reason
behind widespread flooding every year?

THE MINISTER OF STATE IN THE MINISTRY OF HOME AFFAIRS
(SHRI NITYANAND RAI): (a) Yes Sir.

tOriginal notice of the question was received in Hindi.
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(b) and (c) The primary responsibility for disaster management rests with the State
Governments. Financia assistance is provided to the affected States from State Disaster
Response Fund (SDRF) and National Disaster Response Fund (NDRF) as per the laid
down procedure. The State Governments undertake relief measures in the wake of
natural disasters including floods, from the SDRF already placed at their disposal. The
financial assistance from SDRF/ NDRF is towards relief and is not for compensation
of loss as suffered/ claimed.

During the year 2020-21, Central Government has allocated an amount of T 28,983
crore in SDRF (now named as State Disaster Risk Management Fund) as against
¥ 13,465 crore allocated during 2019-20.

(d) Flood management comes under the purview of the States, and works for
flood control are formulated and implemented by the concerned State Governments.
The role of the Central Government is of atechnical, catalytic and promotional nature.
However, the Central Government supports the Plan Scheme of Flood Management
Programme (FMP), which is implemented by the State Governments. The FMP and
"River Management Activities and Works related to Border Areas (RMBA)" under
operation during Twelfth Five Year Plan, have now been merged as "Flood Management
and Border Areas Programme (FMBAP)" for the period 2017-18 to 2019-20 and further
extended upto March, 2021. Under FMP component of FMBAP scheme, Central
Government has released % 264.00 crore during 2015-16, ¥ 149.99 crore during 2016-17,
¥ 562.67 crore during 2017-18, ¥ 428.20 crore during 2018-19 and ¥ 546.01 crore during
2019-20 to State Governments.

(& No such study has been conducted by the Central Government.
Criminal Law Reform Committee

382. SHRI NARAIN DASS GUPTA: Will the Minister of HOME AFFAIRS be
pleased to state:

(@ whether itisafact that afive-member Criminal Law Reform Committee has
been set up by the Ministry of Home Affairs at the National Law University, Delhi to
recommend reforms in the criminal laws;

(b) whether it is afact that it is an all-male member Committee;

() whether it is afact that there are no members from minority Community in
the Committee; and
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(d) whether thisisto be the final composition of the Committee and no women
or minority member will be accommodated?

THE MINISTER OF STATE IN THE MINISTRY OF HOME AFFAIRS (SHRI G
KISHAN REDDY): (a) to (d) A Committee has been constituted under the Chairpersonship
of the Vice Chancellor, National Law University, Delhi to suggest reformsin the Criminal
laws. The Ministry of Home Affairs have also sought suggestions from Governors,
Chief Ministers of States, Lieutenant Governors (LGs) and Administrators of Union
Territories, Hon'ble Chief Justice of India, Hon'ble Chief Justices of various High
Courts, Bar Council of India, Bar Council of various States and various Universities/
Law Ingtitutes on comprehensive amendmentsin Criminal laws. The suggestions received
and the Report of the Committee are subject to examination by the Ministry of Home
Affairs in consultation with all stakeholders.

Data security of census

383. SHRI PARTAP SINGH BAJWA: Will the Minister of HOME AFFAIRS be
pleased to state:

(@ thetotal number of technical manpower hired to manage data security of the
census;

(b) the safeguards taken to prevent theft of data, leakages and other forms of
dataloss including smartphone and other physical data infrastructure of the enumerators;

(c) the steps taken to ensure that data privacy of citizens is maintained at both
the data infrastructure/servers and also from collection agents (enumerators) level;

(d) the total number of publicity campaigns conducted till date; and

(e) thetotal number of enumerators empanelled and total number of smartphone
enumerators empanelled?

THE MINISTER OF STATE IN THE MINISTRY OF HOME AFFAIRS
(SHRI NITYANAND RAI): (a) to (c) Multiple Layered Security approach has been
adopted for security and safety of Census data. Data collection is to be done on
registered devices of the enumerators appointed by the State/lUT Governments. Data
is encrypted at the device, during the transmission and at servers/storage. The services
of System Integrators have been hired for developing the Mobile Apps, Management
of Census portal and related activities.
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(d) and (e) The publicity campaigns are part of Census operations. All the
enumerators are to be registered on the portal before undertaking enumeration work.
However, the first phase of Census operations and other related field activities have
been postponed due to outbreak of Covid-19 pandemic.

Emer gency response centres

384. SHRI PARTAP SINGH BAJWA: Will the Minister of HOME AFFAIRS be
pleased to state:

(@ the total number of operational Emergency Response Centres (ERCS) in
States/UTs, provide a list of the same;

(b) the number of ERCs operationalised since March, 2020 till present;
(¢) thetotal number of awareness campaigns conducted since March, 2020; and

(d) whether Government has taken any additional measures to ensure the safety
of women during the COVID-19 imposed lockdown, if so, the details thereof?

THE MINISTER OF STATE IN THE MINISTRY OF HOME AFFAIRS (SHRI G
KISHAN REDDY): (a) and (b) The Ministry of Home Affairs is implementing 112
Emergency Response Support System(ERSS) under the Nirbhaya Fund to provide for
asingle, internationally recognized number 112 based assistance in emergencies. ERSS
has been implemented in 29 States/Union Territories (UTs) and involves identifying a
Public Safety Access Point and designating it as the Emergency Response Center for
the State/UT concerned. List of States and UTs where ERSS has been operationalized
isat Annexure. ERSS services and along with its Emergency Response Centre, has
commenced in two States since March 2020.

() States and UTs concerned undertake awareness campaigns on ERSS from
time-to-time. Details are not maintained centrally. However, the Ministry has been
sharing creative designs and content for undertaking awareness campaigns with the
States/UTs.

(d) 'Police' and 'Public Order' are State subjects under the Seventh Schedule to
the Constitution of India. The responsibility to maintain law and order, protection of
life and property of the citizens, including safety of women, is the primary concern of
the States/ Union Territories (UTs) in their respective jurisdictions. The States/UTs are
also competent to deal with all offences in such matters under the extant provisions
of laws. However, Ministry of Home Affairs has issued advisories to States/ UTs.
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Statement

Sates/UTs where ERCs have been made operational

Sl.No. State Sl.No. State
1  Andhra Pradesh 16.  Tamil Nadu
2 Arunachal Pradesh 17. Telangana
3. Chhattisgarh 18 Tripura
4.  Goa 19. Uttar Pradesh
5  Gujaat 20. Uttarakhand
6. Himachal Pradesh 21. West Bengd
7. Jharkhand 2. Andaman and Nicobar Islands
8  Kamnaaka 23 Chandigarh
9 Keda 24.  Dadraand Nagar Haveli and Daman
10. Madhya Pradesh and Diu
11. Maharashtra Jammu and Kashmir
12.  Mizoram L akshadweep
13 Nagaand 27. Ddhi
14.  Punjab 28, Puducherry
15. Rgasthan 29 Ladakh
Portal for reporting of cyber crimes

385. SHRI PARTAP SINGH BAJWA: Will the Minister of HOME AFFAIRS be

pleased to state:

if so, the details thereof;

(@ whether Government has created a 24x7 portal for reporting of cyber crimes,

(b) whether the National Cyber Forensic Laboratory is accessible to all States

/UTs and if not, the reasons therefor;

() whether Government has a State-wise list of al operationa State Cyber

Forensic Training Labs, and if so, the details thereof; and
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(d) the total number of State Cyber Forensic Training Labs operationalised
since March, 2019, till date?

THE MINISTER OF STATE IN THE MINISTRY OF HOME AFFAIRS (SHRI G
KISHAN REDDY): (a) The Government has launched National Cyber Crime Reporting
Portal, www.cybercrime.gov.in to enable citizens to report complaints pertaining to all

types of cyber-crimes, on 24x7 basis.

(b) Some States have set up their own cyber forensic labs. The National Cyber
Forensic Laboratory established by the Central Government is accessible to all States/
UTs.

(c) and (d) "Police" and "Public Order" are State subjects as per Seventh Schedule
of the Constitution of India; and States/UTs are primarily responsible for prevention,
detection, investigation, prosecution of crimes and capacity building of their Law
Enforcement Agencies (LEAS). Ministry of Home Affairs has provided financia assistance
to all the States and UTs under Cyber Crime Prevention against Women and Children
(CCPWC) Scheme to support their efforts for setting up of cyber forensic-cum-training
laboratories, training, and hiring of junior cyber consultants. Cyber forensic-cum-training
laboratories have been commissioned in the States of Arunachal Pradesh, Himachal
Pradesh, Madhya Pradesh, Uttarakhand, Andhra Pradesh, Chhattisgarh, Telangana,
Uttar Pradesh, Mizoram, Kerala, Karnataka and Odisha.

Shortage of | PS officersin the country

386. SHRI PARIMAL NATHWANI: Will the Minister of HOME AFFAIRS be
pleased to state:

(@ whether there is a huge shortage of IPS officers in the country especialy
in Andhra Pradesh, Jharkhand and Gujarat;

(b) whether there is any legal hurdle involved behind this shortfall, especially
for induction of officers of Armed forces and paramilitary forces and state police

officers into the IPS;

() what actions are being initiated by Government to clear the legal
hurdle;
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(d) whether it is a fact that some Armed forces officers are facing problem in
getting 'No Objection Certificate' (NOC) from Ministry of Defence in this regard; and

(6 what actions are being contemplated by Government to resolve the above

issues?

THE MINISTER OF STATE IN THE MINISTRY OF HOME AFFAIRS
(SHRI NITYANAND RAI): (&) No Sir. As on 01.01.2020, the authorized strength of
Indian Police Service (IPS) in the country including Andhra Pradesh, Jharkhand and
Gujarat is 4982 against which 4074 officers are in-position. In Andhra Pradesh Jharkhand
and Gujarat, 115, 121 and 169 | PS officers respectively are in-position as on 01.01.2020.

(b) No Sir. There is no such proposal in this Ministry for induction of officers
of Armed Forces and Paramilitary Forces into Indian Police Service (IPS). However, the
induction of State Police Service Officers into IPS is conducted on the yearly basis
under sub-rule (1) of rule 9 of the Indian Police Service (Recruitment) Rules, 1954, read
with sub-regulation (1) of regulation 9 of the Indian Police Service (Appointment by
Promotion) Regulations, 1955.

(c) and (d) In view of (b) above, question does not arise.

() In order to reduce the shortage of I1PS officer, the batch-size of I1PS (direct
recruit) has been increased from 88 to 103 from Civil Service Examination (CSE), 2005,
130 from CSE, 2008 and 150 from CSE, 2009. Besides the above, the process of
appointments to the Indian Police Service by promotion from State Police Service has
been accelerated.

Use of drones as weapon

387. SHRI PARIMAL NATHWANI: Will the Minister of HOME AFFAIRS be
pleased to state:

(@ whether Government hasissued any guidelinesin the light of the possibilities

of drones being used as a weapon of attack on high security installations;
(b) if so, the details thereof;

() whether Government is aware of the increased sale of Chinese made drones
in the Indian market;
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(d) whether there is any regulatory agency that observes the usage of drones
in the country; and

(e if so, the details thereof?

THE MINISTER OF STATE IN THE MINISTRY OF HOME AFFAIRS
(SHRI G. KISHAN REDDY): (a) and (b) In order to counter the threat of dronesin the
country, necessary guidelines have been issued, which include measures to be
taken by the Central and the State Governments, in consultation with the security

agencies.

(c) to (e) Ministry of Civil Aviation and Directorate General of Civil
Aviation (DGCA) regulate the operation of drones in the country. On 22-08-2018, DGCA
had notified the Civil Aviation Requirements for operation of Civil Remotely
Piloted Aircraft System, laying down the norms for the import, sale and operation of
drones.

Caste based census

388. SHRI NEERAJDANGI: Will the Minister of HOME AFFAIRS be pleased to
state:

(@ whether the Caste based Census has been done by Government;
(b) if so, whether Government proposes to make its figures public;
(¢) if so, by when; and

(d) if not, the reasons therefor?

THE MINISTER OF STATE IN THE MINISTRY OF HOME AFFAIRS
(SHRI NITYANAND RALI): (a) to (d) Socio Economic and Caste Census (SECC) 2011
was conducted by the Ministry of Rural Development (MoRD) and the then Ministry
of Housing and Urban Poverty Alleviation (HUPA) in rural and urban areas respectively.
The SECC 2011 data excluding the caste data have since been finalized and published
by MoRD and HUPA. The Office of the Registrar General, India had provided logistic
and technical support in conducting the SECC-2011. The raw caste data have been
handed over to the Ministry of Social Justice and Empowerment for classification and

categorization of data.
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Arrests made under National Security Act

1389. SHRIMATI CHHAYA VERMA:
CH. SUKHRAM SINGH YADAV:
SHRI VISHAMBHAR PRASAD NISHAD:

Will the Minister of HOME AFFAIRS be pleased to state:

(@ whether it is a fact that cases of violation of human rights of some of the
social workers jailed under National Security Act (NSA) have come to light;

(b) the State- wise details of arrests made under National Security Act during

last five years, the details of charges imposed thereupon;

() the number of persons who are till in jail under said Act, the State-wise
details thereof;

(d) the number of cases withdrawn out of total cases filed under NSA in last

five years; and

(@ the number of accused acquitted under NSA cases filed in last five

years?

THE MINISTER OF STATE IN THE MINISTRY OF HOME AFFAIRS (SHRI G
KISHAN REDDY): (a) to (e) 'Police’ and 'Public Order' are 'State' subjects as per the
Seventh Schedule to the Constitution of India. National Crime Records Bureau (NCRB)
compiles data reported to it by States’'Union Territories (UTs) and publishes the same
initsannual publication '‘Crimein India. The latest published report is of the year 2018.
The details are enclosed for 2017 and 2018 as Statement.

tOriginal notice of the question was received in Hindi.



Statement

Sate/UT-wise details under National Security Act during 2017-2018

S.No. State/UT 2017 2018
Number Persons Persons Persons in Number Persons Persons Persons in
of GD Detained Released Custody of GD Detained  Released Custody
Entries by Board orin Entries by Board orin
Made Detention Made Detention

1 2 3 4 5 6 7 8 9 10

1 Andhra Pradesh 0 0 0 0 0 0 0 0

2. Arunachal Pradesh 0 0 0 0 0 0 0 0

3 Assam 0 0 0 0 0 0 0 0

4.  Bihar 0 0 0 0 0 0 0 0

5. Chhattisgarh 1 1 0 1 1 1 1 0

6. Goa 0 0 0 0 0 0 0 0

7.  Gujarat 0 0 0 0 0 0 0 0

8 Haryana 0 0 0 0 0 0 0 0

9. Himachal Pradesh 0 0 0 0 0 0 0 0
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10.  Jammu and Kashmir
Jharkhand

12, Karnataka

13, Keraa

14. Madhya Pradesh

15. Maharashtra

16.  Manipur
Meghalaya

18. Mizoram

19. Nagaand

20. COdisha

2. Rajasthan

24.  Tamil Nadu

25  Telangana

21 Punjab

23, Skkim
26.  Tripura

17.

1n.




1 2 3 4 5 6 7 8 9 10
27.  Uttar Pradesh 169 1 ¢ 78 161 167 57 110
28.  Uttarakhand 0 0 0 0 0 0 0 0
2. West Bengal 0 0 0 0 0 0 0 0
ToTAL STATE(S) 487 501 229 272 636 697 406 21
30. Andaman and Nicobar 0 0 0 0 0 0 0 0
Islands
31 Chandigarh 0 0 0 0 0 0 0 0
32. Dadraand Nagar Haveli 0 0 0 0 0 0 0 0
33, Daman and Diu 0 0 0 0 0 0 0 0
34.  Ddhi 0 0 0 0 0 0 0 0
35, Lakshadweep 0 0 0 0 0 0 0 0
36. Puducherry 0 0 0 0 0 0 0 0
TotaL UT(s) 0 0 0 0 0 0 0 0
ToTAL (ALL INDIA) 487 501 229 272 636 697 406 21

Note: Clarifications are pending from West Bengal, Assam, Arunachal Pradesh, Meghalaya and Sikkim for the year 2018.

Source: Crime in India.
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Fundsfor anti-maoist operationsin the country

390. DR. SASMIT PATRA: Will the Minister of HOME AFFAIRS be pleased to
state:

(@ thetota expenditure incurred towards anti- Maoist operations in the country,
provide State-wise details thereof for the past three years, and

(b) the total expenditure incurred by States towards anti-Maoist operations in
the country, if available or informed by the States to the Central Government, provide
State-wise details thereof for the past three years?

THE MINISTER OF STATE IN THE MINISTRY OF HOME AFFAIRS (SHRI G
KISHAN REDDY): (a) The counter-LWE operations are conducted by the States. The
Gol supplements efforts of States by way of providing support in terms of CAPF
Battalions, Helicopters, UAVS, training and building capacity of the State Police Forces.

The funds released to States under Security Related Expenditure (LWE) scheme,
Special Infrastructure Scheme and Special Central Assistance in past 03 years are given
in the Statement (See below).

(b) This data is not maintained by MHA.

Statement

Funds released to Sates under SRE (LWE) Scheme, Special Infrastructure Scheme
(99 and Special Central Assistance Scheme (SCA) for past 03 years.

Security Related Expenditure (SRE) (% in crore)
State 2017-18 2018-19 2019-20
Andhra Pradesh 2104 1160 3723
Bihar 3063 1414 17.70
Chhattisgarh 92.75 5453 12081
Jharkhand 93.37 64.54 12352
Keraa - 294 283
Madhya Pradesh 290 1% 123
Maharashtra 3186 1312 2111

Odisha 12582 1272 1281
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State 2017-18 2018-19 2019-20
Telangana 17.22 6.26 1612
Uttar Pradesh 729 715 445
West Bengal 212 1107 944
TotaL 44500 200.00 367.26
Special Infrastructure Scheme (SIS) (R in crore)
State 2017-18 2018-19 2019-20
Andhra Pradesh 300 - 983
Bihar 800 - 1238
Chhattisgarh 1300 - 2363
Jharkhand 14.00 - 24.66
Maharashtra 300 - 750
Odisha 6.00 - 1161
Telangana 300 - 1011
Madhya Pradesh - - 071
Keraa - - 090
Uttar Pradesh - - 135
TotaL 50.00 0.00 10267
Special Central Assistance (SCA)* (R in crore)
State 2017-18 2018-19 2019-20
Andhra Pradesh 500 BB 2000
Bihar 30.00 13333 13332
Chhattisgarh 4000 266.67 266.64
Jharkhand 80.00 43333 43329
Maharashtra 5.00 3333 2000
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State 2017-18 201819 2019-20
Odisha 1000 66.67 66.66
Telangana 500 34 B33
TotaL 175.00 1,000.00 97324

* Funds under SCA are provided to most LWE affected districts to fill critical gaps in infrastructure
and services.

Satus of FCRA accounts and its funds

301 DR. SASMIT PATRA: Will the Minister of HOME AFFAIRS be pleased to
state:

(@ thetotal number of Foreign Contribution Regulation Act (FCRA) accounts

in the country, provide State-wise details thereof;

(b) the details of funds deposited in those FCRA accounts, along with the

sources of funds and intended use; and

() what action has been initiated by Government where these funds have been

found to be misused over the past three years?

THE MINISTER OF STATE IN THE MINISTRY OF HOME AFFAIRS
(SHRI NITYANAND RALI): (8) There are approximately over 22400 associations/NGOs
which are registered under the FCRA, 2010. Each such association/NGO has opened
atleast one FCRA account in bank. It can also open one or more utilization accounts
in any bank of its choice. State-wise details in this regard are available on the FCRA

Portal www.fcraonline.nic.in

(b) An NGO isregistered under the FCRA, 2010 or granted Prior Permission by
Central Government for receiving and utilising foreign funds/contribution. It can receive
and utilize such contribution for a definite cultural, economic, educational, religious or
social programme as provided under Section 11 of the Act. Details of foreign contribution
received and utilized are available in the Annual Returns of the association/NGO which

have been uploaded on the FCRA Portal www.fcraonline.nic.in

(©) When foreign contribution is found to be misused, The FCRA, 2010 provides

for cancellation of certificate of the NGO/association under Section 14. Cases of serious
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nature where any offence punishable under the Act is prima-facie made out, the matter
may also be referred to an investigating agency under Section 43 of The FCRA, 2010.

Details of action taken by Central Government where funds have been found to
be misused during the last three years are given below:—

Year Cancellation of FCRA Case referred to CBI/State Crime
registration for misuse Branch for misutilization
of FC of FC
2017 (022 (022
2018 Nil Nil
2019 Nil oL

L ockdown in light of corona cases

1392. SHRI VISHAMBHAR PRASAD NISHAD:
SHRIMATI CHHAYA VERMA:
CH. SUKHRAM SINGH YADAV:

Will the Minister of HOME AFFAIRS be pleased to state:

(@ whether sudden lockdown was imposed in the country when the number of
Corona cases were les and due to this lakhs of people could not reach the ir destinations;

(b) difference between initial Corona disease and present Corona disease and
the reasons for strict lockdown when cases were in hundreds and aimost full relaxation
in lockdown when lakhs of cases are there;

() whether many decisions of Government failed in prevention of Corona
disease due to which economy of the country collapsed and citizens died on streets;
and

(d) number of people died while walking on roads or due to starvation after
lockdown?

THE MINISTER OF STATE IN THE MINISTRY OF HOME AFFAIRS
(SHRI NITYANAND RAI): (a) No Sir. Soon after the outbreak of novel corona virus
on 7th January, 2020, several measures like progressive tightening of international

tOriginal notice of the question was received in Hindi.
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travel, issuing advisories for members of the public, setting up quarantine facilities etc.
were taken by the Central Government to contain the spread of COVID-19. Experts,
keeping in view the global experiences of countries which have been successful in
containing the spread of COVID-19, unlike some others where many people died, have
recommended that effective measures for social distancing should be taken to contain
the spread of this pandemic. Between 16-23 March, 2020, most of the States
Governments/UTs resorted to partial or full lockdown in their respective State/lUT
based upon their assessment of the situation. COVID-19 is a highly infectious disease.
Any mass movement of people would have spread the disease very fast amongst
people in al parts of the country. Taking into consideration the above facts, the global
experience and the need for consistency in the approach and implementation of various
containment measures across the country, a Nationwide lockdown was announced on
24th March, 2020 to contain the spread of COVID-19 in the country.

(b) The strict lockdown was effective in containing the impact of disease. It
helped the country in bringing down the growth rate of infection leading to reduced
transmission of disease. This had a direct impact on reduction in case load, morbidity,
and mortality. In addition, the slowing down of the pandemic helped the country in
augmenting the health infrastructure. Guidelines for Phased Re-opening (Unlock- 1 to
4) were issued for opening more activities (in a graded manner) in areas outside the
containment zones only.

(c) and (d) Central Government has been very proactive in the prevention,
containment, and control of the disease. Extensive measures were taken, including
issuing a number of guidelines for citizens, hospitals, States, Departments, Ministries,
employees, etc. Training material and webinar series for physicians, nurses, AY USH
professionals, technicians, etc. was also prepared and issued. Specific Integrated
Government Online Training (IGOT) online courses were made available. Training
manuals for surveillance teams and supervisors were also prepared and uploaded.
Hospital infrastructure was upgraded and Covid dedicated health infrastructure was
created to manage the cases. The Government has announced a special economic and
comprehensive package of % 20 lakh crores - equivalent to 10 per cent of Indias GDP
- to combat the impact of the COVID-19 pandemic in India. With the phased unlocking
of the Indian economy since June 1, 2020, high frequency economic indicators like PMI
Manufacturing, index of eight core industries, E-way bills, Kharif sowing, power
consumption, railway freight, cargo traffic and passenger vehicle sales have recovered
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and indicate growing convergence with previous year's activity levels. However, data
referred to in part (d), is not centrally maintained.

Palitical prisonerslodged in jails

393. SHRI BINOY VISWAM: Will the Minister of HOME AFFAIRS be pleased to
state:

(@ the total number of political prisoners that are currently under trial in jails
across the country; and

(b) the total number of convicted political prisoners currently lodged in jails
across the country?

THE MINISTER OF STATE IN THE MINISTRY OF HOME AFFAIRS (SHRI G
KISHAN REDDY): (a) Thisinformation is not maintained by National Crime Records
Bureau (NCRB), which compiles prison statistics reported to it by States and Union
Territories, and publishes it in its annual report 'Prison Statistics India’.

(b) Does not arise in view of reply to part (a) above.
Casesregistered under anti-terror laws

3%4. SHRI BINOY VISWAM: Will the Minister of HOME AFFAIRS be pleased to
state:

(@ the total number of cases that have been registered under Anti-terror laws
in the past three years;

(b) the total number of people arrested under anti-terror laws in the past three
years,

(¢) the total number of cases under Anti-terror laws where the trial has
commenced; and

(d) thetotal number of cases under Anti-terror laws where one year has el apsed
since registration of FIR but Chargesheet in yet to be filed?

THE MINISTER OF STATE IN THE MINISTRY OF HOME AFFAIRS (SHRI G
KISHAN REDDY): (@) and (b) 'Public Order' and 'Police’ are State subjects as per the
Seventh Schedule of the Constitution of India. However, National Crime Records
Bureau (NCRB) is the Central Agency which compiles the data on crimes as reported
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by States and Union Territories and publishes the same in its annual publication "Crime
in India". The latest published report is of the year 2018. As per report, a total of 922,
901 and 1182 cases were registered and a total of 999, 1554 and 1421 persons were
arrested under the Anti-terror law i.e. Unlawful Activities (Prevention) Act, 1967 (UAPA)
in the country during the year 2016, 2017 and 2018 respectively.

(c) and (d) As per information received from NCRB, there are atotal of 232, 272
and 317 cases, wherein chargesheet has been filed by the security agencies with
respect to the cases registered under Anti-terror law i.e. Unlawful Activities (Prevention)
Act, 1967 (UAPA) in the country during the year 2016, 2017 and 2018 respectively.
Further, in the year 2017 and 2018, the number of chargeheests submitted in one to two
years are 92 and 52 and after two years are 31 and 10 respectively.

Use of Government buildingsfor ARHCsin Bangalore

39%5. SHRI MALLIKARJUN KHARGE: Will the Minister of HOUSING AND
URBAN AFFAIRS be pleased to state:

(@ the Government buildings which are being used under the Affordable Rental
Housing Complexes (ARHCs) scheme for migrants workers/ urban poor in the city of
Bangalore;

(b) how many new ARHCs' construction has been started in Bangalore;

(©) thetotal number of migrant workers/urban poor residing in each Complex in
the city of Bangalore; and

(d) the steps being taken to ensure that adequate socia distancing is followed
in such Complexes to prevent the spread of COVID-19?

THE MINISTER OF STATE OF THE MINISTRY OF HOUSING AND URBAN
AFFAIRS (SHRI HARDEEP SINGH PURI): (@) to (d) Scheme for Affordable Rental
Housing Complexes (ARHCs),a sub-scheme under Pradhan Mantri Awas Yojana-Urban
(PMAY-U), for providing accommodation at affordable rent to urban migrants/ poor has
been launched on 31.07.2020 after approval, of the Union Cabinet. It's Operational
Guidelines along with other implementation framework have been circulated to all
States/Union Territories (UTs) for planning and implementation. A draft Memorandum
of Agreement (MoA) has been circulated to all StatesUTs to sign with Ministry of
Housing and Urban Affairs (MoHUA), Karnataka is one of the 17 StatesUTs, which
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have already signed the MoA with MoHUA to implement the Scheme. At present no
ARHC has been made operational in the city of Bangalore or anywhere.

However, States/lUTs have initiated actions to select concessionaire on Repair/
Retrofit, Operate and Transfer Model to convert available Government funded housing
complexesin to ARHCs. Actions on utilising available vacant sites with Public/Private
bodies in to ARHCs is to be taken up after MoAs have been signed.

Rental housing for the poor

3%6. SHRI K.J ALPHONS: Will the Minister of HOUSING AND URBAN AFFAIRS
be pleased to state:

(@ the steps been taken to implement the scheme of providing rental housing
for the poor in urban areas;

(b) the outlay for the scheme; and
(00 how many rental houses will be built under the scheme?

THE MINISTER OF STATE OF THE MINISTRY OF HOUSING AND URBAN
AFFAIRS (SHRI HARDEEP SINGH PURI): (a) Scheme for Affordable Rental Housing
Complexes (ARHCSs), a sub-scheme under Pradhan Mantri Awas Yojana-Urban (PMAY-
U), for providing accommodation at affordable rent to urban migrants/ poor has been
launched on 31.07.2020 after approval of the Union Cabinet. Following steps have been
taken to implement the scheme of ARHCs for urban migrants/poor:—

(i) Operationa Guidelines of ARHCs aong with other implementation framework
have been circulated to al States/Union Territories (UTs) for planning and
implementation. E-copy of the guidelines has been uploaded on the websites
of ARHC, Pradhan Mantri Awas Yojana - Urban (PMAY-U) and Ministry of
Housing and Urban Affairs (MoHUA).

(i) A draft Memorandum of Agreement (MoA) has been circulated to all States/
UTs to sign with MoHUA.

(i) A model Reguest for Proposal (RFP) has been shared with States/UTs for
selection of Concessionaire to developexisting Government funded vacant
housing complexes to be used as ARHCs for a period of 25 years under
Repair/Retrofit, Develop, Operate and Transfer (RDOT) on Public Private
Partnership (PPP) Mode.
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(iv) Expression of Interest (Eol) has been prepared for shortlisting of Public/
Private Entities for construction of ARHCs on their own vacant land.

(v) A sustained and focused Information Education and Communication (I1EC)
strategy for outreach and off take of ARHCs has been prepared. A whiteboard
animation on ARHCs along with various brochures, leaflets and other
communication materials have been designed and shared with the
stakeholders.

(b) An estimated amount of ¥ 600 crore has been envisaged as total outlay of
the Scheme till the Mission period of PMAY-U i.e. March 2022.

() A total of 2.95 lakh beneficiaries have been envisaged to be benefitted by
this Scheme, initially. Through Model-1, approximately 75,000 existing Government
funded vacant housing complexes in various cities are targeted to be converted into
ARHCs. In Model-2, new construction of 40,000 single/double bedroom houses and
1,80,000 dormitory beds are targeted to be operationalized using innovative and aternate
technologies.

Impact of reverselabourersmigration on real estate projects

397. SHRI V. VIJAYASAI REDDY: Will the Minister of HOUSING AND URBAN
AFFAIRS be pleased to state:

(@ theimpact of reverse migration of labourers and breakdown of construction
material supply chains on the real estate projects in particular and sector in general;
and

(b) the details of incentives/relief offered by Ministry of Finance as a part of
%20 lakh crores package to real estate sector and how thisrelief will help pull this sector
out of crisis?

THE MINISTER OF STATE OF THE MINISTRY OF HOUSING AND URBAN
AFFAIRS (SHRI HARDEEP SINGH PURI): (&) and (b) In view of the situation created
by the global pandemic COVID-19 (Corona Virus), reverse migration of labourers and
breakdown of construction materials supply chains, the construction activities of real
estate projects were affected adversely across the country.

To protect the interest of all stakeholders including homebuyers, Central
Government issued an advisory to all States / UTs and their Real Estate Regulatory
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Authorities to treat COVID-19 pandemic as force majeure and automatically extend the
registration/completion date of all projects registered under RERA for a period of 6
months where completion date expires on or after 25th March, 2020 and to allow further
extension of 3 months, if the situation so demands, for the reasons to be recorded in
writing and also extend concurrently the timelines of other statutory compliances under
RERA.

Further, as part of 'Atma Nirbhar Bharat Abhiyan', various other incentives/reliefs
have been provided for the Real Estate Sector such as; special refinancing facility of
310,000 crore at Reserve Bank of Indias Policy Repo Rate to National Housing Bank
for supporting Housing Finance Companies (HFCs); 345,000 crore Partial Credit
Guarantee Scheme for Non-Banking Financial Companies (NBFCs) and ¥30,000 crore
Special Liquidity Scheme for Microfinance Institutions, NBFC and HFCs; extension of
Credit Link Subsidy Scheme under Pradhan Mantri Awas Yojana- Urban till 31st March
2021; Scheme for Affordable Rental Housing Complexes for migrant labours and urban
poor.

All these measures aim to address the issue of liquidity disruptions to augment
the flow of funds to the real estate sector.

UL B grants pending to Andhra Pradesh

398. SHRI V. VIJAYASAI REDDY: Will the Minister of HOUSING AND URBAN
AFFAIRS be pleased to state:

(@ whether any performance grants pertaining to Urban Local Bodies (ULBS)
are pending for payment to the State of Andhra Pradesh;

(b) if so, the year-wise details thereof during the period of 14th Finance
Commission;

() whether Ministry has submitted its recommendation to the Ministry of
Finance; and

(d) if so, the details thereof and efforts being made by the Ministry to release
the funds to the State of Andhra Pradesh?

THE MINISTER OF STATE OF THE MINISTRY OF HOUSING AND URBAN
AFFAIRS (SHRI HARDEEP SINGH PURI): (a) to (c) Yes Sir. 14th Finance Commission
Performance Grants (PG) amounting to ¥ 183.25 crore for the year 2018-19 and ¥ 239.95
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crore for the year 2019-20 to the State of Andhra Pradesh have not been released.
Ministry of Housing and Urban Affairs has submitted its recommendations to Department
of Expenditure, Ministry of Financeon 26.06.2019 for the year 2018-19 and on 30.12.2019
for the year 2019-20.

(d) Ministry has expedited for release of PG to all the States vide DO letters
dated 21 March, 2020 and 16 April, 2020, and letter dated 02 July, 2020 to Department
of Expenditure, Ministry of Finance.

National Bus Rejuvenation Program

399. SHRIMATI VANDANA CHAVAN: Will the Minister of HOUSING AND
URBAN AFFAIRS be pleased to state:

(@ whether the Ministry is considering a National Bus Rejuvenation Program
to boost bus based public transport for cities across the country;

(b) if so, the details thereof and by when, the program will be launched; and

() whether the States have been or shall be consulted in the framing of the
program?

THE MINISTER OF STATE OF THE MINISTRY OF HOUSING AND URBAN
AFFAIRS (SHRI HARDEEP SINGH PURI): (8) No, Sir.

(b) and (c) Do not arise.
Improvement of Urban Bus Systemsin cities

400. SHRIMATI VANDANA CHAVAN: Will the Minister of HOUSING AND
URBAN AFFAIRS be pleased to state:

(@ total number of buses operated by public agencies (State/ Municipal Transport
Undertakings/ under contract of ULB) in cities in country;

(b) whether Ministry has any service level benchmarks for evaluation of public
transport facilities in cities;

(c) if so, thelevel of service of public transport facilitiesin all million plus cities
and smart cities in country;

(d) whether Ministry has any existing or proposed scheme for the provision of
urban bus system in cities;
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(e) if not, reasons therefor; and

() total budget spent by Ministry for provision of Metro Rail and 'for provision
of Urban buses (including depots and terminals for buses) in the last 5 years?

THE MINISTER OF STATE OF THE MINISTRY OF HOUSING AND URBAN
AFFAIRS (SHRI HARDEEP SINGH PURI): (a) Urban Transport is intertwined with
Urban Development and it is a State subject. As such data of buses operated by public
agencies are maintained by the State Governments / Union Territories/ Urban Local
Bodies.

(b) and (c) Yes, Sir. The Ministry has published a Handbook/Guidance document
on Service Level Benchmarks (SLBs) for Urban Transport, which provides methodology
and parameters to enable Urban Local Bodies and other city level parastatal agencies
including million plus cities and smart cities to implement systems for measuring,
reporting and monitoring the performance of different transport facilities and to identify
gaps and problems in service levels. Therefore, it is for the Cities/lUrban Local Bodies
including million plus cities and smart cities to take necessary measures for improvement
wherever necessary.

(d) and (e) At present Ministry of Housing and Urban Affairs does not have any
scheme for supporting bus transport. It is for the States/Cities to organize this based
on the requirement.

()  Thetotal budget of ¥74,402.47 crore for construction of Metro Rail Projects
and ¥352.74 crore for procurement of urban buses was spent by the Ministry in the
last 5 years.

National Clean Air Program (NCAP) under the SCM

401. SHRIMATI VANDANA CHAVAN: Will the Minister of HOUSING AND
URBAN AFFAIRS be pleased to state:

(@ listof citiesin the Smart Cities Mission (SCM) that are non-attainment cities
under National Clean Air Program (NCAP);

(b) details of projects for mitigation of air pollution and status of their
implementation under Smart City Proposal of these cities,

(c) directives issued to smart cities for monitoring and improvement of air
quality and number of air quality monitors installed in each smart city;
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(d) whether there has been any improvement in the quality of smart cities over
last three years and manner in which this is ascertained; and

() whether status of air action plan in smart citiesis available in public domain?

THE MINISTER OF STATE OF THE MINISTRY OF HOUSING AND URBAN
AFFAIRS (SHRI HARDEEP SINGH PURI): (a) to (€) The Central Government launched
Nationa Clean Air Programme (NCAP) as along-term, time-bound, national level strategy
to tackle the air pollution problem across the country in a comprehensive manner with
targets to achieve 20% to 30% reduction in Particulate Matter concentrations by 2024
keeping 2017 as the base year for the comparison of concentration. Under NCAP, 122
non-attainment cities have been identified across the country based on the Air Quality
data from 2014-2018. A list of Smart Cities under the Smart Cities Mission, which are
non-attainment cities under National Clean Air Program (NCAP), is enclosed at Statement
(See below).

The city specific action plans have been prepared which, inter-alia, include measures
for strengthening the monitoring network, reducing vehicular/industrial emissions,
increasing public awareness etc. Implementation of the city specific action plans are
regularly monitored by Committees at Central and State level namely Steering Committee,
Monitoring Committee and Implementation Committee.

Air quality of citiesis monitored by State Pollution Control Boards which publishes
their results from time to time. Some Smart Cities have established Integrated Command
and Control Centres (ICCCs) which are also connected to Air Quality Monitors (AQMs)
for effective monitoring.

Statement

List of cities in the Smart Cities Mission (SCM) that are non-attainment cities
under the National Clean Air Program (NCAP)

State/Union Territory Smart Cities
Andhra Pradesh Vishakhapatnam
Assam Guwahati

Bihar Muzaffarpur, Patna

Chandigarh Chandigarh
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State/Union Territory Smart Cities

Chhattisgarh Raipur

Delhi Delhi (N.D.M.C))

Gujarat Ahmedabad, Surat, Vadodara

Jammu and Kashmir Jammu, Srinagar

Karnataka Bengaluru, Devanagere, Hubli-Dharwad

Madhya Pradesh Bhopal, Gwalior, Indore, Sagar, Ujjain

Maharashtra Aurangabad, Nagpur, Nashik, Pune, Solapur, Thane

Nagaland Kohima

Odisha Bhubneshwar, Rourkela

Punjab Amritsar, Jalandhar, Ludhiana

Rajasthan Jaipur, Kota, Udaipur

Tamil Nadu Tiruchirapalli, Thoothukudi

Uttar Pradesh Agra, Prayagraj (Allahabad), Bareilly, Jhansi, Kanpur,
Lucknow, Moradabad, Varanasi

Uttarakhand Dehradun

West Bengal Kolkata (New Town Kolkata)

Revival of realty sector

402. SHRI KANAKAMEDALA RAVINDRA KUMAR: Will the Minister of
HOUSING AND URBAN AFFAIRS be pleased to state:

(@ whether Government has taken any step to revive the Realty Sector which
is considered as second-largest employment generator in the country;

(b) if so, the details thereof; and
(¢) if not, reasons therefor?

THE MINISTER OF STATE OF THE MINISTRY OF HOUSING AND URBAN
AFFAIRS (SHRI HARDEEP SINGH PURI): (@) to (c) In order to boost real estate sector,
the Government has taken various initiatives such as reduction in Goods and Services
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Tax (GST) on under-construction Affordable Housing project from existing 8% to 1%
without Input Tax Credit (ITC) and in case of other housing projects from 12% to 5%
without ITC; increase in Priority Sector Lending for Affordable Housing Project from
¥ 28 lakh to ¥ 35 lakh in metros and from ¥ 20 lakh to ¥ 25 lakh in non-metros; Setting
up of Affordable Housing Fund in National Housing Bank; additional Deduction of
¥ 1.5 lakh on account of Home Loan Interest in addition to the deduction of ¥ 2 lakh
for affordable housing, Extension of 100% deduction on profits for construction of
affordable housing projects under section 80-1BA of the Income Tax Act till 31.03.2021
and widening the scope of section 80-IBA from 30 to 60 square metersin metros regions
and 60 to 90 square meters in non-metros cities.

In order to give relief to homebuyers of stalled projects, a Special Window for
Completion of Affordable and Mid-Income Housing (SWAMIH investment fund) has
been created for funding stalled projects that are net-worth positive, including those
projects that have been declared as Non-Performing Assets (NPAS) or are pending
proceedings before the National Company Law Tribunal under the Insolvency and
Bankruptcy Code. SWAMIH investment fund will provide last mile funding to the
stressed affordable and middle-income housing projects in the country,

Recently, in view of global pandemic of COVID-19, to protect the interest of all
stakeholders, Central Government has issued the necessary advisory to all States/
Union Territories and their Real Estate Regulatory Authorities for issuance of requisite
orderg/ directions under enabling provisions of Real Estate (Regulation and Devel opment)
Act, 2016 (RERA) to invoke force majeure clause to automatically revise / extend
completion date for all real estate projects registered under RERA for a period of 6
months, where compl etion date expires on or after 25th March, 2020 and to allow further
extension of 3 months, if the situation so demands, for the reasons to be recorded in
writing and also extend concurrently the timelines of other statutory compliances under
RERA.

Safe urban residential facilities during COVID-19 pandemic

403. SHRI K.K. RAGESH: Will the Minister of HOUSING AND URBAN AFFAIRS
be pleased to state:

(@ whether any concrete proposal to ensure safe urban infrastructure and
residential facilities is under consideration in the background of COVID-19 pandemic;

(b) if so, the details thereof;



142 Written Answers to [RAJYA SABHA] Unstarred Questions

() whether any special scheme for Low Income Group (L1G) and slum dwellers
is also under consideration as part of such proposal; and

(d) if so, the details thereof?

THE MINISTER OF STATE OF THE MINISTRY OF HOUSING AND URBAN
AFFAIRS (SHRI HARDEEP SINGH PURI): (a) to (d) Yes Sir, in the background of
COVID-19 pandemic, Affordable Rental Housing Complexes (ARHCSs), a sub-scheme
under Pradhan Mantri Awas Yojana-Urban (PMAY-U) has been launched on 31.07.2020
for providing accommodation at affordable rent to urban migrants/ poor of the
Economically Weaker Section (EWS) and Low Income Group (LIG) category. This
Scheme will be implemented through following two Models:

Model-1: Utilising existing Government funded vacant houses in cities by
converting them into ARHCs under Public Private Partnership mode or by public
agencies.

Model-2: Incentivising Private/Public Entities to construct, operate and Maintain
ARHCs on their own vacant land.

Fulfilling basic requirements of slum dwellers

404. SHRI RAKESH SINHA: Will the Minister of HOUSING AND URBAN
AFFAIRS be pleased to state:

(@ the number of slum households in the four metropolitan cities viz. Delhi,
Kolkata, Mumbai and Chennai;

(b) the comprehensive plan to facilitate the minimum requirements based on
human dignity for these slum dwellers who could also be called as urban poor;

() whether the Ministry has been preparing to establish a separate wing to deal
with the socio-economic problems of such urban poor (slum dwellers); and

(d) if so, the time frame to establish the same?

THE MINISTER OF STATE OF THE MINISTRY OF HOUSING AND URBAN
AFFAIRS (SHRI HARDEEP SINGH PURI): (a) As per Census of India- 2011, the number
of slum households in metropolitan cities viz. Delhi, Kolkata, Mumbai and Chennai is
given at Statement (See below).
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(b) 'Land' and 'Colonisation’ are State subjects and therefore, it is the responsibility
of the State/ Union Territory (UT) Governments to frame policies and implement schemes
to facilitate the minimum requirements based on human dignity for slum dwellers.
However, Government of India through its programmatic interventionsviz. Atal Mission
for Rejuvenation and Urban Transformation (AMRUT), Swachh Bharat Mission - Urban
(SBM-U) and Pradhan Mantri Awas Yojana - Urban (PMAY-U) Mission, has been
assisting States/ UTs both technically and financially in providing housing with basic

civic amenities to eligible urban poor including slum dwellers.

AMRUT focuses on providing basic amenities including water supply, sewerage
and septage management in 500 cities selected across the country, including Delhi,
Kolkata, Mumbai and Chennai. The main priority under AMRUT isto ensure that every
household has access to a tap with assured supply of water and enhanced coverage

under sewerage/septage.

The objective of SBM-U isto make all urban areas including slums of the country
Open Defecation Free (ODF) and 100% scientific processing of its Municipa Solid
Waste. Under SBM-U, Individual Household Toilets (IHHT) are provided to beneficiaries
irrespective of whether they live in authorized/unauthorized colonies or notified/non-
notified slums. Central Government provides incentive under SBM-U for construction
of Community Toilets (CT) where people practice open defecation and construction of

Individual Toilet is not feasible.

In pursuance to Government's vision of 'Housing for All by 2022', PMAY-U
Mission is being implemented since June 2015 for providing all weather pucca houses
with basic civic infrastructure like water, sanitation, sewerage, road, electricity etc. to
al eligible urban households including slum dwellers. "In-situ Slum Redevelopment
(ISSR)" component of PMAY-U Mission mandates to use land as a resource by
leveraging the locked potential of land under slums for constructing houses to eligible

slum dwellers and bringing them into the formal urban settlement.
(© No,Sir.

(d) Does not arise.
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Statement

Details of slum households in metropolitan cities viz. Delhi, Kolkata, Mumbai and
Chennai as per Census-2011

Sl. No. Area No. of slum households
1 National Capital Territory of Delhi 367,893
2 Chennai Municipal Corporation 3,290,827
3 Navi Mumbai Municipal Corporation 48577
4 Greater Mumbai Municipal Corporation 11,35514
5. Kolkata Municipal Corporation 300,755

Employment oppertunitiesthrough projects during lockdown

405. DR. VINAY P. SAHASRABUDDHE: Will the Minister of HOUSING AND
URBAN AFFAIRS be pleased to state:

(@ the steps taken by the Ministry to provide employment opportunities to
people, through its projects, during the last five months since the nationwide lockdown;

(b) if so, the amount spent by the Ministry for the same, the State-wise details
thereof; and

() whether any employment has been generated since Unlock 1.0, if so, the
details thereof?

THE MINISTER OF STATE OF THE MINISTRY OF HOUSING AND URBAN
AFFAIRS (SHRI HARDEEP SINGH PURI): (@) to (c) Ministry of Housing and Urban
Affairs (MoHUA) assists States/Union Territories (UTs) through its flagship Missions/
Schemes - Atal Mission for Rejuvenation and Urban Transformation (AMRUT), Smart
Cities Mission (SCM), Pradhan Mantri Awas Yojana (Urban) (PMAY-U), Swachh Bharat
Mission-Urban (SBM-U), Deendayal Anthyodaya Yojana - National Urban Livelihoods
Mission (DAY - NULM) and Urban Transport projects to improve urban infrastructure.
The projects are identified, approved and executed by the States/UTs. MoHUA extends
financial assistance under these Missions /Schemes/Projects as per approved scale
under the operational guidelines. The execution of the projects, which generate labour
employment is an ongoing process and were monitored by MoHUA during the lockdown.
It has gradually resumed post unlock 1.0. No data on employment generation is
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maintained by the Ministry in respect of Urban Infrastructure projects being implemented
by the States/UTs. Details of amount spent are given in the Statement-1 (See below).
Prime Minister Street Vendor's Atma Nirbhar Nidhi (PMSVANidhi) helpsin employment
generation through micro credit facility to Street Vendors affected due to lockdown.
The State-wise number of applications received, number of loans sanctioned and
sanctioned amount is given in the Statement-I1.

Statement-I
(All Amount % in crore)
State Central Assistance Released during last 5 months
PMAY-U AMRUT Metro Rail/
RRTS Projects
1 2 3 4
Andaman and Nicobar Islands - - -
Andhra Pradesh 39544 - -
Arunachal Pradesh 0.69 - -
Assam 11353 - -
Bihar 30652 200 100
Chandigarh 6.39 - -
Chhattisgarh %.14 19 -
Dadra and Nagar Haveli 1221 - -
Daman and Diu - - -
Delhi 5349 - 750(Delhi/UP)
Goa 882 - ;
Gujarat 81927 - 108
Haryana 96.29 - -
Himachal Pradesh 365 - -
Jammu and Kashmir 5.60 - -

Jharkhand 60.03 - -
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1 2 3 4
Karnataka 31584 - 1,093
Keraa 4865 - -
Lakshadweep(UT) - - -
Ladakh(UT) - - -
Madhya Pradesh 501.39 - -
Maharashtra 968.39 500 545
Manipur 004 3303 -
Meghalaya - - -
Mizoram 145 4527 -
Nagaland 001 - -
Odisha 65.67 - -
Puducherry 269 - -
Punjab 100.86 - -
Rajasthan 20171 20327 -
Skkim 033 - -
Tamil Nadu 27095 27884 -
Telangana 18206 17535 -
Tripura 5309 -

Uttar Pradesh 516.20 545.00 -
Uttarakhand 40.16 5339 -
West Bengal 22343 - -
GRAND ToOTAL 5,560.99 232315 2,596.00
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Sate-wise details of applications received and loan sanctioned under
PM SVANidhi scheme as on 15-09-2020

S.No. State/UT No. of No. of Sanctioned
applications Loans amount
received sanctioned (Rupees
in crore)
1 2 3 4 5
1 Andaman and Nicobar 128 83 0083
Islands
2 Andhra Pradesh 63,927 17,661 17622
3 Arunachal Pradesh 731 4 0323
4. Assam 2,868 216 0216
5 Bihar 23921 4,732 4.2%
6. Chandigarh 512 266 0.266
7. Chhattisgarh 8,363 2,067 2058
8 Dadra and Nagar Haveli 7 22 0.261
and Daman and Diu
9 Dehi 7,949 1,008 1.000
10. Goa 323 155 0.155
1. Guaa 95,849 39411 39.240
2. Haryana 16,767 4822 4784
13, Himachal Pradesh 1,027 5% 0535
14, Jammu and Kashmir 574 56 0.056
15, Jharkhand 15934 7,217 7.149
16. Karnataka 38488 10,097 10.032
17. Kerda 7,766 3820 3811
18,  Ladakh 4 0 0.000
19. Madhya Pradesh 272,154 162,261 161.632




148 Written Answers to [RAJYA SABHA] Unstarred Questions

1 2 3 4 5
20. Maharashtra 87,976 15773 15.730
21 Manipur 2,740 526 0524
2. Meghalaya ) 1 0.001
23 Mizoram 33 17 0179
24.  Nagadand 0 4 0.004
25, Odisha 21532 5051 5032
26.  Puducherry 975 & 0079
27.  Punjab 5,243 1361 1217
28,  Rgasthan 28983 7,043 7.015
29.  Skkim 3 0 0.000
30.  Tamil Nadu 36,767 11,905 11811
3L  Telangana 219,744 75,783 75575
32, Tripura 1357 130 0130
33 Uttar Pradesh 228,260 44557 44195
34 Uttarakhand 2,958 0.855
35, West Bengal 1404 180 0179
TotaL 1,196,419 418427 416044

Pradhan Mantri Sreet VendorsAtmanirbhar Nidhi (PM SVANidhi)

406. SHRI B. LINGAIAH YADAV: Will the Minister of HOUSING AND URBAN
AFFAIRS be pleased to state:

(@ the details of Pradhan Mantri Street Vendors Atma Nirbhar Nidhi (PM
SVANidhi) and Atmanirbhar Bharat Mission implementation of portal for aloan scheme
for street vendors as part of the economic package for sectors affected by the COVID-
19 pandemic and lockdown, providing small loans to street vendors to restart their
operations; and

(b) the implementation status and State-wise response received, and loan
distributed so far, details thereof?
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THE MINISTER OF STATE OF THE MINISTRY OF HOUSING AND URBAN
AFFAIRS (SHRI HARDEEP SINGH PURI): (a) Consequent on the announcement of the
Aatma Nirbhar Bharat Abhiyan package, Ministry of Housing and Urban Affairs has,
on June 01, 2020, launched 'Prime Minister Street Vendor's Amta Nirbhar Nidhi Scheme
(PM SVANidhi). It aims at facilitating collateral free working capital loans upto Rs 10,000
of 1 year tenure, to about 50 lakh street vendors across the country. It provides for
incentives in the form of interest subsidy @ 7% per annum on regular repayment of
loan and cash-back upto % 1,200 per annum on undertaking prescribed digital transactions.
Further, on timely or early repayment, the vendors will be eligible for the next cycle of
working capital loan with an enhanced limit. For the purpose of scheme administration,
an end-to-end solution through an IT platform has been developed in collaboration
with Small Industries Development Bank of India. The loan processing under the
Scheme has commenced on July 02, 2020.

(b) State/ Union Territory-wise number .of loan applications received, sanctioned
and disbursed, as on 14 September, 2020, is given at Statement.

Statement

Sate-wise details of applications received and loan sanctioned under PM
SAVNidhi (as on 14-09-2020)

Sl.No. State/lUT No. of No. of Loans No. of Loans

applications sanctioned disbursed
received
1 2 3 4 5
1 Andaman and Nicobar 121 83 15
Islands

2 Andhra Pradesh 63076 17327 1728

3 Arunachal Pradesh 705 3m %

4. Assam 2822 208 12

5 Bihar 22166 4515 199

6. Chandigarh 504 24 102

7. Chhattisgarh 7546 1955 660

8 Dadra and Nagar Haveli 763 259 3

and Daman and Diu
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1 2 3 4 5
9 Dehi 7920 90 A
10. Goa 316 152 10
11 Guaa 90718 33410 1668
2. Haryana 16057 4559 337
13.  Himachal Pradesh 1014 528 120
14, Jammu and Kashmir 536 2 2
15, Jharkhand 15833 7062 o4
16. Karnataka 37216 9788 1151
17. Kerda 7648 353 1170
18 Ladakh 3 0 0
19. Madhya Pradesh 268942 160490 85004
20. Maharashtra 83301 15305 1345
2.  Manipur 25%6 501 &
2. Meghaaya ) 1 0
23 Mizoram 48 172 2
24 Nagaland 0 4 0
25 Odisha 21085 4750 62
26.  Puducherry a7 3 6
27.  Punjab 5034 1310 45
28 Ragasthan 2834 6773 499
29.  Skkim 4 0 0
30.  Tamil Nadu 36069 11272 1488
3L  Telangana 216070 73249 4575
32 Tripura 1195 120 16
33 Uttarakhand 2887 844 104
3. Uttar Pradesh 216532 41757 2048
3B West Bengd 1401 177 3
TotaL 1159763 406835 102616
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Airport metro linein Bangalore

407. SHRI K.C. RAMAMURTHY: Will the Minister of HOUSING AND URBAN
AFFAIRS be pleased to state:

(@ thedetails of request made by the Chief Minister of Karnataka for approving
56 kms outer ring road to airport metro line in Bangalore;

(b) whether it is a fact that the Asian Development Bank has agreed to fund
the above project;

() whether it isalso afact that Government of Karnataka has agreed for equal
equity sharing mode as per Metro Rail Policy of 2017;

(d) if so, the details thereof; and

(e) thelikely date of approving the project and taking up other works such as
Detailed Project Report (DPR) etc.?

THE MINISTER OF STATE OF THE MINISTRY OF HOUSING AND URBAN
AFFAIRS (SHRI HARDEEP SINGH PURI): (a) to (e) The Hon'ble Chief Minister of
Karnataka, vide letter dated 18.01.2020 and again on 04.09.2020 requested to arrange for
early approval of the proposal aong with Detailed Project Report (DPR) forwarded by
Government of Karnataka (GoK) in November, 2019 for implementation of Phase 2A and
2B of Bangalore Metro Rail Project, for a length of about 58 kms (from Central Silk
Board Junction to Kempegowda International Airport) on equal equity sharing model
as per Metro Rail Policy, 2017. Bangalore Metro Rail Corporation has informed that
Asian Development Bank has agreed to partially fund this project for a value of 500
Million USD.

Metro rail projects are cost intensive which require extensive Inter-Ministerial
consultations and their approva depends on feasibility of projects and availability of
resources. No time limit can be specified for sanction of the project.

AMRUT schemein West Bengal

408. DR. SANTANU SEN: Will the Minister of HOUSING AND URBAN AFFAIRS
be pleased to state:

(@ the names of the cities of West Bengal selected under Atal Mission for
Rejuvenation and Urban Transformation (AMRUT) Scheme;

(b) the funds allocated, sanctioned and released under this Scheme to the State
of West Bengal during the last three years, year-wise;
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(¢) the details of authority/entity entrusted with the responsibility to monitor
the utilization of these funds; and

(d) the city-wise detals of the completion status of these scheme?

THE MINISTER OF STATE OF THE MINISTRY OF HOUSING AND URBAN
AFFAIRS (SHRI HARDEEP SINGH PURI): (a) 60 cities of State of West Bengal were
selected among the 500 cities for implementation of Atal Mission for Rejuvenation and
Urban Transformation (AMRUT). Out of these, 5 cities were merged with others,
namely Bally was merged with Howrah Municipal Corporation, Jamuria, Kulti and
Raniganj were merged with Asansol Municipal Corporation and Rajarhat Gopal pur was
merged with Bidhannagar Municipal Corporation. Thus, present list of 55 AMRUT
cities is given at Statement.

(b) Total approved State Annual Action Plan (SAAP) of State of West Bengal
for AMRUT projects for the entire mission period is 34,035 crore, which includes
committed Central Assistance of % 1,929 crore.

Funds sanctioned/released to the State of West Bengal, during the last three
financial years, are given in the table below:—

Financial Year Funds sanctioned /released
(in rupees crore)

2017-18 23816
2018-19 474.78
2019-20 164.36
TotaL 877.30

(¢) State Government has been entrusted with the responsibility of implementing
the Mission in the State. Mission is monitored by the "State Level High Powered
Steering Committee (SHPSC)" constituted under the chairpersonship of the Chief
Secretary of the State. Urban Development Department of the State is responsible for
implementation of the Mission and monitoring the utilization of funds in the State.

(d) Against the total approved SAAP of ¥ 4,035 crore of State of West Bengal,
Government of West Bengal has awarded 460 projects worth ¥ 3,925 crore; of these 340
projects worth ¥ 474 crore have been completed. Another 19 projects worth ¥ 110 crore
are under tendering process and one project worth ¥ 0.3 crore is to be tendered. The
city-wise status of projects is given at enclosed Statement.



Statement
City-wise status of AMRUT projects in Sate of West Bengal

(All Amounts T in crore)

S. No. City Work Under NIT* Issued NIT to be issued Tota

Completed Implementation

Nos. Amount Nos. Amount Nos. Amount Nos. Amount Nos. Amount
1 2 3 4 5 6 7 8 9 10 n 12
1 Asansol PA] 14928 1 200 - - - - 24 349.28
2 Ashoknagar Kalyangarh 3 045 4 10255 - - - - 7 103
3 Baharampur 7 13 1 24 - - - - 8 253
4, Baidyabati 5 095 1 0 - - - - 6 50.95
5 Balurghat 5 101 - - - - - - 5 101
6. Bankura 8 101.18 1 15.89 - - - - 9 117.07
7. Bansberia 8 09% 2 7402 - - - - 10 7498
8 Baranagar 2 035 3 104 - - - - 5 10.75
9 Barasat 6 161 - - - - - - 6 161
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1 2 4 6 8 10 n »
10. Barddhaman 128 204.38 7342 - 14 279.08
11.  Barrackpur 025 0.78 - - 7 103
12. Basirhat 021 10047 309 - 6 13167
13. Bhadreswar 062 2536 - - 7 2598
14. Bhatpara 155 10249 - - 7 104.04
15. Bidhan Nagar 403 116 2 - 15 12203
16. Bongaon 0.74 99.99 - - 6 100.73
17. Champdani 069 028 - - 4 097
18 Chandannagar 116 2064 - - 9 218
19. Darjiling 025 205.24 - 03 4 205.79
20. Dum Dum 09 319 - - 5 32.98
21 Durgapur 329 027 - - n 356
22, English Bazar 096 0.37 - - n 133
23 Habra 095 101.36 - - 6 10231
24. Hadia 124 80.02 - - 8 8126
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1 2 3 4 5 6 8 10 n 12
42.  North Barrackpur 3 055 2 0.39 - - 5 0%
43, North Dum Dum 9 134 4 93.08 - - 13 9942
4, Panihati 8 104 5 3064 - - 13 3168
45, Puruliya 3 066 2 032 - - 5 098
46, Raigani 3 07 - - 044 - 5 114
47.  Rajpur Sonarpur 2 193 2 51543 - - 14 517.36
48 Rishra 5 0.74 1 021 - - 6 095
49, Santipur 6 128 1 2442 - - 7 257
50.  Serampore 5 0% 1 69.96 - - 6 709
51 Siliguri 12 0.77 2 025 - - 14 102
52. South Dum Dum 5 15.76 6 137 - - n 1713
53.  Titagarh 2 025 2 055 - - 4 08
578 Uluberia 7 344 1 ) - - 8 7844
55. Uttarpara Kotrung 8 3305 1 013 014 - 10 3332

TotaL 30 47392 120 3450.78 10994 03 430 4034.94
*NIT - Notice Inviting Tender.
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Allocation of fundsto Urban Local Bodies (UL BS)

409. DR. BHAGWAT KARAD: Will the Minister of HOUSING AND URBAN
AFFAIRS be pleased to state:

(@ whether Centra Government has any criteriafor allocation of funds to Urban
Local Bodies (ULBs) in the country;

(b) if so, the details thereof, State-wise, particularly for state of Maharashtra;
and

(¢) if not, the reasons therefor?

THE MINISTER OF STATE OF THE MINISTRY OF HOUSING AND URBAN
AFFAIRS (SHRI HARDEEP SINGH PURI): (a) Yes Sir, as per the Fifteenth Finance
Commission (15th FC) recommendation for the year 2020-21, for alocation of 15th FC
grants the Urban Local Bodies (ULBs) are divided into two categories namely (i) Million
Plus cities/Urban Agglomerations, (ii) Other than Million Plus cities. The ULB grants
under 15th FC are allocated in two parts viz. tied grants and untied grants. For Million-
Plus cities/Urban Agglomerations, 15th FC has allocated tied grants for ambient air
quality and water & solid waste management. For other than Million Plus cities, ULB
grants consist of two equal parts - 50 per cent basic grants and 50 per cent grants tied
to (a) drinking water (including rainwater harvesting and recycling) and (b) solid waste
management. 15th FC has also recommended the States, to make allotment of grants
on population basis for the Cantonment Boards (59 no.) within their territories.

As per the recommendations of the Commission, for other than Million-Plus oities,
the grants should be distributed to each ULB on the basis of accepted recommendations
of the latest State Finance Commission (SFC) suitably modified to accommodate the
Cantonment Boards. In case of non-availability of SFC recommendation for distribution
within a particular category, the alocations should be on the basis of population and
area in the ratio of 90:10.

(b) A total Grant of ¥ 29,250 crore for urban local bodies has been allocated
under 15th FC. The total Grants for Million Plus cities/Urban Agglomerations and other
than Million Plus citiesis ¥ 9,229 crore and ¥ 20,021 crore respectively. The State-wise
details of allocation of funds to ULBs for year 2020-21 is at Statement (See below).

For Million Plus cities/lUrban Agglomerations (50 no.), out of ¥ 9,229 crore, T 4,400
croreis earmarked for improving ambient air quality and ¥ 4,829 crore is earmarked for
water supply and solid waste management.
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In case of Maharashtra, ¥ 2,806 crore have been alocated as ULB grant under
15th FC for the year 2020-21, out of which ¥ 1,586 crore have been allocated for Million
Plus cities’/Urban Agglomerations and % 1,220 crore for other than Million Plus cities.

() Does not arise.

Statement

Aggregate Grants to Urban Local Bodies for 2020-21

(X in crore)
State Million-Plus Non Million- Tota
Cities Plus Cities Grants

1 2 3 4

Andhra Pradesh 270 XA 1264
Arunachal Pradesh 0 m m
Assam 0 72 772
Bihar 408 2008 2416
Chhattisgarh 24 486 700
Goa 0 H H
Gujarat 810 728 1538
Haryana % 513 609
Himachal Pradesh 0 207 207
Jharkhand 318 4% 813
Karnataka 553 991 1549
Keraa 39 445 4
Madhya Pradesh 598 1320 1918
Maharashtra 1586 1220 2806
Manipur 0 & &b
Meghalaya 0 8 8
Mizoram 0 45 45
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1 2 3 4
Nagaland 0 &0 60
Odisha 0 1087 1087
Punjab 180 483 663
Rajasthan 562 1297 1859
Skkim 0 2 2
Tamil Nadu 556 1181 1737
Telangana 468 Vival 839
Tripura 0 2 R
Uttar Pradesh 1428 3267 46%5
Uttarakhand 0 278 278
West Bengal 333 1286 2124
TotaL 9229 20021 29250

Implementation of Affordable Rental Housing Complexes Scheme

410. SHRI MAHESH PODDAR: Will the Minister of HOUSING AND URBAN
AFFAIRS be pleased to state:

(@ thetime-frame and details of the roll-out of the first phase of the Affordable
Rental Housing Complexes (ARHCSs) scheme, State-wise details thereof;

(b) how Government intends to undertake and expedite the beneficiary mapping
process;

(c) theextent to which existing protections against tenant eviction and provisions
for rent control shall apply to properties under the scheme; and

(d) the scope for purchase of property rented under the scheme by beneficiaries
at a given point in the future?

THE MINISTER OF STATE OF THE MINISTRY OF HOUSING AND URBAN
AFFAIRS (SHRI HARDEEP SINGH PURI): (a) Scheme for Affordable Rental Housing
Complexes (ARHCs), a sub-scheme under Pradhan Mantri Awas Yojana-Urban (PMAY-
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U), for providing accommodation at affordable rent to urban migrants/ poor was launched
on 31.07.2020. There is no provision of phase-wise implementation of ARHCs. A draft
Memorandum of Agreement (MoA) has been circulated to all States’Union Territories
(UTs) to sign with Ministry of Housing and Urban Affairs (MoHUA). A model Request
for Proposal (RFP) has been shared with States/UTs for selection of Concessionaire to
develop existing Government funded vacant housing complexes to be used as ARHCs
for a period of 25 years under Repair/Retrofit, Develop, Operate and Transfer (RDOT)
on Public Private Partnership (PPP) Mode. Shortlisting of Public/Private Entities for
construction of ARHCs on their own vacant land is to be done through concerned
States’UTS/UL Bs through Expression of Interest (Eol).

(b) As per the Scheme Guidelines of ARHCs, mapping and identification of
beneficiaries is the responsibility of selected Concessionaires/Entities. Concessionaire/
Entity may tie up with local industries/ manufacturers/ service providers/ educational/
health institutions/ market associations/ others employing urban migrants poor to
provide accommodation in-block and remit rent by deducting directly from their salary/
feed/ any kind of remuneration, as feasible. StatesUTs/UL Bs/Parastatals will facilitate
tie up between Entity/Concessionaire and Public/Private bodies for migrants in factories,
industries/ institutions requiring rental accommodation for ensuring occupation and
continued revenue.

(©) In order to safeguard the interest of stakeholders and avoid conflict,
Operational Guidelines provide that ARHCs is to be kept outside the purview of
existing State Rental Laws by States/UTs. These will be governed by the new law of
the State which will be legislated on the line of Model Tenancy Act (MTA) or
modification of their existing law in the line of MTA for speedy resolution.

(d) No such provision has been made under the scheme for ARHCs.
Hardshipsto migrant laboursduring the lockdown

411. SHRI SANJAY RAUT: Will the Minister of LABOUR AND EMPLOYMENT
be pleased to state:

(@ whether itisafact that Indian migrant workers are facing multiple hardships
like loss of income, food shortages due to factories and workplaces shut down after
the lockdown imposed in the country;

(b) if so, the details thereof and what is Government's response thereto; and
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(c) thedetails of stepstaken or proposed to be taken by Government to support
millions of migrant workers in the country millions of migrant workers, who are facing
livelihood crisis?

THE MINISTER OF STATE OF THE MINISTRY OF LABOURAND EMPLOYMENT
(SHRI SANTOSH KUMAR GANGWAR): (@) to (c) India, as a Nation, has responded
through the Central Government, State Governments, Local Bodies, Self-help Groups,
Resident Welfare Associations, Medical Health Professionals, Sanitation Workers as
well as non-governmental organizations in the Nation's fight against the unprecedented
crisis due to the outbreak of Covid-19 and country-wide lockdown.

The Ministry of Labour and Employment has set up control rooms across the
country to receive and address the grievances of workers regarding wages etc. during
the national lockdown.

80 crore beneficiaries are being provided additional 5 kg wheat or rice and 1 kg
of preferred pulses, free of cost every month till November, 2020 under provisions of
National Food Security Act. To empower millions of migrant workers/labourers working
in various organized and unorganized sectors to seamlessly receive their food security
entitlements under National Food Security Act (NFSA), irrespective of their physical
location in the country the Government has started the implementation of One Nation
One Ration Card (ONORC) Plan. With the implementation of this plan the migrant
beneficiary can get food security from any fair price shop of his choice anywhere in
the country.

Around 1.83 crore Building and Other Construction (BOC) workers have been
given cash assistance of ¥ 5000 crore (approx.) from the cess fund.

30 lakh BOC workers have been given food package relief also from cess fund.

Apart from above, various initiatives have been taken by the Ministry of Labour
and Employment as part of Pradhan Mantri Garib Kalyan Yojana(PMGKY) and
Atmanirbhar Bharat which, inter-alia, include (i) payment of 12% employers share and
12% employees' share under Employees Provident Fund (EPF), totalling 24% by the
Government of India for six wage months from March to August, 2020 for al the
establishments having up to 100 employees with 90% of such employees earning less
than 15,000 monthly wage; (ii) reduction in PF contribution from 12% to 10% of wages
for the wage months of May, June and July, 2020; (iii) non-refundable Covid advance
from the PF by amending the EPF Scheme, 1952.
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To boost employment and livelihood opportunities for migrant workers returning
to villages, in the wake of COVID-19 outbreak, Government of India has launched Garib
Kalyan Rojgar Abhiyaan on 20th June 2020. The Abhiyaan focuses on durable rural
infrastructure and providing modern facilities like internet in the villages. Skill Mapping
of the rural migrant labour is being done to help them work closer home. The Abhiyaan
involves intensified and focused implementation of 25 target driven works to provide
employment and create infrastructure in the rural areas of 116 districts of 6 States with
aresource envelope of ¥ 50,000 crore. Apart from this, the Ministry of Women and Child
Development has launched various schemes for migrant workers who have returned to
their native places. One of the schemesis Anganwadi services which has been extended
to children of migrant workers.

Ministry of Food Processing Industries have sanctioned 700 food processing/
preservation and infrastructure projects in which migrant labourers will get
employment.

To provide employment to the migrant workers Ministry of Transport and Highways
has identified the ongoing works/new works for the road construction. Ministry of
Steel assisted migrant workers and their families with food packets and face mask, milk
powder etc.

National register for inter-Sate migrant workers/'unorganised workers

412. SHRI K.R. SURESH REDDY:
SHRI M. SHANMUGAM:

Will the Minister of LABOUR AND EMPLOYMENT be pleased to state:

(@ whether thereis any proposal to create national register for migrant workers/
unorganised workers with the facilities of portability and data transfer to help them get
employment and other assistance;

(b) if so, the details thereof;
(¢) if not, the reason therefor;

(d) whether the data base of migrant workers in various States was collected
to monitor the requirements of migrant workers; and

(e if so, the details thereof?
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THE MINISTER OF STATE OF THE MINISTRY OF LABOURAND EMPLOYMENT
(SHRI SANTOSH KUMAR GANGWAR): (a) to (€) Ministry of Labour and Employment
envisages development of a National Database for Unorganized Workers (NDUW)
seeded with Aadhaar for all unorganized workers. The project will enroll Unorganized
Workers including Migrant Workers to help them get employment and other assistance.

Job lossto daily wage labourers during COVID-19 lockdown

413. SHRI MALLIKARJUN KHARGE: Will the Minister of LABOUR AND
EMPLOYMENT be pleased to state:

(@ the number of daily wage labourers who have lost their jobs during the
COVID-19 lockdown;

(b) what measures Government is taking to provide relief to such labourers;

() whether there has been any death of any labourer due to loss of job during
the lockdown;

(d) if so, what is the total number of such deaths; and

(6 what steps are being taken by Government to protect daily wage labourers
from exploitation by private employersin times of COVID-19?

THE MINISTER OF STATE OF THE MINISTRY OF LABOURAND EMPLOYMENT
(SHRI SANTOSH KUMAR GANGWAR): (@) to () In order to contain the spread of
Covid-19 pandemic, a nationwide lockdown was imposed resulting in closure of all
industries except essential services.

In order to mitigate the financial crisis of the migrant workers and protect them
against the economic disruptions due to the outbreak of Covid-19 pandemic and
Country-wide lockdown the Central Government has taken numerous measures to
provide them financial assistance, food packages ration and other benefits.

The Central Government has issued comprehensive Advisory Guidelines on
27.07.2020 to al the States/UTs for the welfare of the migrant workers returning to the
destination States in the backdrop of Covid-19. In order to ensure relief measures not
only for the poor people and migrant workers but also their families/dependents in a
sustainable manner, the Central Government announced ¥ 1.70 Lakh Crorerelief package
under Pradhan Mantri Garib Kalyan Yojana (PMGKY)) for the poor people to help them
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fight the battle against coronavirus. In order to provide employment to migrant workers
at their native places the Government has launched a number of schemes like Garib
Kayan Rojgar Abhiyaan to boost employment and livelihood opportunities, Anganwadi
Service, employment in Food Processing Industries, Prime Minister Employment
Generation Program, Scheme for regeneration of Traditional Industries, Gram Udyog
Vikas Yojana, identification of ongoing works/new works for road construction. In
addition, the Government has set up 30 Biotech — Kisan hubs in the country covering
all Agroclimatic zones, 150 Districts including 101 aspirational districts which will help
migrant workers to earn their livelihood through farming and expose them to the
innovative methods of farming of high value crops.

Job losses in organised and unorganised sector

414. SHRI ABDUL WAHAB:
DR. SASMIT PATRA:

Will the Minister of LABOUR AND EMPLOYMENT be pleased to state:

(@ whether Government has any details of the job that is lost in both organised
and unorganised employment sector due to COVID-19;

(b) if so, the details therefor;

() what effort has been made by Government to contain the job loses in both
the organised and unorganised sector, the measures undertaken thereof;

(d) whether Government has any plan of action to support the people who have
lost their job due to COVID-19; and

(e) if so, the details therefor?

THE MINISTER OF STATE OF THE MINISTRY OF LABOURAND EMPLOYMENT
(SHRI SANTOSH KUMAR GANGWAR): (@) to (e) The global spread of the corona
virus (COVID-19) followed by lockdowns has affected economies across the globe
including India. Government is taking several steps to ensure that the country is well
prepared to face the challenges and threats posed by Covid-19. Government of India
has announced an economic package of ¥ 20 Lakh Crore and Aatmanirbhar Bharat
which focuses on Economy, Infrastructure, System, Vibrant Demography and Demand
to create jobs for the youth has also been launched.



Written Answers to [16 September, 2020] Unstarred Questions 165

Government has launched Pradhan Mantri Garib Kalyan Yojana (PMGKY) for the
poor to mitigate the impact of COV1D-19 pandemic. Measures are intended at reaching
out to the poorest of the poor, with food and money in hands, so that they do not face
difficulties in buying essential supplies and meeting essential needs.

Under PMGKY, Government of Indiais contributing both 12% employer's share
and 12% employee's share under Employees Provident Fund (EPF), totalling 24%
of wages for the wage month from March to August, 2020 for all the
establishments having upto 100 employees with 90% of such employees earning less
than ¥ 15000/-.

Statutory PF contribution of both employer and employee has been reduced to
10% each from existing 12% each for all establishments covered by EPFO for three
months.

The unemployment benefit under the Atal Beemit Vyakti Kalyan Yojana being
implemented by the Employees' State Insurance Corporation (ESIC) has been enhanced
to 50% from 25% of the average wage, payable upto 90 days alongwith relaxation of
eligibility conditions to claim the benefit.

To boost employment and livelihood opportunities for migrant workers returning
to villages, in the wake of COVID-19 outbreak, Government of India has launched Garib
Kalyan Rojgar Abhiyaan on 20th June 2020. The Abhiyaan focuses on durable rural
infrastructure and providing modern facilities like internet in the villages. Skill Mapping
of the rural migrant labour is being done to help them work closer home.

Government of India has launched PM- SVANidhi Scheme to facilitate collateral
free working capital loan upto ¥10,000/- of one-year tenure, to approximately, 50 lakh
street vendors, to resume their businesses.

Under AatmaNirbhar Bharat Abhiyaan, the Government has earmarked an additional
¥ 40,000 crore under MGNREGS. It will help generate nearly 300 crore person daysin
total addressing need for more work including returning migrant workers in Monsoon
season as well.

To providerelief to the business, additional working capital finance of 20% of the
outstanding credit as on 29th February, 2020, in the form of a Term Loan at a concessional
rate of interest is being provided. The units will not have to provide any guarantee or
collateral of their own.



166 Written Answers to [RAJYA SABHA] Unstarred Questions

Support to migrant labourers during the pandemic

415. SHRI K.J. ALPHONS: Will the Minister of LABOUR AND EMPLOYMENT
be pleased to state:

(@ what has been done to support migrant labourers during the pandemic;
(b) how much food has been given free to migrant labourers since March; and

() whether Government has provided any other facilities to them during the
pandemic?

THE MINISTER OF STATE OF THE MINISTRY OF LABOURAND EMPLOYMENT
(SHRI SANTOSH KUMAR GANGWAR): (@) to (c) The global spread of the corona
virus (Covid-19) followed by lockdowns has affected economies across the globe
including India. Covid-19 has resulted in large number of migrant workers going back
to their native places.

Twenty control rooms were set up by Ministry of Labour and Employment across
the country to receive and address the grievances of workers regarding wages etc.
during the national lockdown.

Approximately 80 crore beneficiaries are being provided additional 5 kg wheat or
rice and 1 kg of preferred pulses, free of cost every month till November, 2020 under
provisions of National Food Security Act.

Around 1.83 crore Building and Other Construction (BOC) workers have been
given cash assistance of ¥5000 crore (approx.) from the cess fund.

30 lakh BOC workers have been given food package relief also from cess fund.

Apart from above, various initiatives have been taken by the Ministry of Labour
and Employment as part of Pradhan Mantri Garib Kalyan Yojana(PMGKY) and
Atmanirbhar Bharat which, inter-alia, include (i) payment of 12% employers' share and
12% employees' share under Employees Provident Fund (EPF), totalling 24% by the
Government of India for six wage months from March to August, 2020 for all the
establishments having up to 100 employees with 90% of such employees earning less
than ¥ 15,000 monthly wage; (ii) reduction in PF contribution from 12% to 10% of wages
for the wage months of May, June and July, 2020; (iii) non-refundable Covid advance
from the PF by amending the EPF Scheme, 1952; (iv) extension in the date of filing of
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returns; (v) issuing advisory to promptly attend to distress calls of workers /employees
and also guide them in temporary shelters; (vi) using Building and other construction
workers (BOCW) cess fund for transfer of adequate funds in the bank account of
construction workers affected by COVID-19 outbreak; (vii) supporting employees and
workers by not terminating them and not cutting their wages; and (viii) for taking
preventive measures to contain the spread of COVID-19.

To boost employment and livelihood opportunities for migrant workers returning
to villages, in the wake of COVID-19 outbreak, Government of India has launched Garib
Kalyan Rojgar Abhiyaan on 20th June 2020. The Abhiyaan focuses on durable rural
infrastructure and providing modern facilities like internet in the villages. Skill Mapping
of the rural migrant labour is being done to help them work closer home. The Abhiyaan
involves intensified and focused implementation of 25 target driven works to provide
employment and create infrastructure in the rural areas of 116 districts of 6 States with
a resource envelope of Rs 50,000 crore. Apart from this, the Ministry of Women and
Child Development has launched various schemes for migrant workers who have
returned to their native places. One of the schemes is Anganwadi services which has
been extended to children of migrant workers.

Ministry of Food Processing Industries have sanctioned 700 food processing/
preservation and infrastructure projects in which migrant labourers will get employment.

To provide employment to the migrant workers Ministry of Transport and Highways
has identified the ongoing works/new works for the road construction. Ministry of
Steel assisted migrant workers and their families with food packets and face mask, milk
powder etc.

The Department of Bio Technology has set up 30 Biotech -Kisan hubs in the
country covering all Agroclimatic zones, 150 Districtsincluding 101 aspirational districts
which will help migrant workers to earn their livelihood through farming and expose
them to the innovative methods of farming of high value crops.

Employment rate

416. SHRI DEREK O'BRIEN: Will the Minister of LABOURAND EMPLOYMENT
be pleased to state:

(@ the monthly unemployment rate in the country in the last twelve months and
the details thereof;
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(b) whether Government has assessed the impact of lockdown imposition on
employment status in the country, and the details thereof; and

() the number of people who have lost jobs due to pandemic induced
restrictions in the last six months and the details thereof?

THE MINISTER OF STATE OF THE MINISTRY OF LABOURAND EMPLOYMENT
(SHRI SANTOSH KUMAR GANGWAR): (a) to (c) Annua Periodic Labour Force
Survey (PLFS) on employment and unemployment is conducted by National Statistical
Office (NSO), Ministry of Statistics and Programme Implementation. As per the PLFS
2018-19, the estimated unemployment rate to the extent available based on such survey
for persons of al ages on usual status (principal status + subsidiary status) basis in
the country was 5.8%. The Corona Virus (COVID-19) followed by lockdowns has
affected economies across the globe including India. COVID-19 has resulted in large
number of migrant workers going back to their native places. Government has taken
initiatives for creating jobs at local levels through Pradhan Mantri Garib Kalyan Yojana
(PMGKY), Aatmanirbhar Bharat & Pradhan Mantri Garib Kalyan Rozgar Abhayan
(PMGKRA). Aatmanirbhar Bharat is based on Economy, Infrastructure, System, Vibrant
Demography and Demand to create jobs for the youth. It encompasses an economic
package of ¥ 20 Lakh Croresinter-alia facilitating creation of employment opportunities
in the country.

Employment to construction workers

417. SHRI RAJEEV SATAV: Will the Minister of LABOUR AND EMPLOYMENT
be pleased to state:

(@ whether the building and other construction workers (BOCW), the most
vulnerable segment of the unorganised sector workers in the country have suffered
severely during lockdown which was announced due to COVID-19 pandemic and if so,
the details thereof;

(b) the cash assistance disbursed and the criteria fixed for transfer of cash
assistance;

() whether Government has taken steps to provide employment to these
construction workers who are migrant labourers working in different States far away
from their native places; and

(d) if so, the details thereof and if not, the corrective steps taken in this regard?
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THE MINISTER OF STATE OF THE MINISTRY OF LABOURAND EMPLOYMENT
(SHRI SANTOSH KUMAR GANGWAR): (@) to (d) In order to mitigate the financial
crisis of the construction workers and protect them against the economic disruptions
due to the outbreak of Covid-19 pandemic and Country-wide lockdown the Central
Government has taken numerous measures to provide them financial assistance, food
packages and other benefits. Advisory guidelines have been issued on 24.03.2020
under Section - 60 of the Building and Other Construction Workers Act, 1996 to all the
States/ UTs Building and Other Construction Workers Welfare Boards to frame a
scheme for transfer of adequate funds in the bank account of construction workers
through direct benefit transfer (DBT mode) from the cess funds collected by the States/
UTs. In response the State Welfare Boards have cumulatively disbursed around ¥5,000/
- Crores, through DBT, to the bank accounts of 1.83 Crores (approx.) BOCW Workers
during lockdown and thereafter. Food relief packages have also been provided by the
States/UTs to around 30 lakh workers from the cess fund. Under Section 60 of the
Building and Other Construction Workers Act, 1996 the Central Government has issued
on 06.07.2020 a Mission Mode Project (MMP) and advised all the StateUT Governments
to implement the Mission Mode Project (MMP) immediately to register all the left out
BOC workers who have not been registered with the State Building and Other
Construction Workers Welfare Boards which will ensure that all the registered BOC
workers get all the benefits of welfare schemes of the State Welfare Boards and social
security schemes of the Central/State Governments like Health Insurance Scheme through
PM-JAY (Ayushman Bharat), Life and Disability Cover through PM-Jivan Jyoti Beema
Yojana, PM-Suraksha Beema Yojana and Life-long Pension after 60 years through PM-
Shram Yogi Mandhan Yojana and subsistence allowance during unemployment, illness,
epidemics, natural calamities by using cess fund for the welfare of BOC workers. The
time-bound Mission Mode Project relies on easing out the processes, doing away with
the physical presence of workers for registration and renewals, reposing trust on
workers by self-certification and giving due benefits to al eligible workers in terms of
universal socia security and welfare schemes by optimally utilizing cess fund. This
would provide BOC workers much needed financial help to mitigate the crisis and
empower them to withstand the onslaught of calamities in future.

The Central Government has enacted the Inter-state Migrant Workmen (Regulation
of Employment and Conditions of Service) Act, 1979 to safeguard the interest of the
migrant workers which inter-alia provides for registration of establishments employing
Inter-State Migrant workers, Licensing of contractors etc. Migrant workers employed
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with such establishments are to be provided statutory wages as per the rule in force,
journey alowance, displacement allowance, residential accommodation, medical facilities
and protective clothing etc. The Central Government has issued comprehensive Advisory
Guidelines on 27.07.2020 to all the States/UTs for the welfare of the migrant workers
returning to the destination States in the backdrop of Covid - 19. The States/UTs have
been advised to take adequate steps to streamline the migration of the workers to
mitigate the hardships of migrant workers returning to the destination States’/UTs. The
States/UTs have been advised to implement the advisory guidelines by quickly gearing
up their labour Law enforcement machinery and ensuring statutory compliance by all
the stake-holders which could provide migrant workers much needed help to mitigate
the financial crisis and empower them to deal with the pandemic. The States’UTs have
also been advised to maintain updated data of the migrant workers to facilitate the
administration to extend benefits of the welfare schemes of the Government to the
migrant workers.

Medical benefit under ESIS

418. SHRI HARNATH SINGH YADAV: Will the Minister of LABOUR AND
EMPLOYMENT be pleased to state:

(@ whether it isafact that the labourers working on construction sites can avail
medical benefits under the Employee State Insurance Scheme (ESIS);

(b) if so, the details thereof;

() whether Government is planning to strengthening the labour protection in
terms of job security, wages, working conditions, social security and welfare; and

(d) if so, the details thereof?

THE MINISTER OF STATE OF THE MINISTRY OF LABOURAND EMPLOYMENT
(SHRI SANTOSH KUMAR GANGWAR): (@) and (b) The ESI Scheme was extended to
construction site workers of construction companies covered under the ESI Act, 1948
with effect from 01.08.2015. Construction site workers are eligible to avail the benefits
provided under the Act as per their entitlement. However, more than 20 construction
companies from Andhra Pradesh, Bihar, Delhi, Gujarat, Goa, Madhya Pradesh, Tamil
Nadu, and Telangana have disputed the coverage and have moved the Court. The
Hon'ble Supreme Court of India has granted stay in the matter vide its order dated
06.07.2018.
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(c) and (d) The Government has been taking steps to undertake reforms including
strengthening of social security, working conditions, wage security in various existing
Labour Laws by codifying the existing Labour Laws into 4 Labour Codes. Out of the
4 Labour Codes, the Code on Wages, 2019, was notified on 8th August, 2019 in the
Gazette of India. The Code on Wages universalises right of minimum wages to all
workers. The rest 3 Codes i.e. the Occupational Safety Health & Working Conditions
Code, 2019; the Industrial Relations Code, 2019 and the Code on Social Security, 2019
had been introduced in the Lok Sabhain the year 2019 and referred to the Parliamentary
Standing Committee on Labour for examination. After receipt of the reports of the
Standing Committee, the requisite steps have been taken for reintroduction of all these
Codes.

Shortage of medicinein ESI hospitals

419. SHRI T.G VENKATESH: Will the Minister of LABOURAND EMPLOYMENT
be pleased to state:

(@ whether Government is aware that the ESI hospitals are facing the shortage
of medicines even regular medicines like BP and sugar tablets are also not available in
the hospitals;

(b) if so, the details thereof;

() whether any study has been conducted into the facts of the matter;
(d) if so, the details thereof; and

() the remedial measures being taken by Government in this regard?

THE MINISTER OF STATE OF THE MINISTRY OF LABOURAND EMPLOYMENT
(SHRI SANTOSH KUMAR GANGWAR): (a) and (b) Generally, there is no shortage of
regular medicines, including BP or sugar medicines at ESI hospitals in the country.
Beneficiaries are provided all prescribed medicines which are procured through Director
General (DG) ESIC Rate Contract (RC), State Govt. Rate contract, etc. If any particular
medicine is not available through the rate contract, the same is made available by
purchase through locally empaneled chemist(s).

(c) to (e) The Employees' State Insurance Corporation (ESIC) monitors various
services provided by ESI hospitals including availability of medicines.
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However, ESIC Headquarters has issued guidelines to all ESIC user units & State
ESI Scheme to procure medicines through ESIC Rate Contract as per its terms &
conditions. The medicines which are not available in ESIC Rate Contract, may be
procured by ESIC/ Employees' State Insurance Scheme (ESIS) user units through State/
Public sector Rate Contract. Medicines which are not available in these Rate Contracts
and which are necessary for treatment of the patient may be procured by the units from
empanelled Local Chemist(s) or as per guidelines/ provisions of General Financial
Rules.

Welfare of migrant labour/workers

420. DR. BANDA PRAKASH: Will the Minister of LABOURAND EMPLOYMENT
be pleased to state:

(@ whether Government has identified the total numbers of migrant Labour/
workers in the country during this pandemic period;

(b) if so, the details thereof, State/UT-wise;
(¢) if not, the reasons therefor; and

(d) what are the stepsinitiated by the Central Government for the welfare of the
migrant workers during this pandemic period?

THE MINISTER OF STATE OF THE MINISTRY OF LABOURAND EMPLOYMENT
(SHRI SANTOSH KUMAR GANGWAR): (a) to (c) A Statement regarding number of
migrant workers who returned to their home state is enclosed as Statement (See below).
The information in the statement is based on data collected from the State Governments.

(d) The Ministry of Labour and Employment had set up control rooms across
the country to receive and address the grievances of workers regarding wages etc.
during the national lockdown in the wake of Covid-19 pandemic.

Various initiatives have been taken by the Ministry of Labour and Employment
as part of Pradhan Mantri Garib Kalyan Yojana(PMGKY') and Atmanirbhar Bharat which,
inter-alia, include (i) payment of 12% employers share and 12% employees share
under Employees Provident Fund (EPF), totalling 24% of the wages by the Government
of India for six wage months from March to August, 2020 for all the establishments
having up to 100 employees with 90% of such employees earning less than 15,000
monthly wage; (ii) reduction in PF contribution from 12% to 10% of wages for the wage
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months of May, June and July, 2020; (iii) non-refundable Covid advance from the PF
by amending the EPF Scheme, 1952; (iv) extension in the date of filing of returns;
(v) issuing advisory to promptly attend to distress calls of workers /employees and also
guide them in temporary shelters; (vi) using Building and other construction workers
(BOCW) cess fund for transfer of funds in the bank account of construction workers
affected by COVID-19 outbreak.

In addition to above, measures have also been taken by other Ministries/
Departments under PMGKY to support the poor including migrant workers, such as,
provision of food grains, gas cylinders free of cost, direct transfer of financial assistance
into bank account of the beneficiaries etc.

Government has also taken initiatives for creating jobs at local level and supporting
migrant workers through Aatmanirbhar Bharat and Pradhan Mantri Garib Kalyan Rozgar

Abhiyaan.
Statement
g. State No. of Migrant workers who have
No. returned to their home State*
1 2 3
1 Andhra Pradesh 32571
2 Andaman and Nicobar Islands -
3 Arunachal Pradesh 2871
4, Assam 426441
5 Bihar 1500612
6. Chandigarh -
7. Chhattisgarh -
8 Dadra and Nagar Haveli and Daman and Diu 43747
9 Delhi -
10. Goa -
11  Gujaa -

12, Haryana 1289
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1 2 3
13, Himachal Pradesh -
14, Jammu and Kashmir 48780
15.  Jharkhand 530047
16.  Karnataka -
17. Kerda 311124
18.  Ladakh 50
19.  Lakshadweep 456
20. Madhya Pradesh 753581
21, Maharashtra 182990
2. Manipur 12338
23.  Meghalaya 4266
24, Mizoram -
25 Nagdand 11750
26.  COdisha -
27.  Puducherry 16%4
28.  Punjab 515642
29.  Rajasthan 1308130
30.  Gkkim -
3L Tamil Nadu 72145
2.  Telangana 37050
33 Tripura 34247
A Uttar Pradesh 3249638
b, Uttarakhand -
36. West Bengal 1384693
TotaL 10466152

*As per information received from State Governments.
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Unemployment rate during COVID-19

421. SHRI RIPUN BORA: Will the Minister of LABOUR AND EMPLOYMENT be
pleased to state:

(@ whether it is afact that during the last six months the country has recorded
an average to over 24 per cent unemployment rate and highest at 27.11 per cent in
August 2020;

(b) whether it is also afact that joblessness is the most serious concern of the

country; and

(¢) the action proposal of Government and urgent sector-wise revival package
to reanimate therefor?

THE MINISTER OF STATE OF THE MINISTRY OF LABOURAND EMPLOYMENT
(SHRI SANTOSH KUMAR GANGWAR): (a) Annual Periodic Labour Force Survey
(PLFS) on employment and unemployment is conducted by National Statistical Office
(NSO), Ministry of Statistics and Programme Implementation. As per the PLFS 2018-19,
the estimated unemployment rate to the extent available based on such survey for
persons of all ages on usua status (principa status + subsidiary status) basis in the
country was 5.8%.

(b) and (c) The global spread of the corona virus (COVID-19) followed by
lockdowns has affected economies across the globe including India. COVID-19 has
resulted in large number of migrant workers going back to their native places. Government
has taken initiatives for creating jobs at local levels and supporting migrant workers
through Pradhan Mantri Garib Kalyan Yojana (PMGKY), Aatmanirbhar Bharat & Pradhan
Mantri Garib Kalyan Rozgar Abhayan (PMGKRA). Aatmanirbhar Bharat is based on
Economy, Infrastructure, System, Vibrant Demography and Demand to create jobs for
the youth. It encompasses an economic package of ¥ 20 Lakh Crores inter-alia facilitating
creation of employment opportunities in the country.

Under PMGKY, besides providing food grains, ex-gratia payments directly in the
accounts of beneficiaries, EPF contribution for employees working in certain
establishments was also made by the Government to support the Industry particularly
MSME Sector. Further the wage under MGNREGA has also been increased from Rs 182
per day to Rs 202 which has benefitted about 13.62 Crore families.
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Government of India, under Pradhan Mantri Garib Kalyan Rozgar Abhiyan
(PMGKRA), has taken various initiatives to boost rural infrastructure and rural economy
to provide local employment opportunities particularly to the migrant returnees. It
covers 116 districts of 6 States with a resource envelope of Rs 50,000 crore and is being
implemented in a mission mode campaign of 125 days through Ministry of Rural
Development.

Government has also announced the measures to strengthen Infrastructure
Logistics, Capacity Building, Governance and Administrative Reforms for Agriculture,
Fisheries and Food Processing Sectors.

Government of India has launched PM SVANidhi Scheme to facilitate collateral
free working capital loan upto ¥10,000/- of one-year tenure, to approximately, 50 lakh
street vendors, to reinstate their businesses.

Tweaking of labour laws

422, SHRI M. SHANMUGAM: Will the Minister of LABOURAND EMPLOYMENT
be pleased to state:

(@ whether the Ministry has issued any advisory to the State Governments to
tweak labour laws for global firms to extend working hours and to change other labour
welfare laws;

(b) if so, the details thereof;

(¢) the details of State Governments which have altered labour laws either
through executive notification or Ordinance; and

(d) whether any protest has come from labour unions and if so, the response
of the Government?

THE MINISTER OF STATE OF THE MINISTRY OF LABOURAND EMPLOYMENT
(SHRI SANTOSH KUMAR GANGWAR): (@) to (¢) The Central Government has been
in correspondence with the state Governments to undertake various legislative and
governance reforms. Under the Factories Act, state Governments are empowered to
issue notification to extend the working hours without any reference to the Central
Government. Some of the State Governments have notified increase in working hours
to address the issues of limited availability of workers during Covid-19, pandemic. As
far as issue of ordinances are concerned, the State Governments require to refer the
proposal to Central Government for effecting changes in the labour laws enacted by
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the Parliament. This Ministry has received proposal through the Union Ministry of
Home Affairs, from the various State Governments including Arunachal Pradesh, Assam,
Bihar, Chhattisgarh, Goa, Gujarat, Haryana, Himachal Pradesh, Kamataka, Madhya
Pradesh, Odisha, Punjab, Tripura, Uttarakhand, Uttar Pradesh to effect changes in
either one or all of these Central Acts viz., the Industrial Disputes Act, the Factories
Act or the Contract Labour (Regulation & Abolition) Act.

(d) Amendment in the labour laws is a continuous and ongoing process. This
Ministry receives communications from the labour unions expressing their opinions.
Any amendment in the labour law is drafted after following the process of tripartite
consultation involving various stakeholdersi.e., trade unions, employers representatives
and State Governments.

Child labour

423. SHRI M. SHANMUGAM: Will the Minister of LABOURAND EMPLOYMENT
be pleased to state:

(@ whether Government is aware of the recent joint report by UNICEF and
International Labour Organisation (ILO) that millions of children would be pushed to
work due to Covid, leading to increase in child labour;

(b) if so, whether Government conducted any survey to find out the position
of child labour in the country, in view of job losses and rising poverty;

(¢) if so, the details thereof; and

(d) if not, the mechanism to detect child labour In the country and to take
appropriate action in coordination with the State Governments with the details thereof?

THEMINISTER OF STATE OF THE MINISTRY OF LABOURAND EMPLOYMENT
(SHRI SANTOSH KUMAR GANGWAR): (a) Formally, the Government has not received
any communication from ILO or UNICEF in this regard. However, areport titled "COVID-
19AND CHILD LABOUR: A TIME OF CRISIS,ATIME TOACT" prepared by ILO and
UNICEF is available on the website of ILO.

(b) In view of above, the question does not arise.
(© In view of above, the question does not arise.

(d) Government isimplementing the National Child Labour Project (NCLP) Scheme
for rehabilitation of child labour. Survey for identification of working children is the
immediate starting point for launching and implementing the NCLP Scheme. The NCLP
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Societies headed by District Magistrate/Collector, are required to conduct survey within
three years since the last survey for which an amount of T 4.00 Lakh per survey per
district is provided by Government of India. Children in the age group of 9-14 years,
rescued/withdrawn from work are enrolled in the NCLP Special Training Centres, where
they are provided with bridge education, vocationa training, mid day meal, stipend,
health care, etc. before being mainstreamed into formal education system. Children in
the age group of 5-8 years are directly linked to the formal education system through
a close coordination with the Sarva Shiksha Abhiyan (SSA).

Rehabilitation of unorganised sector workers

424. SHRI K.K. RAGESH: Will the Minister of LABOURAND EMPLOYMENT be
pleased to state:

(@ whether any immediate measures have been taken to ensure basic necessities
to the unorganized sector workers who lost their jobs during the COVID-19 pandemic
period;

(b) if so, the details thereof;
() whether any cash relief measures to them is under consideration;
(d) if so, the details thereof;

(@ whether any long term strategies and support for their rehabilitation is under
consideration; and

(f) if so, the details thereof?

THE MINISTER OF STATE OF THE MINISTRY OF LABOURAND EMPLOYMENT
(SHRI SANTOSH KUMAR GANGWAR): () to (f) In order to protect the unorganised
workers affected due to the outbreak of Covid 19 pandemic and country wide lockdown
the Central Government has taken numerous measures to provide them financia
assistance, food packages and other necessary benefits. The Centra Government
announced %1.70 Lakh Crorerelief package under Pradhan Mantri Garib Kalyan Yojana
(PMGKY) for the poor. Further, Government of India has also launched Garib Kalyan
Rojgar Abhiyaan (GKRA) on 20th June, 2020.

The GKRA focuses on providing livelihood opportunities to returning migrants
and similarly affected rural citizens, provide infrastructure and create livelihood assets.
The Abhiyaan involves intensified and focused implementation of 25 target driven
works to provide employment and create infrastructure in the rural areas of 116 districts
of 6 States with a fund of ¥ 50,000 crore. Government issued advisory on 24.03.2020
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under section-60 of the Building and Other Construction Workers Act, 1996 to all the
States/UTs to provide financial assistance to Building and Other Construction Workers
from the cess funds collected by the States/UTs. In response the State Welfare Boards
have cumulatively disbursed around ¥5000/- crore, to approx. 1.83 crore BOCW Workers
during lockdown and thereafter. Government of India has also launched SVANidhi
Scheme for the benefit of about 50 lakh street vendors to provide them collateral free
working capital loan upto ¥ 10,000/- to resume their lost livelihood.

Data of casual workers

425. SHRI RAKESH SINHA: Will the Minister of LABOUR AND EMPLOYMENT
be pleased to state:

(@ whether the Ministry is aware of number of casual workers working in
centrally sponsored/controlled industrial and non industrial units;

(b) if so, what is their total number;

() whether Ministry is maintaining a regular dynamic data of such casual
workers; and

(d) whether thereis any proposal to give them stability in their employment and
minimum facility required for stable and dignified life?

THEMINISTER OF STATE OF THE MINISTRY OF LABOURAND EMPLOYMENT
(SHRI SANTOSH KUMAR GANGWAR): () to (c) As per Periodic Labour Force Survey
(PLFS) report 2018-19, the percentage distribution of casual workersin usual status was
29.3% for rural and 10.7% for urban all Indialevel.

(d) The Ministry of Labour and Employment has revised minimum rates of
wages for employees engaged in Scheduled employment in the Central Sphere vide its
Notification dated 19th January, 2017. A statement showing comparison of old and
revised Basic Minimum Wages for various categories under the Scheduled Employment
isgiven at Statement-1 (See below). In addition to the above, variable dearness allowance
(V.D.A.) isrevised every six months on the basis of Consumer Price Index. V.D.A. was
last revised w.e.f. 01.04.2020. A Statement showing Minimum rates of wages in the
Central Sphere is given at Statement-11 (See below).

Under Minimum Wages Act, 1948, the enforcement is secured at two levels. In
the Central Sphere, the enforcement is secured through the inspecting officers of the
Chief Labour Commissioner (Central) commonly designated as Central Industrial Relations
Machinery (CIRM) and the compliance in the State Sphere is ensured through the State
Enforcement Machinery.
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Comparison showing Old and Revised Basic Minimum Wages for various Categories under the Scheduled Employment

(Wages in T per day) w .e f. 19.01.2017

Scheduled Employment Category of Workers Area A AreaB AreaC
Old Revised  Old Revised Old  Revised

Agriculture Unskilled 237 333 216 303 24 300
Semi-skilled/Unskilled Supervisory 259 A 239 3H 219 07
Skilled/Clerical 281 3% 259 A 238 34
Highly-skilled 312 438 289 407 259 364

Sweeping and Cleaning Unskilled 374 523 312 437 220 30

Watch and Ward Without Arms (Upgraded to skilled 114 637 33 5/ 233 14
with training)
With Arms(Upgraded to highly skilled 4% 693 414 637 33 579
for supervision)

Loading & Unloading Unskilled 374 523 312 437 220 30
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Construction

Workers engaged In
Stone Mines for Stone
Breaking and Stone
Crushing

Unskilled
Semi-skilled/Unskilled Supervisory
Skilled/Clericd

Highly-skilled

1. Excavation & removal of over burden with 50 meters lead/1.5 meters lift:*

(a) Soft Sail
(b) Soft Sail with Rock
(c) Rock

2. Removal and Staking of rejected stones with
50 metres lead/1.5metres lift*

3. Stone breaking or Stone Crushing for the stone size of category**

(@) 1.0 inch to 1.5 inches

(b) Above 1.5 Inches to 3.0 Inches
(c) Above 3.0 Inches to 5 Inches
(d) Above 5.0 inches
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Non - Coa Mines Above Ground Below Ground
old Revised old Revised
Unskilled 250 350 312 437
Semi-skilled/Unskilled Supervisory 312 437 374 523
Skilled/Clerical 374 523 436 610
Highly-skilled 436 610 4% 633

*Per 2.831 cubic meters or 100 cubic feet
** Per truck load of 5.662 cubic meters or 200 cubic feet
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Area-wise Rates of Minimum Wages for Scheduled Employments in the Central

Sohere as on 01.04.2020

Name of Scheduled

Category of Worker

Rates of wages including

Employment V.D.A per day (in%)
AreaA AreaB AreaC

1 2 3 4 5 6

1. Agriculture Unskilled 400 %5 362
Semi-Skilled/Unskilled 433 402 369
Supervisory
Skilled/Clerica 475 433 401
Highly Skilled 526 48 433

2. Workers engaged
in Stone Mines for
Stone Breaking and
Stone Crushing

3. Sweeping and
Cleaning

1. Excavation & removal of over burden with 50 meters

lead/1.5 meterslift:

(a) Soft Sail

(b) Soft Soil with Rock
(c) Rock

2. Removal and Staking of
rejected stones with 50 metres
lead 1.5 metres lift

Stone breaking or Stone
Crushing for the stone size

(@) 1.0 inch to 1.5 inches

(b) Above 1.5 Inches to 3.0
Inches

(c) Above 3.0 Inches to
5 Inches

(d) Above 5.0 Inches

Unskilled

R

1071
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1 2 3 4 5 6
4. Watch and Ward Without Arms 764 6% 593
With Arms 831 4 65
5. Loading and Unskilled 629 525 420
Unloading
6. Construction Unskilled 629 525 420
Semi-Skilled/Unskilled 6% 593 42
Supervisory
Skilled/Clerical 764 69%5 53
Highly Skilled 831 764 6%
7. Non-Coal Mines Above Bdow
Ground  Ground
Unskilled 420 525
Semi-Skilled/Unskilled 525 629
Supervisory
Skilled/Clerica 620 733
Highly Skilled 733 819
Name of Scheduled Nomenclature
Employment
1 2

1. Agriculture

2. Workers engaged in Stone
Mines for Stone Breaking

and Stone Crushing

3. Sweeping and Cleaning

4, Watch and Ward

Agriculture

Workers engaged in Stone Mines for Stone
Breaking and Stone Crushing

Employment of Sweeping and Cleaning excluding

Activities prohibited under the Employment of
Manual Scavengers and Construction of Dry
Latrines (Prohibition) Act, 1993

Employment of Watch and Ward
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5. Loading and Unloading Employment in Loading and Unloading in (i) Goods
Sheds, Parcel Offices of Railways; (ii) Other
Goodssheds, Godowns, Warehouses etc. and;
(iii) Docks and Ports

6. Construction Construction or maintenance of Roads or Runways
or in Building Operations including laying down
Underground Electric, Wireless, Radio, Television,
Telephone, Telegraph and Overseas
Communication Cables and similar other
Underground Cabling Work, Electric Lines, Water
Supply Lines and Sewerage Pipe Lines

7. Non-Coal Mines Employees engaged in the employment of Gypsum,
Barytes, Bauxite, Manganese, China Clay, Kyanite,
Copper,Clay, Magnesite, White Clay, Stone,
Steatite (including the mines producing Soap
Stones and Talc), Orchre, Asbestos, Fire Clay,
Chromite, Quartzite, Quartz, Silica, Graphite,
Felspar, Laterite, Dolomite, Red Oxide, Wolfram,'
Iron Ore, Granite, Rock Phosphate, Hematite,
Marble and Cdlcite, Uranium, Mica, Lignite, Grave,
Slate and Magnetite Mines

Classification of Area

Area-"A"

Ahmedabad (UA)  Hyderabad (UA)  Faridabad complex
Bangaluru (UA)  Kanpur (UA)  Ghaziabad

Kolkata (UA)  Lucknow (UA)  Gurgaon

Delhi (UA)  Chennai (UA) Noida

Greater Mumbai (UA)  Nagpur (UA)  Secunderabad
Navi Mumbai Pune (UA)

Area-"B"

Agra (UA)  Gwdior (UA)  Port Blar (UA)
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Ajmer

Aligarh
Allahabad

Amravati

Amritsar

Asansol

Aurangabad
Baeilly
Belgaum
Bhavnagar

Bhiwandi

Bhopal

Bhubaneshwar

Bikaner

Bokaro Steel City

Chandigarh

Coimbatore

Cuttack

Dehradun
Dhanbad

Durgapur

(UA)

(UA)
(UA)

(M.
Corpn)

(UA)

(UA)

(UA)
(UA)
(UA)
(UA)

(UA)

(UA)
(UA)

M.
Corpn)

(UA)
(UA)

(UA)

(UA)

(UA)
(UA)

(UA)

Hubli-Dharwad

Indore
Jabal pur

Jaipur

Jalandhar

Jalandhar-Cantt.

Jammu
Jamnagar
Jamshedpur
Jhansi

Jodhpur

Kannur
Kochi

Kolhapur

Kallam

Kota

Kozhikode

Ludhiana

Madurai
Malappuram

Malegaon

(M. Puducherry
Corpn)

(UA)  Raipur
(UA) Raurkda
M. Rajkot
(Corpn)

(UA)  Ranchi
(UA)  Saharanpur
(UA) Sdem

(UA) Sangli

(UA)  Shillong
(UA) Siliguri
(UA)  Solapur
(UA)  Srinagar
(UA)  Surat

(UA)  Thiruvanantapuram

(UA)  Thrissur

(M. Tiruchirappalli
Corpn)

(UA)  Tiruppur

(M. Ujjain

Corpn)

(UA) Vadodara

(UA) Varanas

(UA) Vasa- Virar City

(UA)

(UA)
(UA)

(UA)

(UA)

(M.
Corpn)

(UA)

(UA)

(UA)

(M.
Corpn)

(UA)
(UA)

(UA)

(UA)
(UA)

(UA)

(M.
Corpn)

(UA)
(UA)

(M.
Corpn)
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Durg-Bhilai Nagar (UA) Mangalore (UA)  Vijayawada (UA)

Erode (UA) Meerut (UA)  Vishakhapatnam (M.

Corpn)

Firozabad M oradabad (M. Warangal (UA)
Corpn)

Goa Mysore (UA)  Gorakhpur (UA)

Nanded Waghala (M. Greater (M. Nasik (UA)
Corpn) Visakhapatnam  Corpn)

Gulbarga (UA)  Nédlore (UA)  Guntur (UA)

Panchkula (UA)  Guwahati (UA) Patna (UA)

Area ‘C’ will comprise all areas not mentioned in this list.
NB: U.A. stands for Urban Agglomeration.

Job loss due to lockdown

426. SHRI P BHATTACHARYA:
SHRI VIJAY PAL SINGH TOMAR:
LT. GEN. (DR.) D.P. VATS (RETD.):
DR. AMEE YAJNIK:

Will the Minister of LABOUR AND EMPLOYMENT be pleased to state:

(@ whether Government is aware that many people have lost their jobs during
last six months due to total lockdown in the country;

(b) if so, the details thereof, State-wise; and

(c) the effective measures taken by Government to provide jobs to the persons
who have lost their jobs during the total lockdown in the country?

THE MINISTER OF STATE OF THE MINISTRY OF LABOURAND EMPLOYMENT
(SHRI SANTOSH KUMAR GANGWAR): (@) to (c) The global spread of the corona
virus (COVID-19) followed by lockdowns has affected global economies including
India. Covid-19 has resulted in large number of migrant workers going back to their
native places. In order to mitigate the adverse impact of COVID-19. Government of India
has announced an economic package of ¥ 20 Lakh Crore. Aatmanirbhar Bharat which
focuses on Economy, Infrastructure, System, Vibrant Demography and Demand to
create jobs for the youth has also been launched.
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Government has launched Pradhan Mantri Garib Kalyan Yojana (PMGKY) for the
poor to mitigate the impact of COVID-19 pandemic. Measures are intended at reaching
out to the poorest of the poor, with food and money in hands, so that they do not face
difficulties in buying essential supplies and meeting essential needs.

Under PMGKY, Government of Indiais contributing both 12% /employer's share
and 12% employee's share under Employees Provident Fund (EPF), totalling 24% for
the wage month from March-August, 2020 for all the establishments having upto 100
employees with 90% of such employees earning less than ¥ 15000/-.

Statutory PF contribution of both employer and employee has been reduced to
10% each from existing 12% each for all establishments covered by EPFO for three
months.

In order to mitigate the challenges in the labour market due to Covid-19 and the
consequent lockdown of the economy, online job fairs are being organized through
National Career Service (NCS) portal, Ministry of Labour and Employment to bridge the
gap between job aspirants and employers where the complete cycle from job posting
to selection of candidate can be completed on the portal.

To boost employment and livelihood opportunities for migrant workers returning
to villages, in the wake of Covid-19 outbreak, Government of India has launched Garib
Kalyan Rojgar Abhiyaan on 20th June 2020. Abhiyaan focuses on developing rural
infrastructure and providing modern facilities like internet in the villages.

Under Aatmanirbhar Bharat Abhiyaan, the Government has earmarked an additional
¥ 40,000 crore under MGNREGS. It will help generate nearly 300 crore person daysin
total addressing need for more work including returning migrant workers in Monsoon

season as well.

To provide relief to the business, additional working capital finance of 20% of the
outstanding credit as on 29th February 2020, in the form of a Term Loan at a concessional
rate of interest is being provided. The units will not have to provide any guarantee or
collateral of their own.

Government of India has launched PM- SVANidhi Scheme to facilitate collateral
free working capital loan upto ¥ 10,000/- of one-year tenure, to approximately, 50 lakh
street vendors, to resume their businesses.
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Increase job opportunitiesin agriculture and tourism sector in Bihar

1427. SHRI SATISH CHANDRA DUBEY: Will the Minister of LABOUR AND
EMPLOYMENT be pleased to state:

(@ whether Government has decided to encourage strategically labour intensive
manufacturing, agriculture and tourism sectors and to increase job opportunities in
industries based thereon;

(b) if so, the details thereof; and

(¢) the State-wise scheme to establish/encourage agriculture and tourism based
industries in current year and in next three years and the number of persons proposed
to be employed in these sectors in Bihar, district-wise?

THE MINISTER OF STATE OF THE MINISTRY OF LABOURAND EMPLOYMENT
(SHRI SANTOSH KUMAR GANGWAR): (@) to (c) National Manufacturing Policy
notified by Ministry of Commerce and Industry in 2011 identifies employment intensive
industries like textiles and garments, leather and footwear, gems and jewellery and food
processing, etc. as special focus attention sectors. The policy provides special attention
for Small Scale Industries as they offer employment opportunities both for self-
employment and jobs across diverse geographies.

Thelist of Agri Tourism Projects under Rashtriya Krishi Vikas Yojana (RKVY) of
Department of Agriculture, Cooperation and Farmers Welfare to the extent available is
enclosed Statement.

Statement

List of Agri Tourism Projects under Rashtriya Krishi Vikas Yojana (RKVY) of
Department of Agriculture, Cooperation and Farmers Welfare

9. Name of the Name of the Project Amount Year
No. State (in crore)
1  Odisha Establishment of Model Agri-tourism 2500 201819

Centre at Krishi Vigyan Kendras (KVK),
Mayurbhanj-11, Jashipur.

2 Raasthan RAJHANS Centre for floriculture, 1000 2018-19
landscaping, ornamental horticulture and
agro-tourism in Mount Abu, Sirohi

Note: based on the data entered by the concerned State Govt on RKVY portal.
tOriginal notice of the question was received in Hindi.
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Amendment in Minimum WagesAct

428. SHRI B. LINGAIAH YADAV: Will the Minister of LABOUR AND
EMPLOYMENT be pleased to state:

(@ whether Government has taken steps to amend the rules on Minimum Wages
Act to help labourers in getting minimum wages; and

(b) if so, the details thereof and if not, by when steps will be taken?

THE MINISTER OF STATE OF THE MINISTRY OF LABOURAND EMPLOYMENT
(SHRI SANTOSH KUMAR GANGWAR): (a) and (b) The Code on Wages, 2019 has
been notified on 8th August, 2019. This code has subsumed The Minimum Wages Act,
1948, The Payment of Wages Act, 1936, The Payment of BonusAct, 1965 and The Equal
Remuneration Act, 1976. The Code on Wages, 2019 has universalized the provision of
Minimum Wage and timely payment of wages to all employees irrespective of the class
of work and wage ceiling. The Draft rules made under the Code on Wages, 2019 have
been notified on 07.07.2020 for seeking suggestions of all stakeholders.

Jobsto unemployed youths

1429. SHRIMATI PHULO DEVI NETAM: Will the Minister of LABOUR AND
EMPLOYMENT be pleased to state:

(@ the number of youths promised by Government to give jobs every year;
(b) the number of youths provided jobs yearly during the last five years;

() whether it isafact that unemployment has increased after the Corona crisis;
(d) if so, the rate of unemployment in villages and cities; and

() the measures taken by Government to give two crore employment to the
youths every year, the details thereof with achievements?

THE MINISTER OF STATE OF THE MINISTRY OF LABOURAND EMPLOYMENT
(SHRI SANTOSH KUMAR GANGWAR): (a) to (€) Employment generation coupled
with improving employability isthe priority of the Government. Government has taken
various steps for generating employment in the country like encouraging private sector
of economy, fast-tracking various projects involving substantial investment and
increasing public expenditure on schemes such as Prime Minister's Employment

TOriginal notice of the question was received in Hindi.
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Generation Programme (PMEGP), Mahatma Gandhi National Rural Employment Guarantee
Scheme (MGNREGS), Pt. Deen Daya Upadhyaya Grameen Kaushalya Yojana (DDU-
GKY) which is a placement based skill development programme for wage employment,
skill development through Rural Self Employment and Training Institutes (RSETI)
enabling a trainee to take bank credit and start her/his own enterprise and Deendayal
Antodaya Yojana-National Urban Livelihoods Mission (DAY-NULM) with components
of employment through skill training & placement and assistance for individuals/
groups/SHGs of urban poor for setting up gainful self-employment ventures or micro
enterprises. The scheme-wise details are as under:—

S. No. Name of the Scheme/ Programme Employment
Generated
1 Estimated number of employment generated under 20,25,728

PMEGP during 2016-17 to 2020-21 (upto 31.08.2020)

2 Persondays generated under MGNREGA during 2016-17 to 119901
2020-21 (upto 08.09.2020) (No. in Crore)

3 (@ Candidates placed under DDU-GKY during 2016-17 to 534,278
2020-21 (upto August, 2020) (No. of Persons)
(b) Total no. of candidates settled under RSETI 15,93,109
4 Number of Skill trained candidates under DAY-NULM 5,23,759

during FY-2015-16 to 2019-20

Number of Beneficiaries assisted for setting up 5,08,026
Individual/ Group micro-enterprises under DAY-NULM
during FY-2015-16 to 2019-20

Number of loans disbursed to SHGs under SHG-Bank 533101
Linkage programme of the Mission under DAY-NULM
during FY-2015-16 to 2019-20

Pradhan Mantri Mudra Yojana (PMMY) has been initiated by Government
inter alia, for facilitating self-employment. Under PMMY collateral free loans upto
T 10 lakh, are extended to micro/small business enterprises and to individual s to enable
them to setup or expand their business activities. As on 04.09.2020, over 25.32 crore
loans amounting to ¥ 12.91 lakh crore have been extended under the Scheme, since its
inception.
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Pradhan Mantri Rojgar Protsahan Yojana (PMRPY) was launched in 2016 with the
objective to incentivise employers for creation of new employment with social security
benefits. Under the scheme, Government of Indiais paying Employer's full contribution
i.e. 12% towards Employees Provident Fund (EPF) and Employees Pension Scheme
(EPS) both (as admissible from time to time) for a period of three years to the new
employees through EPFO w.e.f. 01.04.2018. The terminal date for registration of
beneficiary through establishment was 31st March 2019. The beneficiaries registered
upto 31st March, 2019 will continue to receive the benefits for 3 years from the date
of registration under the scheme. As on 14th September, 2020, 1.21 crore beneficiaries
have been benefitted through 1.52 lakh establishments.

The global spread of the corona virus (COVID-19) followed by lockdowns has
affected economies across the globe, including India. Covid-19 has resulted in large
number of migrant workers going back to their native places. Government has taken
initiatives for creating jobs at local levels & supporting migrant workers through
Pradhan Mantri Garib Kalyan Yojana (PMGKY), Aatmanirbhar Bharat & Pradhan Mantri
Garib Kalyan Rozgar Abhayan (PMGKRA). Aatmanirbhar Bharat is based on Economy,
Infrastructure, System, Vibrant Demography and Demand to create jobs for the youth.
It encompasses an economic package of ¥ 20 Lakh Crores inter-alia, for facilitating
creation of employment opportunities in the country.

Under PMGKY, Government of Indiais contributing both 12% employer's share
and 12% employee's share under Employees Provident Fund (EPF), totalling 24% of the
wage for the wage month from March to August, 2020 for all the establishments having
upto 100 employees with 90% of such employees earning less than ¥ 15000/-.

Statutory PF contribution of both employer and employee has been reduced to
10% each from existing 12% each for all establishments covered by EPFO for three
months.

Besides these initiatives, flagship programmes of the Government such as Make
in Indig, Digital India, Swachh Bharat Mission, Smart City Mission, Atal Mission for
Rejuvenation and Urban Transformation, Housing for All, Infrastructure development
and Industrial corridors have the potential to generate productive employment
opportunities. Ministries/ Departments/ States run skill development schemes across
various sectors to improve the employability of youth and also facilitate placements.
Schemes such as the National Apprenticeship Promotion Scheme (NAPS) wherein
Government reimburses 25 percent of the stipend payable to apprentices also enhances
employability of the youth to access employment.
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Unemployment allowance to unemployed

1430. SHRIMATI PHULO DEVI NETAM: Will the Minister of LABOUR AND
EMPLOYMENT be pleased to state:

(@ the rate of unemployment in the country along with female/male-wise and
rural/urban area-wise, the details thereof;

(b) whether it is a fact that the unemployment has increased rapidly during
lockdown period, if so, the details thereof; and

(c) whether Government proposes to give unemployment allowance to
unemployed separately, if not, the reasons therefor?

THE MINISTER OF STATE OF THE MINISTRY OF LABOURAND EMPLOYMENT
(SHRI SANTOSH KUMAR GANGWAR): (a) Annual Periodic Labour Force Survey
(PLFS) on employment and unemployment is conducted by National Statistical Office
(NSO), Ministry of Statistics and Programme Implementation. As per PLFS 2018-19, the
estimated unemployment rate to the extent available based on such survey for persons
of all ages on usua status (principal status + subsidiary status) basis in the country
is given below:—

Unemployment Rate

Rurd Urban

Made Femde Made Femde

56% 3.5% 7.1% 9.9%

(b) and (c) The global spread of the coronavirus (COVID-19) followed by
lockdowns has affected economies across the globe including India. Covid-19 has
resulted in large number of migrant workers going back to their native places. Government
has announced relief package under Pradhan Mantri Garib Kayan Yojana (PMGKY) for
the poor, so that they do not face difficulties in buying essential commodities and
meeting essential needs. This included foodgrains, gas cylinders free of cost, ex-gratia
payments directly in the accounts of beneficiaries, EPF contribution for employees
working in certain establishments. Further the wage under MGNREGA has also been
increased from X 182 per day to ¥ 202 which has benefitted about 13.62 crore families.

tOriginal notice of the question was received in Hindi.
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Government of India, under Pradhan Mantri Garib Kalyan Rozgar Abhiyaan
(PMGKRA), has taken various initiatives to boost rural infrastructure and rural economy
to provide local employment opportunities particularly to the migrant returnees. It
covers 116 districts of 6 States with a resource envel ope of T 50,000 crore and is being
implemented in a mission mode campaign of 125 days through Ministry of Rural

Development.

Government of India has launched PM- SVANidhi Scheme to facilitate collatera
free working capital loan upto ¥10,000/- of one-year tenure, to approximately, 50 lakh

street vendors, to resume their businesses.

The unemployment benefit under the Atal Beemit Vyakti Kalyan Yojana being
implemented by the Employees State |nsurance Corporation (ESIC) has been enhanced
to 50% from 25% of the average wage, payable upto 90 days, alongwith relaxation of
eligibility conditions to claim the benefit.

New labour laws

431. DR. SANTANU SEN: Will the Minister of LABOUR AND EMPLOYMENT
be pleased to state:

(@ whether Government is bringing new labour law amalgamating existing
44 Central Labour Laws;

(b) if so, the details thereof;
(¢) the details of likely dates of implementation of new labour laws;

(d) whether Government is taking care of rights of labourers and their socia

security in the process; and

(@) whether there has been many instances of misuse of existing labour laws

by industries and business firms across the country?

THE MINISTER OF STATE OF THE MINISTRY OF LABOURAND EMPLOYMENT
(SHRI SANTOSH KUMAR GANGWAR): (@) to (d) In pursuance to the recommendations
of Second National Commission on Labour, the Ministry has taken steps for drafting
four Labour Codes on Wages, Industrial Relations, Social Security and Occupational
Safety, Health and Working Conditions respectively, by simplifying, amalgamating and
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rationalizing the relevant provisions of the existing Central Labour Laws. The Code on
Wages, 2019 has been notified on 08.08.2019. The draft Code on Wages (Central) Rules,
2020 has been pre published for comments of all the Stakeholders/General Public on
07.07.2020.

The Occupational Safety Health and Working Conditions Code, 2019, the Industrial
Relations Code, 2019 and the Code on Socia Security, 2019 had been introduced in the
Lok Sabha and referred to the Parliamentary Standing Committee on Labour for
examination. After receipt of the reports of the Standing Committee, the requisite steps
have been taken for reintroduction of all these Codes. The entire edifice of labour laws

is in place which takes care of rights of labour and their social security.

(60 Labour isin the Concurrent List of the Constitution of India, therefore, the
Centre and the States have separate enforcement machinery to conduct inspections
from time to time to ensure effective implementation of labour laws. The enforcement
in the Central Sphere is done through the officers of the Central Industrial Relations
Machinery (CIRM) in order to protect interest of the workersin respect of establishments
falling under the Central Sphere to ensure that statutory provisions are implemented.

Legal actions are initiated as per law in case of any violation.
Job for migrant workers

432. SHRI NARAIN DASS GUPTA: Will the Minister of LABOUR AND
EMPLOYMENT be pleased to state:

(@ whether itisafact that a mass homeward migration of migrant workers took
place in the country during the COVID-19 related lockdown;

(b) if so, how many migrant workers have been forced to return back to their
native States, and

() whether the Ministry has any data to show if they are being provided with

jobs in their native States?

THE MINISTER OF STATE OF THE MINISTRY OF LABOURAND EMPLOYMENT
(SHRI SANTOSH KUMAR GANGWAR): (a) and (b) A table showing information
homeward migrant workers State-wise is given in the Statement (See below). This
information is based on data collected from the States.
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() To boost employment and livelihood opportunities for migrant workers
returning to villages, in the wake of COVID-19 outbreak, Government of India has
launched Garib Kalyan Rojgar Abhiyaan on 20th June, 2020. The Abhiyaan focuses on
durable rural infrastructure and providing modern facilities like internet in the villages.
Skill Mapping of the rural migrant labour is being done to help them work closer home.
The Abhiyaan involves intensified and focused implementation of 25 target driven
works to provide employment and create infrastructure in the rural areas of 116 districts
of 6 States with a resource envelope of % 50,000 crore. As per the data available, total
employment generated (in days) under Garib Kalyan Rojgar Abhiyaan from 20th June,
2020 till dateis 26,34,23,281 days with atotal expenditure of ¥ 22,761 crore. Apart from
this, the Ministry of Women and Child Development has launched various schemes for
migrant workers who have returned to their native places. One of the schemes is
Anganwadi services which has been extended to children of migrant workers.

Ministry of Food Processing Industries have sanctioned 700 food processing/
preservation and infrastructure projects in which migrant labourers may get
employment.

To provide employment to the migrant workers Ministry of Transport and Highways
has identified the ongoing works/new works for the road construction. Ministry of
Steel assisted migrant workers and their families with food packets and face mask, milk
powder etc.

The Department of Bio Technology has set up 30 Biotech-Kisan hubs in the
country covering al Agro-climatic zones, 150 districtsincluding 101 aspirational districts
which will help migrant workers to earn their livelihood through farming and expose
them to the innovative methods of farming of high value crops.

Statement

Sate-wise details of homeward migrant workes

S. No. State No. of Migrant workers who have
returned to their home State*

1 2 3

1 Andhra Pradesh 32571

2 Andaman and Nicobar Islands -
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1 2 3

3 Arunachal Pradesh 2871
4, Assam 426441
5 Bihar 1500612
6. Chandigarh -
7. Chhattisgarh -
8 Dadra and Nagar Haveli and 43747

Daman and Diu

9 Delhi -
10. Goa -
1.  Guarat -
12. Haryana 1289
13, Himachal Pradesh -
14.  Jammu and Kashmir 48780
15, Jharkhand 530047
16.  Karnataka -
17. Kerda 311124
18.  Ladakh 50
19 L akshadweep 15
20.  Madhya Pradesh 753581
21, Maharashtra 182990
2 Manipur 12338
23 Meghalaya 4266
24, Mizoram -
25 Nagaland 11750
26.  Odisha -
27.  Puducherry 164
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1 2 3
28.  Punjab 515642
29.  Rajasthan 1308130
30.  Skkim -
3L Tamil Nadu 72145
32.  Telangana 37050
33.  Tripura 34247
K78 Uttar Pradesh 3249638
b, Uttarakhand -
36.  West Benga 1384693
TotaL 10466152

*As received from States till date.
Data on migrant labour

433. SHRI VIVEK K. TANKHA: Will the Minister of LABOUR AND
EMPLOYMENT be pleased to state the details of State-wise and district-wise data with
respect to the migrant labourers based on the data compiled by Chief Labour
Commissioner whilst issuing directions to regional heads based in 20 centres across

the country to enumerate every migrant worker stranded due to the lockdown?

THE MINISTER OF STATE OF THE MINISTRY OF LABOURAND EMPLOYMENT
(SHRI SANTOSH KUMAR GANGWAR): The State-wise data to the extent availableis
given in the Statement [Refer to the statement appended to answer to USQ No. 432
(Part a and b)].

Unemployment ratein unor ganised sector

434. SHRI TIRUCHI SIVA: Will the Minister of LABOUR AND EMPLOYMENT
be pleased to state:

(@ the unemployment rate for the months March, April, May, June, July, August

2020 month-wise;
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(b) the estimated number of workers who have lost their jobs due to
COVID-19 in the unorganised sector; and

(¢) the estimated percentage of the workforce belonging to the unorganised
sector and organised sector who have lost their jobs due to COVID-19?

THE MINISTER OF STATE OF THE MINISTRY OF LABOURAND EMPLOYMENT
(SHRI SANTOSH KUMAR GANGWAR): (a) to (c) The Periodic Labour Force Survey
(PLFS) on employment and unemployment is conducted by National Statistical Office
(NSO), Ministry of Statistics and Programme Implementation on annual basis. As per
PLFS 2018-19, the estimated unemployment rate to the extent available based on such
survey for persons of all ages on usual status (principal status + subsidiary status)
basis in the country was 5.8%. Further, the global spread of the coronavirus
(COVID-19) followed by lockdowns has affected economies across the globe including
India. COVID-19 has resulted in large number of migrant workers going back to their
native places.

National database for migrant workers

435. SHRI TIRUCHI SIVA: Will the Minister of LABOUR AND EMPLOYMENT
be pleased to state:

(@ whether the Ministry will formulate a National database for documenting
migrant workers;

(b) if so, then from when will such a database come into existence and scheme
proposed to record data on migrant workers; and

(¢) thetotal number of migrant workers who have lost their jobs owing to the
COVID-19 pandemic?

THE MINISTER OF STATE OF THE MINISTRY OF LABOURAND EMPLOYMENT
(SHRI SANTOSH KUMAR GANGWAR): (a) to (c) Ministry of Labour and Employment
has envisaged development of a National Database for Unorganized Workers (NDUW)
seeded with Aadhaar for &l unorganized workers. The project will enroll all Unorganized
Workers including Migrant Workers. As per data available till date from various States
more than one crore migrant workers returned to their home States during Covid-19
related lockdown. State-wise details of such maigrant workers are given in the statement
[Refer to statement appended to answer to USQ No. 432 (part A and B)].
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Fixation of minimum wage

436. SHRI PRASHANTA NANDA: Will the Minister of LABOUR AND
EMPLOYMENT be pleased to state:

(@ whether the difficulty of work and geography considered while setting the

minimum wage; and
(b) if so, what factors are considered to map the difficulties of the job?

THE MINISTER OF STATE OF THE MINISTRY OF LABOURAND EMPLOYMENT
(SHRI SANTOSH KUMAR GANGWAR): (a) and (b) The factors of difficulty of work
and geography are taken into account while fixing the rates of minimum wage. As per
the provisions of the Minimum Wages Act, 1948, the appropriate Government shall fix
the minimum rates of wages payable to employees employed in an employment specified
in the schedule. In fixing or revising minimum rates of wages different minimum rates

of wages may be fixed for:—
(i) different scheduled employments;
(i) different classes of work in the same scheduled employment; and
(iiiy different locdlities.
Rate of migration dueto employment opportunity

437. SHRI PRASHANTA NANDA: Will the Minister of LABOUR AND
EMPLOYMENT be pleased to state:

(@ the rate of migration due to employment opportunity in last financial year;

and
(b) which sector attract most migrant workers?

THE MINISTER OF STATE OF THE MINISTRY OF LABOURAND EMPLOYMENT
(SHRI SANTOSH KUMAR GANGWAR): (8) and (b) According to the Economic Survey
2016-17, the size of the migrant workforce can be estimated to be over 100 million in
2016 in absolute terms. Construction, manufacturing, services and agriculture and allied

works are the sectors attracting most migrant workers.
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Registered workersunder AABY scheme

438. SHRI PRASHANTA NANDA: Will the Minister of LABOUR AND
EMPLOYMENT be pleased to state:

(@ whether the Aam Aadmi Bima Yojana (AABY) has been implemented in
urban areas; and

(b) what are the major sector's workers registered under this scheme?

THE MINISTER OF STATE OF THE MINISTRY OF LABOURAND EMPLOYMENT
(SHRI SANTOSH KUMAR GANGWAR): (a) Yes, Sir.

(b) Inorder to provide social security benefits to the workersin the unorganised
sector, Government enacted the Unorganised Workers' Social Security Act, 2008. This
Act stipulates formulation of suitable welfare schemes for unorganised workers on
matters relating to: (i) life and disability cover, (ii) health and maternity benefits, (iii) old
age protection, and (iv) any other benefit as may be determined by the Central
Government. Life and disability cover is provided through Pradhan Mantri Jeevan Jyoti
Bima Yojana (PMJIBY) and Pradhan Mantri Suraksha Bima Yojana (PMSBY)) to the
unorganised workers depending upon their eligibility. The benefit of Aam Aadmi Bima
Yojana (AABY) converged with PMJIBY and PMSBY has been extended to the workers
in the unorganised sectors such as agricultural workers, constructions workers beedi
workers, handloom workers, leather workers, non-coal mines workers, cine workers etc.

Data on unemployed youths

1439. SHRI PL. PUNIA: Will the Minister of LABOUR AND EMPLOYMENT be
pleased to state:

(@ the number of youth who completed their school education in last five years
and got employment and that of those who are unemployed, rural/urban, female/male-
wise separate details thereof;

(b) the number of youth who completed gradation and higher education in last
five years and have employment and that of those who are unemployed in rural/urban,
femal e/male-wise separate details thereof; and

(¢) the detals of measures being taken to reduce unemployment rate?

tOriginal notice of the question was received in Hindi.



202 \Written Answers to [RAJYA SABHA] Unstarred Questions

THE MINISTER OF STATE OF THE MINISTRY OF LABOURAND EMPLOYMENT
(SHRI SANTOSH KUMAR GANGWAR): (@) and (b) The quinquennial labour force
surveys on employment and unemployment were conducted by National Statistical
Office (NSO), Ministry of Statistics and Programme Implementation. The last such
survey was conducted during 2011-12. Now, NSO has switched to the annual Periodic
Labour Force Survey (PLFS) which has been initiated from 2017-18. As per the result
of Surveys, the estimated unemployment rate and worker population ratio on usual
status (principal status + subsidiary status) basis for educated person age 15 years and
above in the country to the extent available is given at Statement (See below). The NSO
surveys (the earlier quinquennial survey and the present PLFS) published survey
results in percentages.

() Government of India has taken various steps to reduce unemployment in the
country through schemes such as Prime Minister's Employment Generation Programme
(PMEGP), Mahatma Gandhi National Rural Employment Guarantee Scheme (MGNREGS),
Pt. Deen Daya Upadhyaya Grameen Kaushalya Yojana (DDU-GKY) and Deendayal
Antodaya Yojana-National Urban Livelihoods Mission (DAY-NULM).

Government has taken initiatives for creating jobs at local levels and supporting
migrant workers through Pradhan Mantri Garib Kalyan Yojana (PMGKY'), Aatmanirbhar
Bharat and Pradhan Mantri Garib Kalyan Rozgar Abhiyaan (PMGKRA). Aatmanirbhar
Bharat is based on Economy, Infrastructure, System, Vibrant Demography and Demand
to create jobs for the youth. It encompasses an economic package of % 20 lakh crores
inter alia facilitating creation of employment opportunities in the country.

Pradhan Mantri Mudra Yojana (PMMY) has been initiated by Government inter
alia for facilitating self-employment. Under PMMY collateral free loans upto % 10 lakh,
are extended to micro/small business enterprises and to individuals to enable them to
setup or expand their business activities.

Government has implemented the National Career Service (NCS) Project which
comprises adigital portal that provides a nation-wide online platform for the job seekers
and employers for job-matching in a dynamic, efficient and responsive manner and has
a repository of career content for job seekers.



Statement

Details of Worker Population Ratio and Unemployment Rate among persons with different level of educational attainments according
to usual status (principal statust+subsidiary status) basis to the extent available

Worker Population Ratio among persons with different level of educational attainments

(in %)
Region Gender Literate & upto Middle Secondary Higher Graduate  Post graduate
primary secondary & above
1 2 3 4 5 6 7 8
2018-19 (PLFS)*
Rura Male 8.6 a7 605 558 69.1 754
Femde 298 210 172 138 184 315
Urban Male 802 731 60.6 523 695 799
Femae 206 159 929 95 231 368
2017-18 (PLFS)
Rura Male 8.1 733 610 44 66.2 759
Femde 260 183 156 125 186 311
Urban Mae 802 738 621 515 711 776
Femde 217 138 106 99 228 3H7
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1 2 3 4 5 6 7 8

2011-12 (NSS 68th round)

Rural Male 89.2 770 66.8 618 769 828
Femde 361 276 22 176 2.7 416
Urban Male 847 765 651 583 771 844
Femde 23 158 10 108 237 305

*For comparability, the results of the PLFS with earlier rounds of NSS surveys need to be understood in the context with which the survey methodology and
sample selection has been designed.
Source: Employment and Unemployment Survey 2011-12 and annual report PLFS, 2017-18 and 2011, MoS&PI.

Unemployment Rate among per sons with different level of educational attainments

(in %)
Region Gender Literate & upto Middle Secondary Higher Graduate  Post Graduate
primary secondary & above
2018-19 (PLFS)*
Rura Male 27 53 56 87 170 16.3
Femde 06 17 37 119 339 368
Urban Male 34 54 55 80 129 73
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Femde 15 43 87 160 205 186
2017-18 (PLFS)
Rurd Mae 31 57 56 95 181 133
Femde 06 37 44 144 327 368
Urban Male 36 60 58 92 1z 86
Femde 13 51 106 172 244 195
2011-12 (NSS 68th round)
Rurd Mae 10 18 19 31 72
Femde 03 25 55 88 190
Urban Male 19 22 23 46 51
Femde 13 30 6.8 84 127
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*For comparability, the results of the PLFS with earlier rounds of NSS surveys need to be understood in the context with which the survey methodology and
sample selection has been designed.

Source: Employment and Unemployment Survey 2011-12 and annual report PLFS, 2017-18 and 2019, MoS&PI.
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Recreation of lost jobs

1440. SHRI P. L. PUNIA: Will the Minister of LABOUR AND EMPLOY MENT be
pleased to state:

(@ whether it is a fact that lacs of people lost their jobs and salaries of lacs
of people were reduced during lockdown, if so, the details thereof;

(b) whether it is a fact that during this period lacs of private and Government
jobs have been logt, if so, the State-wise details along with numbers thereof; and

() whether Government has any master plan to re-create the lost jobs, the
details thereof?

THE MINISTER OF STATE OF THE MINISTRY OF LABOURAND EMPLOYMENT
(SHRI SANTOSH KUMAR GANGWAR): (a) to (c) The global spread of the corona-
virus (COVID-19) followed by lockdowns has affected economies across the globe
including India. COVID-19 has resulted in large number of migrant workers going back
to their native places. Government is taking several steps to ensure that the country
is well prepared to face the challenges and threats posed by COVID-19. Government
of India has announced an economic package of ¥ 20 lakh crore. Aatmanirbhar Bharat
which focuses on Economy, Infrastructure, System, Vibrant Demography and Demand
to create jobs for the youth has also been launched.

Government has launched Pradhan Mantri Garib Kalyan Yojana (PMGKY) for the
poor to mitigate the impact of COVID-19 pandemic. Measures are intended at reaching
out to the poorest of the poor, with food and money in hands, so that they do not face
difficulties in buying essential supplies and meeting essential needs.

Under PMGKY, Government of Indiais contributing both 12% employers' share
and 12% employee's share under Employees Provident Fund (EPF), totalling 24% of the
wage for the wage month from March to August, 2020 for all the establishments having
upto 100 employees with 90% of such employees earning less than ¥ 15000/-.

Statutory PF contribution of both employer and employee has been reduced to
10% each from existing 12% each for all establishments covered by EPFO for three
months.

Government has taken various steps for generating employment in the country
like increasing public expenditure on schemes such as Mahatma Gandhi National Rural
Employment Guarantee Scheme (MGNREGS).

TOriginal notice of the question was received in Hindi.
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Self employment is being facilatated under Pradhan Mantri Mudra Yojana (PMMY).
Under PMMY collateral freeloans upto ¥ 10 lakh, are extended to micro/small business
enterprises and to individuals to enable them to setup or expand their business activities.

Government of India has also launched PM SVANidhi Schemeto facilitate collateral
free working capital loan upto ¥10,000/- of one-year tenure, to approximately, 50 lakh

street vendors, to resume their businesses.
Changesin labour lawsin Sates during lockdown

t441. SHRI PL. PUNIA: Will the Minister of LABOUR AND EMPLOYMENT be
pleased to state:

(@ whether it is a fact that many States including Uttar Pradesh, Madhya
Pradesh, Gujarat have made changes in labour laws through ordinances or executive
orders during lockdown;

(b) if so, what are the laws related to labourers in which changes have been
made and details of such changes and the period of effectiveness of said changes,
State-wise details thereof; and

() whether States have obtained the necessary approval from the Central
Government, the details thereof?

THE MINISTER OF STATE OF THE MINISTRY OF LABOURAND EMPLOYMENT
(SHRI SANTOSH KUMAR GANGWAR): (@) to (¢) The subject of 'labour' is in the
concurrent list of the Constitution of Indiawhere both the Central and State Governments
are competent to enact legislation subject to certain matters being reserved for the
Centre. Reforms in labour laws is a continuous process, therefore, Central and State
Governments strive on regular basis to update the legislative system as per the need
of the hour. Under the Factories Act, State Governments are empowered to issue
notification to extend the working hours without any reference to the Central Government.
Some of the State Governments have notified increase in working hours to address the
issues of limited availability of workers during COVID-19, pandemic. Asfar asissue of
ordinances are concerned, the State Governments are required to refer the proposal to
the Central Government for effecting changes in the existing Central Labour Laws
enacted by the Parliament. This Ministry has received proposal through the Union

tOriginal notice of the question was received in Hindi.
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Ministry of Home Affairs, from the various State Governments including Arunachal
Pradesh, Assam, Bihar, Chhattisgarh, Goa, Gujarat, Haryana, Himachal Pradesh, Karnataka,
Madhya Pradesh, Odisha, Punjab, Tripura, Uttarakhand, Uttar Pradesh to effect changes
in one or all of these Central Acts viz., the Industrial Disputes Act, 1947, the Factories
Act, 1948 or the Contract Labour (Regulation & Abolition) Act, 1970.

Salaried job lossin the country

442. SHRI RAVI PRAKASH VERMA: Will the Minister of LABOUR AND
EMPLOYMENT be pleased to state:

(@ whether as per the recent report of Centre for Monitoring Indian Economy
(CMIE) 18.9 million salaried job loss have been reported in the country during April to
July, 2020;

(b) if so, the details thereof, month-wise, State-wise and sector-wise;

(¢) the reasons for failure of Government to check salaried job loss in the
country; and

(d) the steps Government would take to provide salaried jobs to youths of the

country?

THE MINISTER OF STATE OF THE MINISTRY OF LABOURAND EMPLOYMENT
(SHRI SANTOSH KUMAR GANGWAR): (@) to (c) For framing Government policies
only official data are used and data captured by Non-Government agencies are not
referred.

(d) Employment generation coupled with improving employability of the youth
is the priority concern of the Government. Government has taken various steps for
generating employment in the country like encouraging private sector of economy, fast-
tracking various projects involving substantial investment and increasing public
expenditure on schemes such as Prime Minister's Employment Generation Programme
(PMEGP), Mahatma Gandhi National Rural Employment Guarantee Scheme (MGNREGS),
Pt. Deen Daya Upadhyaya Grameen Kaushalya Yojana (DDU-GKY) and Deendayal
Antodaya Yojana-National Urban Livelihoods Mission (DAY-NULM).

Government has aso implemented the National Career Service (NCS) Project as
a Mission Mode Project for transformation of the National Employment Service to
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provide avariety of employment related services like job matching, career counselling,
vocational guidance, information on skill development courses, apprenticeship,
internships, etc.

Pradhan Mantri Rojgar Protsahan Yojana (PMRPY) was launched in 2016 with the
objective to incentivise employers for creation of new employment with social security
benefits. Under the scheme, Government of Indiais paying Employer's full contribution
i.e. 12% towards EPF and EPS both (as admissible from time to time) for a period of
three years to the new employees through EPFO w.e.f. 01.04.2018. The terminal date for
registration of beneficiary through establishment was 31st March, 2019. The beneficiaries
registered upto 31st March, 2019 will continue to receive the benefits for 3 years from
the date of registration under the scheme. As on 31st August, 2020, 1.21 crore beneficiaries
have been benefitted through 1.52 lakh establishments.

Ministry of Labour and Employment is also implementing PMGKY through EPFO
under PMGKY, Government of Indiais contributing both 12% employers' share and 12%
share under Employees Provident Fund (EPF), totalling 24% for the wage month from
March - August, 2020 for all the establishments having upto 100 employees with 90%
of such employees earning less than ¥ 15,000/-.

Schemes for job creation

443. SHRI C.M. RAMESH: Will the Minister of LABOURAND EMPLOYMENT
be pleased to state:

(@ the details of various schemes under the Ministry which have been
implemented, nearing completion or yet to be started during the last two years; and

(b) the number of persons who have been benefitted in getting jobs due to
implementation of various schemes, the details thereof?

THE MINISTER OF STATE OF THE MINISTRY OF LABOURAND EMPLOYMENT
(SHRI SANTOSH KUMAR GANGWAR): (8) and (b) Ministry of Labour and Employment
isimplementing the Pradhan Mantri Rojgar Protsahan Yojana (PMRPY) since 2016 with
the objective to incentivise employers for creation of new employment with social
security benefits. Under the scheme, Government of India is paying Employer's full
contribution i.e. 12% towards Employees Provident Fund (EPF) and Employees Pension
Scheme (EPS) both (as admissible from time to time) for a period of three years to the
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new employees through EPFO w.e.f. 01.04.2018. The terminal date for registration of
beneficiary through establishment was 31st March, 2019. The beneficiaries registered
upto 31st March, 2019 will continue to receive the benefits for 3 years from the date
of registration under the scheme. As on 14th September, 2020, 1.21 crore beneficiaries
have been benefitted through 1.52 lakh establishments.

Government has aso implemented the National Career Service (NCS) Project as
a Mission Mode Project for transformation of the National Employment Service to
provide a variety of employment related services like job matching, career counselling,
vocational guidance, information on skill development courses, apprenticeship,
internships, etc.

Under the Pradhan Mantri Garib Kalyan Yojna (PMGKY) launched in the wake of
the COVID-19 pandemic, Government of India is contributing both 12% employer's
share and 12% employee's share under Employees Provident Fund (EPF), totalling
24% of the wage for the wage month from March to August, 2020 for all the
establishments having upto 100 employees with 90% of such employees earning less
than ¥ 15000/-.

Statutory PF contribution of both employer and employee has been reduced to
10% each from existing 12% each for all establishments covered by EPFO, for three
months.

The above initiatives are in addition to various employment generation schemes
being implemented by other sectoral Ministries and Departments.

Projects in oil and gas sector

444. SHRI SANJAY RAUT:
SHRI BHASKAR RAO NEKKANTI:

Will the Minister of PETROLEUM AND NATURAL GAS be pleased to state:

(@ whether it is a fact that nearly 8,363 projects worth ¥5.88 lakh crore have
been initiated in the il and gas sector since 20th April, 2020 in the country;

(b) if so, the State-wise details of offshore projects and international ventures
in this sector;

() the details of oil and gas sector projects currently ongoing in State of
Maharashtra indicating the current status thereof; and
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(d)  how much employment will be generated through this projects over the next

two years?

THE MINISTER OF PETROLEUM AND NATURAL GAS (SHRI DHARMENDRA
PRADHAN): (a) Yes, Sir.

(b) Qil and gas CPSEs and their Joint Ventures/subsidiaries have started/resumed
over 8000 economic activities/projects, progressively since 20.04.2020. These include
projects and activities in upstream, midstream and downstream sector. The State-wise
breakup of major ongoing projects of oil and gas CPSES/JV's including offshore projects
is given in Statement (See below).

(c) and (d) There are atotal of 744 ongoing projects costing ¥ 39,496 crore which
are being implemented in the State of Maharashtra. These 8000 projects in general make
available employment opportunities in direct as well as indirect forms during the
construction and operational phase.

Statement

List of major ongoing projects of oil and gas CPSES/JVs resumed since

20.4.2020

S.No. Name of project Company State

1  Ragasthan Refinery and Petrochemical HRRL Rajasthan & Gujarat
Limited

2 Visakh Refinery Modernisation HPCL Andhra Pradesh

3. Poly Addition Project HMEL Punjab

4.  Barauni Refinery Capacity Expansion IOCL Bihar

5. Ennore - Thiruvallur - Bengaluru - IOCL Andhra Pradesh,
Puducherry -Nagapattinam - Madurai - Karnataka, Tamil
Tuticorin Natural Gas Pipeline Nadu & Puducherry

6.  Kochi-Koottanad-Bangal ore-Mangal ore GAIL Karnataka, Kerala &
Project Tamil Nadu

7.  Ethylene Glycol Project at Paradip Refinery  IOCL Odisha

8 Propylene Derivative Petrochemical BRCL Kerda
Project, Kochi
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S. No. Name of project Company State

9. Mumbai Refinery Expansion Project HPCL Maharashtra

10. 30" Crude Qil Pipeline in H-B section of IOCL Bihar, Jharkhand,
PHBPL and Conversion of existing 18" West Bengal, and
twin pipelines in H-B section from Crude Odisha
to Product and Gas

11. Paradip - Hyderabad Pipeline IOCL Andhra Pradesh,

Odisha, & Telangana

12. Motor Spirit Block Project at Kochi BPCL Kerda
Refinery

13, Exploratory Drilling in Western Offshore ONGC Western Offshore
Basin-SW

14. Dobhi-Durgapur Pipeline Project GAIL Bihar, Jnarkhand, &
(Section 2 B) West Bengal

15, Mumbai High South Redevelopment ONGC Western Offshore
Phase-IV

16. Life Extension of well platforms ONGC Western Offshore

17. BSVI Project CRCL Tamil Nadu

18. BSVI Project MRPL Karnataka

19. 2 G Ethanol plant (Bio Refinery), Assam NRL Assam

20. NCU(Phase-l) expansion along with IOCL Haryana
revamp of MEG & BEU unit and C2-C3
at Panipat Refinery

21. Development Drilling in Mumbai High ONGC Western Offshore
Asset

22.  Development Drilling in Neelam & Heera ONGC Western Offshore
Asset

23. Infrastructure facilities at Gujarat Refinery IOCL Gujarat

and Dumad for Koyali-Ahmednagar-Solapur

Pipeline
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SI.No Name of project Company State
24.  LPG Import Facility at Paradip IOCL Odisha
25. Development of Surface Facilities for olL Assam

Production and Evacuation of Crude
Oil and Natural Gas from Nadua and
East Khagorijan

Oil well fires

445. SHRI K.R. SURESH REDDY:
SHRI M. SHANMUGAM:

Will the Minister of PETROLEUM AND NATURAL GAS be pleased to state:

(@ the number of fires occurred in the oil wells in the country during the last
three years, details thereof;

(b) whether any enquiry is ordered into the fire at Tinsukia oil well in Assam
owned by Oil India Ltd.;

(¢) if so, the findings of the preliminary enquiry;

(d) whether any damage is caused to the wetland nearby il fields, if so, the
details thereof;

(e) the loss of revenue to the company due to oil fire; and

(f) the steps taken to ensure plugging leakage and control the pressure
effectively, to prevent such accidents in future?

THE MINISTER OF PETROLEUM AND NATURAL GAS (SHRI DHARMENDRA
PRADHAN): (a) Number of fires occurred in oil well installationsin the last three years
reported to Oil Industry Safety Directorate (OISD), are given below:—

Sector 2017-18 2018-19 2019-20

Number oL 3 (00]

Location Well Hapjan-28, 1. NKH 640 & 637 under Nil
Hapjan, Assam 0OCS4, Assam

2. Cambay 57, well site
3. ONGC workover rig,
Akash# 4. Ahmedabad
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(b) and (c) Ministry has constituted a three Member Inquiry Committee to inquire
into thisincident. In addition, Inquiry Committees have also been set up by Directorate
General of Mines and Safety (DGMS), and Oil Industry Safety Directorate (OISD),
Government of India. The report submitted by OISD suggests that pulling out of drill
pipe and nipple down Blowout Preventer before complete settling of cement is the root
cause of incidence.

(d) There has been impact on the nearby areas because of the heat and noise
generated from the blowout well of Baghjan field. M/s The Energy Research Institute
(TERI) has been engaged for Ambient Air Quaity (AAQ) monitoring and Bio-remediation,
North East Institute of Science and Technology (NEIST) for Seismological Study and
I1T, Guwahati for heat impact through Thermal Imaging.

(@ The well was producing gas @80,000 MMSCMD before the well was put
under work over. The blowout at well resulted in closure of number of producing oil
and gas wells in and around Baghjan due to protest staged by local people. The
closures of producing wells has resulted in an estimated revenue loss of about 3 148
crore to the company during the period from 27.05.2020 to 08.09.2020.The revenue loss
due to gas burning uncontrollably into the atmosphere from the blowout well could not
be ascertained as no measurement was possible due to fire and extreme heat.

()  Ministry of Petroleum and Natural Gas regularly monitors and reviews various
safety measures in the oil and gas sector and directs the companies from time to time
to take suitable measures to ensure safety in these installations. OISD, a technical
Directorate of Ministry of Petroleum and Natural Gas formulates safety standards for
the entire Oil and Gas Industry. The Directorate carries out regular safety audits to
check and review whether the safety standards and norms are being followed by the
industry. The audits include External safety Audits and Surprise safety Audits at
periodic intervals to cover all the existing installations; pre-commissioning safety audit
of all new facilities being added to the existing installation and new installation being
set up, before commissioning of the facilities. In order to prevent such accidents in
future, Standard Operating Procedures (SOPs) are also being re-visited for making
improvements, if any.

Srikakulam-Angur natural gas pipeline

446. SHRI V. VIJAYSAI REDDY: Will the Minister of PETROLEUM AND
NATURAL GAS be pleased to state:

(@ the details of status of Srikakulam-Angur natural gas pipeline;
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(b) when was the project started and whether there is any time and cost
overrun, the details thereof; and

() by when the project is set to be completed and the details of villages and
number of households that are going to benefit through the proposed line?

THE MINISTER OF PETROLEUM AND NATURAL GAS (SHRI DHARMENDRA
PRADHAN): (a) GAIL isexecuting 690 km long Srikakulam-Angul natural gas pipeline
to cater the Natural gas requirements for the IndustrialyDomestic Househol ds consumers
passing through ten districts viz. Angul, Dhenkanal, Cuttack, Khordha, Nayagarh,
Ganjam, Gajapati, Rayagada, Koraput, Kalahandi in the state of Odisha and one district
viz. Srikakulam in the State of Andhra Pradesh en-route of the pipeline. It is informed
that Project Management Consultant (PMC) has been appointed on 03.01.2020. Order
for 24" line pipe length of 80 km has been awarded on 03.01.2020 and the same is under
manufacturing and delivery stage. The detailed route survey for mainline has been
completed.

(b) Srikakulam-Angul Natural Gas Pipeline (SAPL) has been authorized by
Petroleum and Natural Gas Regulatory Board (PNGRB) on 23.07.2019. At present, the
project is going as per schedule and is expected to be completed within the prescribed
schedule.

() The target completion date is July, 2022. 367 villages are expected to be
benefitted through the proposed pipeline. PNGRB has authorized five Geographical
Areas (GAS) en-route of the pipeline for development of City Gas Distribution (CGD)
network. As per minimum work programme submitted to PNGRB, the authorized CGD
entities have committed to provide 10.59 lakh Piped Natural Gas (PNG) domestic
connections to household in these five GAs.

Reduction in price of oil

447. SHRI DEREK O' BRIEN: Will the Minister of PETROLEUM AND NATURAL
GAS be pleased to state:

(@ whether the price of oil has decreased during the last six months due to
global lockdown restrictions induced by the COVID-19 pandemic, the details thereof;

(b) whether Government has reduced the price of petrol in the country during
the last six months, the details thereof; and
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(c) the percentage increase in the monthly average price of petrol during the
last twelve months, the details thereof?

THE MINISTER OF PETROLEUM AND NATURAL GAS (SHRI DHARMENDRA
PRADHAN): (a) The monthly average price of Indian Basket of Crude Oil during March
to September 2020 is given below:—

Period Indian Basket of Crude QOil ($/bbl)
March-2020 38336
April-2020 1990
May-2020 3060
June-2020 4063
July-2020 4335
August-2020 44.19
September-2020 (till 9th September 2020) 242

(b) Prices of petrol and diesel have been made market-determined by the
Government with effect from 26.06.2010 and 19.10.2014 respectively. The prices of petrol
and diesel are revised on a daily basis on the basis of international prices of these
products, exchange rate, tax structure, inland freight and other cost elements. The
details of increase/decrease in prices of petrol during the last six months are available
at the website of Petroleum Planning and Analysis Cell (PPAC) i.e. www.ppac.gov.in.

() The percentage increase in the monthly average price of petrol at Delhi
during the last twelve months is given below:—

Months Petrol (Z/litre) % Increase
Aug-19 7210

Sep-19 7271 0.9%
Oct-19 7346 1.0%
Nov-19 7369 0.3%
Dec-19 7481 15%

Jan-20 75.01 0.3%
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Months Petrol (Z/litre) % Increase
Feb-20 72.23 -3.7%
Mar-20 70.15 -29%
Apr-20 69.59 -0.8%
May-20 7104 21%
Jun-20 76.10 7.1%
Jul-20 8043 57%
Aug-20 80.95 0.6%
Sep-20 8207 14%

Note: As provided by 10CL

Gas leakage and fire breakout

448. SHRI RAJEEV SATAV: Will the Minister of PETROLEUM AND NATURAL
GAS be pleased to state:

(@ whether the number of incidents of gas leakage and fire break out in
underground natural gas pipelines, refineries and oil fields'wells have gone up;

(b) if so, the details along with number of such incidents and the loss of
revenue reported as a result thereof during each of the last three years and the current
year; and

() whether the oil companies/persons and other agencies have been found
responsible/involved in such incidents and if so, the details thereof along with action
taken by Government against them?

THE MINISTER OF PETROLEUM AND NATURAL GAS (SHRI DHARMENDRA
PRADHAN): (a) to (c) Major onsite incidents in the last three years reported to Qil
Industry Safety Directorate (OISD), are given below:—

Sector 2017-18 2018-19 201920 2020-21 (till
August 2020)

Pipelines Nil Nil Nil Nil

Refineries 06 10 07 o1l

Oil Fields Wells 08 06 0¢ 01

TotaL 14 16 10 (074
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In most incidents of gas leakages in any installation e.g. pipeline, the oil and gas
wells, etc. are closed immediately to prevent fire/loss of oil and gas and after carrying
out leakage rectification job, operations are normalized and production is restored.
Concerned Companies upon inquiry of the incident initiate the necessary action against
the officers/persons found responsible/involved as per the extant rules and regulations
of the Company.

Sudiesto examine natural gas and petroleum extraction

449. SHRI T.G VENKATESH: Will the Minister of PETROLEUM AND NATURAL
GAS be pleased to state:

(@ whether Government has undertaken studies to examine the extraction of
natural gas and petroleum potential in the country;

(b) if so, the details thereof;

() whether the studies have proven any positive result, if so, the details
thereof; and

(d) whether any such study has been conducted in Andhra Pradesh, the details
thereof?

THE MINISTER OF PETROLEUM AND NATURAL GAS (SHRI DHARMENDRA
PRADHAN): (@) to (¢) Hydrocarbon Resource Re-Assessment Project (HCRRP) was
undertaken in 2017. The project has assessed total un-risked conventional hydrocarbon
in-place volume of 42 Billion Ton Oil-Equivaent (BTOE) as compared to earlier estimate
of 28 BTOE. National Seismic Programme was launched in 2016 to carry out 2D seismic
survey in un-appraised on land areas. Till 31.07.2020, data for 44916 line kilometer has
been acquired.

(d) HCRRP has assessed 9.55 BTOE in Krishna Godavari (KG) basin. The Project
brought out that most prospective onland areas in Andhra Pradesh for oil and gas
exploration are East Godavari, West Godavari and Krishna district.

CNG network in all metros and cities

450. DR. BANDA PRAKASH: Will the Minister of PETROLEUM AND NATURAL
GAS be pleased to state:

(@ the present status of import and in-house production of PNG and CNG in
the country; and
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(b) whether there is any proposal to set up direct CNG network in all metros
and cities of the country?

THE MINISTER OF PETROLEUM AND NATURAL GAS (SHRI DHARMENDRA
PRADHAN): (a) As per information provided by Petroleum Planning and Analysis Cell
(PPAC), approximately 9,228 MM SCM of Natural gas has been produced domestically
and approximately 9,966 MM SCM of LNG has been imported in the country during the
period April-July, 2020. This gas also caters to demand of Piped Natural Gas (PNG) and
Compressed Natural Gas (CNG).

(b) Petroleum and Natural Gas Regulatory Board (PNGRB) is the authority to
grant authorization to the entities for the development of City Gas Distribution (CGD)
network in Geographical Areas (GAS) as per PNGRB Act, 2006. PNGRB identifies the
GAs for the development of CGD network depending on the natural gas pipeline
connectivity/natural gas availability and techno-commercial feasibility. At present PNGRB
has authorized 232 GAs covering 407 districts for development of CGD network across
the country.

Import and in-house production of PNG and CNG

451. SHRI RIPUN BORA: Will the Minister of PETROLEUM AND NATURAL
GAS be pleased to state:

(@ the present status of import and in-house production of PNG and CNG in
the country;

(b) thedetail of progress of Paradip -Haldia-Barauni oil pipeline and Jagdishpur-
Dhamra project with current development of Indradhanush Gas Grid Limited (IGGL) for
North-East therein;

() whether Government proposes to setup gas storage terminal in Assam with
the supply of gas by Bangladesh Government towards business development; and

(d) if so, the agreement details thereof, if any and if not the reason behind
therefor?

THE MINISTER OF PETROLEUM AND NATURAL GAS (SHRI DHARMENDRA
PRADHAN): (a) As per information provided by Petroleum Planning and Analysis Cell
(PPAC), approximately 9,228 MM SCM of Natural gas has been produced domestically
and approximately 9,966 MM SCM of LNG has been imported in the country during the
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period April-Jduly, 2020. This gas also caters to demand of Piped Natural Gas (PNG) and
Compressed Natural Gas (CNG).

(b) 10OCL is executing 517 km long Paradip-Haldia-Barauni Oil 30" capacity
augumentation pipeline project. IOCL has informed that physical progress of 43.4% has
been made as of 31.08.2020.

Further, GAIL is executing Jagdishpur-Haldia-Bokaro-Dhamra Pipeline (JHBDPL)
with extension of Barauni-Guwahati Pipeline (BGPL) and spur line to Dhamra-Haldia
(DHPL) to connect the states of Uttar Pradesh, Bihar, Jharkhand, West Bengal, Odisha
and Assam. GAIL has informed that out of about 2,655 km of pipeline, approximately
1,401 km has been lowered as of now.

With respect to current development of Indradhanush Gas Grid Limited (IGGL),
it is submitted that Government of India has approved Viability Gap Funding (VGF) of
60% of project cost i.e. ¥ 5,559 Cr. on 08.01.2020. M/s MECON engaged as Project
Management Consultant (PM C). Competent Authorities have been appointed for Assam,
Meghalaya, Tripura, Nagaland, Arunachal Pradesh, Mizoram and Manipur under P& MP
Act, 1962 for acquisition of land. Publication of section 3(1) notification under PMP
Act, 1962 has been completed in Assam and Tripura. Various other pre-project activities
are being undertaken.

(c) and (d) There is no such proposal under consideration in this Ministry at
present.

Crude oil stockpiling in American strategic reserves

452. SHRI JYOTIRADITYA M. SCINDIA: Will the Minister of PETROLEUM AND
NATURAL GAS be pleased to state:

(@ whether Government has started stockpiling crude oil in American strategic

reserves,
(b) if so, the details thereof and the reasons for creating oil reserves in the US;
(¢) the present situation of crude oil reserves in the country;

(d) whether those crude oil reserves are sufficient to meet India's energy
demands; and

(e) if so, the details thereof?
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THE MINISTER OF PETROLEUM AND NATURAL GAS (SHRI DHARMENDRA
PRADHAN): (a) and (b) No Sir.

(c) to (e) Indian Strategic Petroleum Reserve Limited (ISPRL), a Government of
India Specia Purpose Vehicle, has established Strategic Petroleum Reserves (SPR)
facilities with total capacity of 5.33 Million Metric Tonnes (MMT). As per the consumption
pattern of 2019-20, it is estimated to provide for about 9.5 days of national crude oil
requirement. Oil Marketing Companies (OMCs) in the country have storage facilities for
crude oil and petroleum products for 64.5 days, thus the current total national capacity
for storage of crude oil and petroleum products is 74 days.

Risein petrol and diesel prices

453. DR.AMEE YAINIK:
SHRI VIJAY PAL SINGH TOMAR:
LT. GEN. (DR.) D.P VATS (RETD.):
SHRI P BHATTACHARYA:

Will the Minister of PETROLEUM AND NATURAL GAS be pleased to state:
(@ the details of the rise in petrol and diesel prices during the last one year;

(b) whether Government has reasons for increase in petrol and diesel prices, if
so, the details thereof and if not, the reasons therefor; and

() whether Government has any plan to control the petrol and diesel prices,
if so, the details thereof and if not, the reasons therefor?

THE MINISTER OF PETROLEUM AND NATURAL GAS (SHRI DHARMENDRA
PRADHAN): (a) The details of increase/decrease in prices of petrol/diesel during the
last one year are available at the website of Petroleum Planning and Analysis Cell
(PPAC) i.e. www.ppac.gov.in.

(b) and (c) Prices of petrol and diesel shave been made market-determined by the
Government with effect from 26.06.2010 and 19.10.2014 respectively. Since then, the
Public Sector Oil Marketing Companies (OMCs) take appropriate decision on pricing
of petrol and diesel in line with their international product prices, exchange rate, tax
structure, inland freight and other cost elements. The OMCs have not only increased
but also decreased the prices accordingly.
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Extrapricing for supplying BS-VI fuel

454. SHRI B. LINGAIAH YADAV: Will the Minister of PETROLEUM AND
NATURAL GAS be pleased to state:

(@ whether the ail refiners push for extra pricing for supplying BS-VI fuel; and
(b) if so, the details and the present status thereof?

THE MINISTER OF PETROLEUM AND NATURAL GAS (SHRI DHARMENDRA
PRADHAN): (a) and (b) Prices of petrol and diesel have been made market-determined
by the Government with effect from 26.06.2010 and 19.10.2014 respectively. Since then,
the Public Sector Oil Marketing Companies (OMCs) take appropriate decision on
pricing of petrol and diesel in line with their international product prices, exchange rate,
tax structure, inland freight and other cost elements.

Further, JOCL hasinformed that BS V1 fuels are superior quality fuelsin terms of
low Sulphur content (10 PPM Max) besides other improved quality parameters. The
production of BS VI fuels entailed huge investment for Indian Refiners. The pricing has
been modified accordingly w.e.f. 01.04.2020 to partly compensate towards the investment
cost incurred.

Increasing price of LPG cylinders

455. DR. SANTANU SEN: Will the Minister of PETROLEUM AND NATURAL
GAS be pleased to state:

(8 whether it is afact that the rates of domestic LPG cylinder have increased
tremendously during the last two years including a tremendous recent hike of more
than 3140 in the month of February;

(b) if so, the details thereof and the reasons therefor;

() whether government has any plan to increase subsidy provided on LPG
cylinder to BPL families amid recent price hike;

(d) if so, the details thereof; and

(& whether Government has any mechanism to control the increasing price of
LPG cylinders?

THE MINISTER OF PETROLEUM AND NATURAL GAS (SHRI DHARMENDRA
PRADHAN): (a) and (b) No Sir. The prices of petroleum products in the country are
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linked to the price of respective products in the international market. The price of non-
subsidized domestic LPG cylinder as on 01.09.2018 and 01.09.2020 is %¥820/14.2 kg
cylinder and % 594/14.2 kg cylinder respectively at Delhi market. Further, there was no
such increase of T 140 in the effective cost of the subsidized domestic cylinder in the
month of February, 2020. The Government continues to modul ate the effective price to
consumer for Subsidized Domestic LPG. As Government is modulating the retail price
of subsidized domestic LPG, the subsidy on these products increase/ decrease with the
corresponding increase/ decrease in the prices of these products in international market.
The prices of non-subsidized domestic LPG during the last two years are available at
the website of IOCL i.e. www.iocl.com

(c) and (d) A scheme for providing free of cost LPG cylinders for three months
to Pradhan Mantri Ujjwala Yojana (PMUY) beneficiaries was started under Pradhan
Mantri Garib Kalyan Yojana w.e.f. 01.04.2020. The scheme has now been extended till
September 30, 2020 for those beneficiaries who have been credited with the advance
for buying first/Second cylinder, but not able to buy the free cylinders till 30th June
2020. OMCs have delivered 1,332.66 lakh refills to PMUY beneficiaries under this
Scheme as on 1 1.09.2020.

(e) As stated in reply to part (a) and (b).
Fluctuation in crude oil prices

1456. CH. SUKHRAM SINGH YADAV:
SHRIMATI CHHAYA VERMA:
SHRI VISHAMBHAR PRASAD NISHAD:

Will the Minister of PETROLEUM AND NATURAL GAS be pleased to state:

(@ the details and reasons for price hike of diesel and petrol during lockdown
period;

(b) the details of crude oil price fluctuation in international market during last
three years and lockdown period;

(¢) the details of amount of tax collected per litre by States and Central
Government on diesel and petrol; and

(d) whether it is a fact that with the price hike of petrol and diesel the tax
collection of Government also increases?

THE MINISTER OF PETROLEUM AND NATURAL GAS (SHRI DHARMENDRA
PRADHAN): (&) Prices of petrol and diesel have been made market-determined by the

tOriginal notice of the question was received in Hindi.
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Government with effect from 26.06.2010 and 19.10.2014 respectively. Since then, the
Public Sector Oil Marketing Companies (OMCs) take appropriate decision on pricing
of petrol and diesel in line with international product prices and other market conditions.
The details of increase/decrease in prices of petrol/diesel are available at the website
of Petroleum Planning and Analysis Cell (PPAC) i.e. www.ppac.gov.in.

(b) The average price of Indian Basket of crude oil during the last three years
and current year is given as under:—

Period Indian Basket of Crude Oil ($/bbl)
2017-18 56.43

2018-19 69.88

2019-20 6047

2020-21

April-2020 1990

May-2020 3060

June-2020 4063

July-2020 4335

August-2020 44.19

() The Central government levies central excise duty on petrol and diesel. The
details of total central excise duty are as under:—

Product Excise Duty (% per litre)
Basic Road and Specia Total Central
Excise Infrastructure Additional Excise Duty
Duty Cess Excise Duty
Petrol (unbranded) 298 18 12 3298
Petrol (branded) 416 18 34.16
Diesel (unbranded) 4833 18 9 3183
Diesel (branded) 7.19 18 34.19
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The details of State wise actual rates of VAT on petrol and diesel as on 1st
September 2020 are given in Statement (See below).

(d) Petrol and diesel attract Central Excise duty that is specific in nature i.e. on
the basis of quantity. Presently, unbranded petrol and unbranded diesel attract total

central excise duty of ¥ 32.98 per litre and % 31.83 per litre respectively. The excise duty

is not ad-valorem and therefore, the revenue collection of the Government is not

dependent on the market price of the petrol and diesel.

Statement

Sate wise actual rates of VAT on petrol and diesel as on 1st September 2020

State/UT Sales Tax/VAT

Petrol Diesdl
1 2 3
Andaman and 6% 6%

Nicobar Islands
Andhra Pradesh
Arunachal Pradesh

Assam

Bihar

Chandigarh

Chhattisgarh

Dadra and Nagar
Haveli and Daman
and Diu

Delhi

31% VAT + Z4/litre VAT
20.00%

32.66% or 322.63 per litre
whichever is higher as VAT

26% or % 16.65/Litre
whichever is higher (30%
Surcharge on VAT as
irrecoverable tax)

T10/KL cess +22.45% or
%12.58/Litre whichever is
higher

25% VAT + 32/litre VAT

20% VAT

30% VAT

22.25% VAT + Z4/litre VAT
12.50%

23.66% or ¥17.45 per litre
whichever is higher as VAT

19% or % 12.33/Litre
whichever is higher (30%
Surcharge on VAT as
irrecoverable tax)

310/KL cess + 14.02% or
%7.63/Litre whichever is
higher

25% VAT + X1/litre VAT

20% VAT

3250/KL air ambience charges
+16.75% VAT
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1 2 3

Goa 25% VAT + 0.5% Green cess  22% VAT + 0.5% Green cess

Gujarat 20.1% VAT+ 4% Cess on 20.2% VAT + 4 % Cess on
Town Rate & VAT Town Rate & VAT

Haryana 25% or ¥15.20/litre whichever  16.40% VAT or %9.20/litre
is higher as VAT+5% whichever is higher as
additional tax on VAT VAT+5% additional tax on

VAT
Himachal Pradesh 25% or ¥ 15.50/Litre- 14% or % 9.00/Litre-

Jammu and Kashmir

Jharkhand

Karnataka

Kerda

Ladakh

L akshadweep

Madhya Pradesh

Maharashtra -
Mumbai, Thane &
Navi Mumbai

Maharashtra (Rest
of State)

whichever is higher

24% M ST+ Z5/Litre
employment cess,
Reduction of 30.50/Litre

22% on the sale price or
¥ 17.00 per litre, which
ever is higher + Cess of
¥ 1.00 per Ltr

35% sales tax

30.08% sales tax+ I litre
additional sales tax + 1%
cess

24% M ST+ %5/Litre
employment cess,
Reduction of %2.5/Litre

Nil

33 % VAT + %4.5/litre VAT+

1% cess

26% VAT+ 310.12/Litre
additional tax

25% VAT+ 310.12/Litre
additional tax

whichever is higher

16% M ST+ Z1.50/Litre
employment cess

22% on the sale price or

T 12.50 per litre, which ever
is higher + Cess of ¥ 1.00
per Ltr

24% sales tax

22.76% sales tax+ I1/litre
additional sales tax + 1%
cess

16% MST+ %1/Litre
employment cess, Reduction
of %0.50/Litre

Nil

23% VAT+ Z3/litre VAT+1%

cess

24% VAT+ 3.00/Litre
additional tax

21% VAT+ 3.00/Litre
additional tax
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1 2 3

Manipur 36.50% VAT 22.50% VAT

Meghalaya 31% or ¥ 17.60/Litre- 22.5% or ¥12.50/Litre-
whichever is higher (2% whichever is higher (2%
surcharge leviable only surcharge leviable only
on advalorem tax) on advalorem tax)

Mizoram 25% VAT 14.5% VAT

Nagaland 25.00% VAT +5% surcharge  14.50% VAT+ 5% surcharge
+%2.00/Litre as road +%2.00/Litre as road
maintenance cess +36.00/ mai ntenance cess+35.00/
Litre as Covid cess Litre as Covid cess

Odisha 32% VAT 28% VAT

Puducherry 28% VAT 19.75% VAT

Punjab %2050/KL (cess)+ %0.10 per Z1050/KL (cess) + %0.10 per
Litre (Urban Transport Fund) Litre (Urban Transport
+24.79% VAT+10% additional Fund) + 15.94% VAT+10%
tax on VAT additional tax on VAT

Rajasthan 38% VAT+X 1500/KL road 28% VAT+ %1750/KL road
development cess development cess

Skkim 25.25% VAT+ I3000/KL cess  14.75% VAT +32500/KL cess

Tamil Nadu 15% + %13.02 per litre 11% + %9.62 per litre

Telangana 35.20% VAT 27% VAT

Tripura 25% VAT+ 3% TripuraRoad  16.50% VAT + 3% Tripura
Development Cess Road Development Cess

Uttar Pradesh 26.80% or ¥ 18.74/Litre 17.48% or ¥10.41/Litre
whichever is higher whichever is higher

Uttarakhand 25% or ¥ 19 Per Ltr 17.48% or % 10.41 Per

whichever is greater

Ltr whichever is greater
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1 2 3

West Bengal 25% or ¥13.12/litre whichever  17% or %7.70/litre whichever
is higher as sales tax+ 31000/ is higher as sales tax +
KL cess- ¥17/KL exemption ¥ 1000/KL cess - Rs 290/KL
(20% Additional tax on VAT  sales tax rebate (20%
as irrecoverable tax) Additional tax on VAT as
irrecoverable tax)

Notes: VAT/Sales Tax at applicable rates is also levied on Dealer's commission in Arunachal
Pradesh, Delhi, Gujarat, Haryana, Madhya Pradesh, Punjab, Rajasthan Chandigarh, Puducherry,
Andaman and Nicobar, Meghalaya, Dadar Nagar Haveli and Daman and Diu.

Source: PPAC.

Piped Natural Gas (PNG) in Maharashtra

457. DR. BHAGWAT KARAD: Will the Minister of PETROLEUM AND
NATURAL GAS be pleased to state:

(@ the details of cities in the country where Piped Gas Natural (PNG) is made
available, State/ UT-wise; and

(b) whether Government proposes to provide domestic and industrial piped gas
in various citieg/districts of Maharashtra, specially in Aurangabad district during the
next two years and if so, the details thereof and if not, the reasons therefor?

THE MINISTER OF PETROLEUM AND NATURAL GAS (SHRI DHARMENDRA
PRADHAN): (&) Petroleum and Natural Gas Regulatory Board (PNGRB) is the authority
to grant authorization to the entities for developing of City Gas Distribution (CGD)
network in Geographical Areas (GAS) as per PNGRB Act, 2006. PNGRB identifies GAs
for authorizing the development of CGD network in synchronization with the devel opment
of natural gas pipeline connectivity and natural gas availability. Details of GAs authorized
in the country which includes state of Maharashtra are available at PNGRB's website

www.pngrb.gov.in.

(b) So far PNGRB has authorized 232 GAs for development of CGD network
across the country covering more than 400 districts in the country in 27 States/UTs
including the state of Maharashtra which covers around 71% of India's population and
53 % of area. Aurangabad district in the state of Maharashtra has already been covered
in Ahmednagar and Aurangabad Districts GA.
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Reduction in import of crude ail

458. DR. BHAGWAT KARAD: Will the Minister of PETROLEUM AND NATURAL
GAS be pleased to state:

(@ whether Government proposes to formulate any project to reduce the import
of crude oil and also a project for production of biofuel in view of surging prices of
crude oil in international market;

(b) if so, whether any system for the same is proposed in collaboration with any
other country and if so, the details thereof; and

(¢) the details of the import of petroleum products during each of the last three
years?

THE MINISTER OF PETROLEUM AND NATURAL GAS (SHRI DHARMENDRA
PRADHAN): (a) Yes Sir. Ministry of Petroleum and Natural Gas has identified a basket
of strategies inter-alia including primarily increasing domestic production of oil and
gas and promoting biofuel/alternate fuels with a view to achieve reduction in import
of crude oil. Government has also taken a number of initiatives to encourage the use
of aternative fuelslike ethanol and bio-diesel through Ethanol Blending in Petrol (EBP)
Programme and Bio-diesel blending in diesel. Government has formulated a National Bio
Fuel Policy 2018 to boost availability of biofuels in country. To give a major thrust to
Ethanol Blending Programme, Oil CPSEs are establishing twelve 2G Ethanol plants
across 11 States of the country.

(b) Government of India has joined International Energy Agency's Technology
Collaboration Programme on Bioenergy (IEA Bioenergy TCP) on 25th January, 2019.
This is an international platform for cooperation and information exchange among
countries that have national programmes in bio-energy research, technology
development, demonstration and policy analysis.

() The year-wise details of the import of petroleum products during the last
three years is given below:—

Year In Million Metric Tonnes in ¥ crore
2017-18 3b5 88374
2018-19 333 113665
2019-20 433 126954
2020-21 (Apr-duly) (P) 145 29640

P = Provisional
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Cylindersdistributed under PMUY during Coronacrisis

1459. SHRI MAHESH PODDAR: Will the Minister of PETROLEUM AND NATURAL
GAS be pleased to state:

(@ the number of the beneficiaries of Pradhan Mantri Ujjwala Yojana (PMUY)
increased early during the past six years;

(b) the number of the gas cylinders distributed during the Corona crisis from
March to August, 2020 under PMUY and the amount spent on the same, the State-wise

details thereof; and

() whether Government proposes to extend the PMUY and relax its eligibility
conditions to make any special provision for the hill States like Jharkhand keeping in

view the Corona crisis and problems of migrated |abourers?

THE MINISTER OF PETROLEUM AND NATURAL GAS (SHRI DHARMENDRA
PRADHAN): (a) Pradhan Mantri Ujjwala Yojana (PMUY') commenced w.e.f. 01.05.2016
to provide deposit free LPG connections to adult woman of poor households. The
target of the same was achieved on 7th September, 2019. Year-wise details of LPG

connections released under the Scheme are as under:—

Year 2016-17 2017-18 201819 2019-20

No. of connections released 200.3lakh  155.7 lakh 362.9 lakh 82.64 lakh

(b) State/UT-wise details of refill issued and amount spent from April, 2020 to
August, 2020 under Pradhan Mantri Garib Kalyan Yojanato the PMUY beneficiaries are

given in Statement.

(©) No Sir. At present, no such proposal is under consideration of the

Government.

TOriginal notice of the question was received in Hindi.
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State Amount spent by Industry
on Free Refill Scheme under

PMGKY (Zincr)

Refills delivered against
PMGKY Advance given
to the Beneficiaries

1 2 3
Andaman and Nicobar Islands 157 20,769
Andhra Pradesh 5163 7,33230
Arunachal Pradesh 518 65,993
Assam 36257 42,61,952
Bihar 111171 1,44,39,342
Chandigarh 002 246
Chhattisgarh 324.16 31,71,197
Dadra and Nagar Haveli,

Daman and Diu 169 22,600
Dehi 12,63 1,94,869
Goa 014 2024
Gujarat 32592 44,31,673
Haryana 0902 14,90,015
Himachal Pradesh 1965 2,85947
Jammu and Kashmir 14574 18,36,761
Jharkhand 37520 47,15,844
Karnataka 37831 54,48,255
Kerda 3322 4,78410
Ladakh 166 17,039
L akshadweep 003 460
Madhya Pradesh 773.78 98,07,942
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1 2 3

Maharashtra 505.13 73,224,331
Manipur 2120 251,990
Meghalaya 14.08 147,750
Mizoram 420 51,690
Nagaland 593 75,64
Odisha 57172 77,26,387
Puducherry 203 30613
Punjab 16351 24,33,890
Rajasthan 73858 1,01,62,602
Skkim 165 21,055
Tamil Nadu 41390 58,28,658
Telangana 130.36 17,65,085
Tripura 3747 379414
Uttar Pradesh 1817.28 25812,057
Uttarakhand 50.15 7,20948
West Bengal 1,169.38 1,65,21,610
TotaL 967041 13,06,87,807

Training programmes at Skill Development Institute, K ochi

460. SHRI MAHESH PODDAR: Will the Minister of PETROLEUM AND NATURAL
GAS be pleased to state:

(@ thedetails of training programs for prospective oil and gas sector employees
offered at the Skill Development Institute (SDI) in Kochi;

(b) the name of private and public sector oil and gas companies involved in the

setting up of the Skill Development Institute;
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(¢) thetotal amount invested in the project thus far by Government and oil and
gas CPSEs, PSUs and others; and

(d) whether Government plans to set up such vocational training centres for
prospective oil and gas sector employees in other states as well, if so, the roadmap and

proposed sources of investment for the same?

THE MINISTER OF PETROLEUM AND NATURAL GAS (SHRI DHARMENDRA
PRADHAN): (&) Skill Development Institute, Kochi offers training programmes to the
prospective oil and gas sector employees in 4 Job Roles viz. Industrial Welder (Qil
Gas), Industria Electrician (Oil & Gas), Fitter Fabrication and Technician Instrumentation
with a course duration of 6 months each. The training is provided to the unemployed
youth from the nearby region to meet skill manpower requirement in the Oil and Gas

industry.

(b) Oil and Gas companies involved in the setting up of the Skill Development
Ingtitute (SDI), Kochi are Bharat Petroleum Corporation Limited (BPCL), Indian Oil
Corporation Limited (I0OCL), Oil and Natural Gas Corporation (ONGC) Limited, Gas
Authority of India Limited (GAIL), Hindustan Petroleum Corporation Limited [HPCL),
Oil IndiaLimited (OIL), EngineersIndia Limited (EIL) and Balmer Lawrie and Co. limited
(BL).

() The details of percentage / amount of initial contribution for setting up of
Skill Development Institute, Kochi and contribution received towards operational

requirements are given at below:—

Sl. No. Gil PSU Contribution for setting Contribution for setting
up Kochi SDI up Kochi SDI
(in Percentage) Amount (in crore)

1 2 3 4

1 BPCL 30% 450

2 ONGC 15% 225

3 GAIL 15% 225

4 IOCL 10% 150
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1 2 3 4
5 HPCL 10% 150
6. QL 10% 150
7. BL 5% 0.75
8 BL 5% 0.75
TotaL 15

Financial Year Contribution for operational requirement

Amount (in crore)

2017-18 5.00
201819 5.00
2019-20 4385
TotaL 14.85

(d) Skill Development Institutes (SDIs) have also been set up by the Oil and
Gas PSUs under MoP&NG at Bhubaneswar (Odisha), Vishakhapatnam (Andhra Pradesh),
Ahmedabad (Gujarat), Guwahati (Assam) and Raebareli (Uttar Pradesh).

There are no further plans to set up more such vocational training centres for

prospective oil and gas sector employees in other States.
People skilled and trained by SDI, Bhubaneswar

461. SHRI PRASHANTA NANDA: Will the Minister of PETROLEUM AND
NATURAL GAS be pleased to state:

(@ the total number of people skilled and trained by the Skill Development
Institute (SDI), Bhubaneswar under the Hydrocarbon Sector Skill Council (HSSC) as on
date; and

(b) thetotal number of people placed from the Skill Development Institute (SDI),

Bhubaneswar as on date?
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THE MINISTER OF PETROLEUM AND NATURAL GAS (SHRI DHARMENDRA
PRADHAN): (a) Thetotal number of people skilled and trained by the Skill Development
Ingtitute (SDI), Bhubaneswar under the Hydrocarbon Sector Skill Council (HSSC) as on
date is 1595.

(b) The total number of people placed from the Skill Development Institute
(SDI), Bhubaneswar as on date is 876.

Satus of the PCPIR at Paradip, Odisha

462. DR. SASMIT PATRA: Will the Minister of PETROLEUM AND NATURAL
GAS be pleased to state:

(@ the progress in developing the Petroleum Chemicals and Petrochemicals
Investment Region (PCPIR) at Paradip, Odisha; and

(b) the details of companies/PSUs who have evinced interest for investing in
the PCPIR and the status of their intent?

THE MINISTER OF PETROLEUM AND NATURAL GAS (SHRI DHARMENDRA
PRADHAN): (a) and (b) The Odisha PCPIR was approved in December, 2010 and
Memorandum of Association was signed between Government of India and Government
of Odishain November, 2011 and various project activities like site studies and surveys,
preparation of base maps and existing land use, draft master plan have been completed.

Several companies have shown their interest for investing in PCPIR viz. Exxon
Mobil, CPC-Taiwan, Hanwha Chemicals, BASF, Kothari Petrochemicals, Vedanta-
Mitsubishi, Ravi Vinyls, Vopak, Chiripal Polymers, IVL Dhunsheri and Indian Qil
Corporation Limited (IOCL).

IOCL has invested more than ¥ 41000 crores in various projects such as 15
MMTPA Refinery, 680 KTA Polyproplene plant, etc. and further investment of ¥ 19500
crore has been approved by I0OCL for new projects.

Feedstock subsidy to BPCL for Odisha

463. DR.AMAR PATNAIK: Will the Minister of PETROLEUM AND NATURAL
GAS be pleased to state:

(@ whether Government has any plan to give feedstock subsidy to BPCL for
Odisha, as it has given to the North-Eastern region;
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(b) if so, the details thereof; and
(¢) if not, the reasons therefor?

THE MINISTER OF PETROLEUM AND NATURAL GAS (SHRI DHARMENDRA
PRADHAN): (a) to (c) Bharat Petroleum Corporation Limited (BPCL) has
planned supply of feedstock from farmers and aggregators for its 2G ethanol plant at
Bargarh, Odisha and hence not sought feedstock subsidy from Government of

India
Chandikhol oil reserve

464. DR.AMAR PATNAIK: Will the Minister of PETROLEUM AND NATURAL
GAS be pleased to state:

(@ the details of the oil reserve to be built at Chandikhol in Odisha;
(b) how long would this reserve last; and
() the amount of funds to be spent on the same?

THE MINISTER OF PETROLEUM AND NATURAL GAS (SHRI DHARMENDRA
PRADHAN): (@) to (c) The crude oil reserve to be built at Chandikol in Odisha with
a storage capacity of 4 MMT would roughly cater to 7.5 days of Indias crude oil
requirement based on national consumption pattern of 2019-20, and estimated to cost
about ¥ 6,129 crore.

Creamy Layer Limit for OBCs

465. SHRI PRABHAKAR REDDY VEMIREDDY: Will the Minister of SOCIAL
JUSTICE AND EMPOWERMENT be pleased to state:

(@ whether it is a fact that the Ministry has prepared a proposal to increase
the creamy layer limit for OBCs to 312 lakhs, if so, the details thereof;

(b) whether it is also a fact that the process of calculating annual income is

being under consideration of the Ministry, if so, the details thereof;

() whether the OBC Commission has opposed inclusion of'salary" in calculation

of gross annua income; and
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(d) if so, the details thereof and the reasons therefor and how Ministry is

planning to go ahead?

THE MINISTER OF STATE IN THE MINISTRY OF SOCIAL JUSTICE AND
EMPOWERMENT (SHRI KRISHAN PAL): (a) to (d) The matters pertaining to revision
of limit of creamy layer and modalities of its implementation are under examination of

Government.
Assistance to old age homes

466. SHRI K.J. ALPHONS: Will the Minister of SOCIAL JUSTICE AND
EMPOWERMENT be pleased to state:

(@ what assistance does Government provide for running of Old Age Homes,
and

(b) whether any special assistance has been provided to these institutions
during the pandemic, since their source of funding would have got dried up?

THE MINISTER OF STATE IN THE MINISTRY OF SOCIAL JUSTICE AND
EMPOWERMENT (SHRI RATTAN LAL KATARIA): (a) and (b) This Ministry is
implementing National Action Plan for Senior Citizens (NAPSrC) which has a component
of Integrated Programme for Senior Citizens (IPSr.C) under which grantsin aid is given
for running and maintenance of, inter alia, Senior Citizens Homes (Old Age Homes)
to Implementing Agencies (IAs) such as State Governments/Union Territory
Administrations (through Registered Societies)/Panchayati Rgj I nstitutions (PRIs)/Local
bodies; Non-Governmental Organizations (NGOs)/Voluntary Organizations.

In view of the ongoing pandemic and considering the fact that the Implementing
Agencies may not have sufficient funds, the Ministry has decided for release of
advance grant to them. A total of ¥ 83.74 crore has already been released to the IAs
during 2020-21, till date.

Awar eness of VCF-SC

467. SHRI RAJEEV SATAV: Will the Minister of SOCIAL JUSTICE AND
EMPOWERMENT be pleased to state:

(@ whether Government is aware that many of Scheduled Caste entrepreneurs
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have not availed Venture Capital Fund for Scheduled Castes (VCF-SC) due to less

awareness, if so, the details thereof and the steps taken in this regard;

(b) the details of asset management companies involved in this initiative

alongwith details of revenue and/or profits generated under this initiative;
() whether few women entrepreneurs have benefited under the scheme;
(d) if so, the details thereof; and

(@) the number of women entrepreneurs benefited under the scheme during the
last three years and the types of projects supported during the said period, State-wise

details thereof?

THE MINISTER OF STATE IN THE MINISTRY OF SOCIAL JUSTICE AND
EMPOWERMENT (SHRI RATTAN LAL KATARIA): (a) Venture Capital Fund for
Scheduled Castes was started in January 2015 under the aegis of Ministry of Social
Justice and Empowerment, Government of India. Since inception, in order to create
awareness about the scheme in the country and increase the number of Scheduled
Castes (SC) entrepreneurs to avail benefit under the VCF-SC, the following steps have

been taken:—

. Meets have been conducted across various states in locations like Phagwara
(Punjab), Raipur (Chhattisgarh), Bhopal (Madhya Pradesh), Ahmedabad
(Gujarat), Kochi (Kerela), Udaipur (Rajasthan), Haldwani (Uttarakhand), Ranchi
(Jharkhand), Patna (Bihar), Kota (Rgjasthan), Chandigarh UT, Mohali (Punjab),
Ludhiana (Punjab), Hyderabad (Telangana), Bhubaneswar (Odisha), Chennai
(Tamil Nadu), Jaipur (Rajasthan), Jammu (Jammu and Kashmir UT), Guwahati
(Assam), and Kolkata (West Bengal).

. Attended Conferences / exhibitions organized by leading Associations/

Institutions/ Industry Associations.

. Presence in Expo's, Composite Camps, Credit Camps, Fairs, and other events

organized by MOSJ& E, Banks and various associations.

. Advertisements have been published in leading and local Newspapers across

the country.
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. Use of social media platforms like Facebook, Twitter and Linked In for

spreading the awareness of the scheme.

. Exclusive website (www.vcfsc.in) for promoting the scheme and for acceptance
of online applications.

. Promotion of scheme through State SC development Finance corporations,

industry associations, 1IMs and 11Ts across the country.

(b) The Venture Capital Fund for Scheduled Castes (VCF-SC) is managed by
IFCI Venture Capital Funds Ltd, the Investment Manager of the Fund. IFCI Venture
Capital Funds Ltd is the subsidiary of IFCI Ltd (a Government of India Public Sector
undertaking). IFCI Venture is located at 16th Floor, IFCI Tower, 61, Nehru Place, New
Delhi - 19. Website: www.ifciventure.com, www.vcfsc.in;

Email: funds@ifciventure.com; Phone: 011 - 4173 2507/81/90/70/67/18/76

For managing and acting as Investment Manager of the Fund, IFCI Venture gets
a fee @1.50% p.a. on the fund corpus.

() About 30% of the entrepreneurs assisted are women.

(d) and (e) The details on number of women entrepreneurs benefited under the

scheme with State wise and project wise information are as below:—



State Sector Industry Ind-Sub No. of No. of
Women SC  companies
Entrepreneurs with 51%
women ent.
1 2 3 4 5 6
Andhra Pradesh Service Health Care Multispeciality Hospital 1
Manufacturing FMCG Herbal Beauty Care Products 1
Manufacturing Pharmaceuticals Cancer Drug Manufacturing 1
Manufacturing Power Plant Solar Energy 1
Service Hospitality Hotel 2
Manufacturing Industrial Products Rubber Powder 1
Service Printing Services Printing and Xerox Unit 2
Bihar Service Auto Commercial Vehicle Showroom 1
Manufacturing Plastic Plastic Furniture Items 1
Dehi NCR Manufacturing Industrial Products Plastic Meter Boxes 1
Gujarat Manufacturing Industrial Products Plastic Packaging Items 1
Manufacturing Industrial Products Synthetic Net 2
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Haryana

Karnataka

M aharashtra

Manufacturing
Manufacturing
Service
Service

Manufacturing

Manufacturing
Manufacturing
Manufacturing
Manufacturing
Manufacturing

Manufacturing

Service
Manufacturing
Manufacturing

Manufacturing

Industrial Products
FMCG

ITNITES
Entertainment

Health Care

Industrial Products
FMCG

Food Processing
Industrial Products
Textile

Industrial Products

Health Care
Industrial Products
Food Processing

Textile

Automobile Battery Manufacturing
Ladies Footwear

Aadhar Centre

Event Management Services

Ayurvedic Medicines
Manufacturing

Aluminium Castings
Broom and Wipers

Edible Oil Manufacturing
Corrugated Boxes

Terry Towel Manufacturing

MS /SS Pipes, tubes, lancing
tubes and scaffolding

Fitness Centre
RMC Plant
Tomato Pulp Processing

Terry Towel Manufacturing
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1 2 3 4 5
Manufacturing Food Processing Grain Mill 1
Manufacturing Industrial Products Manufacturing of Manganese Oxide 1
Manufacturing Textile Yarn Manufacturing 1
Service Health Care Multispeciality Hospital 2
Manufacturing Industrial Products Corrugated Boxes 1
Manufacturing Industrial Products PV C Pipes and HDPE Pipes 1
Manufacturing Food Processing Onions 1
Service Infrastructure Shopping Complex 1
Manufacturing Textile Cotton Ginning and Pressing 2
Puducherry Manufacturing Industrial Products Pre-fabricated Building Structure 1
Manufacturing
Punjab Service Hospitality Hotel 1
Rajasthan Service Entertainment Amusement Park 1
Tamil Nadu Manufacturing Industrial Products Welding Electrodes and Weir Plates 1
Manufacturing Food Processing Coffee 1
Service Centre Health Care Oncology Treatment 1
Service Infrastructure Cold Storage Facility 1
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Telangana

Uttar Pradesh

West Bengal

Service
Manufacturing
Manufacturing

Service

Manufacturing
Manufacturing
Manufacturing
Service
Manufacturing
Service
Manufacturing
Service
Service

Manufacturing
Manufacturing

Manufacturing

Manufacturing

Infrastructure
FMCG

Industrial Products
ITNITES

Textile

Power Plant
Textile

Health Care
Industrial Products
Printing Services
Food Processing
Entertainment

ITNTES

Food Processing
Textile

Food Processing

Food Processing

Cold Storage Facility
Coconut Products

Fabrication of Roofing Sheets

Software Development - Education

Services

Garment Manufacturing

Solar Energy

Garment Manufacturing
Diagnostic Centre

Fabrication of Roofing Sheets
Printing and Xerox Unit

Flour and allied products
Amusement Park

Software Development - POS
System

Rice Mill
Garment Manufacturing
Rice Mill

Tea Products
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Enhancement of income limit for OBC creamy layer

468. SHRI KANAKAMEDALA RAVINDRA KUMAR: Will the Minister of SOCIAL
JUSTICE AND EMPOWERMENT be pleased to state:

(@ whether itisafact that a Government appointed Committee has recommended
to raise the income ceiling for the creamy layer of Other Backward Classes (OBCs);

(b) if so, the details thereof;

() whether Government has taken any final decision on the recommendation of
the Committee pertaining to raise the income ceiling for creamy layer of OBCs; and

(d) if so, the details thereof?

THE MINISTER OF STATE IN THE MINISTRY OF SOCIAL JUSTICE AND
EMPOWERMENT (SHRI KRISHAN PAL): (a) to (d) The Government has not appointed
any Committee to review the income ceiling of Other Backward Classes (OBCS).

Schemesimplemented through NGOs

469. DR.VINAY P. SAHASRABUDDHE: Will the Minister of SOCIAL JUSTICE
AND EMPOWERMENT be pleased to state:

(@ whether there are any schemes of the Ministry implemented through NGOs,
if so, the details thereof;

(b) the number of NGOs involved in .implementing these schemes, the scheme-
wise details thereof; and

() what has been the monitoring mechanism of these schemes implemented
through NGOs?

THE MINISTER OF STATE IN THE MINISTRY OF SOCIAL JUSTICE AND
EMPOWERMENT (SHRI RATTAN LAL KATARIA): (a) Yes Sir, the Department of
Socia Justice & Empowerment implements following Schemes under which financial
assistance is provided to the NGOs/VOs.—

1 Centra Sector Scheme of Grant-in-Aid to Voluntary and other Organizations
working for Scheduled Castes under which financial assistance is provided
to the NGOs/V Os working for Scheduled Castes for running projects related
to Residential, Non-Residential Schools and Hostels for SC students.
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(b)

National Action Plan for Senior Citizens (NAPSrC) which has a component
of Integrated Programme for Senior Citizens (IPSr.C). Under IPSrC grant in
aid is given for running and maintenance of Senior Citizens Homes/ Senior
Citizen Homes for 50 elderly Women /Continuous Care Homes etc. to
Implementing Agencies such as State Governments/Union Territory
Administrations (through Registered Societies)/Panchayati Raj Institutions
(PRIs)/Local bodies; Non-Governmental (NGOs)/Voluntary Organizations for
improving the quality of life of destitute Senior Citizens.

National Action Plan for Drug Demand Reduction (NAPDDR):- The scheme
aims for reduction of adverse consequences of drug abuse through a multi-
pronged strategy. The activities under the NAPDDR, inter-alia, include
awareness generation programs in school s/colleges/Universities, workshops/
seminars/ with parents, community based peer-led interactions intervention
programs for vulnerable adolescent and youth in the community, provisioning
of treatment facilities and capacity building of service providers. For
prevention of alcoholism and substance abuse, financial assistance is
provided to Non-Governmental Organizations for running Integrated
Rehabilitation Centres for Addicts. Outreach and Drop-in Centres (ODIC),
Community based Peer Led Interventions (CPLI) to provide composite/
integrated services for the rehabilitation of addicts including adolescents.

Scheme wise numbers of NGOs are as under:—

S, No.

Name of the Scheme Number of NGOs

1

Central Sector Scheme of Grant-in-Aid to Voluntary and A
other Organizations working for Scheduled Castes

National Action Plan for Senior Citizens (NAPSIC) 569

National Action Plan for Drug Demand Reduction (NAPDDR) 633

©

Monitoring of the Schemes to ensure proper implementation across the

country, is done as per monitoring mechanisms of respective schemes, by way of

inspections, sample checks, through performance review, field visit by the officers,

National/Regional review meetings specific to the States/ UTs and stronger information
technology interface. The Department established Project Monitoring Unit (PMU) to
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closely monitor the implementation at the ground level. The Department also undertake

periodic review of the schemes through third party evaluation studies.
Senior citizens below poverty linein Bihar

T470. SHRI SATISH CHANDRA DUBEY: Will the Minister of SOCIAL JUSTICE
AND EMPOWERMENT be pleased to state:

(@ whether the Ministry has data regarding total number of senior citizens
below poverty line and suffering from age related disability, if so, State-wise details

thereof;

(b) whether the focus of Ministry is on any specific field for the Rashtriya
Vayoshri Yojana (RVY); and

(¢) the number of camps organised in Bihar since 2018, the district-wise details

thereof ?

THE MINISTER OF STATE IN THE MINISTRY OF SOCIAL JUSTICE AND
EMPOWERMENT (SHRI RATTAN LAL KATARIA): (a) to (c) The Ministry of Social
Justice and Empowerment isimplementing a scheme namely, "Rashtriya Vayoshri Yojana
(RVY)" for providing physical aids and Assisted Living Devices to the Senior Citizens
belonging to BPL category. Data regarding total number of senior citizens below
poverty line and suffering from age related disability is not maintained in the Ministry.
As per Census 2011 the number of senior citizens suffering from any disability in their
old age is 53,76,619, which is 5.18% of total population of senior citizens (10.38 crore).
The objective of the Scheme is to restore near normalcy in the bodily functions of the
senior citizens, who are suffering from age related disabilities/infirmities, by providing
physical aids and assisted living devices such as Walking Sticks, Elbow Crutches,
Walkers/ Crutches, Tripods/Quad pods, Hearing Aids, Wheelchairs, free of cost. The
Scheme is being implemented through the "Artificial Limbs Manufacturing Corporation
(ALIMCO)", aPublic Sector Undertaking under this Ministry. ALIMCO, in coordination
with the State Governments, identifies the beneficiaries through assessment camps.

Details of camps organised in Bihar since 2018 are given in Statement.

TOriginal notice of the question was received in Hindi.
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Statement

Details of Distribution Camps held in Bihar under RVY since 2018

S.No. District No of Beneficiaries No of Appliances Value of Appliance

(X in Lakh)
1 Bhojpur Ara 1665 3842 7135
2 Buxar 261 530 862
3 Gaya 21 746 14.09
4 Begusarai 245 922 2314
TotaL 2422 6100 1172

Educational empower ement of SC and OBC students

471. SHRI PARTAP SINGH BAJWA: Will the Minister of SOCIAL JUSTICE AND
EMPOWERMENT be pleased to state:

(@ the total number of SC and OBC students enrolled under coaching classes
for different competitive examinations, State-Wise details thereof;

(b) the total number of SC and OBC students who have passed in the
examinations for which they enrolled in coaching class, State-Wise details thereof; and

(¢) thetotal number of SC students provided with a pre-matric scholarship since
2016 till present?

THE MINISTER OF STATE IN THE MINISTRY OF SOCIAL JUSTICE AND
EMPOWERMENT (SHRI RATTAN LAL KATARIA): (a) and (b) This Ministry implements
the 'Free Coaching Scheme for SC and OBC students under which financial assistance
is provided for the candidates to undertake coaching for various examinations. Under
the Scheme, the Ministry empanels coaching institutes with a prescribed number of
dlots, to provide coaching to SC and OBC students. A total of 11742 students were
coached by the empaneled coaching institutes from 2016-17 to 2019-20. As per the
information provided by coaching institutes up to 12.9.2020, 1300 students have been
selected in the examinations for which they were coached. The state wise details of
number of students coached by empaneled coaching institutes and the number of
successful students as reported by coaching institutes, from 2016-17 to 2019-20 is
given in Statement (See below).



248 \Written Answers to [RAJYA SABHA] Unstarred Questions

() The number of students provided with scholarships under the scheme of
'Pre-Matric Scholarship for SC Students studying in class IX &X' being implemented
by this Ministry are as under:—

Year Beneficiaries (Actuals as reported by
States/UTs upto 12.9.2020)

2016-17 20,20,663
2017-18 2282254
2018-19 26,30,366
2019-20 28,09,542
Statement
Sl. No. State Total number of slots  Total number of successful
in empanelled students as reported by
coaching institutes coaching institutes
from 2016-17 to up to 12.9.2020
2019-20
1 2 3 4
1 Assam 300 3
2 Bihar 300 10
3 Chandigarh 600 57
4. Delhi 2050 04
5  Guaa a0 74
6. Haryana 300 5
7. Himachal Pradesh 400 *
8 Jammu and Kashmir 300 uz
9. Karnataka 600 180
10.  Madhya Pradesh 1100 *
11.  Maharashtra 700 n
12 Manipur 300 115
13 Meghaaya 300 1
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1 2 3 4
14.  Odisha 22 *
15.  Punjab Q0 B
16.  Rajasthan Q0 143
17.  Tamil Nadu 600 K )
18 Tripura 300 0
19. Uttar Pradesh 600 214

3
2

TotAaL

(*) Not reported.
Deaths of safai karamcharisduring COVID-19

472. DR. BHAGWAT KARAD: Will the Minister of SOCIAL JUSTICE AND
EMPOWERMENT be pleased to state:

(@ whether Government maintains data on the number of Safai Karamcharis
who have died due to health and safety hazards related to cleaning hospitals and
medical waste during COVID-19 pandemic;

(b) if so, the details thereof;

(¢) if not, the reasons therefor and the steps being taken to conduct a study
in this regard; and

(d) the measures in place to protect the health and safety of Safai Karamcharis
cleaning medical waste?

THE MINISTER OF STATE IN THE MINISTRY OF SOCIAL JUSTICE AND
EMPOWERMENT (SHRI RAMDASATHAWALE): (a) to (c) Hospitals and dispensaries
being a State subject, no data is maintained in the Union Government about Safai
Karmachari, who have died due to health and safety hazards related cleaning hospitals
and medical waste during Covid-19 pandemic.

(d) Ministry of Health and Family Welfare has issued guidelines on Rational use
of PPEs for healthcare workers including other field level workers.
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The guidelines prescribe the type of PPES to be used in Commensurate with their
risk to contract the disease in work-place settings.

Ministry of Health and Family Welfare has also provided guideline on Infection
Prevention and Control practices to the State Governments. States were requested to
train the hospital functionaries on infection prevention and control practices.

Training on Infection Prevention and Control was also made available for all
categories of healthcare workers on the iGoT platform.

Further States were asked to constitute Infection Prevention and Control
Committees. Hospitals were also to identify a nodal officer who will monitor the
healthcare workers and review their exposure status. High risk exposures are placed
under quarantine for 7 days. Based on their exposure/clinical profile such doctors,
nursing officers and other health workers, to take a decision by the Nodal Officer/Head
of the Department (or his appointed Sub-committee) for further period on one week. An
advisory for managing health working in COVID and Non-COV D areas of the hospital
was issued by Ministry of Health and Family Welfare on 18th June, 2020.

Commission for sub-categorization of Other Backward Classes (OBCs)

473. SHRI PARIMAL NATHWANI:
SHRI BHASKAR RAO NEKKANTI:

Will the Minister of SOCIAL JUSTICE AND EMPOWERMENT be pleased to
state:

(@ whether Government has approved the extension of the term of the
Commission set up to examine the issue of sub-categorization of Other Backward
Classes (OBCs); and

(b) if so, the details thereof and the reasons for the extension of the term
therefor?

THE MINISTER OF STATE IN THE MINISTRY OF SOCIAL JUSTICE AND
EMPOWERMENT (SHRI KRISHAN PAL): (@) and (b) Yes, Sir. Term of Commission set
up to examine the issue of sub-categorization of Other Backward Classes (OBCs) is
extended upto 31st January 2021. The Commission was unable to complete the task
assigned to it before 31st July, 2020 due to the CORONA pandemic. It was due to have
consultations with every State/UT Government but this could not happen during the
pandemic. Hence the extension.
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Special Schemes for disabled, transgender and senior citizens
during COVID-19

474. SHRI TIRUCHI SIVA: Will the Minister of SOCIAL JUSTICE AND
EMPOWERMENT be pleased to state:

(@ whether the Ministry propose to formulate schemes for the welfare of
disabled, transgender community and senior citizens affected by the COVID-19

pandemic; and

(b) whether such schemes have been formulated, if so, the details of allocation
of funds for such schemes for each of the above mentioned categories?

THE MINISTER OF STATE IN THE MINISTRY OF SOCIAL JUSTICE AND
EMPOWERMENT (SHRI KRISHAN PAL): (a) and (b) Thereis no proposa for developing
any new scheme for Divyangjan at this stage. However, the Department of Empowerment
of Persons with Disabilities implements various schemes and programmes for
empowerment of persons with disabilities. Some of the major schemes of the Department
in this regard are:—

() Grant-in-aid is provided under 'Deendayal Disabled Rehabilitation Scheme
(DDRS)' to NGOs/voluntary organisations for projects relating to rehabilitation
of persons with disabilities, aimed at enabling persons with disabilities to
reach their optimal, physical, sensory, intellectual, psychiatric or social
functional level.

(i) Assistance is provided to persons with disabilities under 'Assistance to
Disabled Persons for Purchase/Fitting of Aids and Appliances (ADIP)' for
procuring durable, sophisticated and scientifically manufactured, modern,
standard aids and appliances that can promote their physical, social and
psychological rehabilitation by reducing the effects of disabilities and
enhancing their economic potential. The scheme also has a provision to
provide cochlear implant to hearing impaired children upto 5 years of age
at a cost of up to ¥6.00 lakh per child.

(i) The Government provides scholarships for students with disabilities such
as Pre-matric (for classes IX & X), Post-matric (from class XI up to Post
Graduate degree/diploma level), Top Class Education (Post graduate degree/



252  \Written Answers to [RAJYA SABHA] Unstarred Questions

diplomain notified Institutes), National Fellowship (M.Phil and Ph.D courses),
National Overseas Scholarship (for Overseas education at PG/Doctorate

level) under Scholarship schemes.

(iv) The National Action Plan for Skill Training of persons with disabilities
aims at imparting skills to persons with disabilities for enhancing their

employability.

(v) The Scheme for Implementation of Rights of Persons with Disabilities aims
at providing assistance for creating barrier free environment in Government

offices, promoting research and awareness, etc.

As regards senior citizens, Department of Social Justice and Empowerment, vide
D.O. letter 13.04.2020, has issued an advisory for protection of senior citizens of the
country, through States and Union Territories. The Advisory is particularly for those
senior citizens who suffer from medical conditions like chronic respiratory disease,
chronic heart disease, chronic kidney disease, diabetes, hypertension, etc. The advisory
contains "Do's and Don'ts" for senior citizens who are mobile, and aso for their mental
well being. Caregivers of dependent senior citizens have also been advised for taking
care of the elderly. A copy of the advisory is at Annexure. All the States and UTs have
also been requested to issue necessary directions to District Administrations/concerned
authorities so that the senior citizens may not face hardships during the pandemic in
respect of provision necessary medicines, masks, sanitizers; timely payment of Old Age
Pension and priority in admission to Government Hospitals. For issuing of directions
to concerned authorities in respect of Old Age Pension and priority in admission in
Govt Hospitals the Ministry of Rural Development and Ministry of Health and Family
Welfare have been requested separately.

Besides this Ministry is implementing National Action Plan for Senior Citizens
(NAPSrC) which has a component of Integrated Programme for Senior Citizens (IPSr.C)
under which grants in aid is given for running and maintenance of, inter alia, Senior
Citizens Homes (Old Age Homes) to Implementing Agencies (IAs) such as State
Governments/Union Territory Administrations (through Registered Societies)/ Panchayati
Raj Ingtitutions (PRIs)/Loca bodies; Non-Governmental (NGOs)/Voluntary Organizations.
In view of the ongoing pandemic and considering the fact that the Implementing
Agencies may not have sufficient funds, the Ministry has decided for release of
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advance grant to them. A total of T 83.74 crore has already been released to the IAs
during 2020-21, till date.

As regards transgender, the Department of Social Justice & Empowerment has
prepared a concept note for a comprehensive scheme for transgender persons. For the
year 2020-21, an amount of Rs 10.00 crore has been allocated for Welfare of Transgender
Persons.

National council for transgender persons

475. SHRI MAHESH PODDAR: Will the Minister of SOCIAL JUSTICE AND
EMPOWERMENT be pleased to state:

(@ theexact mechanisms via which stakeholder perspectives will be incorporated
in impact assessments of policies by the National Council for Transgender Persons;

(b) the avenues for grievance redressal open to transgender persons in cases
of discrimination; and

(¢) the avenues through which the National Council for Transgender Persons
shall receive funding to carry out its operations?

THE MINISTER OF STATE IN THE MINISTRY OF SOCIAL JUSTICE AND
EMPOWERMENT (SHRI RATTAN LAL KATARIA): (a) The Ministry has enacted
"The Transgender Persons (Protection of Rights), Act, 2019. As per Chapter VII of the
Act in the Council along with other members, five representatives of transgender
community from the State/UTs by rotation and five experts to represent Non-
Governmental Organizations or associations working for the welfare of transgender
persons are to be nominated by the Central Government. The Council will assess the
impact of various policies and they are free to decide on the modalities.

(b) Clause 18 of the Act, prescribes offences against transgender persons along
with the penalties. Also, one of the functions of National Council for Transgender
Personsisredressal of their grievances. The provisions of thisAct shall be in additional
to, and not in substitution of, any other law for the time being in force.

() Asper clause of 19 of the Act, the Central Government shall, from time to
time, after due appropriation made by the Parliament by law in this behalf, credit such
sums to the National Council as may be necessary for carrying out the purposes of
this Act.
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Accessibility of online education to specially abled students

476. DR. VIKAS MAHATME: Will the Minister of SOCIAL JUSTICE AND
EMPOWERMENT be pleased to state:

(@ whether Government is planning to take steps to ensure that online education

is accessible to disabled students across the country;

(b)
©
(d)

if so, the details of the steps proposed thereof;
if not, the reason therefor; and

whether there is any plan to launch a specific platform for disabled students?

THE MINISTER OF STATE IN THE MINISTRY OF SOCIAL JUSTICE AND
EMPOWERMENT (SHRI KRISHAN PAL): (a) to (c) Department of School Education
and Literacy, Ministry of Education has informed that the following steps have been

taken to ensure that the online education is accessible to students with disabilities

across the country:—

Study material has been developed in Digitally Accessible Information System
(DAISY), a technical standard for digital audio books, periodicals and
computerized text.

The National Institute of Open Schooling (N1OS) has also developed more
than 270 Videos in Sign Language in 7 subjects to provide educational
access to learners at secondary level and Yoga course. These videos are
available at https://www.youtube.com/channel/UCXBn5982Zv4Bz-
LZXWWD7Xxw/playlists

NIOS is continuously providing one hour live video session in Indian Sign
Language every day at secondary level on PM e Vidya D2H channel from
1st September 2020, to benefit deaf and hard-of-hearing learners. These live
sessions are delivered by Deaf teachers who have expertise in related
subjects and sign language.

NIOS has developed an Indian Sign Language (ISL) Dictionary to facilitate
communication and education of hearing impaired persons. 36 Videos of
about 2000 words and basic sentences have already been developed, which
are available in the link https://www.youtube.com/_watch?
v=a3iXyDXvhRQ& list=PLUuOgp8QaNB0I G-GOV_8wzKFsL7V3iLIG
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. Talking books/e-Pub is aready developed in 10 subjects at Secondary level.
These are available on NIOS Website in the link https://nios.ac.in/ online-

cour se-material/secondary-cour ses.aspx

. Initiative of National Council of Educational Research and Training (NCERT)
on 'Accessihility in School Curriculum' can be found at https://ciet.nic.in/

pages.php?id=accesstoedu& In=en&In=en
. The recorded content is sent to learners with hearing impairment on DVD.

. Ministry of Education has issued Pragyata Guidelines which inter-alia
focus on supporting Online Learning of Children with Special Needs (CwSN).

(d) A Working Group on 'e-Content for Children with Special Needs and Inclusive
Education' has been formed by the Ministry of Education with representation from
Department of Empowerment of Persons with Disabilities and important associations
working for Divyang students. Further, DIKSHA, an integrated platform of the
Department of School Education & Literacy, Ministry of Education is managed by
NCERT, which constantly works on principles of inclusivity and developing contents
for al students.

Initiatives taken to open new steel unitsin AP
477. SHRI T.G. VENKATESH: Will the Minister of STEEL be pleased to state:

(@ whether the Ministry hasinitiated any Skill Development and Entrepreneurship
Programmes in the state of Andhra Pradesh in the past one year to open up new

opportunities for employment generation, if so, the details thereof; and

(b) whether the Ministry has proposed setting up of any steel units to generate
direct and indirect employment opportunities in the newly formed state of Andhra
Pradesh?

THE MINISTER OF STEEL (SHRI DHARMENDRA PRADHAN): () Rashtriya
Ispat Nigam Limited (RINL), a CPSE under Ministry of Steel has trained 887 number of
people in the state of Andhra Pradesh during the past one year under skill development/
vocational training programme as part of Corporate Social Responsibility and Corporate

Environment Responsihility.
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(b) No, Sir. Steel being a deregulated sector, decisions relating to setting up of
steel units are taken by individual steel producers in private or public sector, based on
commercial consideration and market dynamics.

Challenges faced by steel industry
478. SHRI RIPUN BORA: Will the Minister of STEEL be pleased to state:

(@ whether the steel industry in the country is grappling with certain challenges
to become a USD 5 trillion economy in five years as per the last National Steel
Policy;

(b) whether fiscal slowdown of the country has showed negative steel
consumption thereof;

(©) whether the mining leases of some 38 working iron ore mines is going to
lapse soon and SAIL has been awarded 25 per cent of commercial mining which may
boost the steel scenario of the country thereof; and

(d) the policy of Government to disinvest steel sector in India and the
modernization and expansion of SAIL subsidiaries thereto?

THE MINISTER OF STEEL (SHRI DHARMENDRA PRADHAN): (a) The National
Steel Policy envisages achievement of 300 MTPA crude steel capacity by 2030-31.
Towards achievement of this goal Ministry of Steel has taken several initiatives namely:—

() Domestically Manufactured Iron & Steel Products Policy for promoting
procurement of Made in India steel by Government agencies.

(i) Steel Scrap Policy for enhancing availability of domestically generated
scrap.
(iii) Issuance of Steel Quality Control Orders for stopping non-standardized

steel import and manufacturing. 113 SQCOs have so far been issued.

(iv) Steel Import Monitoring System (SIMS) for advanced registration of steel

imports.

(v) Draft Framework Policy to promote setting up of steel clusters having
manufacturing units for value added steel, ancillaries, capital goods etc.
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(vi) To ensure availability of raw material to the steel sector, Ministry of Steel
has worked closely with Ministry of Mines and Ministry of Coal for auction
and restart of expiring iron ore mines, extension of mining leases with Steel
CPSEs, setting up of coking coal washeries by CIL/BCCL, auction/allotment

of coking coal mines and diversification of coking coal imports etc.

(b) Finished steel consumption for the period from April-July 2020 in comparison

to the corresponding period last year is as following:—

Month Total Finished Steel (non-alloy + alloy/stainless)

consumption in thousand tons

Year 2019 Year 2020
April 7333 1092
May 8850 4720
June 8589 6234
July 8573 7405

(©) 6 iron ore mining leases are due to expire in 2021. Ministry of Mines vide
its order dated 16.09.2019 has permitted Steel Authority of India Limited (SAIL) to sell
freshiron ore fines to the extent of 25% of last year's production for a period of 2 years,

as well as 70 MT dump iron ore fines, from its captive mines.

(d) Thereis no specific policy of government to dis-invest steel sector in India.
The Government is following a policy of disinvestment through minority stake sale and
Strategic disinvestment. SAIL currently has no plan for modernization and expansion

of its subsidiaries.
Enhancement of steel production in Eastern India

479. SHRIMATI SHANTA CHHETRI: Will the Minister of STEEL be pleased to
state:

(@ whether efforts are being made by Government to enhance the production
of steel in Eastern India; and
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(b) if so, the steps taken by Government in this regard and the outcome

thereof ?

THE MINISTER OF STEEL (SHRI DHARMENDRA PRADHAN): (a) and (b) The
Ministry of Steel has launched 'Purvodaya initiative, encompassing development of
Integrated Steel Hubs in Odisha, Jharkhand, Chhattisgarh, West Bengal and Andhra
Pradesh with a view to focus on development of the Eastern region by setting up
greenfield and brownfield steel plants for capacity addition, development of steel
clusters near Integrated Steel Plants as well as demand centres and transformation of

logistics and utilities infrastructure.
Accidentsin steel plants
480. DR. AMAR PATNAIK: Will the Minister of STEEL be pleased to state:

(@ the details of the total number of hazardous incidents that took place in last
two years in steel plants; and

(b) thetotal number of deaths of labourers involved in steel industry in the last

two years?

THE MINISTER OF STEEL (SHRI DHARMENDRA PRADHAN): (a) and (b) There
are two steel manufacturing Central Public Sector Enterprises (CPSES) in the country,
namely, Steel Authority of India Limited (SAIL) & Rashtriya Ispat Nigam Limited
(RINL). The details of total number of hazardous incidents and deaths in the last two
years in steel plants of SAIL and RINL are indicated in the statement below:—

Sl. No. Name of CPSE FY 2018-19 FY 2019-20

Number of Number of Number of Number of

hazardous deaths hazardous deaths
incidents* incidents*

1 SAIL 24 21 2 8

2 RINL 8 1 9 3

*Hazardous incidents include Fatal, Reportable Accidents and Dangerous Occurrences reported to
the statutory authority concerned under the Factories Act 1948.
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MATTERSRAISED WITH PERMISSION
MR. CHAIRMAN: Is my voice clear, Dineshji, Jayaji?
SHRI DINESH TRIVEDI: Yes, Sir.
SHRIMATI JAYA BACHCHAN: Yes, Sir.
SOME HON. MEMBERS: Yes, Sir.

MR. CHAIRMAN: Some Members are saying that my voice is not clear. That is
why | just want to be sure. Now, matters to be raised with the permission of the Chair.

Concern over engineersrendered unemployed due to disbanding of Jammu and
Kashmir 'Self-Help Group of Engineers Scheme'

=ar R ge (37 [T T4 STeTeE): FH Sfl, § SH-BwHR & unemployment
% qR H AR T BN BR § | TbeIa 13 HeM A, 5@ A we Bl division
g3 3k I H downgrade B T, 99 ¥ tourism WS B TR, @RI employment
opportunities @ & g iR T8 WX Bl aRg & dIs ¥ economic opportunities
fUod 13 7M1 4 T8l ¢

HEIed, QR WK, o9 elected Government gl o @ unemployment &
B & oy vaT et off1 2003 #, 519 HUN 3R WS &I coalition Government
oft, @ unemployment @& &3+ & folt ST educated @IFT &, f=2 technical education
e @t oY, St engineers 9, @I W@ g9RT H off, 3% employment <A1 3rdWd
T, ST WBR 7 Ve 'Self Help Group of Engineers @1 Scheme g | qX <21 ¥
Afgensii & Self-Helf Groups &, fd ARG SH-HTR U& &1 ¥ o, S8l 'Self Help
Group of Unemployed Engineers 2| 9% oy 9 as contractor &M &, ifd basic
knowledge 1 B9 ot &1, AT S [T Q¥ @M1 & T 10 per cent reservation
@1 A1 ATl S AR developmental works 9, @ S9T@T allot fhT S | U8l Ud
YU 5 ARG A SATET BT BM T8l B Fhdl T, olfdp SIG-0-1 I Yo B experience
BIAT T, I 9QIHR 5 9 10, 15, 20, fR 50 =g d& fowan 71| @18 #, a1 sarar
experience 8 T, 9 1 RIS db HI contract of FdHd | T TWe A 15 BN
unemployed engineers 9 Self-Help Group # &M &)d 9| ga- ATal & 91§, 2003
I ABY ST 15 BAR unemployed engineers 9, I contractor &9 Y &, 3T ITo-
IS A 9, olfhd IR 3T U8l WR&R 7 39 Self-Help Group system &1 & @
F ATl &R S 15 FOR SoNad 9, 9 3[d ¥sdh WX 37 Y F|

# P PR B M 59 AR el g 6 9 15 g9R Sonfd & foy gamT
g8 Self-Help Group Scheme % @1 SV |
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INSIERCIEISIE
£S5 neiSy U Om o Gllem (A 8 8 Gliy) NI s
(o it 13 Lu g ke U S Jsdse aa g5 (S F s 2 Jb S unemployment
A a3 88 e O (K g downgrade U -t Uyl 15 division 1S Cufied w aa
S S zob S 53 Uhy ) U5 A3 employment opportunities sl (s
U i e 13 g2 o4 economiic activity
#13 unemployment 8 43 55 elected Government < ¢ S yu () 33 62 3 g4
coalition (2 53 (2 s LIS Qi (U 2003 o SIS Dl H S S8
oy o 45 Syl educated 3> I S =S &4 unemployment i 45 Government
(s U0 033 M (S a8 gl g o8 (S duala S g S S
‘Self-Help Group of Engineers’ <o) = JS yu o (! el (Saals Ly CiiaiDlaay) (gl
3 s A S« 65 “Self-Help Group’ =S 0 0 O 2 s A sl (S
=S o) -\ “Self-Help Group of Unemployed Engineers’ Ul ¢ Cutiul (3 S jaaiS
O Ao it 8 SO S basic knowledge S usS ¢S oS as contractor 03 =
developmental <l s .lg WKL) g0y S gud A SusS e ym A S
S S ool i ¢S i @y RS . 8 s S allot oS Q‘ 24 ¢ ¢ works
o gy S0 g (L8 Uiy Gy a8yl oS g S ) s i () gl B S
S oy (L8 g0 (i sl 03l oS G cze 23 LS LS OGS oy e o c0 % ¢
unemployed engineers ! e )ik i g sk ) . 8 e 8K K SS 3K
Self-Help o = JSow o 00 Ja 05 68 S5 oS (e Self-Help Group o+
81 03 S oy g8 G indl 0% s 5 LS G 2 S Group system
=S osoiad) )l 3 pdy o) AS G Uiy WY il Gl Olda S 1S pu )0IS (13
- (S 535 Self-Help Group Scheme o35 )5 =

TTransliteration in Urdu script.
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AR AEE BT (SF-HYR): IR, § W $I A1 99 §RT S3IY Y vy
F AT FEE AT

S ) S e e S 35 e e t(sedS-agan) oald A8 e Gliaf
032 B8 D glls S guinga il K

PROF. MANOJ KUMAR JHA (Bihar): Sir, | would also like to associate myself
with the Zero Hour mention made by the hon. Member.

DR. SASMIT PATRA (Odisha): Sir, | would aso like to associate myself with the
Zero Hour mention made by the hon. Member.

MR. CHAIRMAN: Thank you. | hope the Government will take note and pass it
on to LG. Shri B. Lingaiah Yadav; Telugu.

Continuation of Pradhan Mantri Fasal Bima Yojna
MR. CHAIRMAN: Shri Lingaiah, where are you?

SHRI B. LINGAIAH YADAV (Telangana): Hon'ble Chairman Sir, | am speaking
from Lok Sabha Chamber.

MR. CHAIRMAN: Mr. Lingaiah, please speak in Telugu.

SHRI B. LINGAIAH YADAV: *The Central Government had introduced Pradhan
Mantri Fasal Bima Yojanain the past. This Pradhan Mantri Fasal Bima Yojana Scheme
was suspended in the country, along with the State of Telangana. Farmers are facing
many problems because of this. Sir, in this scheme, there is no clarity whether avillage
is taken as a unit or farmers are taken as a unit. Sir, the Central Government, instead
of dlotting funds to this scheme, debilitated this scheme. Therefore, | request the
Central Government through you sir, to continue with this scheme. Sir, there is a due
of five hundred and eleven crore rupees by the Central Government towards the State
of Telangana. Commercial crops like Chilli and Cotton are grown in Telangana. If crop
insurance is provided to these crops, farmers will not face any problem. The premium
of crop insurance should be borne by the Central Government. The Pradhan Mantri
Fasal Bima Yojana Scheme should be continued in the State of Telangana and if
possible throughout the country. g <31 ¥ S dR® 8M1 AT | ¥R, fGAMI B 98d
problem ¥, gafely &4 S UIUH Had dH1 AT B MR of ST ARy |

tTransliteration in Urdu script.
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st faemR wvIe fAue (SR USEn): "EIeY, H W @l A e §RT $oTT
¢ v & A1 g eRdl gl

SHRI AMAR PATNAIK (Odisha): Sir, | would also like to associate myself with
the Zero Hour mention made by the hon. Member.

Need for a National Homoeopathic Helpline
MR. CHAIRMAN: sShri P. Bhattacharya.
SHRI P. BHATTACHARYA (West Bengal): Sir, | am from Lok Sabha Chamber.
MR. CHAIRMAN: You are looking like a doctor.
SHRI P. BHATTACHARYA: Sir, what would | do? It is better to protect ourselves.
MR. CHAIRMAN: Please, please.

SHRI P. BHATTACHARYA: Sir, | would like to bring to the kind notice of hon.
Health Minister a particular, very important issue. In such a dangerous condition that
isprevailing in our country, | got the information that even some of our Lok Sabha and
Rajya Sabha colleagues were also tested positive. That is a very dangerous situation.
In this situation, | must say to our hon. Health Minister regarding the traditional system
of medicine. The allopathic medicine will definitely continue. But, at the sametime, like
allopathic medicine, there should be a national homoeopathic helpline. The helpline
should be composed of experienced homoeopathic doctors to extend the treatment for
reaching every home. Research for development of homoeopathic vaccination is to be
expedited. This will gain a new financial impact in the health sector.

Sir, further, in hospitals and ICU cases, option offering homoeopathic support to
be extended. Sir, | have seen that in homoeopathic hospitals in Kolkata, there is no
arrangement of ICCU. There are arrangements for the allopathic treatments that are
going on in different hospitals. That is good. But for the homoeopathic hospitals, ICCU
arrangements are to be made. Specific gene based individualistic homoeopathic drugs
to be scientifically sorted out for saving billions of lives at the grass root level. Sir,
lastly, | would like to say that personal experience shows that some of the homeopathic
medicines are very, very useful in protecting the people from Coronavirus. Hence, |
would request the hon. Health Minister to pay proper attention to this system of
medicine. Don't neglect this system. All over the world people have accepted this
system of medicine. | know that some of the allopathic doctors and some people may
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not like these, but availability of homeopathic medicines must be ensured to the
common people by the Health Ministry so that they are benefited.

DR. SASMIT PATRA (Odisha): Sir, | associate myself with the matter raised by
the hon. Member.

DR. AMAR PATNAIK (Odisha): Sir, | too associate myself with the matter raised
by the hon. Member.

MR. CHAIRMAN: Shri Bhattacharya met me yesterday and suggested some
homeopathic medicines to me also. Now, Shri Javed Ali Khan.

Payment towar dswheat procurement below the Minimum
Support Price (M SP)

it SIdE Sreft W ([TR USY): AU SfY, 99 2020-21 & flU WRAR 7 WREHRY
g TiT B FAaq F9T HoI 1925~ IUY I BT €, b aRafaddr I8 § b
fpart & g1 § 1925~ TUY F IOI 1905~ T B I @ ©| H WA AU g
T & Y o AR T8, WIT Fe IR W1, Al GIRT AR &b dAIedd I IR,
B 9 IBIE & A W 20~ 9 Ul fded ddhe 39 & 77 @1 | 99 #9399
vel f& U B8 oy & dl fawmedl, df S=i g9 SR Uy WReR gRT SR
SRATSE B U gfa &, R foran €, 'SR, 818 SR 9WTs &1 AT FYDI Bl
W g8 BRAT UGS, et uiayfd dv WRGR B SgAfd Ua B b SURId Tl
AT R HA St & SrgHIeT SWRId fRaMl &l B & Iy 3aR dria! @l
STt I

/R, § a1 g & Uod dF aul § 39 UeR [GaF 4 S @y formm oo,
IED! UYL AT I AT T TE1 (AT TN B qY IR U H 38 ARI e
g, WRIET T & | 20/~ UG e ¥UY b BAE A fHAM] BT 72 BRIS BUAT WRBR
q SEREwl o fr €1 ¥ 9RA & 3fEx 990 g e g WAl AT ¥, 3R 3T

SREIIRERIIC! SRIIN al AR F fEas &1 780 DPXTg DUYIT SeX o Bl

W, H TERT A" BT TR SHAAY BR BT §, Hild o4 &4 I YOI &
R IH A WS o FhHd 8, Al S8 HET T8l o], THSe H TNHR HRal Fdhd
g, dl 9l F81 dRal Adhd | S8 g9 Bel fh ddbe ol 3R Sudl e W gl
=ufl

AR, H TUH P BWIET DI AN BRAT & | T WBR DI VA IS Ag 8, a4
IR T & GIAE o1 ST Ahal 22 H P A9 A WRBR A I8 1 arsd]
g b TSR SR U¥ & [HAMl @1 72 PRI$ BUAT AR R < & Bl @1 780

OIS YT dd druy XA
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TTransliteration in Urdu script.
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2 |urafcr: Sue el fava Serr €1 H w=red g 6 oter St & grew
P IR H o SR e ol gy |

3t SIae 3felt @F: W), BN Ud A dearor @31 S 1 J8i 9 U ©

U 3 8 Ul s > e OIS (S 5) (S pm L O e g Gl

o} U ©itw, ST IR=AT 8T BT | IRAT BRI T bT TRUST el a7 |
3T Ayl vy ST & SR 39§ W us gl O e & I U e
oFT AIfRY] AT 9 & BR Fhd 82 3R ofd &, df 918 § a9 W BT 81T, SAfY

SADG] THITINT BTG |

0. I NI AEd (SR U< Aeled, § AR 96X §RT Solv U sy &
W Pl g PRl G

SHRI K.T.S. TULSI (Nominated): Sir, | associate myself with the matter raised by
the hon. Member.

1. YTl RiE I1eq (SR USY): #Elgy, H 9l A ey §RT SoT¢ U fawy
A W Pl g Al g

AR} R Rig aed (STR U9y 78ied, § W 9 98w §RT I8¢ Y
fIwy A W ®1 g HRal gl

DR. SASMIT PATRA (Odisha): Sir, | too associate myself with the matter raised
by the hon. Member.

DR. AMAR PATNAIK (Odisha): Sir, | too associate myself with the matter raised
by the hon. Member.

st fde &, a=ar (7 ucen): "Eley, § | AFER 9ew gRT S3Y U vy |
A Pl g Al g

it IR (STR U<eN): #Elgy, H WY 99 95w §RT Sov U favy & &y
Pl WEE Bl & |

it Y gapter gt (SR U Helgw, # A A e §RT Sov Y vy |
R Pl g A G

PROF. MANOJKUMAR JHA (Bihar): Sir, | too associate myself with the matter
raised by the hon. Member.

tTransliteration in Urdu script.
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Need to upgrade digital infrastructureto supplement online
learning shortfalls

SHRIMATI VANDANA CHAVAN (Maharashtra): Sir, my intervention is regarding
the need to upgrade digital infrastructure to supplement online learning shortfalls
presently. In the month of July, during the lockdown, the death of Adarsh Harale from
the district tehsil of Sangli made headlines in the State of Maharashtra. Adarsh was a
10th standard who committed suicide when his father, a marginal farmer with meagre
means, was not able to buy him a mobile phone for his online classes. Adarsh is a
telling example of many such cases of deprivation and frustration of a large section of
the student population all across our country. The Ministry of Education, Government
of India and the State Governments are indeed taking timely steps to address this
situation in the so-called New Normal. However, fact remains that our students from
the vulnerable sections of the society have been very badly hit. According to the TRAI
itself, in June 2020, the total rural tele-density was 59 per cent. There are only 30
internet subscribers in rural areas per 100 population. Besides the poor connectivity,
intermittent electricity and non-availability of devices is making digital education
inaccessible to students in the rural area. Though the Government has taken great
steps for TV and radio learning, peer learning, parent teaching, community teaching,
the fact remains that 27 per cent of students, according to the survey of NCERT made
recently, have neither smart phones, nor laptops, nor televisions or radios. We have
a student population of more than 240 million students across primary, upper primary,
secondary and senior secondary levels. We cannot fail our young. Therefore, Sir,
through you, | urge the Government to upgrade the digital infrastructure on a war
footing and secondly to make, at least, a basic digital device available to every student
who has no access to one.

SHRIMATI JAYA BACHCHAN (Uttar Pradesh): Sir, | associate myself with the
submission made by the hon. Member.

SHRI DEREK OBRIEN (West Bengal): Sir, | also associate myself with the
submission made by the hon. Member.

it T gepTer Tt (SR TR WGy, § | A ey §RT So Y vy |
W@ P WEg AT g

st BT 99t (B<INTTE): Aeled, § W AT 9ew gRT SO U favy ¥ Wy
B TG Bl B
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it o wee (e uew): welew, § ff My e §RT Sov v vy |
R Pl g Al g

SHRIMATI ARPITA GHOSH (West Bengal): Sir, | also associate myself with the
submission made by the hon. Member.

SHRI P. BHATTACHARYA (West Bengal): Sir, | also associate myself with the
submission made by the hon. Member.

SHRI BHASKAR RAO NEKKANTI (Odisha): Sir, | also associate myself with the
submission made by the hon. Member.

DR. AMAR PATNAIK (Odisha): Sir, | also associate myself with the submission
made by the hon. Member.

DR. SASMIT PATRA (Odisha): Sir, | also associate myself with the submission
made by the hon. Member.

SHRI JOSE K. MANI (Kerala): Sir, | aso associate myself with the submission
made by the hon. Member.

DR. AMEE YAINNIK (Guijarat): Sir, | also associate myself with the submission
made by the hon. Member.

DR. L. HANUMANTHAIAH (Karnataka): Sir, | also associate myself with the
submission made by the hon. Member.

MR. CHAIRMAN: It isalarger issue. The next Zero Hour submission is of Shri
Digvijaya Singh and Dr. Bhagwat Karad. faftasrs g <t 71 ugel Fifew faar €, swferg
I 3 fiFe 3R st 9rEd wRIe @ e e &1 g e

Shortage and rise in prices of oxygen cylinders

st Reftasrr Riw e u<wn): IuUfa #8ca, SR & died # i @t
AIRTAET aga AB@yul &, <fe U=sfid & Ugel ATRIS @l Sl $iod o, 98 &4
S0 FAF Hiex ofl, 98 3/ dgax) Uad IUd HY[AF Hiex & s ¢ Nationa
Pharmaceutical Pricing Authority RT <t HifelT fhaa @t 18 oft, S+ %l o1 o
to amaximum of T17 per cubic meter. TTgde BIRUTHT H 3MUF 3T TSI 3R AT
# d &R W IR Al AR YT B | G W e Ueel & qard el § 9R URed
& 9 Aoy 1 T8, Hife sifaor T81 Y| S ISR ¥ <dd, Sadqy, feears
3R THE # SffeRiS T8l § SR a8l U¥ed AR @ IR W &1 gdl § S vle
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EIRSESRRNE

fHel=eY 130 YU | 31T o, 3 98 350 ¥UU H 9@ BT €1 sHh W@ H Ryelsy
& forg i RagRET sme=< forn San o, 98 ui™ B9k U o1, 39 deId) 3Md
9 BOR ¥W PR e 1 €1 ORME, A UEE HA S & g H.

it wumufr: 98 diz vy 920 %, oy favy W el |
st feffaerr Riw: @), fawg @ €, Sir, | am speaking about the price.

it wumufer I8 fhaer Afea K 8, MUdhT Heg UeeT §, BRT 31+ USY €, Ji T
g, IR 9Rd W &

#t Riffasrr Rig 9=, 1 9RA U@ 2|

#Y FTUf: WEdHT WRA €, AMUBT W R IR B4 ARV | Fe WRA ¥ 7 &
grg W qR1 9RA BT ARy

it feflaea Rig: IR, TF oilcx @t $IFd 8 TUY 50 TN ¥ 98 28 A 35 BUY
W UET TS 21 3 oRE W IS # uah Rieex S A6 ® EOIR W AT o, 39
IE T BOR BUY H 7 BT ¥ & ofiex af AfthfeiT Ar¢ fi9 & vud 7 gy off,
g g8 A Al BU H B & T IAWBIY Isht H B dedl off & 8, kR
FHINSEIS Tae AT AT gl R8 & | H Pedl § b 39 R H AT B TIhrR Bk |
el 9 91 B g@ © b AFHR WRY HA S A U Ui Ul & eeH< H UHe
3 ST @1 A IR-aR T forn, ofd ey & Sfiedio 9wls § Sl SH 2, 39
IR H TP IR 4 Sooid T8l (BATl H 39 A Bl e e gl

st Al 1. wrTad HRTS, 3Ny difery | favy iR 8, uifdifeda TEf 8, |9
T & o B ().

it wumufr: 78 Refe # €1 S|

SHRI JAIRAM RAMESH (Karnataka): Sir, | associate myself with the submission
made by the hon. Member.

SHRI MALLIKARJUN KHARGE (Karnataka): Sir, | also associate myself with the
submission made by the hon. Member.

DR. SANTANU SEN (West Bengal): Sir, | aso associate myself with the submission
made by the hon. Member.

*Not recorded.
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SHRI AHMED PATEL (Guijarat): Sir, | also associate myself with the submission
made by the hon. Member.

SHRI K.C. VENUGORPAL (Rgjasthan): Sir, | also associate mysalf with the submission
made by the hon. Member.

SHRI RAJEEV SATAV (Maharashtra): Sir, | also associate myself with the
submission made by the hon. Member.

DR. AMAR PATNAIK (Odisha): Sir, | also associate myself with the submission
made by the hon. Member.

DR. SASMIT PATRA (Odisha): Sir, | also associate myself with the submission
made by the hon. Member.

SHRI JOSE K. MANI (Kerala): Sir, | aso associate myself with the submission
made by the hon. Member.

it AT wee (WeT usEn): "eey, § Al Ag 9y gRT Se Y favy ¥
R Pl g Al g

it UFTaT BITS (TERT): FHURT ABIGd, AR <9 H Ml d& 49,30,236 BRI
F HUS gY T SR o UH AT H FH 80 TR W 9¢ gF 21 Y PEAl ©
fr &% o Yoed ged € o1 @ ¥ &R S endt feftafora Riz dred 7 ST wwn
o SATRISTT BT =i @1, BN & 3R 3UD X 4l 96 gb © | a1 &1 81 sHd!
Feearofl 8 e 21 fadt gifuea # oiferiio et 2, a1 fsil & &9 &1 991 ooy
Radee a3 € & &% we ¥ SifRie &I supply equal B =1f2T 3R Aecdmi
T B =Ry g & T2, eifwRiie Ricler &1 YT W <9 7w & ' ARyl
...(STFET)...

ot gumfer: St 8, g=gag |

S1. YT &]TS: Being a doctor, ¥ I8 AHS © f&b 3R Hig critical patient
g, a1 SuTeT SRS Tl § 1 ...(EET)... 3R Siailo 2/3d WX el of =,
ISP S & Gl & | A Radwe € f& 39 serioudy oid U, 9 Heolde &l IR
A O A@IRY SR SRS & el R Bl ARy . (SEEr)...

MR. CHAIRMAN: Thank you.

BT, YNTGd BTS: 37 &1 Tal, AfSRIT &t 9 shortage T | ...(&aen)... Remdesivir
injection &I ...(TIET)...
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MR. CHAIRMAN: Next. %7 gsid I8 & & & qawd Ul & drerar I |
iferarded) a1 suTferaded ®1 g3y el €| uifelade Te il €, dl drdl oI Bl

diepr fiermn @ifev | S9er e frm g <1 fide, 39 fse &1, S9a1 uterd oA 2

Now, Shri Swapan Dasgupta.

Closure of Visva Bharati (Central University) since 17th August, 2020

SHRI SWAPAN DASGUPTA (Nominated): Sir, | wish to draw your attention to
some unfortunate happenings which have taken place at Visva Bharati University,
which was founded by Rabindra Nath Tagore, and, of which, the Prime Minister is the
Chancellor.

On August 17, there was an act of vandalism, which resulted in the destruction
of alot of university's property. The construction of a wall which was sanctioned by
the National Green Tribunal was stalled. Now, it is not for me to go into the recriminations
as to who was responsible and who was not responsible but the whole problem has
for long centred on the organisation of something called Poush Mela which is an
institution in West Bengal, which is really an iconic thing for the citizens of Bengal.

Last year, Sir, thanks to some intervention by the Prime Minister, the university
managed to hold it despite the fact that the university is very stretched for its resources
of trying to control crowds of over two, three lakhs, and, they get strictures from the
NGT as a result of this.

Sir, | would like to propose two things. One, that certain Central forces ensure the
security of this university by the deployment partly because the local administration
seems unresponsive to the demands of the university. ...(Interruptions)... Number two,
I would like to say that the Prime Minister's Office once again takes up the issue of
organisation of Poush Mela. ...(Interruptions)...

MR. CHAIRMAN: No alegation can be made against any Government, not only
on this issue but on al other issues. ...(Interruptions)...

SHRI SWAPAN DASGUPTA: ...and, puts the entire resources of the State so that

the University is not inconvenienced in any way. ...(Interruptions)...

MR. CHAIRMAN: I will not allow you to speak like that without my permission.
...(Interruptions)...
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SHRI SWAPAN DASGUPTA: These are the two suggestions which | would like
to make as far as this matter is concerned so that the university can function. It is
closed since August 17, which is very unfortunate.

DR.VTNAY P. SAHASRABUDDHE (Maharashtra): Sir, | associate myself with the
matter raised by the hon. Member.

SHRI SURESH GOPI (Nominated): Sir, | also associate myself with the matter
raised by the hon. Member.

T, 3N T (ST UST): #ElGy, § W W P A1 I gRT Sol
fovg & wg wRar g

MR. CHAIRMAN: | would like to tell the Members that during the Zero Hour, no
allegations should be made. Of course, he has not mentioned any State. Otherwise, |
would have asked him. Secondly, the purpose of alowing Zero Hour is to bring
something very important and urgent, which is of larger public interest, to the notice
of the House so that the concerned Ministers can take note of it. You are seeing how
we are taking note of certain important things. ...(Interruptions)... Please try to understand
this. ...(Interruptions)... It is not your duty. We are there. Now, Shri Birendra Prasad
Baishya.

Death and injury dueto gasleak at Baghjan, Assam

SHRI BIRENDRA PRASAD BAISHYA (Assam): Sir, since the morning of 27th
May, natural gas has been continuously blowing out of the Baghjan Gas Well in Assam,
which subsequently caught fire. The ail fire has been doused, a couple of days back
after 110 days of blowout. The incident resulted in death of...

MR. CHAIRMAN: Please, please. | have already said that nobody should come
to the Well even for other purposes of consulting the Secretariat.

SHRI BIRENDRA PRASAD BAISHYA: As a result of the incident, there was
death of two persons including a dynamic technocrat. It has affected the entire area
very badly. Many people were injured very badly. Three foreign experts were also
injured badly. There is serious environmental damage in the area. The oilfield islocated
near Dibru-Saikhowa National Park, which is the only riverine island wildlife reserve
globally.

DR. AMAR PATNAIK (Odisha): Sir, | associate myself with the mention made by
the hon. Member.
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MR. CHAIRMAN: Right, Birendraji. Thank you, Birendraji. Gasleak at Baghjan
in Assam leading to death and injury of some peopleistheissue. Shri K. C. Venugopal .

SHRI BIRENDRA PRASAD BAISHYA: Just one minute, Sir.

MR. CHAIRMAN: Please. ...(Interruptions)... No, no. | have gone through it.
...(Interruptions)... It will not be going on record.

Need for protection of data of Indian leadersand othersfrom Chinese spying

SHRI K.C. VENUGOPAL (Rajasthan): | would like to invite the attention of this
House, through you, Mr. Chairman, to a shocking news which is related to national
security and privacy of Indian citizens. According to a media report, Indian Express
report, a Shenzen-based technology company with links to the Chinese Communist
Party and the Chinese Government is tracking over 10,000 Indian individuals and
organisations in its global database of foreign targets. It is a very shocking thing. This
includes the President of India, and you, Sir, the Vice-President of India, and the Prime
Minister of India. It has the Opposition leaders, including the Congress President, Chief
Ministers and Members of Parliament. It has the Army Chief and industrialists. The
company has aso collected database of bureaucrats in key positions, judges, scientists,
academicians, journalists, actors, sportspersons, religious figures and activists. Thisis
amajor area of concern. | would like to know from the Government whether it has taken
note of it. If so, what action has been taken? Every day we are hearing reports...

MR. CHAIRMAN: Right, Venugopal ji.
SHRI K.C. VENUGOPAL: Chinese entering into our borders.
MR. CHAIRMAN: So many people are there with you.

SHRI K.C. VENUGOPAL: We did not get any answer from the Government. The
Government is not in a ...(Interruptions)...

MR. CHAIRMAN: Right.
SHRI K.C. VENUGOPAL: | would like to know from the Government..

MR. CHAIRMAN: Shri Anil Desai. He is not there. Shri Rajeev Satav is on the
same issue. Quickly add to it what you want to say.

st IofT AT (AERTS): 9vdTe, TRRAY 98 | 9%, Jg Sl 91 3l ol T8
2, g9 7 & Riw wsgufa, wae w5, g A6
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it Wi M I8 9aRT €, so what is your suggestion or question?

4} Il Aa: W), § IH I8 SiTeT d8dl g, b S9d REWERT &1 W 53

FHAY €, SAfGIY I8 98 IR a1d &1 39 IR WRIR & gRT WG] AT A12Y
3R g &1 gY, UMl &1 UM 81 =1SY, Fifs I8 < & 9fasd | S 83N A
g1 F9 @I BU WRA P SAT g9 ANl b HUR DI SR PR bl 87 g,
WX |

DR. AMAR PATNAIK (Odisha): Sir, | associate myself with the mention made by
the hon. Member.

SHRI BHASKAR RAO NEKKANTI (Odisha): Sir, | also associate myself with the
mention made by the hon. Member.

it fremR ywre e (SR USw): wEiky, # W o1 59 favy 9 g dxan
gl
At IoERT weT (e UeRn): WeRy, § W W @l 39 Ay 9 99 dRal g

MR. CHAIRMAN: The Minister for Parliamentary Affairs, please take note of this.
It has appeared prominently. So, inform the concerned Minister and see what can be
done and find out the veracity of it.

Shri Mallikarjun Kharge ji. Kharge ji, we are going to discuss this issue. Just
mention it. We are going to discuss it in this Session itself.

Need to conduct an in-depth study before implementing National
Education Palicy, 2020

SHRI MALLIKARJUN KHARGE (Karnataka): Sir, | will finish it in two-three

minutes.

Sir, the entire NEP is a backward-looking document. It is looking 2,000 years back
instead of planning and preparing our children for the future. The value or moral
education in schools and higher education should be based on the principles of the
Constitution and not on the ancient cultural values. A provision in the Constitution
maintains that in State and State-aided institutions, there shall be no religious
instructions. According to Article 28 (1), 'No religious instruction shall be provided in
any educational institution wholly maintained out of State funds." In cities, the children,
who have access to quality nursery education, have already learned to read and write
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[Shri Mallikarjun Kharge]

by the time they join class 1. The poor children in towns and villages will start at a
disadvantage, because there is no proper policy defined to train the Anganwadi teachers
to teach in the right manner. The poor children will start with a disadvantage of not
having learned for three years before joining class 1. Nearly 50 per cent of the students
drop out after class 10. There is no plan that has been suggested to reduce this
dropout. It is estimated that 32.4 per cent of these dropout students are dalits, 25.7 per
cent are from minorities and 16.4 per cent are tribals out of 50 per cent. Teachers are
already burdened with several duties.

MR. CHAIRMAN: Khargeji, please. We are going to have a discussion on the
National Education Policy in detail. Because of your seniority and the fact that you
have given notice for the first time, | permitted you to make a beginning. You will get

opportunity in this session. We will discuss that.

SHRI MALLIKARJUN KHARGE: Sir, we will discussthat but | am raising it now.
That is why, | would conclude in just one minute.

The teachers are already burdened with several duties like elections, census,
vaccination, etc. which makes it difficult for them to concentrate on teaching and it is

impossible to improve the quality of education.

Sir, by 2035, India will lose the advantage of its young population. It is time to
look at the future within a short time period of 15 years. Priority should be on Maths,
Science and English if we have to provide opportunity of development to children of
rural and backward areas. Children belonging to weaker sections and rural areas are
already facing disadvantage in NEET and JEE examinations. Indian culture will be learnt
by students through their language and literature classes. Such kind of activism to
promote a single culture of Sanskrit or Hindi by the Government will only keep backward
children out of modern education....

MR. CHAIRMAN: Thank you, Mallikarjunji. Now, Shri Partap Singh Bajwa.
SHRI MALLIKARJUN KHARGE: Sit, ...(Interruptions)...

MR. CHAIRMAN: Please, please. ...(Interruptions)... It is over now. Heis already
speaking. ...(Interruptions)... | don't want that situation. ...(Interruptions)... It has been

sent to all.
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Need to include Punjabi as official language in U.T. of Jammu and Kashmir

7t gaTg Rig qremar (UsTE): IR, &1 RTwR, 1920 H FR—F Ta-He T g8 announce
T 5 &R SRR 1 official languages T Te 4 UIfeiamie H <fdR MU |
39 faat # S8 a1 fF &9 df= languages introduce T, 31T, S & A1 BN,
SIRT SR fe=l| o9 A <1 AISile g3 ® SN ¥e g SRl o €, 99 d@
ams languages off, [ dorrdl, oY @ik UgTel Sixth Scheduel of J& K Constitution
% AT gl el off iR Ul Wl off | R, BOIRT & A8l oral @, bl R
g 78, fog ok gRem ot 4ol language Ued € SR SMG €, @ WRAR T IE
TP 9gd g1 Y @ ©1 TR R U BT Rear A1 €, SN ARgA SR A B
Rear g1 21 # g8 91 dredr aredl g & 1808 W HERTSN Ivreia Rig St 7 doTd
H .(gHH)...

it o 21, SfRT offaR ® S+ <far 7 et | . (aaem)... i Ud 3iR AR
Tl .. (FE)...

At garg Rig qrorar. FeRToT oSid Rig SR @ S ST SR SR @l e
=g empire &1 =1 99111 1819 # HTHR ®I Sidd R@ empire &1 A1 g1
..(CTTEIT)...

MR. CHAIRMAN: Now, Sardar Balwinder Singh Bhunder. ...(Interruptions)...
Bajwaji, please. ...(Interruptions)... You have to simply say that Punjabi language
should also be continued.

it uam Rig grotar: -

MR. CHAIRMAN: Bajwaji, please. It is not going on record. ...(Interruptions)...
That is why, | am allowing another Member who has given notice. ...(Interruptions)...
Now, Sardar Balwinder Singh Bhunder.

SR FaAfdex Rig ST (UoT9): TRHA A1ed, dafdddl I8 € fb SREaeR
H USTE B ST | 918} G BT Sl bAoA 7 €, 98 980 gEaRl ¢
TS USTIET dlell SF-beHR | & 81, dfct de(s ofddl WX dlell o ol &1 34
PTST, Yoilers, ARG 3R SHRDT § WRBRT 4191 S A T8 &1 I8 qrelt
AERTS 0 RiE & I & 9 U8l @ & | A8RTST IUSid R &1 I STh T
H bR IR, e, SEHEER A R8T ® SR MaHR SR ARER B8R Rig e
T Tl 9% 9T 1808 Wl UBA @ T ..(FIEM)...

*Not recorded.
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it uTafer: U@ HET I 2. (GEH). .

AER gafdex RiT 4sv: 4 Rew a=ar g & saa! e fear S| a8 o
A B OO ® R W Bl e Il S § | S9!l e fhar Syl

SHRI RAJEEV SATAV (Maharashtra): Sir, | associate myself with the matter raised
by the hon. Member.

DR. AMEE YAINIK (Gujarat): Sir, | also associate myself with the matter raised
by the hon. Member.

DR. SASMIT PATRA (Odisha): Sir, | also associate myself with the matter raised
by the hon. Member.

DR. L. HANUMANTHAIAH (Karnataka): Sir, | also associate myself with the
matter raised by the hon. Member.

2 ICIRM (SR U9N): Heled, § W W94 & 39 vy 4 ddg o= g

ft f. va. giam (SR wew): wEE, § W99 @1 $9 favy 9§ d9g dRal g
...(Interruptions)...

it wuTafer: 3y fo=T ST & S8@x &l dlet | Everything which is serious only

will be raised in the House. | know the seriousness of our Members.

SPECIAL MENTIONS*

MR. CHAIRMAN: Now, Special Mentions. As | told you yesterday, in Special
Mentions, Members have to only mention the subject of the Special Mention and then
lay it. Now, Shri Rajmani Patel, one of the active Members.

Demand for establishment of a Commonwealth sportstraining centrein Rewa

it o wee (T USY): HElGd, oW favd # IgHed Wol & Ul g9 WK
W IrAB-dTd &1 Y fGF-ufifeT 9g 81 §1 AR I¥ & Arorad Wl 31T UeeH
FA EY Y FT RG 9¢T I} | T F 4], H&l g oot U e wfrrar
g dlel gedl Bl el ANGe, Ja g ol ufdets 9 rgHSe URIE Sl & 3T
# Sfrmad afMd Ud TR SifEd & RERTEG Wd O hags], WiRdl, JoldHd 3R
g e R AR @ U8 g3 w7, Y fagw ' of 38 g1 WRd A
2018 P RMGHSE T & [T IERT WA BIRIE [T 21| 31 <20 Bl aRE IreHsd

*Laid on the Table.
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WA A I WR g F oy gue ulierdt ofR ufterr FEt @t N B @ e
ST A1 BRI % I UG B 8Y U I BN B H Wl B | (MY
I U P UG GURT H URIET b w@d By SMY A1 Well § gegd ardle-
BT P SAR-H-SATGT AFIGRT U & Jqax e g fodl g8 ufawd I,
O <91 @1 TiRT do ueee W) A 9| enft dar 9 9l Iy ek TeHsd
ARIEToT P HT 300 fH AL BT g W efUd €, STef wnil o & IR fe
g gferd @ & UfawEE B 921 BIAN T8 Ugd U © |

A [T weled, § A #3 Sf | fded eRe Arsdn g b AR wwey
&3 a1 H U ISP SO Bl AMGHS URIEV] AR PBes AT BRI BT HE BN |
i< |

Demand for compulsory disaster management trainingin
schools and colleges

SHRI RAKESH SINHA (Nominated): Sir, Human civilization makes forward march,
however, with unabated challenges emerging from nature also sometimes pose threats
its existence. They are called natural disaster. Indiais prone to many types of disasters
which include earthquakes, floods, droughts, fires, landslides, cyclones, Tsuami, etc.
Thousands of people were killed in Latur earthquake in 1993-94, super cyclone in
Odisha in 1999, Bhuj earthquake in 2001 and Tsunami in 2004. In India, 5700 Km.
coastline is exposed to tropical cyclones and more than 50 per cent area is vulnerable
to seismic activity. Covid-19 epidemic has shown the vulnerability of human life. These
disasters lead to displacement of people both temporarily and permanent. From 1998
to 2018, the Union and the State Governments in India made expenditure of INR 210
billion to meet disasters. It is true that in view of repeated occurrence of disasters,
whether large or small scale, the capabilities for and management of disasters have
satisfactorily increased. Nevertheless, there is a need to train the people for eventualities
to mitigate their pains and fears. Therefore, teaching disaster managements should be
made compulsory in schools with flexibility of syllabusin different regions. Moreover,
in schools and colleges Disaster Management Corps (DMC) should be established.
More than 40 countries, including Australia, Bangladesh, Japan, France, the Philippines,
Sweden, have its teaching in schools. After Bhuj earthquake, Gujarat has initiated it,
however, in a different way. Such teaching and practical training in the form of DMC
will definitely help the society and people. In cases of eventualities, State agencies will

get tremendous local support.
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DR. SASMIT PATRA (Odisha): Sir, | also associate myself with the matter raised
by the hon. Member.

Demand to providerehabilitation and compensation to peopleliving in jhuggi
clusters on Railway land, in the light of the orders of the Supreme Court

SHRI ELAMARAM KAREEM (Kerda): Sir, the hon. Supreme Court in its judgement
dated 31st August, 2020 directed for the removal of al jhuggi clusters on railway land
adjacent to railway tracksin Delhi within three months. This has put the life of all those
poor jhuggi dwellers under stake and they are now living with a fear of being evicted
to nowhere. According to the Delhi High Court judgement last year, arrangements for
rehabilitation must be made in the event of relocation being required. It appears that
since the jhuggi dwellers were not made parties before the Supreme Court, the Bench
may not have been aware of this Delhi High Court judgement. According to the
estimates given before the Court, around 48,000 jhuggi dwellers, that is, between 2.5
lakh to 3 lakh people including women and children are to be evicted. At this time of
the pandemic, it will lead to a health disaster putting substantial numbers at grave risk.
It will be highly irresponsible of the Government to evict people at this time. Not only
that, because of the lockdown jhuggi dwellers have faced a huge drop in their meager
income and they are even finding it difficult to survive now. It is the duty of the
Government to make sure the evicted jhuggi dwellers are rehabilitated and provided
with adequate compensation. So, | urge upon the Government to urgently intervene in
this issue and give necessary directions to the concerned authorities to prevent
eviction without relocation, rehabilitation and compensation.

DR. AMAR PATNAIK (Odisha): Sir, | associate myself with the matter raised by
the hon. Member.

DR. SASMIT PATRA (Odisha): Sir, | also associate myself with the matter raised
by the hon. Member.

Need to craft a robust strategy to tackle mental health issues

DR. FAUZIA KHAN (Maharashtra): Mental health issues cause disturbances in
the thinking behavior, energy and emotion. They not only affect the person who is
suffering from a mental problem but also affect the kin and family of these individuals
in a serious manner. The issues of individuals suffering from mental health issues
should be dealt with on war-footing with the allocation of appropriate funds essential
for creating awareness and educating the masses. We need to eliminate the stigma
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around mental issues and remove the taboo related to it which could be done with
policy interventions and resource allocation by the Government. A huge population
across the country suffers from clinical depression, anxiety and from other issues. A
huge number of suicides are related to these issues. One who is suffering from mental
health issues generally never accepts this fact and refuses to undergo treatment.
Consequently, the family is not able to coax, counsel or force him/her to meet a
professional for the required treatment. Consequently, the person remains untreated
and the family keeps suffering. Thus, we need a robust strategy to tackle these mental
health issues along with necessary amendments in the laws including psychiatrist and

psychological treatment at affordable rates.

SHRI RAJEEV SATAV (Maharashtra): Sir, | associate myself with the matter raised
by the hon. Member.

SHRI JOSE K. MANI (Kerala): Sir, | also associate myself with the matter raised
by the hon. Member.

DR. SASMIT PATRA (Odisha): Sir, | also associate myself with the matter raised
by the hon. Member.

MR. CHAIRMAN: Dr. Kirodi Lal Meena, not present. Now, Dr. Amar Patnaik.

Need to formulate schemesfor the benefit of weaver community

SHRI AMAR PATNAIK (Odisha): The Indian handloom industry, with a rich
repertoire of skills, is an essential part of the Indian heritage. According to the Fourth
All India Handloom Census (2019-20), 31.45 lakh households are engaged in handloom
activities, making it the second largest employment sector. The majority (66.3 per cent)
of households earn less than ¥ 5,000 per month.

Due to limited resources, poor infrastructure and a lack of marketing support,
many weavers face insurmountable debt, poor living standards and loss of artistic
dignity. The ongoing pandemic has also heavily impacted this sector; shops, exhibitions
are forced shut; limited access to capital and raw materials.

Further, according to the UNDP, 71,060 handicraft artisans and 47,208 weavers in
Odisha were affected by the cyclone 'Fani'. So, making this sector economically viable

and aspirational for the next generation is, therefore, crucial.
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[Shri Amar Patnaik]

| propose a central sector scheme for the weaver community in India with some
features; income support scheme for weaver households on similar lines of the PM
Kisan, ¥ 6,000 provided in three equal installments over the year and directly transferred
to the bank accounts of the beneficiaries. The responsibility to identify households will
lie with the State Government. It includes long-term weaving contracts, e-commerce
platforms for handloom products, market-oriented design development training
programmes, social security coverage.

This scheme follows the Government's Atmanirbhar Bharat vision of becoming
vocal for our local products. Hence, | sincerely urge the Government to consider this
proposal for the benefit of the weaver community.

DR. SASMIT PATRA (Odisha): Sir, | associate myself with the matter raised by
the hon. Member.

SHRI VISHAMBHAR PRASAD NISHAD (Uttar Pradesh): Sir, | also associate
myself with the matter raised by the hon. Member.

REGARDING DISCUSSION ON STATEMENT OF HEALTH MINISTER ON THE
ISSUE OF MANAGEMENT OF COVID PANDEMIC

MR. CHAIRMAN: Shri Abdul Wahab, not present. Hon. Members, we are going
ahead with the incomplete discussion on the Institute of Teaching and Research in
Ayurveda Bill. Yesterday, one speaker had spoken. | have been informed by the Ruling
Party that they are withdrawing their speakers. Even Other Parties, who have given
names, | am not suggesting to withdraw, | would never say that, please try to conclude
it as far as possible because next, we are going to have the discussion on COVID, on
the statement made by the Minister. So, the discussion would be there upto 1 o'clock.
To give more time for the discussion, which is very important, | request you to please
confine to minimum possible extent. ...(Interruptions)...

SHRI ANAND SHARMA: Sir, | have a point of order.
MR. CHAIRMAN: What is the point of order?

SHRI ANAND SHARMA: My point of order is about the discussion on COVID
pandemic.

ot |uTafer &9 I8 91 R I T L (HIEM)...
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SHRI ANAND SHARMA: It is about the discussion on COVID pandemic. The

entire management, coordination of the States, lockdown, all notifications was under
the NDMA Act.

MR. CHAIRMAN: There is no point of order involved in this.
SHRI ANAND SHARMA: Please, Sir.
MR. CHAIRMAN: There is no point of order in this.

SHRI ANAND SHARMA: It is under the Ministry of Home Affairs.
...(Interruptions)... It is a matter of Home Ministry. ...(Interruptions)...

MR. CHAIRMAN: All issues can be discussed connected with the health.
...(Interruptions)...

SHRI ANAND SHARMA: It is not under the Health Ministry, it is under the
Ministry of Home Affairs, the Disaster Management Act, al notifications, al coordination
with the States. Let us do justice to this discussion. We cannot just pass it off simply
as amedical matter.

MR. CHAIRMAN: Okay, agreed. So, no discussion now. ...(Interruptions)...
SHRI ANAND SHARMA: No. How can it be so? ...(Interruptions)...

SHRI DEREK O'BRIEN: No, Sir. ...(Interruptions)...

MR. CHAIRMAN: No; but he has a point. ...(Interruptions)...

SHRI DEREK O'BRIEN: Sir, my point of order isthis. | don't mind, we will finish
this discussion and then, | may raise it. If you want to finish this...

MR. CHAIRMAN: No, no, | am on this issue.
SHRI DEREK O'BRIEN: Yes, Sir.

MR. CHAIRMAN: | am on the limited issue; Covid Statement given by the Health
Minister on the health management of the country. If the Members want to hear the
Minister of Health, we will go to that, or, if the Members want to hear from the Home
Minister, then, we have to think about it and then decide it.

SHRI DEREK O'BRIEN: Sir, | have a point of order.

MR. CHAIRMAN: What is your point of order?
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SHRI DEREK O'BRIEN: Sir, under Rule 176, the List of Business of today, now,
of course, we heard the Minister's Statement yesterday. | think about 17 or 18 of us
have given our notices for clarification to that discussion, limited to health. The
problem which | want to bring to your notice is that one subject can be discussed in
one Session. So, we are looking at it from the point of view of health is equal to Covid.
Today, we can do that. But, Sir, within the rules, because of how large this event is,
can this also be discussed under Rule 176 notice, which can be given separately?
Today, we are seeking our clarifications and discussion.

MR. CHAIRMAN: Please. See, what is a discussion? In a discussion, you raise
the issue. In a discussion, you ask for clarifications. In a discussion, you make
suggestions, you give your ideas. You share the shortcomings, if any identified, and
then what can be rectified, that you say. It is according to my understanding. | don't
have that much understanding because | have been there only for 24 years. That is
al. So, that is my understanding of any discussion. Discussion includes questioning
the Government; discussion includes highlighting shortcomings; discussion includes
suggestions and improvement. But, that too, it is being such a sensitive matter and that
is why the people are looking to us. They are all in stress. People are looking to us
for some new ideas. It is a matter to be dealt by, as rightly said, the States as well as
the Centre. So, keeping that in mind, the Health Minister has made a detailed Statement
about the steps taken as far as the health of the country is concerned. | do agree that
there are other issues. Economy is another issue. We are discussing it separately. For
example, GST is an issue. We are discussing that also.

SHRI TIRUCHI SIVA: Mr. Chairman, Sir...

MR. CHAIRMAN: Sivgji, | have no problem. ...(Interruptions)... But, you have
another three weeks. ...(Interruptions)...

SHRI TIRUCHI SIVA: Sir, that is it. The Health Minister unexpectedly gave a
Statement yesterday and we can only seek clarifications. But, this is a very important
and vast subject. So, either, you give us more time...

MR. CHAIRMAN: Unexpectedly, expectedly @I &2 Thisis only question of 18
days. Please. ...(Interruptions)...

SHRI TIRUCHI SIVA: No, Sir, we were asking for a Short Duration Discussion, an
elaborate discussion.
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MR. CHAIRMAN: Please sit down. ...(Interruptions)... Please. ...(Interruptions)...
Please. ...(Interruptions)... No; please sit down. Please sit down. The Session is for 18
days. ...(Interruptions)... And, in 18 days, in the BAC also, it was suggested some four-
five subjects. | can take one subject every week. If you feel that, then we can have
it next time, as and when time permits. ...(Interruptions)...

SHRI TIRUCHI SIVA: Sir, the main issue is of Covid.

MR. CHAIRMAN: How can you eat the cake and have it again? The point is this.
What | am saying is, we have heard the Minister. Let us discuss that and after that,
if anything else remains, that will be seen under separate notice. ...(Interruptions)...
Somebody has said that separate notice will be given. Yes, Ahmed Patelji.
...(Interruptions)...

st 3rEHT USel: WX, B fS¥hyd @Ifey, drfh S9H &9 el fSd § dil |d |
FARHBIE § R B2 You can ask only one question. 3T &H allow &3 I &9
E-H-SAET U39 Y8 Fb |

MR. CHAIRMAN: Who said it? | did not say clarification.
SHRI AHMED PATEL: Pardon, Sir.

MR. CHAIRMAN: | did not insist on clarification. | said discussion of two-and-
a half hours. Now, we will have The Institute of Teaching and Research in Ayurveda
Bill, 2020. Please. ...(Interruptions)... Please, no internal discussion. ...(Interruptions)...
Now, Dr. Santanu Sen. Dr. Santanu, please be brief. You have six minutes but if you
reduce it, | will be happy. | leave it to you.

GOVERNMENT BILL
The Institute of Teaching and Research in Ayurveda Bill, 2020 — Contd.*

DR. SANTANU SEN (West Bengal): Mr. Chairman, Sir, it is good to see everyone
wearing mask in the August House as we recall in the early days of Covid pandemic,
when our Members of All India Trinamool Congress were wearing masks, we were
asked to remove it by the Chair. Now, amongst all, | am standing here wearing a mask
and | thank you for giving me this opportunity to speak on this...

* The motion for consideration of the Bill was moved on 15.09.2020.
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MR. CHAIRMAN: Thank you for this information which has been relayed time
and again. That day when the Chair had given that ruling, ICMR had not given any
such advice, for your information. With confirmation, | am saying this information. At
that time, the Chair was guided by the guidelines issued by ICMR. On that day, when
this comment was made, there was no such thing. But still, Chidambaramji or some
Member said, "If somebody is concerned about their health, Sir, allow it". | said, "Okay,
go ahead." But some people are not able to forget it and continuously calling TV
persons, telling them also and relaying it again. Why? There is, actually, no factual
information. Now, you are happy, | am wearing amask. | am & so happy, you are wearing
but removing in between. Please wear it. Please wear and then go ahead. One-and-a-
half minute time has gone.

DR. SANTANU SEN: Sir, by now because of several delayed, untimely, arrogant
and whimsical steps of our Government, people of this country are already having a
question in their mind whether this Government is really having any intention to take
care of the health of the country and that of the healthcare institutions, because had
it been so, then we would not have been seeing our India competing with America to
be globally first so far as Covid cases are concerned. Sir, while speaking on this Bill,
| would like to highlight upon certain important points. To me, this Government only
believes in centralisation of power which has been repeatedly proved by several Bills
and Ordinances passed in this House and again, it has become evident by Clause 8(1)
of this Bill which it says that President of this proposed institution would be nominated
by the Government of India and once again this Government will try to run the show
with few hand-picked people. My belief is, this Government hardly cares for the federal
structure of the country and this Government is competent enough in depriving severa
States of their rights. It seems that this Government believes that Gujarat is the whole
country, and | thank God that it is not so and that is why we are still surviving. Let
me cite certain examples of deprivation of States. There is an Ayurveda College in
Thiruvananthapuram, Kerala, which was founded in 1889. Sir, | will humbly request you
to arrange for avisit and | am sure after visiting that institution, you will be extremely
disheartened seeing the present scenario. In our State of West Bengal, where Ayurveda
was spreading like anything, in the 19th century, two institutions were formed in
Kumartuli and Murshidabad and there is another one of the oldest Ayurveda medical
colleges, i.e., J.B. Roy State Ayurvedic Medical College which was founded in 1916. It
isalso not at al in avery good shape. There is another National University of Bengal,
Gaudiya Sarvavidyayatna Ayurveda College which was a symbol of our freedom struggle.
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As a part of Non-Cooperation Movement in 1921, it was founded with an Ayurved
wing. It is also in a very poor shape. As we know that AYUSH also looks after
Homoeopathy, but if you go to Calcutta to see the scenario of National Institute of
Homoeopathy which is situated at Salt Lake, you will be extremely shocked and you
will be extremely upset seeing the present condition.

*"Sir, to which extent Bengal will be deprived? Bengal has so many Ayurveda
Medical colleges and many other Institutions of National Importance; still Bengal is
facing deprivation again and again. Bengal is not getting the fund for COVID; Bengal
is not getting fund for Cyclone Amphan. In spite of the appeal made by Mamata
Banerjee, we are not even getting the dues of ¥ 153 thousand crores'.

So, it is obvious that our present Government does not want to promote the
existing students so that they can perform better but surprisingly, out of their arrogance,
they can ensure that the baby, which is still in the womb of a mother, will become Albert
Einstein in future. This is very surprising. Sir, | believe and | think the House also
believes that the institute of national importance can only be declared and designated
based on their deeds and performance and it cannot be designated just on the will of
the Government. | believe this Government is absolutely in a state of inconsistency,
contradiction and dichotomy and it only generates, operates and propagates confusion.
This Bill completely contradicts para 20.5 of the National Education Policy of the same
Government as in the said para of National Education Policy it is said that within 2030
there will be a complete myxopathy, no individual system of medicine will be existing
any more. Though Indian Medical Association has been fighting against this myxopathy,
because it is nothing but promotion of quackery, on the contrary, in this Bill, our
Government is promoting a separate system of medicines, that is, Ayurveda which is
absolutely self-contradictory. It is heard in the air that all these are because of a
business tycoon close to our Government probably sponsoring the same. So, criticizing
the Bill of our Government which is absolutely of the contradiction, for the contradiction
and by the contradiction. ...(Interruptions)...

MR. CHAIRMAN: Thank you.

DR. SANTANU SEN: | suggest, the Ayurveda institute of national importance...
...(Interruptions)... T

MR. CHAIRMAN: Now, Dr. M. Thambidurai. ...(Interruptions)...

*English translation of the original speech delivered in Bangla
tNot recorded.
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DR. SANTANU SEN: Sir, 30 seconds more. ...(Interruptions)...

MR. CHAIRMAN: Dr. M. Thambidurai. Dr. Santanu Sen, please, once | called the
other name, what you say is not going on record.

MR. CHAIRMAN: Dr. M. Thambidurai, where are you? Are you in Lok Sabha
Chamber? ...(Interruptions)... Please, Dr. Santanu Sen. Next time you will not get a
chance. If you don't obey the Chair, then, | have to go by the procedure which has
been laid down. You are amedical man. You had a point. Dr. M. Thambidurai was there.
He came and met me. He is not there. Okay. Now, Shri Prashanta Nanda.
...(Interruptions)... Please follow and cooperate. | am also a human being. Try to
understand.

SHRI PRASHANTA NANDA (Odisha): | will give my speech on points. Firstly,
I will speak about the objectives and the second part will be my apprehensions for
which | will expect hon. Minister to answer. Sir, considering the rapidly growing role
of AYUSH systems in addressing the public health challenges of India, conferring the
status of national importance will boost the role and importance of Ayurvedain public
health. The strengthening of Ayurveda will reduce Government expenditure on health
as Ayurveda is cost-effective because of its preventive and curative approaches. There
is rising interest and demand for knowledge and services of Ayurveda all over the
world. India is the country of origin of Ayurveda and the world is looking upto India
to showcase state-of -art institutions providing international level education and training.
The elevation of the institute to the status of institution of national importance will
provide it the autonomy to upgrade the standard of Ayurveda education. It will have
the mandate to frame its own certification courses for deeper penetration of AYUSH
across masses. My apprehension is this. Central to the arguments by the critics of
AYUSH isthe lack of a scientific and evidence-based system in the aternative treatments
offered. It is for the same reason that the scientific and medical community, by and
large, considers homoeopathy to be a pseudoscience. Medicines prescribed by AY USH
for diabetes, namely BGR-34 and IME-9 have both recorded major side effects, including
increasing patient's blood glucose to dangerously high levels. The monthly cost of the
drug was also reportedly found to be higher than the cost of Metformin, a widely
prescribed anti-diabetic drug. Sir, the Lancet Study also cautions about the safety of
Ayurvedic preparations as it points to several reports of heavy metal toxicity due to
these drugs. | would like my apprehensions to be clarified by hon. Minister and |
support the Bill.
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10.00 A.Mm.
MR. CHAIRMAN: Thank you. Now, Prof. Ram Gopal Yadav.

o, I T Aed (STR UST): WX, WS BIBY Siol 872

off FumUfer: Y IR F doax Sifely |
oW, I MUT e X, 9P 9 suffocation BT &1 $H 8T Fhd 27

it wuTafe: oSl diee™ €1 The problem is that somebody standing, somebody
sitting and...

1. I MU AT IR, S © 1 F dodb) € dlel odl g

MR. CHAIRMAN: Otherwise, we can discuss it separately and then come to a
conclusion. Either way, | have no problem.

1. IR TUT IS : A9, Hel AT TR Al 7 PIdS-19 W U 9gd ol
A & a1l S W Tl 8 REl § SR =El & fau g gad ff el g1 g8 Us
TR FART 21 "Weley, #A SN 7 S 99 fawr o1, 99 23 TR @ S fag ®,
H R IHPT TWE S AH  AFHR HAT ST BT IR AR F&T B &I SN
PR ATET & | 399 Sei- Hel & f Ul FemIRAl H 3R I Bl Al BT Al
PR H FErRdl Herl | 39 g3 dR Bq U HAl AR W@ HRA IS &
3T 65,560.98 RIS HUY &I & fad oo faammedi= 1"

A [HTART ST, 1920-21 BT S W@k fG9FT &1 aoC €, a8 65,011 RIS
BT & - AUl goTe | BTefifd AU 5 1,17,191 HRIS B AN B &Y, oAb A== o
HA AEIGAT 7 WReT fAURT B TN 45 WRIC ¥ doic Ydic fRar ol e ued
Ig € f& 9 QX1 qoie 65,000 BRIS BT & o "ULMH HA AR R WRA ATSTT"
% Y 39 65,560 HRIS el A G, 6 Ae & AGN? FA1 I8 W Vb aRid B
JACT €2 Sl 3MUBI TIed dole 8, ST SAGT Bl FaReql $I 3MY I PR T &,
Al < b AN B qH HW g IL?

S AR H#HA ST S < a1 $UAT 991 g AT BEl 9 RS B, b
AT, P ORE W AARAT HNA? 3T 3R S B B I8 ¥, I8 SId & - Sl ol
2, WO €, WEMR) €, SO TaHe S B} Wadl ©, @Y I8l 2 37T ISt W
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912y, but, the guideline is such that, even, | have personally spoken to them and said
that by wearing mask and speaking and wearing mask and continuously sitting, there
is some discomfiture. | spoke to the Director of ICMR and he told me that, Sir, it is better
to keep the mask on. They may change their guidelines from time to time. Earlier, for
public, they said when you are talking to other person, then only wear a mask. Later,
they said, even otherwise also you should wear a mask. What | was mentioning earlier,
the initial suggestion was, only when you are talking to other person then only wear
a mask, otherwise, it was not necessary. The subsequent was even otherwise also you
should wear the mask, and that too, this hall being air conditioned and air circulation
is within, the advice is to wear a mask. So, once the advice comes, we have to follow
that.
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Moreover, advice for public sometimesis different and advices for others are also
different. In the Secretariat, al are working. Some of them wereinitially given permission,
later they said that everybody has to come. Even for Parliament, we waited for long
thinking that the situation will improve. Still it has not improved and we have the
mandate to have the House. That is why this. Then that also that the Government
would have done the entire Business in two days or three days, but in their collective
wisdom they decided to have it for 18 days, to the extent possible. So, we have to take
advantage of it. Now coming back to this issue, earlier | said one-and-a half hours or
whatever it is, it depends on how early you complete this. Otherwise, the time that is
available is up to one o'clock, that will be used for discussion. Yesterday, Mr. Jairam
Ramesh came and told me, "Sir this is a larger issue, you need to give full time". |
applied my mind and then | talked to the Minister also, and they said 'that we are
withdrawing our names. That is why | made this request. | am not trying to cut short
anybody's time. Please. ...(Interruptions).. It is not for the Chair. My duty is to see that
the things are taken up and then, to the extent possible, they are completed. Otherwise,
g F7 & R &I €< @el, d gl | But the result will be that you will be doing this
and, at the end, everything, what you call in the parliamentary language, guillotine. You
cal it the guillotine that will happen. So, please keep that in mind. Otherwise, any
advice that is given will always be kept in mind. Mr. Shanmugam.

SHRI M. SHANMUGAM (Tamil Nadu): Sir, | thank you for giving me this
opportunity to speak. The world today recognizes the Indian System of Medicines as
a science of healthcatre while alopathic medicines tend to focus on the management
of the disease. Ayurveda and Siddha provide us with the knowledge of how to prevent
a disease and how to eliminate its root cause if it occurs. AYUSH means, Ayurveda,
Yoga, Yunani, Siddha, Homoeopathy and Naturopathy. Except the Yunani, all are of
Indian origin. Siddha is in Tamil Nadu with 15 Siddha Seers developed this system.
Herbals, not chemical combination are used primarily for Siddha system of treatment.
Siddha is an ancient system of medicine practiced by the people of India. There is no
side effect in Siddha and combination of taking balanced food itself is a medicine. The
Institute of Teaching and Research in Ayurveda Bill seeks to confer the status of an
institution of national importance to three institutes, which would be clubbed. Once
again, it will be established in the favoured State of the Ruling Party, that is, Gujarat.
There are so many Ayurvedic institutions across the country, especialy, in Tamil
Nadu's Coimbatore, Bengaluru, and the famous Kottakkal Vaidyashalain Kerala. | would
like to know from the hon. Minister, through you what is the reason behind such
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arbitrary selection of institutes for granting the national status. What parameters were
taken into account for selection of these institutes? The aim of the proposed Bill is to
empower the institute into becoming the most important Centre in its field. Why is such
a step being taken, especialy, in the State of Gujarat and not in other places where
better institutes of Ayurveda exist? There is a post of Joint Medicine Controller in
Siddha, but only from Ayurveda, the person is taken for the post and the writ petition
filed in the High Court against it. So, the Government is trying to let down the Siddha
system which is hailing from Tamil Nadu.

MR. CHAIRMAN: Right, Shanmugamji.

SHRI M. SHANMUGAM: Siddha medical formulation may be very tough, but it
is very useful. From the Siddha medical formulations, many allopathic medicines have
been introduced. Especially in Gujarat and that too in Ayurveda, what is the reason for
bringing such a special Bill when al systems of medicines are important? With the
coordinated efforts with all the system of medical practices, al the systems should be
developed. This Central Government is making lot of slogans like Be Vocal, Buy Local,
Atmanirbhar Bharat, and if you stand by these sayings, then all the systems should
be developed without any discrimination.

MR. CHAIRMAN: Shanmugamiji, please conclude.

SHRI M. SHANMUGAM: | am concluding, Sir. The Government should come
forward to give equal opportunity to all the systems and no one should be discriminated
against. Equal rights should be given to all the systems of Indian medical systems and
it should be encouraged. Thank you, Sir.

DR. K. KESHAVA RAO (Telangana): Mr. Chairman, Sir, | don't want to be repetitive
on the Bill. But, at the same time, share the concerns of many Members, particularly
Mr. Hanumantaiah and also the hon. Member who spoke just now about the selective
importance given to few institutions to become institutes of national importance. Sir,
thisis not for the first time; but, it has become aregular practice with this Government.
| am saying this because earlier when we gave three private universities, one of which
did not even start the status of the institution of national importance. We raised an
objection at that time. So, what | am objecting to is not against the proposal of merging
three ingtitutions into an institution of national importance, but this kind of selective
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practice should go. There should be some kind of standard protocol or criteria available
as how you are making an ingtitution into an institute of national importance.

Sir, in Telangana, we have alot of Ayurvedic colleges. Besides this, we have Tibbi,
Unani, Homoeopathy, naturopathy and Siddha. Sidda is borrowed from Tamil Nadu.
Tibbi and Unani had royal patronage in the past. So, | welcome any move that focuses
on education and research, particularly in the field of traditional knowledge which
played an immense role in the past, sustaining human life and life-science for ages.

Sir, Ayurveda belongs to us; so, we have interest in this. It is our traditional
wealth. Thousands and thousands of our lives and health are sustained by it and its
systems. It had six recognized systems of medicine - Ayurveda, Siddha, Unani, Yoga,
Naturopathy and Homeopathy. What distinguishes Ayurveda is its well defined
conceptual framework that sustained it for ages.

Sir, Ayurveda belongs to Atharveda. Besides, we have Dhanvantari Sampradaya
and Aathreya Sampradaya. They have different compilations by Charaka and Sushrutha,
latter for the School of Surgery.

Sir, Ayurvedais not just an ethno medicine. Why | am stating this is because you
aretrying to include research into it. So, it is not just an ethno medicine but a complete
medical system that takes into consideration physical, psychological, ethical,
philosophical and spiritual being. It promotes living in harmony with universe. Modern
medicine, though recognizes harmony as the crux of health, care has not been taken
of this in particular. But, not surprisingly, the WHO concept of health is in close
approximation with the concept of health defined under Ayurveda.

Sir, Ayurveda is catching up with global acceptance. It is slowly becoming a part
of mainstream medicine in the world, particularly in dietary matters. Ayurvedic products
amounted to nearly US $ 3.4 billion which is expected to triple to US $ 9.7 billion by
2022 - agrowth of 16.2 per cent. The sale of Ayurvedic productsis expected to increase
to US $ 8 hillion by 2022 from US $ 2.5 million in 2015. Presently, about 70 per cent
of Indian households use Ayurvedic products. Exports of such products from India, on
an average, are about US $780 million a year and expected to grow 20 per cent annually.
So, we have much to offer to the world through our traditional and diverse resources
knowledge.

Sir, while the number of practitioners and their effective medicines are all onrise,
there is unfortunate lack of safeguards for them and their treatment. The Bill which is
speaking of promoting institutions must aso include this.
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Lastly, at present, there are more than 200 colleges. There is a Central Council
Research in Ayurveda and Siddha and similar Council for Unani, Homeopathy, Yoga and
Naturopathy. These could have been clubbed together to make it an Institution of
national importance.

A recent review points out that more than 13,000 plants have been found in past
five years with medicinal values. However, nothing has been done to follow it up.

Sir, standing at this crossroads where there is a need for consensus, it is suggested
that conventional research in Ayurveda be continued as per the vision of strict
Ayurvedics, co-opting Ayurvedic biology in all protocols with the help of these men
who have clarity on the subject. This will help scientists to develop appropriate
indicators. The institutes like the one that is envisaged in the Bill should address these
very important questions so that there is no conflict between the modern medicine and
Ayurveda. Thank you.

MR. CHAIRMAN: Now, Shri Vijayasai Reddy. You have three minutes.

SHRI V. VIJAYASAI REDDY (Andhra Pradesh): Thank you, Mr. Chairman, Sir. |
rise to support this Bill. It is an educational reform in the Ayurvedic sector, as a part
of the Government's reforms programmes. Thisisafollow up to the National Commission
for Indian System of Medicine Act, which we had passed last year. This Bill will also
help in creating confidence in Ayurveda. The problems of non-uniformity, vagueness,
and adulteration plague the Ayurveda sector, as of now. This Bill is a step towards
streamlining the functions related to academic standards, evaluations, assessment, and
accreditation of educational institutions pertaining to the Indian System of Medicine.
The Bill also addresses the issue of supply of quality Ayurveda doctors, which is very,
very important. The Bill also helpsin enforcing the high standards of the Indian System
of Medicine. Considering the need of doctors in the primary health centres, a push of
specialists under the Ayurveda would make more doctors accessible to the huge
population for basic health facilities.

| have two suggestions to make in this regard to the hon. Minister. Though this
Bill is meant for better implementation of the National Commission for Indian System
of Medicine Act, there have been many concerns regarding the non-inclusion of yoga
and naturopathy. | request the hon. Minister to consider including the yoga and the
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naturopathy in the Indian System of Medicine under the reforms pursued by the
Government. If yoga and naturopathy are left unregulated, then, the system of medicine
cannot have uniform standards of professional education and accreditation process.

The need is to address the quackery in the Ayurvedic sector, which was not even
addressed completely in the Indian System of Medicine Act, when it allowed even non-
qualified people to practice in the Indian System of Medicine without qualifying the
National Exit Test.

The Bill's objective to attain self-sufficiency can be achieved only when it brings
other States also under the ambit of such initiatives.

Now, | come to my final point. Each State must have such an institute of national
importance for uniform growth and penetration in the field of Ayurveda.
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MR. CHAIRMAN: Good point. Now, Dr. M. Thambidurai.

DR. M. THAMBIDURAI (Tamil Nadu): Mr. Chairman, Sir, | thank you for having
given me the opportunity. | am not opposing this Bill; | am supporting this Bill, what
the Minister said yesterday while explaining the importance of the Bill.

MR. CHAIRMAN: Please switch on the mike.

DR. M. THAMBIDURAI: Sir, | am spesgking in the mike. Are you able to hear me?
| am speaking in the mike, sitting in the Lok Sabha

Sir, the Ayurvedic system is a very scientific one. But, yesterday, some Members
wondered whether it involves science or not. It is a scientific one. But we missed the
opportunity to build up this system because we have been following, as some of the
Members said, the Veda system. In Vedic Varnashram system, it is said, Brahmins,
Shatriya, Sudra and Vaishya. Because of this classification, what happened was, the
people who practised Ayurveda were never interested in sharing the real science with
others to learn. Because of that, the scientific ayurveda system could not succeed. But
now the Government has recognised all these things. They want to develop this system
systematically and see that it develops further. That is why this research ingtitute is

coming up.

Coming to another point, Ayurveda is a good system but it is very popular in
Kerala. As some of the Members said yesterday, 'Why can't you give importance to
States other than Kerala like Tamil Nadu and other States? In Tamil Nadu, we are
having alot of natural things like in Kutralam and also in Kollimalai hills. We are having
alot of ayurvedic medicines available there. Therefore, we have to give importance to
each State, as the previous speaker said. We have to have an institute of national
importance in each State, not only in a particular State like Gujarat but Tamil Nadu also
has to be considered. That is my request, Sir. Also, not only Ayurvedic, we should also
consider other systems like Siddha. As regards the Siddha, we are having one National
Institute of Siddha at Tambaram in Chennai, Tamil Nadu. Why can't you give national
importance to that so that it develops further? | am saying this because thisis affiliated
to Tamil Nadu MGR University. It is affiliated to the MGR University. But in Gujarat
also, there is a university. Even though university is there, you are not giving research
status to that, as the other hon. Member said, but you are giving national importance
to institutes particularly. In the same way, you have to give national importance to the



Government [16 September, 2020] Bill 295

National Institute of Siddha, which isin Tamil Nadu. Siddha medicines are also very
important; there is no aternative like that. There are specialised things. If we do not
give importance to that, so many quacks will come and create Siddha Institutes and
medicines like that, as they used to. Therefore, you have to promote not only Ayurvedic
but also Siddha, Unani and other systems like that.

MR. CHAIRMAN: Thank you.

DR. M. THAMBIDURAI: | request the hon. Minister to seeto it that the National
Institute of Siddha in Tamil Nadu is given national importance and also establish one
more ayurvedic research centre, as you are going to do now, in Tamil Nadu, especially
in Coimbatore or Kutralam area. | am requesting the hon. Minister to consider my
request. Thank you very much.

SHRI K.K. RAGESH (Kerala): Sir, | am from Rajya Sabha Gallery. Thank you hon.
Chairman, Sir.

Sir, at the very outset, | would like to say that when our country is thinking of
a National Institute on Ayurveda, | think it should have been in Kerala. | am not
opposed to the Jamnagar Institute, which is also deserving. But, at the same time, why
the State of Kerala did not come in the mind of the hon. Minister? Sir, why | am saying
this is because Kerala has got a rich traditional medical practice and it has got a
significant place in the Indian traditional medical practice. In Kerala, you can see
abundant resources of medicina plants. Right from the Western Ghats to the river
banks, rare medicina plants are very much available in the State of Kerala and the
system is also very unique. The produce in the traditional medicine and also healthcare
practice are also extremely unique so far as the State of Kerala is concerned, and,
besides classical Ayurveda which is also very, very popular in Kerala, you can see
marma chikitsa and kalari chikitsa, even vishavaidyam and a lot many other ethnical
practices in Kerala

MR. CHAIRMAN: Right, Rageshji.

SHRI K.K. RAGESH: Sir, Ayurveda massage therapies like pizhichil, navarakizhi
and so many other unique practices are prevailing in Kerala. So far as herbs are
concerned, Sir, medicinal plants are more used than minerals while preparing medicines
in Kerala. That is why, people world-wide are visiting Kerala for authentic Ayurvedic
treatment. | am requesting the hon. Minister also to visit one of the institutes in Kerala
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so that he can also experience the real authentic Ayurvedic treatment in Kerala. So, |
am requesting the hon. Minister to consider, at least, a similar kind of Institute in the
State of Kerala. Of course, Ayurvedais our traditional system of medicine and its roots
can be traced back to 5,000 years, and in modern times, it is extremely important to
conduct rigorous research through scientific method and evidence-based research is
extremely important. | hope that the proposed Institute can facilitate such rigorous
research and strengthen our ancient knowledge in the newer frontiers of knowledge
that suits to modern times. Thank you, Sir.

MR. CHAIRMAN: Thank you. | have visited AryaVaidya Sala, Kottakkal, for your
information, and | enjoyed it. Kerala, of course, is very famous for promotion of
Ayurveda. Even yesterday, | was there in a Cll Conference promoting Ayurveda in
Kerala; myself and Mr. Muraleedharan, the Minister. Good points. Prof. Manoj Kumar
Jhafrom Lok Sabha.

PROF. MANOJ KUMAR JHA (Bihar): Thank you so much, Sir. | would like to
draw the attention of hon. Minister who is sitting just in front of mein Lok Sabhaitself.
Clause 6 talks about composition of Institute. Hon. Minister, Sir, kindly look at it. There
are 14 people on this Board and 10 people come from non-Ayurvedic background, four
only from Ayurvedic ground. This kind of top heavy approach is not going to add any

value to your intended thing of national eminence.

Sir, second is, what | believe, in the true spirit of cooperative federalism, S &
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| think you should look for an idea of a national level body which moves beyond
Jamnagar and it takes care of the fact that Ayurveda al over India gets the same kind
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Sir, in the end, | would like to say that new structures are always welcome, but
if you do not back it up with a coherent, inclusive vision, structures have the tendency

to become a graveyard for innovative ideas. Thank you, Sir. Jai Hind!

DR. SUBHASH CHANDRA (Haryana): Mr. Chairman, Sir, thank you for giving me
an opportunity to speak. Ayurveda, as everybody here has said, is an ancient science
of ours which encompasses different types of medical treatments, such as orthopaedic
surgery, plastic surgery, and so on. There is hardly any disease which is unknown to
the ayurvedic science. As opposed to many people who believe that Ayurveda is only
meant for a few small ailments and not very big ailments, it cures everything. In fact,
even Rashtrapita Mahatma Gandhi, before Independence, made public statements
saying that after we get Independence Ayurveda should be made our first public health
system, Ut Rerfar # g1d g¢ +l, when many speakers have spoken about institutes
being there for more than 150 years in the country and doing an excellent job, the
growth in terms of modernization of those scientific institutes have not yet taken place.
During the time when the country was under foreign rule, there was an attempt to finish
Ayurveda from this country like many other good things were made to disappear from
our whole system. The earlier speaker said that Ayurvedic medicines worth 80 million
dollars were being exported every year. | believe that it should not be 80 million but
800 hillion dollars a year. China has captured 28 per cent of the global ayurvedic
medicine market. Germany and Switzerland have even done more work on Ayurveda
than we have done. That is a shameful thing for us. The problem is that even after
Independence we did not bring back to its glory our ancient scientific knowledge of
Ayurveda and other systems of Indian medicine. It was only in November, 2014 that
this Government created a separate Ministry of AYUSH and that is how this system
has gained centre stage. | commend the Government for doing that.

Mr. Chairman, Sir, | have five suggestions for the consideration of the hon. Health
Minister.

MR. CHAIRMAN: Be quick.

DR. SUBHASH CHANDRA: These are, provide financial assistance to the farmers
to grow more medicinal plants on a large scale; ensure the standards of raw material

before they are sent to the pharmaceutical industry for ayurvedic medicine making and
grant large-scale budget for R& D to even the private sector in this area so that it could
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be further recognized with proper research papers, etc. | commend the Government for
having established an AIIMS like institute at Badarpur with Ayurveda at its centre. It
should also be made a centre of excellence. Finally, make nature cure and yoga also
a part of the medicinal system. In the end, | would say that we should make this a
national mission so that we not only save billions of dollars while importing allopathic
medicine, but also add income to our Indian economy.

SHRI BINOY VISWAM (Kerala): Sir, | am so glad to listen that you mention highly
about the Kottakkal Arya Vaidya Sala. It is the pride of the nation. | feel proud because
| am also a part of it; | am the President of the Workers' Union there. So, | am in
constant touch with it. | am quite sure that the hon. Minister will take care of the
discussions here. | have two or three points to raise here. Adding the sixth point to
the earlier speaker's five points, | may say that step to protect the biodiversity and the
environment has become a pre-condition to protect the future of Ayurveda. When the
biodiversity is lost, Ayurveda will also be lost. So, that part should be taken care of
Sir, Ayurveda has to develop. Changing needs are emerging. New pandemics are
coming up. So, research and scientific development is a must now. For that, this kind
of Centre of Excellence is a must for this country. In this regard, | should say that the
capacity of Ayurveda and Homoeopathy in fighting Covid has been proven. Throughout
the country, people know about it. That part has to be taken into consideration.
Homoeopathy and Ayurveda have to be supported by all means because they can
prevent this pandemic in such a way. They cannot treat it now, but they can prevent
it. Preventive ability and capacity to prevent this disease is how proven in the whole
country and that should be appreciated by the Government in a proper way. Sir, |
should say that this Institute which is going to be started at Jamnagar is a welcome
step. But the Government should really think of another place also. That placeis Kerala.
Everybody knows that Keralais the real place of Ayurveda development in the country.
For that reason, a Centre of Excellence has to be developed in Kerala State also. | don't
want to take much time. Thank you, Sir.

MR. CHAIRMAN: You have made good points.

ot fvastia St (o) R, # 39 9 &1 99T Rl €| I8 VS I ST’
foar 21 7g S smygde 2, S & et e fafeer worelt 2, 98 R gl T
2, il I AR YT 9 59 Ugld gRT fafehadr Terd) 8, aaife sl off arefior vRarst
H Siger e ugad, Venfe afeRia aiRe off T8 ugadt |




Government [16 September, 2020] Bill 299

W, AR < H I8 Sl Agde @ U €, I8 9gd € ghided © SR TN
Sffed S agd A JEIRAT STl €, WHRI AR €, ITBI 8 AN 390h TINY Sih
PR FH ¢ SR TE IS f 1 F omud IRT 'R AMH #3l ARG | TR
AT A1 6 3T 9 Ingtitute of Teaching and Research in Ayurveda & establishment
& T 9 TR OH S R &F W 7, 1 S dRE BERT o ARkEe ®§, Sife
qa¥1 fUsel gan 2, 981 W ASdHd 989 & IR # Nl Bl udl & el g1 urEe
FTA A S MYde B U 8, SUb SINY &l d8l W TiE-d H§ giede Fedl g,
qEl Wl 3 WE & Ve SR @ A ¥ | [aEe § UH Agde dieid 2|
P WHR B RE ¥ AR TAR WRT {9 & G § SHS! STAU a”Sb F8l
W T WE & FB NI @ g @ Yl g8l o ot fafec vegfr g S9!
B $Y STAY B Idhd B, s9d IR d W fIaR A Akl

R, § g A gl 5@ H eler o, W W1 T8 S o1, 99 o 89 @l Pl uar
of f& 5@ &t |l @I ST @ 9 A G F o I F <A g g S
2, G fade a8 81 91 € iR 99 Ue I BN ©, O few A @ @ s
g1 39 TRE @ AR A g9 A1qH f | oFR TR B Fr H W1 59 fafded ugfa
P R H, S 9 SR srdeidd BT 8, S W ARSI wiie BIar 8, S9d aR H
R8T P! AT B T MY, 79 BAR < A WRY & &3 H AN Pl € &1 BRG]
BT SR sd9 BIRUCed AT A< Sided B 8% I9I AN Pl SToRd T8l Uel 3R
7 Qe B /O T B/ Y AP ©] W, IE inditute S T | Fagd BN 7, SN
5 urdie ®TeT | el o7 e g1 H R Few fh g9e SwR Sfud ST '
IR B S8 W 34 UBR & HY AT &l, gIa1S |

off gumufer 1. I @ | #s8, MU Jeg § diflv because time is limited.

DR. FAUZIA KHAN (Maharashtra): Mr. Chairman, Sir, while appreciating the
efforts of the Government to bring glory to ancient Indian sciences by creating a Centre
of Excellence and making it one of national importance, a few questions arise in the
mind, particularly, when the objectives for the creation of this institution are analysed.

These objectives are, (i) making thisinstitute a model in order to demonstrate high
standards of Ayurvedic medical education; (ii) preparing teachers and other personnel
through training and post-graduate education, and, (iii) research and standardization,
which | believe is the major thrust of this endeavour. When we see all these objectives,
one is compelled to wonder whether this mandate really requires a new institute. How
is this mandate different from that of the existing anteceding institutions or existing
universities? Could we have achieved the same goa by strengthening the existing
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institutions because an old house can be renovated at a much lesser cost ultimately
making it a home, which is more important?

So, if the soul and the spirit is there, | think, the objectives can be met. Here, |
would like to mention one or two clauses. Clause 6(1) provides for membership for three
Members of Parliament. | would like to request that these Members should be both from
Treasury as well as Opposition. Clause 7 prescribes the term of the Members as five
years. However, there is no clarity on the eligibility for re-election. Clause 8(1) talks
about the nomination of the President of the Institute by the Central Government; why
not have an election among the Members for it?

At the end, the choice of Gujarat again has compelled many eyebrows to be
raised. When several States have good institutions on Ayurveda, one fails to understand
the reason for the concentration of ingtitutions in one State, for instance, the International
Financial Services Centres Authority or this particular institute.

MR. CHAIRMAN: Thank you, Fauzia ji. | would have allowed you much more
time but the fact is that we have to conclude it by 11 o'clock. Now, Shri Narain Dass
Gupta.

SHRI NARAIN DASS GUPTA (NCT of Delhi): Sir, | thank you for giving me the
opportunity to speak on this Bill. | welcome this move of the hon. Health Minister for
the reason because I8 UgRT 980 UM & 3R UHF ®Tad A @ell 3 el © aA1 IE
vafeld g1 I8 &4 IMR0 & o H I19 Tt 8, 99 dtenor St a1 wfad o ft, a9
IE gdfad AfeR & 9 W &1 ors |

TR, AP ATH 4 39 vy W AR = MAfRex & X §o o g
e o IE ¥ f R Rat of smgde wRemt € 9 99 ill-equipped €, d8 W 39
e &I adequate arrangement &R ATRY dTfd proper infrastructure TR &1 A |
qel R Ml 39 UBR B FRAT TEI &1 T A1 I§ € b S Y adequate
fund @t f SgaReT @ ST IS S SMgde uefd # qualified €, S7% fog Sifg @
IS TR B | SR BRUT IT & & IS SAIGT I SATET AN bl sharer Afshia w®
faear 2, emgdfes AR w Sa fawam 78 21 s9@1 aRU I8 € f& e
AfSRAT @ St manufacturing companies g, 9 Rerer AfSRia & RamaT publicity &
g1 g NG, BRI I8 Sl AYIS Ugld 8, I8 9gd UraN Ugid & | AYds b1 a9
IST advantage 39 BRI Idt H <@+ &I el | ¥, T e 9ed 7 ot v
qaqey H IR b q¥ 9o H mortality rate 3.2 WRRIE €, S/Eid SHRT mortality rate
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1.67 WRT 2| THGT A9 SR & AT {6 TIR ANI 7 gds Pl U 3R 39
qolg I 89 Oiid UV | H WRY HA Sl BT & 395 JRME-8 AR 9 P aRk% ST
aredl gl 399 gt President @1 wige™ a1 & SR President 1 wafi ai€ @
TARAT BN <fbl 3R 89 gk §¥cicyed @ od, foral gaemsdst o €,
3TERMECIST &1 8, 981 R df% uraem o fovell o) $cieye 4, foedl ) gfafid
H giTer iR a1 TRTeR &1 UIGe 8IdT &, <ifd 9 UHR & nationa importance
P RIS H President of Indiavisitor & w0 d 81 €1 ART I8 GE © b S

T UBR &I Yy fHar Syl

#t IR Rig (TR w9 W, § 39 a8 &1 G0 F=ar g1 J | S,
IRYdE FRreror SR SI=ieTe TR f4eas, 2020 3Mgds f&v iR SIgHa HRem o
TITYAT, fRIE0T 3R AU TRAM Bl A9, Rier, e 3R iRieror &1 o
IR Ipedl & [ ML Hew I WRAT & ®Y A GINd HRA & g o 1= ¢ |

HEIqd, UM Hid A & WRd Agde fafeedr ughd & S W81 g1 fawg w)
A RIGT WR ®I gde Riem vd UiRievr &1 e € ok Fe-ufifed smgas &
oM iR Hamlt & foy Sfg o /4 9 T U H, ST AEd & 39 AR
BT MO T H 3TN AEd ¢ | FRIGY, TN Sl ¥ & SHdI 98d a1 A8 2| o)
Sl HRAT Hhe AM[], $6 BRI AdHe H MRS &I & Ulhard &M # M, Hifd
Tat § el fafeear o1 etvra o, 981 R At 9 diel iR Ay &1 SuAnT faar|
S99 AN BT g Te b smgde fhaT Aewyel €1 § g dredr g & § SHue
ARIGTEE H U AMEI H I8B] UGl AT AR W@ 61, s foedl Rig S syds
P 9Ed A ITh U JGaE I Bl doel A I I MR d SSgfedl I g el
PR qd 9, gAY BH ff $9 AR &9 <91 A1fQ| $He WA, § amn ag b
Ul delivery & forg wifat # a7 Bkt off oiR egdfed R @t A 9 & g=dn
U1 81 T o1, Afh 3o Uaiiiell § 90 WRie 9= SR & R Ual & W8 &
gY 39 R ft &ge <1 IRy, s gl o1 a1yl

HBIGY, WX M G 3R €1 S JoRTd H 98d 981 WA g9/l S <&l
2, IR ey S 29 B Ged g9 U © IR s qead g9 S 8, g8l
R W AN & WReY & U SR U9 GRIE 9910 S 1Ryl

off gumufer: 9= S, IMERNT 31Tl Sl U a1 diol-T d18d © |

AmETS IR SR fHETRAT FaTer™ F o 73t (3ft YWY SeEe)): IR, WY ureh
2|

2 UTaRE: g3 AIeqd © b Ut Ul €1 oM wewy Wi €, 99 aig g HAl
g9 Y £
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Y YHERT S| AU AEIey,

"Igde Rier ofR rg™ia fagge @1 § wRar g 9w
S dHRY Had & S S,
DT HOG B QI |,

gg Foicie S AT 8§ & |

AR, IARYY HATST & HAH A SHTR 4 Agde RIET0T iR SHee $es 9 I8l
Tl H 39 f9a &1 gme= a9 & v Rufeasds ol offe sfear & &)e I e
A A1 JET | g€ b SRBIA H, U GRS § S WY O, 89R dig g
ff 9, 7 9 mgde &1 SUINT &Rd o, ST § TEd ¥, gAfay gde @1 9gd 99
g Tl

W, § A vd IR Kottakkal, Kerdla § SR AT & | Hal U agd &l 37esl
I B gel Ul SIgEU™ B ARy SR # SIdd™ B & 9% &Y W d
AL BFT AT | TIN HeRTg H |l g1 a1fey | AerTg 9 W Sahyadri 7dd 2|
IE B ST H BMET AMRY, AfpT orfl I8 SR § Bl 8T 8, § $9HI Ui Bl
=

it Jumafer: onft WA St & oy <9 fide 99 €1 @A) S, Sud! ST divred

&9 e # fe@r €1 S Sl | 9ol §, SWel e § QEE o | g3 AIed ©
& amgde 4 SU g

THE MINISTER OF HEALTH AND FAMILY WELFARE (DR. HARSH VARDHAN):
Mr. Chairman, Sir, first of all, | would like to express my gratitude to al the esteemed
Members of the Upper House who have expressed their opinions very candidly about
this Bill. I am very happy to learn that al the Members, 100 per cent, have expressed
their deep sense of appreciation for Ayurveda, its usefulness for the society in tackling
diseases and for strengthening healthcare systems of the world. | would not like to
repeat what has been said by others, but we all know that Ayurveda is the most ancient
system of medicine in our country and there is so much of traditional ancient wisdom
attached to it. There is so much of description about it in the Vedic scriptures, more
particularly in Atharvaveda so much so that Ayurveda is sometimes called the offshoot
of Atharvaveda. Like all of you, in spite of being a doctor of modern system of
medicine, | can say with utmost certainty that | am a very, very strong supporter of
Ayurveda and al the Indian systems of medicine. At many times, | personally also
practise these systems. And it is not only me, but our whole Government, led by the
Prime Minister, Narendra Modiji, is a very, very strong supporter of promoting Indian
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systems of medicine to the extent that in 2014, if | can recall, a couple of decisionsin
the first six months were taken. | recall two important decisions. First is the creation
of National AY USH Mission in 2014 by the Government inspired by our Prime Minister
and then the Prime Minister himself took the initiative of converting the Department
of Indian Systems of Medicine into a full-fledged Ministry. As far as Ayurveda and the
Indian systems of medicine are concerned, this Government is in full sync with the
sentiments of the Upper House. Then, there were some apprehensions. | fully endorse
each and every word that has been spoken about Ayurveda. | fully welcome each and
every new good suggestion that has been made. On many of these suggestions,
already, the Government has been working very fast. For example, the Ministry of
AYUSH has already initiated steps to grant deemed university status under de novo
category to all national institutes in the country under its control. The proposals are
being submitted to the Ministry of Education and UGC. Then about what Dr. Subhash
Chandra said, | would just mention a couple of things only because you have given
me just ten minutes. The Government has approved ¥ 4000 crore project under the
Atmnirbhar Bharat for cultivation of medicinal plants and supplementing the income of
farmers. It will also ensure availability of raw material for AYUSH sector.

Sir, | recall when | used to work for the World Health Organisation two decades
back, Dr. Uton, one of the former Regional Directors of WHO, who is no more in this
world, spent the last two years of hislifein the South East Asia Regional Officein New
Delhi, writing a book. He himself was a doctor of modern system of medicine but he
wrote a book on the role of Ayurveda for the modern world. Right now, Ayurveda and
our Indian systems are appreciated and recognized by the World Health Organization
also.

Now, the issue regarding this Bill is that most of the people have expressed this
apprehension as to why have you chosen the Jamnagar institution for giving a status
of institution of national importance. | would not like to say that this is the only
ingtitution in the country. Like al of you have mentioned, there are so many good
ingtitutions in Kerala and various other places in India. We have huge amount of
respect for the working and the capability and the potential of those institutions. Sir,
even at the cost of repetition, | have to remind some of the Members that right now
there are 103 institutions of national importance in the country but there is not even
one from Ayurveda which is an institution of national importance. This institution,
where three big institutions have combined together to make this institution in the
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Jamnagar University, has been chosen not selectively. It is not a bias or it is not on
any empirical or any arbitrary basis but it has been chosen in the most objective
manner. Thisis the oldest institution created by the Government of Indiain 1956. This
is the only collaborating centre for W.H.O. in the whole world for India in Ayurveda.
As | said yesterday aso, in the last twenty years, students from sixty five countries
have come to this place.

MR. CHAIRMAN: Please doctor.

DR. HARSH VARDHAN: It has signed 30 MoUs with different countries. On
every parameter, we can most objectively certify and say that right now thisis probably
the number one institution which deserves this status. | can only say that it is a very
humble beginning. Other institutions in the country, they need to upgrade themselves
further to the research standards that are required, to the standards of teaching that
are required - it is not that they are aready not doing it but the National AYUSH
Mission was created to support all of them -- and the Government is already supporting
many such institutions in the country. It aready has the intention to strengthen this
aspect al over the country. | am sure, once we make this humble beginning with one
institution, which would catch the attention of the international community also because
of the work that it is already doing which has got international recognition in so many
fields, this would make a very good beginning for other institutions to grow up in their
stature so that they can, in future, be considered by the Parliament for giving status
of institute of national importance. Thank you, Sir.

MR. CHAIRMAN: Thank you Harsh Vardhanji. Today, the full day belongs to
you. Now, Shri K. Vanlalvena, only one line.

SHRI K. VANLALVENA (Mizoram): Thank you very much, Sir. First of all, | would
like to express that | strongly support this agenda. Secondly, Mizoram is very rich in
medicina plants. More than 50 per cent of the State is covered by forests. Under the
forests, the natural medicinal plants are grown in large quantities. So, | urge the Union
Government and the hon. Minister to establish research and teaching institution in
Mizoram. And, moreover, | am asking you to establish micro or small industiy for the
proper production of medicine. Thank you very much, Sir.
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MR. CHAIRMAN: Thank you, Vanlalvengji. Mr. Minister, there is a demand for
setting-up of a research institute of Ayurveda in every State. Please keep that in mind.
...(Interruptions)... No, no; really, you have observed, every Member was saying. That
shows the importance of the subject as well astheir interest in this traditional medicine.
Every State for that matter -- | don't want to take your time—Kerala, Tamil Nadu,
Karnataka, be it Maharashtra and West Bengal, every State has got some speciality.
Just now, who said this? | think, Shri Biswajit Daimary said that when there was a snake
bite, the local grandparents are there, they used to immediately give some sort of
traditional medicines. We have a lot of them. We have to revive those things also and
also marry it with Allopathy. Homoeopathy, Ayurveda, Allopathy, Siddha and Unani,
many of them are available. They should be encouraged so that it reaches the common
people. Now, the question is:

"That the Bill to provide for the establishment of an Institute of Teaching and
Research in Ayurveda and to declare it as an Institution of national importance
for the promotion of quality and excellence in education, research and training in
Ayurveda and allied disciplines and for matters connected therewith or incidental
thereto, as passed by Lok Sabha, be taken into consideration.”

The motion was adopted.

MR. CHAIRMAN: We shall now take up Clause-by-Clause consideration of the
Bill.

Clauses 2 to 5 were added to the Bill.
Clause 6-Composition of I nstitute

MR. CHAIRMAN: In clause 6, there is one Amendment (No. 1) by Shri K.C.
Venugopal. Are you moving it?

SHRI K.C. VENUGOPAL (Rgjasthan): Sir, | move:
(No. 1) That at page 4, for lines 10 to 12, the following be substituted, namely.-

"(k) four Members of Parliament, of whom two shall be elected from among
themselves by the members of the House of the People and two from among
themselves by members of the Council of States."

The question was put and the motion was negatived.
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Clause 6 was added to the Bill.
Clauses 7 to 11 were added to the Bill.
Clause 12-Objects of I nstitute

MR. CHAIRMAN: In clause 12, there is one Amendment (No. 2) by Shri K.C.
Venugopal. Are you moving it?

SHRI K.C. VENUGORPAL: Sir, | move:
(No. 2) That at page 6, after line 3, the following be inserted, namely:-

(& to make an in-depth study and research in the field of Ayurvedic
medicinal plants and tie up with similar institutes across the country
for the above mentioned objectives.

The question was put and the motion was negatived.
Clause 12 was added to the Bill.
Clauses 13 to 31 were added to the Bill.
Clause 1, the Enacting Formula and the Title were added to the Bill.

MR. CHAIRMAN: Now, the Minister to move that the Bill be passed.
DR. HARSH VARDHAN: Sir, | move:
That the Bill be passed.

The question was put and the motion was adopted.

DISCUSSION ON THE STATEMENT MADE BY MINISTER
Regarding Covid-19 Pandemic and Stepstaken by Gover nment

MR. CHAIRMAN: Hon. Members, when | made an announcement about Covid,
general discussion, one or two hon. Members raised an issue which | found is relevant
that Covid is not only a medical problem; it is also management of the entire disaster.
So, keeping that in mind, | have asked the Minister of Home Affairs also to be present
in the House; here Home Minister means MoS. The Home Minister is not well; you
know that. So, they are going to be there. The Home Secretary is also going to be there.
One will be sitting here, and one will be sitting in the Lok Sabha. The Members who
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want to speak, they can make points on both and then the Ministers taking notes will
respond to this. Now, it is 11 o' clock. The debate will continue up to 1 o' clock and,

still, if the time is required, it will continue tomorrow for some more time also.
SHRI JAIRAM RAMESH (Karnataka): One clarification, Sir. ...(Interruptions)...
MR. CHAIRMAN: Clarification from the Minister or me!
SHRI TIRUCHI SIVA (Tamil Nadu): Sir, how much time will be allotted?
MR. CHAIRMAN: As much time as possible.

SHRI JAIRAM RAMESH: Sir, some Members would seek clarification on the
Minister's statement, some Members would like to speak on the issue in a broader
context. So | believe, you are clubbing both of them together.

MR. CHAIRMAN: Yes, together.

SHRI JAIRAM RAMESH: If you are clubbing them together, we would like to get
a sense as to how much time each party has.

MR. CHAIRMAN: No discussion. You please seek your clarifications and speak
on it also but within the permissible time that is allotted to the party. But we will also
be alittleliberal. Please keep that in mind. | think MoS has come. The Defence Minister
is here, of course, who is senior also.

THE MINISTER OF STATE IN THE MINISTRY OF PARLIAMENTARY AFFAIRS
(SHRI V. MURALEEDHARAN): One MoS is likely to come to this House. One MoS
is already there in the Lok Sabha.

MR. CHAIRMAN: Please ask them to take note and also be attentive because the
points which are going to be made are very important. This is a larger issue. In fact,
this present situation, all this is because of Covid and the management aspect of it is
also larger because there are the Central Government policies, ICMR, Home Ministry,
Health Ministry, State Governments and the local administration; there are so many
people. Unless we all work as a team, we will not be able to face this. Thisis alarger
issue. Keep that in mind and let the Ministers take note of it. We will start the
discussion. There are six Members whose names have been given by the Congress
party, but time allotted is limited. Keeping that in mind, they should confine to the time
so that others also can get time. Now, Shri Anand Sharma.
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SHRI JAIRAM RAMESH: Sir, how much time do we have?

MR. CHAIRMAN: | told you, today, two hours and if necessary, tomorrow, some
more time. | don't want to point out. ...(Interruptions)... You cannot totally...

SHRI TIRUCHI SIVA: For clarification!

MR. CHAIRMAN: Seek clarification, only clarification. This is the clarification
| want; end of it.

SHRI TIRUCHI SIVA: No, Sir. The time allotted for our party. ...(Interruptions)...

MR. CHAIRMAN: Thereis no time separately for clarification. It is combined in
this. Clarifications can be sought irrespective of whether a party has got time or not;
only clarifications. Now, Anand Sharmaji.

(MR. DEPUTY CHAIRMAN in the Chair)

SHRI ANAND SHARMA (Himachal Pradesh): Sir, the subject on which this
discussionis, it is not only very important for our country but also for the entire world.
This pandemic is an unprecedented crisis which none of us could have anticipated,
none of us, and even our forebears, our parents, their generation saw anything of this
kind. Perhaps more than a century ago, the world then had suffered from a major
pandemic which is known as the Spanish Flu and in that alarge number of Indians also
perished, people all over the world were killed. The question is: How well prepared were

we? ...(Interruptions)...

Ol I MUT AT X, BhiF TR < I Sf & qolid Bls 3T 0eT 7T I8
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B GHSH & 7T, IApt B T & 7T fb I8 1 & 3R sHGT GE- o fha
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aredl g, in paragraph 7 of his statement, he has said that it has been estimated that
this decision prevented approximately 14 to 29 lakh, -- Sir, | am repeating -- about 14
to 29 lakh cases and 37,000 to 78000 deaths. ¥arey #3i Sfl, I8 GMNel 984 ¥l ©
fh 14 &g @ 99 T AT 29 @R §9 Y| 37 BOR @ AR 9d I 78 BOIR, Ig
®El § 3MmaT? The House must be informed as to what is the scientific basis on which
we have reached this conclusion that but for the sudden lockdown, the number of
cases have risen up to 29 lakhs. | would like to point out that the lockdown was
imposed using the emergency provisions under the National Disaster Management Act
and the Epidemics Diseases Act played a side role. The day the lockdown was imposed
that day, there were 600 cases in India, but, as we are discussing this subject, there
are 50 lakh cases, 5 million cases in India and almost 82,000 deaths, this is the true
picture. This also highlights the gravity of the challenge which the humanity faces, but,
what people say a herd immunity which took two years in the case of Spanish Flu or
an effective and safe vaccine is found, until then we will continue to be challenged,
we as India, our people, our society and for that matter the entire world will be
challenged. This virus does not discriminate between rich and poor countries, between
North and South. It has enveloped the entire globe. But, there are other things which
the Minister of Health and Family Welfare has said in his statement, | feel that it is
important. Sir, in paragraph 14 of his statement, hon. Minister has given the details of
the number of Covid beds, oxygen-supported isolation beds as well as the non-oxygen
supported ICU Beds. | would like to appreciate and compliment here all those who were

involved in ramping up the infrastructure in the country, Fifd ga@! TaRT @ B Tl
PR qhal o, 7 B B FH oAt | 59 F§ AHHT o T, IAS a8 o T W)
e AR off, A1 YRT UART AT, g H A AT AR I9AT H 9 g [ [FE dRE
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Pl bW g | O H Pel b Y H 9 Siaed B, T nurses dI, T paramedics
P TP IR H R GE A7 AR I A W 599 Fuy fear 8, S 9 W 9gd
FRT ¥R TV € | SUFHTIRT #EIed, $HGT AT § U1 WY o o 999 AN 89 99
H 3R g H, S g1 RIGR 81 el Y, W 96dld & b WER 3R Mg ST
3ifer WPk el aRE 9 I BAR U & B3 Rl § AT RNl gAR O Sfeed
IR TS §, S G& U O Bl W YW@ Y WS @l Ragud ax W@ 8, it
P ITAR HX I2 &, d 99 T B H, 30l locality H, MU a H, U H H,
SiEt 9 I8d €, 98t a9 S 9, @ SA@1 afieshR g ol A e faam S
ol 39 ARE B d9gd Toid ad W g
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it Ul A ST o
it e I oft |
it ST et Urdl @1 <rgH 24 fide @1 ©1 SMue ..(au)...

it 3H=g ¥ OIS &1 T18H 24 e © 1 o A g9 w9 15 e dies &
foay @er| . (aue).. T g9 9arn & . (caur)..

it SuwHTAfer: {9 T IR ..(@FE)... MU 1 §aran | Two-and-a-half hours
BT Y 1 39 two-and-a-half-hours & & 24 fiFe &1 993 3Mud! Ul & v 2

...(STTET)...

it aFe e/t onf 1 B9 9t &1 W&l urY | ..(¥ae)... Give us also more time.
...(Interruptions)... If all the parties want, | can stop. ...(Interruptions)...

it IUFHTTRT: 3G A & AFFIG RIRHA A18d 1 B8l S & AJAR two-
and-a-half hours &1 fS&HeA €| I & AR TIEH Al [HIT T & ..(TFEH)...

st A IME SRR YWY SN, Ig Al Teds B TS| BH B sHH BN
...(FTET)...

MR. CHAIRMAN: | am requesting you to follow the time.
it SRRT YWIT I, IR G BT 8T sHP [T 21 ..(FaeF)...

it SuwufY: ¥ ¢ @1 <A J8l W forer g1 9% o uC @ 989 8, I8
IR °¢ &I 989 T8l g1 Kindly correct it. ...(Interruptions)...

it eV et el oft, el
it Suwrmafer: onf #9 smu@l gfede fHaml | told you.

it e I 98, SRl | (9. "eied, $9 I9 & THRar ¥ forar S
...(STTET)...

SHRI DEREK O' BRIEN (West Bengal): Sir, | am on a point of order.
...(Interruptions)... My point of order is this. These three Rules can be read together,
if you wish, 176, 177 and 178. Sir, the Chairman, you are quite correct, ...(Interruptions)...
You have said two-and-a-half hours. But 15 political parties from here have requested
the Chairman to extend it and have a four hours discussion. The Chairman before he
left assured us that if this discussion does not finish, there is enough time because
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[Shri Derek O’ Brien]

something like this has not happened in the last century. So, in that spirit, Sir, since
15 political parties here have signed, that letter is also available, you please consider
that and give us a broad framework. Let us work on the premise that it is four hours
when we will al express ourselves. Thank you very much, Sir.

it TRl AR AERA, (@G, AT AERAT, AT dIRAT |
MRS T8l W oM ¥ ugat aa1 faar & fewpem a1 9¢ &1 8rm, &d fafex &
Reerd gRmI led two hours and thirty minutes &1 71 81T

it SRR T ITFHURT JEI9Y, S IR 8¢ BT &) SNy | L (SIFE)...

MR. DEPUTY CHAIRMAN: | am not allowing. ...(Interruptions)... 34 STd &
fo fp dRE & circumstances g, I8 important fIw €1 3T AR 319w I S
B Gl < | . (FFEH)... 3T AT < S I dled <, S9dT I9d waste B8R T |

...(TTE)...

3t UGt Ued (AERTS): A S@ TRRET W), U fFe| . (@aum)...
MR. DEPUTY CHAIRMAN: | am not alowing. ...(Interruptions)...
3t UGed Uee: WX, US e | . (aum)...

MR. DEPUTY CHAIRMAN: Prafulji, | am not alowing. ...(Interruptions)... Nothing
will go on record. ...(Interruptions)...

3t UGed ueeT:

st SuwuUf: &9 SR €| AEHR FIRAT A18d 7 Sl 99 ®, 98 99 Ol 2
(). ¥ F8T W | SR U 39 W AMUFRET RS9 B <, it will not

help you. ...(Interruptions)... It will not go on record.
3t UGed Uee: WX, Tel, el | ..(@aUM).. VP e . (EHr)...

2t STUTIRT: AR A S| L (EEH).. @Y, Biewy ..(aE)... T,

st e It W, UgSl 3MU SHGT FHIEE Hdret | L (caem). .

MR. DEPUTY CHAIRMAN: It will not conclude. 3@t aqd R&fe wR et |
...(TFH)... AT 3 SN, Wi, ...(SE)... A1 3 Sfl, Wilol | ...(SIaen)...

*Not recorded.
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it e T S| L.(aET)
it SRR YW TE TRAA Wed 7 HEl 2| L(AdYH) .
it SuFHTUfer: 3T <IgH waste B T B ..(HIEM)...

st o Tl e A S, oMU offeR qifw € 'R €, 9MU §© aifery |
..(STFETH)...

3t UGeeT USel: MU Hel SR SIY | ....(SHEETH). .

it IUFHTURT: AT UGedt Sif, H a1 &A1 €1 ... (@EEH)... Y gad HifR
3R g =R €, oY 9Md ® b A SRRAT A18d 9 /T $al 21 sffeRs! #9
A 21 IR B G, A <A waste TR . (TTEM)...

2 UEed UCel: WX, TARAT AEF 1 Sk 9T BBl b AT 11.00 9 I 1.00
ol dF 31 " =Tdl P | el Wl SAET ga RN b IR S| IBA T§ A
Pl b g a1 wedqul vy €, safa s+ &9 liberal &

it SuwTufer fdedhe warl

# UGed U I8 I8l S-S Hel| S4 liberal Fdcd &1 €, IE AT A
ERIE

it IuwuTafer: 9 liberal @1 ...there is a limit after all. ...(Interruptions)... 39
liberal @t faafie ft gFft| . (@@aems)... AT oI eMT it | AT 8T 2 St |

..(FAF)... AT DY | ..(TFEH)...
it SRRTT JAT: MU FHEd € fF 8 8¢ & MIR W B ... (AIErH)...

2 ST A A M1 S, @IS Biey | ..(FGEH)... T8 0 B IE
989 B Y&l 8, 99 Rwg Nl . (Hae)...

SHRI TIRUCHI SIVA: Thetime alotted earlier was two-and-a-half hours. On that
basis, time has been allotted to the parties. Later we represented to the Chairman that
the time is not sufficient, we need more time. He said, "You can." That is why we asked
for fixed time, at least, four hours or something like that, and then the parties' time will
be increased. Otherwise you are in the Chair, we will be following what has already been
allotted.

it SUFHTART: AR SRR 7 S g9 I8 A1 BT {F e1sH F A liberal B
We are not discussing for four hours. It is not there. Please. ...(Interruptions)... Anandji,
please continue. ...(Interruptions)...
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St M ML R, U SHB! B . (TIEH)...
Y SR e ey e R W 22 . (aum)...

MR. DEPUTY CHAIRMAN: We cannot run the House this way. It is an important
issue.

#t SERT e A ey o 9 & MR W ¥ QiR 989 ...(cudEm)..

1t SUFHTURT: AT SRRT SN, 374 MU 91 88 & | ..(SFae)... 3] 7 3oy
PET T ..(TIEM)...

Y STERW e A S TR, i twr T g R R ww e g8 ©

ot ST A9 3 S, 31T continue BT

SHRI TIRUCHI SIVA: Sir, what are we here for? This is an important issue. The
whole world is watching us and we are not allowed to discuss about it.

2t SuauUfer B9 AT AR SR esH aRe BR W@ B . (FGEH)...
S SR AL 3 YH T8I gU © .. (aEH)...

it SUHRY: A SME SN, 3MY SIfeTT | . (ae)... I8 9HY SNl & forw
fe—m T € | A IRRA ATEd o S & g |9y QAT €, H{ife 9gd gwice 59

gl .. (gE). .

Y =S IMT: I 1 W &1 S | . (&@e)... It will beajoke. ..(Interruptions)...
Sir, we are discussing an unprecedented crisis.

St SRR AT R, U AT 9T B . (Taer). .
it SuRvTUfer: 9T already AR WM B L (SFEM)...
#ft 3F=e e IUFHYRT ST, fIwg @ TRar B Swd g . ().

ot STHTURY: AR S S, ST ARl S ga & g gar § b A aakEe
ATEd 7 PEl § b two-and-a-half hours already allocated o, 399 1 deT 3R 2, s
TE ¥ 3.30 ©C & 989 & | ...(@aeM)... including Minister's reply. ...(Interruptions)...

SHRI ANAND SHARMA: No, excluding Minister's reply. ...(Interruptions)...

st SUMHRY: e SN, oY difery, oMy Sa R wR €1 .(cuaem)...
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st 3= IMT SUMWUTT HBICY, 9% 399 BURT dad WRE 8 AT ®, Y ot
# I P aed g & uge @ diem ardl @ 98 9 W TRd ual g Ay fh
W1 fpan w9 22

it SuwTafer: MY already 12 fFie a1l g € | 89N U Raprs & | .. (aem)...
it e ML BH U1 BT TIRY | .. (AE). .

2 Iumafr H STUP! g1 BT Gl (=T .

2} A YA H 3MUS UR BX R 3B} ArSl B Y b ART fhar a9y €7
it Suvpmufer: § qareT | L (aE)...

2t I T 98] W e @ifRel | (@aum)..

#t Suwrmfe: 981 fee eRv 81 faw |1 2, 9% 919 oY 3R 98’ ST
g f5 | g € L (Haum)...

2 =S T g3 e A 2 L (EUH)...
it STIURT: PR AUy ST Afed VT dem, d ..(SaE)...

2 =S T W), g9 Rl AlqE © | ..(au™)... § WEE b A HE 8l §
o 21 TE1 A & | ...(FaE)... TR, Rifdp qF qel d 91 8, SAY U 81 A
H T8 o @Ryl § ag RN w) ' of f w3 St 7 9dmn ® fo fhan beds
BT SIS BT T, WY 91 B g8l W R o e, <ife A Sl "k,
T UF 919 W g8 ¢ 5 W A S ufedd T Bax Raved €, 98 dAWiR gaTl
A1 FE IATST 81 GIAT, I8 aRAl U B | g8 ol A 3778 [ SASAY & S 70 WA
SifeRIIS WUIce d€9 &, d Uisde BiRced H 9 3R WeHRI il H dhad 30
gfererd 91 39 98N & 919 AR WRGR A E ¢ b 98 Isat o 91 b Ufecid

2 SHREGER Bl Hol|gd PX | Hifs WRBRI SRYATA] - TR P IYAR BT AR

STET 30 TN 99 €, 98l 70 Wi TN it giRueew A, Tadie Efuced
QX T Y HWTel, SAIY WHT T AT © [ gHH FAlgd Y | BH 3UA bs AdD
el €, I P, AN B, AT B, YT B dHed gwa 1 Ui g & o diasy
P [T S0P GaR, AT AP Y 39 I BIS TR WM d1Y, SHBT Al B AR
Fad b B9 ga9 9u1 P IfEx §9 Bl Pl YRT B | SUGINT HEGY, HB drgdl
o1 £ mar €1 Hydroxychloroquine @1 S&H &<- & foft| Lancet magazine ®
UF 3ffchel BU o1, S I I8 H U o1 USl, Hiifd a8 ok fabricated o |
B S W R gfafear € R <9 &, RSl & IRudiedl BT AW Wb g
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[} 31 97

féwpa Bul, I7d Raae fEgw@ d W YahaA1 o1 91wy, Hifd I8 g ddl, Sl

pharma labbies & - @Iifs AR a3 &, A 9@ g3N, I8 IFH &G IR &
fa gom 21 oifgform 4 59 W wae foran, a8l @l WReR 7 gae foram €, o1
ARG WHR Bl ff 39 W o Sfd srdarel 2, 98 o<+l @fey|

HAAR, R FAT 9 repurposed ST A8l 94TS €, SH @R AR WX Ud BT
fo1sp €1 €1 S9H favipiravir @1 St FabiFlu €, 208 el | e T &, AT SHh!
efie ST 3R i Remdesivir &1 f1s fawm 2, Tocilizumab &1 7% far 2, wa
Gilead company §9IT €, T& Roche multinationals Tl 8, &id Alfdbe § UdH-UdH
TRg ST # Tocilizumab T8 1 B9 WRGR &I MMM fHar on, #7 F ard ggal Y
Jorg of, 99 Wed ARW el 83 oA, YR oW & ANl H gaxree Al Ig AMRID
g @ 9570 TaE © e S9™ e 81, slalfe Sud dga} garsdr off| ICMR A
3T protocol ST frar &, s A gt ame e 2

#31 HEley 7 Sepsivac & IR H U 3R f7p a1 b SHa1 -2 grael qR1
g T g

(MR. CHAIRMAN in the Chair)

Sepsivac is made from mycobacterium w. Mycobacterium w has been used by this
country for leprosy vaccine which was CSIR-funded project developed by Dr. Talwar
of AIIMS. Then, for the polio vaccine, the same mycobacterium w now is being used
again for Sepsivac and it is a repurpose medicine. | would like to know from the hon.
Health Minister whether this will also be used as a prophylactic for innate immunity
and when the trial would be completed of Sepsivac for Phase-111.

Lastly, Sir, I am only on medicine. There is another old medicine first produced
in India. That is called Colchicine which was, again, used for...

MR. CHAIRMAN: The time announced by the Deputy Chairman was originally
alocated. After the Members spoke to me, | said it will be extended further. The
Members are keen to know the specific time. The Secretariat will work it out. So, | said,
two-and-a-half hours has been allocated and extended by one more hour. And, then,
again, some Members came to me and asked me whether it includes even the reply of
the Minister. Now, after hearing them, | have come to the conclusion that three-and-
a-half hoursisfor the Members and the remaining time will be for the Minister to reply.
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Please see to it that the debate goes on smoothly and time is not crossed and,
accordingly, parties can revise their time and intimate the Table Office.

(MR. DEPUTY CHAIRMAN in the Chair)

st 3= IMT: AT SUFIia 981y, #9 99 arg, Colchicine &1 3T foa,
ST a1 ¥l |rdd ugel gout & foIT 39 < H BN & 9@ & ft| 3msT Colchicine
W T HERN UBel SIART I Y B3N 8, UP WY 5 FOR ARG R YW 8I;AT ©
3R fegw # 781, 98 gan digs H, Hiftgaa H, = 4, aleH H, SUb aR F SIHhR]
arg| wRd H W 98 Y B T WReg 73 7 Colchicine &1 5w 81 fHar| I8
4 STol TSR & g HEA AEd g, PU B IAb arR H W qad |

- IUGHTIfT 981y, J8i § Wre 91, WRe 941eid, ICMR, CSIR & ar

H P 6 &4 g=gaTe $RAT AMSY AU IAHT P, scientists BT, Al &I, e
H T repurposed medicine & oy 51 T @ Sievd o 8RS ingredients
o A T I, Th-al garsdl VAT B, P Sexd TSl IR URd WRAR BI, AR
T B AT HRAW €, CSIR 3R |ICT, 8SXEIE, S8 SHG! ST 3R SUe BT |
sOfey #§ I8 91 ¥eT H A1 Aedl g $ IS Q9 IA$] WREAT PIAT B | -
A U Averell, R dRE TR 8, §EN SRUAI §, sfded ©, T ©, I8 o¥
STHT W gIAE BRAT & | BH Pad ©, O S W, g8lgNl ¥ I'iH B (BT

A SUFHTART H8 16, 3fd  H Ue ard ST’ $gll, W Sifcd &1 Ader wfara
Tl 21 98 91 & dAlberSd Bl dAlberSd P MaIHAT g8, I8 Y3 g H gam,
W T BH (AR U7 § Plg ARIY TEI @, il GAR A1 R g1 T8 e, W
oAt & 1 IIaEld bR, 1At Bl GO BRd, difd 981 Bl UIaEd 9dd il 59
9 H yeRE B g S92, S we-fefiv-asdia 9@ Sl 21 w8t w w wEen
IR & J= |iYal & AT 968 HIb AT teleconference HRHb IADI Fard fd 9
-3 Tt & 3R TARY $Y | 8 7l # District Magistrate 8, DC &1 DC 311
ST#) 310« SDM 9 91d %Rd, standard protocols @ Td, @&l quarantine centre ¥ |
TEl Local SHO 3R SDM &I HIgH BIAT &, T8leiaR Bl HIH 8l & feb labourers
% camps PEl &, construction labourers & camps @&l &1 fhas @ a8f W) ¥,
Y |J el gIAT ATl IR €< P IGX YPHeH A g gIN [ Yermisdi 1, 99 9T,
SO 98d ddellh gs | WRA $I Sl W diEX IS, SAH 89 PR T8l PR Had |
Jdbel, BRI fhariex Igd a8 &% &N Y| . (9E)...

2} SUUTIRT: A = M S, Sgel & [ A D! UIel BT TISH 44
fiFie § 8fR oy 20 e I g% &1 ...(aem)...
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it e TEE T A1 B ot SR L (caer). .
ft ST eue TET <), B9 A1 99 R@ B .L(FGEF).. ©IS . (GEH). .
# s vk § g1 e Ul 91d W HR Vel g

gl FEI HEl © 6 Sl TR GEE o718 8, IR Sl Agie o’y ¥, S
T80 P AT ¢ | R I oY Ugel ¥ IR B, Ugel ¥ R ded a7 gY
BId, O o1 wial § S Ag R Tel ¥ g, e 98 7 9t R e | dn
B G BRAT TSI, obl b 3SR, AHe & HFad & 3fax, 98 98d qald o7 | I
W A AR TS SR gTa] SHGHI HUS] SAR &l §, J 99 gl 3l 9 H IS S[@E
3T fb fpaq ASNe 96 WX Y, STAB! Pls BRI 81 8, SAT Bl BRI
TE1 foar | § wgm 6 I8 e9R 9w & oy g9l # 9 2| ud U sfes
Tt 921 €2 B UG B udl 7 {6 S9h dH-BF dFT W g, S 9 uRaR drat
DI 3T AT SY| W & {7 Y T A3Mel Scrdd 9918Y b Agde 9oy HEl-
®el &, o # foafed e W €, 97 991 9m IRReR fhar Sl s e o
g S west ¥ T'd € Rier @rer grenm T8 firel, em T€ fren, s9 e fag s
M & foIT wmaae w1 (). ..

2 STAUTURE @IS, MY s HRY, H gEX WP BT AW gall 8T & |

#Y 3= Ml WRPHR S interoperability of Ration Cards @1 &M &% & g,
399 39 9EP A 8 9yl

off IUUMART ST, BIAIRE BT

it v TET A UG HE ISy, I8 Udh UaT fawg g, 5 ) sra 9
Bl [RM <d 8T H Ue dIS SR Bedl [d I8 TS e SR AN HC Bl A A8l
g, g8t W Sar &R Ieat & it 99 €1 ' gt W aree T8 €, 'ERT 9
AUBR 21 dF g & 91, e dF &9 989 FRar s, A1 dRals S| I8 WRd
DI WS Tl I T 91 Pl SEAT ArEdl g

ST, faa f. Eegs (F8RTS): A SUFHIURT ST, g=gare | 891 g4 dal 3iR
fquer & Ue 98 B PErER AR WAl a1 B 9N H g1 SGHT | Y &l AT
T o o S Sfomeat arcd €, S W SR 9 @ Ad gema < gd e st
H, 59 oxat #, O wiat § Wftow demit ud s ariiee Rt & AredH
A Sl S BM BY ©, STd1 A {B URGAPROT B | HRUF U 9T 4, A6
AF T H W H B, A U Tl H AT TALAdE [BA TR AT R ey
T &, TAD! FH a1 MG, T g IHG ot | gTeAifs Ivi St amars # arer,
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TR 39 UG & g3l ®1 9ga Sarel Wl 81 a1 S dibsred &l vy for
3R ¥E aId |l € b qR < F " ggE w3 Sff & sEd Wdibsred 9
Uge &l o S HW] A WEWRT Al ATl ST e b Wi R 9 gHR
RAFBH! &, YITAPH! ©, I Uld g=dlg & oy I8/ ATelrg H1 Y Arear b
o, IFH fl Al 7 L Igdar | vferare fewn, R fearl w#R # o fque &
AN IE ol Arsdl & 6 S9d d1g SAR UG HA S, A w3l Sfl, A
€ |fga, dfde dfea, $7 99 art 7 59 A & g JEEl iR R |fudat &
A1 T 15 IR draieny fby, a1 fedt A ardia | fedt ff ge 53 T 98 T8
FE & I8 didsred T8l 81 a8y o1 SR 89 5@ SigHe] & aR § T4 dRd
3, T 30T Sieelt St ff gad ¥ fF HEE & R W Sigad & v g
o, {9 ANT I8l W IFH AU el @ 9, Wi a8y Sie” IS dRd o
3R Sieadt & fafir fawat @t serasr @xd &1 # a9ar € f5 98 <1 e B,
S AR fauel & Pl Bl g9 AT | S8l dd Xl @l a1 §, A Xl H3 S
0 Jgf SuRYd 8, #s v fawy &, 9 R I WReRT & 901 & R W) 8l
F 7 e foiw fag o

Sy HEled, § U BICT |l SRRVl o Aedl gl H qgEg | 3 gl
g § Y I, fR S0 9 e ¢F & UAN F IR H ST BT THA © SR
JEl @ I99 WHR & 9 THAd 2| TR F5 7 I WHR & MR ) Aok
fopd, 1701 Bl PE! AT T8 &1 H U BICT a1 S § (b Yo H S8 badd THRTI
A & Y, AP ¢ B ST AR fbar o1l 9e # g9 &9 | o faa fb
gaH d& gelisel Wl WIRRE |fdds o ond € S9@ i 981 <@, a1 9gd de-
IS & 95 WHE WAN 1 §b ghalies &l fhar I8 wnfda fearl aen foar
ql T, S99 dleifRica 4% aral ®1 T81 foar| I8 S U deuger dl R &g
I WHRT & 3R 8, § a9ar g 5 96 ar # +ff ¥8f w ==f e =l

# oo frded d 9 9 S| Usel dl SRR SR dRad wWR WX SAUHT
YT @1 FdeT gA DY R €1 gkl I WR W Udh UHIAd §ie AU gy,
U@ integrated approach &<d gY 3R U& M WEWIRIl W 9 d gV the kind of
participation of the civil society organisation is certainly very, very remarkable and this

nation, forgetting about the party differences, should be acknowledging that, should
be recognising that. Unfortunately, that does not seem to be happening.

dreRT, e F TRt W omar € O wWiifad € f qERTSy @ S aredt ©
P ST deelt @ # ¥el WX g SR § IH wRar € f6 99§ weRTg @ 94
B Al SAD! G- I A8d AT 96 8¢ AR AIs Bl & gy Fived wu 4
g |
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1. faTg d. aeege)

IR, S BRIFT BT Whe 3T, SAH! [A9dr 89 99 & fb 9 g9t dmfers
AT 8, 7 s9@! 9AT & WET 21 Nothing could be predicted. 3= Rerfa # <9 faga
HHER TG gUC H 371 R8T € Al 999 & U S d & WU H, IR & SRS
IR ¥ WR W, ST W Uh U9Td &5 AT U H31 S 6T 991 8, S8+ sHefed
BT AT & AR GeW Bl UdH d8H galls, 7 had dod gals, died ATd & g
B AT A B Ugd DI IR IHD! WD <3 A, i Adh < AETAR AfAHRI
T

I TF F SN-20 W F AR H, 9 Fod H Al A weE w5l T SR
Hed IUAF B F@ B AR I Jod B Avg ff TFHET UE € e fF SR @
AT B < | ST 150 ST H BTSSIRIFARIIT Bl Alls IRT ARGR & 1970
q gs | UMiE, 9 sfa &1 faavvn, a8i W 891 9gd ge! 9 | fBar| g3 S9d
Hibs & DI ATGLIHAT 81 © | AR B U S © b 9gd g8 AT H 50 DHolol
d ' S we ARa Y €, 9 68 fafeem € wa diew & € T 40 fafoms € SR
dfceled f4 € 9 73 &9IR &1 N F8 & Jda9 I8 ¢ & g favg @& &
@ Wt U YfAdT BT g8 3D dRie W faie fearl qug sARI g9l sresr
g ok g8l W o o1 fF A & Hdg sraed SMe| g9 88 SRRt @I Jus H WST
3R 99 3 <9 &1 Sl A@wHAT 8, I @RI B Bl HM (|

3 dId | S sThISHe, IJ§T IR J 9 918§ e, fhd d¥i & Al B
IATAT BT BIRT, Tad 91, ABaAre BoA™T dl 398 Y 130 <91 B fFemex IRd
T U SMRINE Referr & A o iR a1 el Ughd & drll 9% ugd, Tead
LA | WY, dife A § 9w b i T 8l g9 fewn # S SRk @}l ARy,
g fl 980 3r” dd | @ | IR TR W S B g4 v 8, S & -
AT AT wR R® W a1 9 S a1 {6 garead gite Iad gy, Ua sfeics
TUTE ofd 8¢ 3R Rifdd Wrarsd! & ©¥ a¥ics 9 W ¥ ofd 8¢ &9 &M b, e
ggd WR SETEXVl [ O Had § |

Federalism &1 a1 &1 orl goairl e # ofrer dev amar, R ffed wu
H @ a1 Al Y| R H A7ear g {6 9 ugla 4 T $ad guE w3, g8 64
e Ad AR A IMGUT St 7 T AR IrSquTdl b A1 AR [T, dare fhar
IR Wit TF A FE Haw B HN b RO Aol T Fh IR AS! B A AW
H Sl BRI Bl BT &, S T fYel, I8 BRI SR < 9gd aid A AR
fpar €1 H Aar g & deT @I 59 dAed § |qorT e Ay | [T aEl & oy
il S=g-WRT dare gy, ol f[qwafderery /e AT &l W =@ M iR &g JeHl
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JH I8 gl &1 & e e @Ry & T8l gl aiey ok by a7 S9d!
Udh ISIHIdd T S B PIRE & I8 IR HSRTE & 89X Ps A7 90 8, § S=
THROT fEATT ATE fob T |16 & &9 H HERTS 4 b 4% HAl &, {5 driebret
H TEUEd! 9IS @1 Sl Weiee ey off, S| ST o T, S e # Il ot
3R IfF answer sheets &1 Tl &, o1 T el & URN R I AID! Aifhde
e | R e ft SR TE gfie 9 sifiaie & Afgge & R # FEr S
T fH F d1 oM & BRUT Afw B T, WE A S U Pls © el | T §F g8l
Refq aed € f& f&0 ot Jg=ar & srRo a5l @1 aféfhee a1fia a2 a8
dl zamifae ® b eR sy I Ared €, o el g1 ARyl drdhl QS
MY, T8 VP 984 & dedg 9F, Ig AT WHR A et | gue i 7 f Sud
R § YAl g8 AR SMRRGR 3@ I TR 8F ardl & 3R § AMar g b
< BT AT B G $HY UG ©, Hifd B3 I /1 I8 o 2 {6 I a=x
S WA &, IHBI Bl T Hel el ARy |

AR, AWAE B Y§ YA 1 RET €| H A g & g 9 'Show must go
on' @ Sl Ay WHR @I &, IS Th wiid g1 R 1sfr 9§ sgaveny @ Tt €,
HEM! I QM AT & edel AR FHUNT S o Bl Ara-[aR HRd 8¢ AR Uefid
BT ITeld aRH Bl & FuR T 281, sH@! = dd gY, 39 AMRAeE B 791 a7 |
d AFa g 5 IRAT S $OSl uiell &, S9H 39 dNI$ B SIfdeE HRA B

Tep 0 BT SR ol R BRI I8 AR SHB AR o ST, U MY H UH Agayqul
g Bl

HIIGR, ®s 9K 89 o9d & & ot &l ridicule fHar SIam € 1 A1 e 531
St R SR SFd WY ' HIA SN W ARE-RE Bl dreId fewfirit | difsan
¥ Ted 9 @ St €1 S9H W faug & SR ft B € it o= @t ot g
21 # \ean g & ‘politics of ridicule ¥ 1fdd Aeayul ‘politics of responsibility’ & |
JEl d% b T4 ST STell B (U AR GRETHHAT iR TWReAsHAt & Ul g9 UF
TRE-IRE B! a1 Iqdb R 4 [T | q3 FHeT H A1 M o o & & fopedl et
BT QT ) TET AT e TR A STA arel I Al €, DT g G youderd
Tg< Fel g1 I8 dI dihs 3BT alU Yoodold ©, dif$ 8F €=Idig 9T $x g o |
.(FAEF)... TR I8 s €1 .(caaum)...

MR. DEPUTY CHAIRMAN: Please, please. ...(Interruptions)...
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ST, faa . weegs - # Aan g 6 gAR faue & fEl 1 srerusier & forg
(). .

MR. DEPUTY CHAIRMAN: Please, please. ...(Interruptions)...

ST, i @, weege: ST SAule & g, § A g 6 e Aeayel $Rul
gl ..(TEE)... 396 dN H ATl AW A | . (FqEH)... A1eT Aed IRV |...(FqEH)...

MR. DEPUTY CHAIRMAN: Sahasrabuddheji, please address the Chair.
...(Interruptions)...

31 fama . wEeEgs: Jiel 9Ed IR | L (aEH)...
it SuHRr: FEHge o, AR DI FEINT DINY | ().

31 fama . wEeEgs: Jiel 9y IR | L (aEH). .

3t SuTUfT: AEHgE SN, MU IR B AT B | ..(FIE)... FUAT 7D
die < |

ST faa . Aewgs: 59 AFH 8 HAT S | faed! B Refa o R § A
F IR H I P Uo¥ WHR & A 9497 9o, a9 Rais cgd 8, td 98+
H Al BH 9T | g8l W 1,000 d9 P Y IUGF AT a9 | H 7 § b
g At & forg off SO B 7 ¢ AN oF de 9wy o1, R gEiEas I8
TE1 gl | § W g 6 53 Ul & S ool B9 <@d § b v B Rl W A
testing laboratories &1 0T fHar| sa9 &9 97T #, & 7N A 39 Xb A Uh
deg AT I g QR AT W 8Y B BT, H AT g B S 3y H Ud
ESECICIE

33Tl B TRYdE & W # 9 @ a1d @l | § FE @nedn g o gy dAed
& BAR Sl AfYd #EGd §, S8 6 HIE $I — Aded GXI AAG 1 A A I oAl
lockdown 3T ¥ 781 o, AR dgd favqgd advisory ST @xd gU o @ foam o
APl §, AYdE P T SUAN Bl Aol 8, $9b dN H Pal|

Il W 4 Jaeil ¥, 59 g O & aR H F9f g W& ofl, 99 IR § b
TET, € TP fIg IoWT| § I Hel d1edl g (b agde SR M Ul B T
A B AT | onfl § Ul Fa R g fb aMgde & aR H 98l & UH HAl 7 Hel |
HqEIgy, H 9 e ofdl, Rife T o Y 7 IHArg S SR H R B SEar
el Fredl | § Jhag 9 BRAT GEdl g | HI &b G HA1 7 el & "The programme
— means Ayurveda-related — promotes the use of Ayurveda and modern medicine in

conjunction. But diagnosis, medication and treatment will be through scientifically-
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backed modern medicine only." e, 9T I8 unscientific 87 3FR Yds unscientific
2, 5 NUB! g8 W WRAM R ARY? SHP Iy Ff 910 PR I8 &2 PRl & &R
®s 7 oM gU €1 9 BAR 3w A €1 Aol 9 SR et H 93 &1 But, | think,
Sir, sitting in gallery doesn't mean you have to play to the gallery.' So, they should be
reasonable in saying f&5 9xal § @t TIfRT? ORI drelt o UECl TS @ | 98 QR
TR | Ug SBI U ST, ol first-cum-first-served TSR ¥ SHHT R e |
PR BT W e |... (aaem)...

#t Suwwafer FUAT g9 H T dlef| 3= Sfl, U 9gd HIFRR wER T

31 I @ weEge: 9%, A FE BT A9 AT © b SR BH ToTd TSI
d FW I &R 3T IR wat w® ¥af exa € @ Taf afe ft Rl (car)...

#t SuwTfn: JfF oMy 9gd WRR WRER €, sl $uAT oMy = § T il |

S1. fag 4. wewgs: A SU9EIUiT Heled, Usel R 59 9% H BAR Sl
Bfed 4y &, S fov @y 99 @) oM ar] @Y T | A8 IS 9gd 8 Heu
e gY IR 9gd a¥ie 9, i@l # creative governance @1 S&TER0T HEI, IS
S 3R 39 ST Bl AT a1 7| o | IFArST fdaRor fhar 17| §9R Sl Hs-
B TR T & A E, STB] G H A BT AR AT AT 3R [IAD! A
Al 9¢$ =1 & 3fc ¥ progressive unfolding & #Te 9§ AR WRGR o Al
vl ™ Pt sreeT B R, el § WeT & AW oAl g |

By AT T W B, FH UQW ARPR A HOIgR ARG BT yeGT fbAT| 3t
TET W HS I A, TR TS A § 7L MMl fF AT USY TR Sl HY Fqhal!
2, 9% 3 WHR F el B Adhal 87 7 S | a7 fHAr " uky WaR
F S a1, § IHPT IIERVN <A1 | UFed ued St S © b got A1 WeRT, et
A ¥t g8 ®, 981 W R §AR Pl AoGR O ©, dl HEd Q¥ WRPR S
gt 7 a1 B, SIF STou, HISH &I AT HRd §Y SAD! STal ol &, d8f Wor
DI FaRAT BRAT B | 3R AT @ gL o1 &, 1 gt @l A w A S aw
U a9 9 Biedl ol s fg ¥ A AT U9 WRGR Bl Gal af | S d oy
S @I $F gaRe off, 98 A1 a1 Ieifad gdt 7 @ a7 R Wftee SRt 3
B qAT TET W HH TLl, 981 R IWHR 7 H I fGar | 987 &1 IR IReR
W B Il oft | (FEm)...

3t IUWHURT. FUAT 96 B A dlel| AMUD! By 99 NPl W TS G |
...(FEM)...
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S1. faa 0. wewEgs: AU oSl 9 IRy, AUS Rahd §, AR ..(EEH)...

MR. DEPUTY CHAIRMAN: Please, please. ...(Interruptions)... Nothing will go on
record. HEGdy Sfl, 3T dlef, AMYH! 910 RPlS W o Bl Tl

ST, o 1. egs: SUMHIURT HEIGd, HE Uasl WRPR o RISHIR I T @
TP U 9971 39 VT & A I S JISFIR 9184 & iR Rd faw sifye anfey,
3 Q1 BT AT BT BT B fhar 7| I8 fhd=l SIS 919 8, 99R 39dT fehadr
geI IR g1 feamt & fIv SRR @ @) IR XIA¢ 98l W) B TS | ST
fF &9 Smd € f& a8l W ondl e o ') # 9398, o '} @l & A 9
BU A BHe 99 Ahdl & | FB AT SHBT AP X Fhd o, TR § &1 SIal
fop gortd IO SEd ST R 8Te?

HEIed, § 99 g GHY W HERTS; & a1d AT A | HERT iR g @
S ad 8, UF gfie 9 g8f @ oMal @ 84 W I 2, el § w8l oW
S BT IR P IET & | ATFAR, TR AR [SHITS Tareil & a1 57 ds qdva
% HRUI pandemic management &1 Igd ART JHATT 31T | A% Hshedl, P JYFRITA
& PR B AUE § SHA TET | G HA SN {Y dled §, GO & & Sl THE
T €, WERTSE & U 9gd ds AMFaR A1, [P 39 AR & a9 H Tl Aecaqul
IeT o, IdhI HB AT 7 BT 2| S Ig gl T fF ‘begin again', fhar a2
aresT M fear 8, ®1F ve eht e 2, @ &6 o f begin again', gl T4 I
BN, R YIS S99 7 s 9 off {5 'begin lockdown again'. §: dfdmersT
P AT 3R ATpersd & IR | 8 Pis oHdl & b diesed &1 8, df 14 fa
H1 diberS & Ahel BN | H Pg 581 BT M of FHAT g, AR 98 BT AH o
A B AN ISl ST BN, Ay § 19 81 ofdl | ¥R AR gd H, Sferor H, 7ey
IRA H P I €, e dibersd & A1 Racars (6| 1Rayde ik aei-e
Wb A dlbesd W [ T8l ha1, e RO ANl B 9gd JHA gonl | 54
TWE B 980 IR 91 § | ..(TFEE). .

MR. DEPUTY CHAIRMAN: Please, please. ...(Interruptions)...

STl §t. Aeegs: 9eR, # U] Jaedl B IS b aR § g e |
HERTSE & §AR Wil BRI €, Ih! QIUsR Tl gl I8 AR Herdr & b 3a et
SHTE O3V iR IR 9 bl fAerar 8 fob =81, 981, 98 & 3! oa®y fhar an
21 3T UMM Il 32 8 AT ST & A1 Raecfarg o) @ 82 g o TR w7,
TR RAT B ATGA? AFAT A Al B PIAT A1 ©, MU & W d BMH BAl
g 1 # Al g P 39 USf ¥ WERTE & N & WY fvarie gl I By
qrdt & IR H W =4l g, otl-endl @t @ weell &1 H i T8 wA @rEdn, R




Discussion on the... [16 September, 2020] ...made by Minister 325

AT TF | S BT UH 07 galT, S99 W JoASIoR Il T I8 TWHR &
3y o &1 uclte © ... (craerm)...

it IuHHTARer: AT WEEgE Sfl, $Udl MY AW W dle | . (aeT)...

S1. fag 4. weege: oA el 3R WRGR [Gaal? SHiF fea a9rg 3iR
WHR AT a1%?...(@qem)... § 79ar g & 1 oy fFafo 8, 89 w59 ughd
| B AT I TR 2| L (HaE)...

it SuHHRT: AR FEHgE Sfl, I 99T 2, $UAT A SH W alef |...(TFETH)...

S1. far §. Wewgs: 9], Ue RSB SR T H Sue! adr g,
ISP IEER0T <A1 AR 6 =g & 9gd TH-AN ol favRe, S WOl e B
SURIRT #, 37d g # UF TREHBIN §917 77| 39 IE TREHHN HH Bl ¢ |
... S 3t 6 AR @1 v Rurd €| 9 Ruid & 'Reduce the number
of tests, reduce the number of contacts, optimal quarantine...’ Ut @X AR ad Bet

T H3Y, AT A0S SR FERT HA (37 URW MIA): ST TRRAT I, R 39
NI ¥ fede ¥ 8, O AR U™ W ¥81 W) lung power enough €1 ...(SGEIH)...
W @A W SR B AUD AL, 99 B Y Al A1 L (TaE)...

it STFHIRY: Mo |E FET| . (FAUH)... H GIH T HH fF FUT Hh
dg § 9 9t . (@aum).. $is IR 919 Refe W T8l Set | . (aem)... "
TEHGE Sil, @ISl ...(TIE)...

31, O 4. wewge: AR, Ud Al B ATaTSl G4 Bl BIRRT 81 JE! T
(). H U WRefvT =R gl . (). .

2} IuAATUfer, I8 HE@YL! AT €| ...(FEIUH)... 3T $9b IR H dlel | .. (FGEH)...
B AN 39 33 W SwpE P | ...(FaUM)...

31 g f. Wegs: TRABN I T § | ..(AaEH)... TRGBRI Sl DIy a1
9 PIs QAT ®, T Pl MHAT H ofdl & ...(FTEH)... DT o) IR RpA<ad € |
(FIF)... 396 & ARI RepAse g 1..(auH).. el d9foy, emu w=1 dfeu|
(FaE)... gAY, GI $ AEd IRY| . (@EEH)... 39 SRT ST .(agem). .

MR. DEPUTY CHAIRMAN: Nothing will go on record. ...(Interruptions)... It will
not go on record. ...(Interruptions)... 3T WR B A B AR I w9l |

...(STTET)...
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31 g f. weege: AR, ds ORI 9 2| L (Fau).. W), WRd 8l
BRI BT TPhIT Fad STaT 2, 9 top ten e B9 ¥ 22 § I8 a1 R @l fidmsar
o T8I, 39 A 9¢ &1 81 U1 ¥ 1,82,000 B €, faeell #H 1,79,000, S H 1,48,000,
I=7E # 1,37,000 AR STEF F F 3T §, 30T H 1,35,000 FAS T, TR gHDd TR
B 3ffpd & el E1 F Nudl ISTeRV a1 g1 s=M Jumbo Covid Centre T @l
TEh 984§ Y9l gs | BAR I # Udh IR AfTen fafed T # difas dex gar
T, RrH W |1 E9R ARl & folt 9% o g gl 9 99 @)ie [ @) Y, dfed
fR W fog 1T, wife SE Mt AR Tad a¥ie & FAER © |...(TaEH)... 3T A8
IRGY |...(ITET)... Forg S, A IRAY | (TEm). .

it SURATURT: ST, WiIol....(SFae)... HUAT ATYH § a7d - DN |...(TFEH)... 37D
HIBT AT, 3T §dATY | (FEHM)... 3T fI9 w® 9lel .. (@@auH)... 3 fovy o)
Y |...(aem)... AT Sede o, 98 IR fawg 2 1...(caaem)...

31, faa f. WeIge: 9k S9H had 500 @NT 3M1 UMY |...(@Ge™).... <ifhd g
SfFex & 7 8F & HRUL.(FGEM)... R SIFe! BT Ia-...(ae)... H MTdh! g
e § P Sl AR @Ry A9 & Ug €, I8! WA B Bls AR T8l 8 | HERTg
H afed SR AIRIT a1 & (Y 7,985 U HOR & | ...(@EEM)... 3141 59 Ual ®I 4=1
T B, d Bao 6,784 € AR 1201 USH B WRT B AEI € AT HAT H W I
948 U H9R Tl M BRI 7 R 39 WHR o 1 18 R Py e, TR ug
W el U ag BH A8 Ul fF 7 U WRA & fU BIE SR Y 82 I 'H 8
S, R Ug T8l W Y]

AR, §H A9d IR TR & IR | 9gd warferan frema fmin g €1 R
HERTS B AXPR &b §RI Sl AT AT T & AR H aamn =agm & o ugfd
W3 R AW @1 tP gfe 9 gdl-aome 9 R8T © 3R At g9 faafea €1
A, B0 # iR g SRl W S @R € 9 W 9gd 991 JHEH 9T ) ' T,
P TSR T g &, DRURIA ORI I €, die AMBAR TRIRT A &, Fdh
U310 fewre-fhad € ok 99 Ugld W P FGdl 8, e SR AHRI AN
IR & RIPR 8 9 €1 5fel & aR d o2, AmRAal & aR H &g, 3@ Al
BT AP W OFT €, @ 3T 99 ST BRIST | TfIy, 3T olibel et & forw =gl
PEd €, dlfb IS U R W U &, AU U Ihall $I 99 8, TP Pls
B TEI &, Wl DI 99 b § TS 8, Al [THN sy AR ITd! W B A8y |
s AR S w orer R Ryl argeR, Siffgdell 99 weY 9 W98 o
¥ -9 §¢ 9 8 3R IRA a4 WRE ® b S9@T dis g4t dgl bl o Al |
AR, U Refa & § o8 aivarere fewol 981 a1 dredt g, R § T f 3%,
dl HERTE & H BT 7 B & AR J AR [IEORYRT & 81 €1 U Bfd a1 SEA
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12.00 Noon

B fIEaRYRT & &, IMard Gl St | § I961 I & A1 M o 81 g SR I8
STBI TP FfAAr &1 § WIS § IqP 51 PR g1 Gew ded didd ©, 7
FISv av e, AN BH Ul § fh B afSk W Tl 9 96 W Y Afet $1 FAee
oM | I WA H B SI? SN ATl Al 8, e Aqas 8, UdeH MeX 8, AR
fawe a9t 8 & 918, HifF foawe § $R oy Il € &R iR 7 &R 4§ 3y
B BO! AT W ST AP & | 8§ FEl Sl Bed ©, 89 T8l Hed ©l d Al B
% T, IS Td1 § 3R T ufawrenell B Al €, qRT HERTE So! TATHS B
F1 qde &, AR AN 4 3/ T A8l o %81 &l § qrar g & 57 amt 79 59
WRBR Bl g1 H YHDT FU1g, 9 U AqHT BT ATSHAT S2leldl, Al STl W &
¥ e f I8 B9 T RSP 99 ©, A9 [ Ugfd B AR I8 21 A g8l
B I WWEHR | TR 2 5 Aot o G9rem & g a &1 FganT of iR faey
w0 W @R it & aR # AR # WeR & ufd it faward @t waen g ARy,
gl T BRN, Al WRPR DA ol

PR P BRI JMURTAT €, SHP A1 s & A8d B a7 o1 § DA
BIT? U8 IE| BN, WIS W1Ed | UMW Heed, § oMU dedl dredl g & g3t ==l
BRI T B4 Ig W) <A TRy fh sAR At § /T 8RBT B Ps e U ©
TR WX 3 3R &t didbemsd 2, iR IR T 918 3R U didbssd 81 & |-
FAT AN 3§ W, {B @I PRAT BRI 8, d DY B? AR (BT, aifp THRar
e 8, Al®mesT ddd AM & dRd BRAT ®, BA AlberSd (A, Jg I ¢l

AR, el AP FRE $Hdel a1 & el & b R HRMET B Al H Udh
TR Tl 8, I WRBR 75 & A1 F9ag H 3 T H B ddl g, dl Sid
BN 4§ war € 6 39 SRET & Hahe 9§ Fomd um & oy, S9! 71 <7 & fog
T ST & AEAN | B BRAT BN HEIG, H ST & FEAN B RT 910 Ho?
fafaet At 7 5o 519 Ugfa @ |ed e €, a8 # onud! qar ared g1 g
3R GOl § &g TR W AR I W@Iadh |8 & dRicGdl Ud W@avad g fhe
Ug9PY, 30T SF SIRIA § STldy bs X1 A U1 3 B1H Bl B & Ugd 3R
e H 14-14 &A1 &1 @R F81 $)d gY S M (a1, TR gHRIae 89R
fauer & a1 TE AT § Sed 9 el R | g, TR ARAG ST U] F Hbl-
gt riddie 9 N ugfa 9 s AEiie AnTe e €, 9 SR Wi &l
ARRAT P B AT ATATATT B AT B 8, YR & oD el & sae § I8
T W@ gexor 21 JFar g 6 GR Ierifad g S M A ol 3R QW Bl
PRI Bl HEFRI F 99 & {7 TRAR & S I I I8 &, ST BY A Bl
ey ofgT Wi ANE <1 g1 & faT omdier Rd U, H S1UT WIvOT Bl HHIE
FRAT g, T |
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it STAHIRE: AR AE0T, )T U e €1 ST {6 e oI € 98 Ua
ggd HE@yul vy €, faed! Jdx 3 A SRET |ied | g Al fBarl 5|
fow @1 IR BT @A Y, PR B9 ARMUUART & Ioil, 9 I W) GaR &
fo w1 BTed €, ST B9 oW b A¢ iR 39 IR H ' fepufea doe & @
RATET J8aR SN | AT ST SN, 3y §5 ®E Y&l off, oy gag |

ST ST geE: W), § Sl 9ESde &1 dgd AR dRdl g1 H 8RS drel!
ofl, TR b AU Bl FAGY AT99 37 5| oI I§ Hedl © b A gRaR # 9
arT difed w2 € oik faw S € 781, 39 srudra # arlt @t R dRE 9 <@
B IE off, R e ¥ 99 o gea! § dfesori 8 I8 € every hour, it is
incomparable. $9 fawg &1 ofax Uifefcad T8l &3l @12y, I8 9gd Tod a1d © |
...(TTET)...

3t WO TS (FERT): WX, 99 Wl {8 Fel 2| .. (FaEH)..

off SUUTUf: ISTF S, SMUhT HibT MU, 3MUBT feRe! IF g1 - b
SIEIERRSI

SHRI DEREK O'BRIEN (West Bengal): Sir, we heard the statement from the Health
Minister, then, we heard the speaker. In their very busy schedule, they may have
forgotten one or two things. So, before | start, let me first pay tribute and pass on our
condolences to the families of every single health worker, doctor, nurse, police personnel,
who have lost their lives.

Firstly, the people who have been in the frontline and also those who have lost
their lives in this pandemic, on behalf of my party, the All-India Trinamool Congress
— and, | am sure, everybody will join me — | convey our salute, our thanks and we
bow our heads for what they have done to keep us safe. Now, | come to the statement.
The word ‘congratulate’ was used once in twelve pages and the word was used to
congratulate the Prime Minister. Fair enough. That came from the Health Minister. But
we want to also congratulate all these people, just being indebted to them, and
congratulate the Chief Ministers of al the States in India who have been leading this
battle. Now, if | say anything where the date iswrong, | have the letters here. Chronology
| AMET | Chronology st @iifSy| 30th January, first Covid positive case in
India, it is an important date; 24th February, &1 &1 ¥&T 21? Donald Trump was visiting
India and was being hosted. | do not know what the snacks were but maybe he was
having dhokla. | hope he enjoyed dhokla because | also enjoy dhokla. This is 24 of
February. While all this was being done, there were some State Chief Ministersin this
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period before the 5th of March like my Chief Minister. | can speak about Bengal but
there will be many examples like Maharashtra and Kerala, which is run by the CPM,
which is not my party. There will be examples from other States also like Punjab, Delhi,
and the North-Eastern States.

This is 5th of March. Isolation wards and quick response teams were being set

up in Bengal. Next chronology ¥#s1 <iifSiy, g urferarde # sirafsit g1 On the Sth
of March, the All India Trinamool Congress Parliamentary Party wrote to the Chairmen
of Committees calling for an emergency COVID meeting to discuss this subject. Nothing
happened till the 18th of March. Thisis 18th of March. | don't want to discuss masks
because they are a very touchy subject. When | say 'mask’ everyone gets very angry.
But | want to read from the Health Ministry guidelines. The Chairman quite rightly said
that when he did not allow us to wear masks when we came. The Chairman quite rightly
said, 'l was not given the notification'. Correct. Why would | blame the Chairman? He
was going as per the guidelines. | am quoting from the Health Ministry guidelines. This
is about preparation. Then | will come to solutions. | was expecting some solutions from
the first speaker but | got none. | quote, "There is no scientific evidence to show health
benefit of using atriple-layer mask for members of the public." Thisisthe Government
of India. What preparations are we talking about?

Now you come to 26 of March - Demonetisation 2. sTc®1 like quick. We all know
about demonetisation. | don't want to spend any more time on that. A 21-day lockdown
with a four-hour notice! My question to this Government is this. You said you had 43
video conferences. Yes. Please give us the dates of those video conferences. Did you
hold one video-conference before 26th of March? Right. That is the chronology part.

Now you come to the next part of my intervention today. What are the best
practices that you followed? On chronology, you failed. Did you consult global experts?
| am going to give the example of my State. Others will give from their States. We set
up a Global Advisory Committee with half a dozen people. No Chief Minister is an
expert. We consulted epidemiologists. You consulted specialists. That is the way we
went ahead. Now let ustalk about the States. On public expenditure, for every hundred
rupees spent on health, 63 rupees are spent by the State Government and 37 rupees
are spent by the Centre. The problem is that when things are going good, you want
to take the credit and when the things are tough, you start talking about Chief Minister
and bulldoze us in a serious speech like this. You have to take the best practices from
al the States. You spoke about lockdown. West Bengal never had a total lockdown.
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[Shri Derek O’ Brien]

Never. We had a nuanced lockdown. Flower shops were open there. There were so
many other examples from different States. Have you transferred funds to the informal
sector and the migrant workers? Twelve opposition parties together said, ‘transfer the
funds'. Like 10,000 or 12,000.. The Finance Minister is not here but | am covering all.
In Bengal, we did that. You gave insurance to health workers. Very good. Here is a
suggestion. You could have also followed the example of our State and give it to alied
workers. Some of them are indirectly involved. You have the newspaper vendor. You
have the guy who delivers your food. They were all covered in the health insurance.
You could have taken another example from a State of free COVID testing at the
doorstep. What about infrastructure? What about reciprocal treatment for migrant
workers? This is all done. These are the best practices. Take testing centres. Some
States have two now they have got 50. What do you need to do this? You need
humility. 5@ =1fRY| &9 I8f &1 did I8 § & I Wihde 7, 99 SFd 2 | 8,
gH 99 AT F8] SFd € | This Government needs the humility to work together with
States. You don't know that at all. Unless you have this one thing, how will we go
forward? | can't stand here and say that if it comes to hospital beds per capita in
different States in India, the number one State is Bengal. But | don't need to say all
this because sometimes you need to have humility. We have 76 testing labs, 92 Covid
hospitals and so many things. Sir, thisis something | appeal to this Government. | have
a few minutes left. Please give a chance to the second person from my Party because
he is atrue Covid warrior. He is a doctor from my Party. He has been outside, running
around for the last six months. Please give a chance to Dr. Santanu Sen. Sir, now, | come

to my last two points.
MR. DEPUTY CHAIRMAN: Four hours are decided for this.

SHRI DEREK O'BRIEN: Sir, so many times, we are saying that thisisthe first time

in a century. So, please give me a chance.

Now, let us come to the Minister who is not here but there are some questions
to be answered. It is about MPLADS fund. | mean whether you are from Lok Sabha
or Rajya Sabha, there isT 8,500 crore MPLADS fund. The only chance a Member has
to be responsible is to MPLADS fund. You must not use the pandemic to try and

convert a democracy into an autocracy. That is dangerous.
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Sir, on the subject of finance, the most world's record, the most opague and dark
fund in the world is called the Prime Minister's Couldn't Care Less Fund. Oh! | said the
name wrong. ...(Interruptions)... Okay. ®I$ 91 =&l |

Then, you come to the students. What about the students attempting NEET and
JEE exams? What was your preparation from April to now? There are so many questions
from the Home Department; there are so many questions from the Finance Department.
There are alot of issues. | heard the speech of a Member from BJP like this, where you
bring the level low down and then pretend to be this great a thing. | want to leave you
with two images. There are so many images of this pandemic. But | will leave you with
just two images.

2 SUUTART: 3T 37T OISt BT YRT TISH of 8 &1 Y Wiyl 39 <Isq Bl
THTA Y |
SHRI DEREK O'BRIEN: Sir, my request isthat | am going to conclude just now.

Please give chance to Dr. Santanu Sen. He is a Covid warrior. How many of us have
had that privilege?

3t IUWHMURE: <X AEd, 89 Al AfeRe! IR 8¢ T PR gdb ol 89 I
3 TEl o RE &, Wi |

SHRI DEREK O'BRIEN: Sir, did | say anything here which is not constructive?
...(Interruptions)... Sir, | want to leave you with two strong images of the pandemic
because it is the approach to this pandemic. | will describe one image in 30 seconds
and the second one in ten seconds. The first image is about a little lady in a bazaar
bending over with chalk and trying to draw circles — the short lady from Eastern India
and the only woman Chief Minister. She isin the bazaar drawing circles to show what
physical distancing is. It is awonderful image of that to show. There is a second image
of this pandemic and | also want to paint that image for you. A garden and a peacock!
Thank you, Sir.

off ST SXF A8d, 3T 3feNs! 311 Ut BT TIgH oFT¥T ST By
b T A g rErd Sff |

SHRI PRASANNA ACHARYA (Odisha): Mr. Deputy Chairman, Sir, | would utilize
my time to give certain suggestions to the Government. | don't want to give any
political tone to my speech here because this is not a political subject. We are
experiencing this pandemic after almost a century. We all know about the Spanish Flu
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which spread all over the world and India was not an exception. But at that time, it was
a different situation. Now, it is a different situation. The medical health science has
developed like anything. Economy of the world has grown. The communication system
has developed to a larger extent. So, it is a different scenario now. But in spite of all
this development, mankind has failed to contain this. Even countries like the United
States, which claim to be most developed in the world, economically sound country in
the world, number one as they claim in all aspects in the world, are at number one
position so far as this pandemic is concerned.

Now, unfortunately, our own country, India, no doubt it is alarge country having
the second largest population of the world, gradually, our position is a'so worsening.
We have come to the second position if | am correct. God forbid, we should not go
into the first position exceeding the Americans. Economically, as some of the Members
have pointed out, our position is the lowest. So far as the GDP is concerned during
the Corona times, our economic survey is concerned, | think, we are the lowest in the
world and so far as this epidemic is concerned, we are going to be in the first position.
This is our position. This, | am not criticizing, this is the reality.

| entirely agree with what Ram Gopalji said during Zero Hour. All the State
Governments, including the Central Government, are putting all their best to contain the
situation. | do admit that there has been a proper coordination by the Central Government.
Hon. Prime Minister has been interacting with the Chief Ministers several times. The
Central Government is in contact with different State Governments. Most of the State
Governments — | do not want to name, including State Governments of Odisha and
also Kerala — are trying to cope with the situation very magnificently and very
excellently. Other State Governments are also doing. | do not say that others are not
doing but the thing is that almost all the State Governments are reeling under economic
crisis. The financial position of the State Governments is not sound. The Centre is not
coming forward to provide whatever is due with the Centre. Thisis crucial time. All the
State Governments are spending a lot on this. | do not know, — the Finance Minister
is not here — what the total amount in this regard is. In connection with containing
the COVID situation, what is the assistance so far? Barring the advisories — everyday
there are circulars, advisories from the Central Government to the State Governments
— what is the amount you have given to the State Governments to deal with the COVID
situation? It is because many of the States are reeling under financial crisis. Many of
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the dues of the State Governments from the Central Government are yet to be paid. Say,
the GST compensation on account of GST payment, and on account of many other
things, a huge amount is pending with the Central Government. | would suggest and
appeal to the Central Government that this is the appropriate time. Do not make that
late. The State Governments are doing their best to deal with the situation. Please, at
least, clear all their dues so that they can invest that money in dealing with the COVID
situation. That is my sincere request to the Central Government.

it SuHTUfer: AT QAR S, 8MU% 91§ Udh 3R Wiex & | There are total
eight minutes. You have already taken five minutes.

st U7 MR WX, discussion & AT AR €T &1 9HT T
MR. DEPUTY CHAIRMAN: You have aready taken five minutes.

SHRI PRASANNA ACHARYA: Sir, | would just mention points. As many Members
have mentioned about the COVID warriors, the COVID warriors are doctors, other
paramedical staff, police personnel and people who are at the forefront of the war. They
are also succumbing to this thing. Many of them have been infected by COVID and
they succumbed to it. The State Government of Odisha under the Chief Minister, Shri
Naveen Patnaik, has done an excellent thing to, at least, boost the morale of the COVID
warriors. What has our Government done? We have declared, our Chief Minister Shri
Naveen Pathaik has declared that any COVID worker succumbing to this would be
given the status of a martyr, a shaheed. Not only that, his family would be immediately
given an ex gratia of I50 lakhs. | think the Central Government should aso come out
with some such scheme. You must encourage and support our COVID workers who are
in the forefront to protect us.

Sir, another thing which | want to say is this. We have seen the plight of the
migrant labourers. Anandji mentioned about that. Sir, we have seen them on the streets
working for hours together, working for days together and working for months together
to come back to their homes, their villages. We have seen their plight. Many, many such
migrant workers died on the streets. It is a pathetic situation. Now, Sir, it is a very
peculiar situation. Many of those migrant workers, again, have started coming back to
their respective work place. There is a speculation that there might be a second wave.
It is because in Spain or in one or two countries, the second wave has aready started.
We cannot say that Indiawill get an escape. There is every possibility, and in that case,
when the migrant workers are again coming back to their workplace, from Odisha, from
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Chhattisgarh, from Bihar, there are many, they are going to Maharashtra, Mumbai and
Surat, everywhere, so, in case of the second wave, what will happen again? | think the
Central Government should come out with a clear guideline about this. There should
be no contradiction in the policies of different States. There should be no confusion.
So, it is the Central Government...

i TR MU Uit BT YRT 9T o (o1 &1 39 PpUAT W Be | 5 4
¢ % d8d |ATT &l 21 Please, please.

3t U9 AR W), § Ud e SR ¢l | am concluding. There are many
participants. Thereisno time; | cannot deny it. Sir, we have seen how in different aress,
in the name of enforcing this social distancing or other COVID regulations, some
brutalities took place. In the name of enforcing the COVID guidelines, we have seen
Police ruthlessly besting people on the streets and that is shown in the media everywhere.
It is barbaric. It is not a Taliban State. It is a democracy. We have seen on the small
screen how the Police were beating people.

MR. DEPUTY CHAIRMAN: Please. 34 conclude @X | Prasanna Acharyaji,
please conclude.

SHRI PRASANNA ACHARYA: Sir, though Police is a State subject, | think, the
Central Government should come out with a broader guideline about this. It should not
be publically exhibited beating people and dragging people on the streets.

MR. DEPUTY CHAIRMAN: | will now invite the other speaker. Please conclude.

SHRI PRASANNA ACHARYA: With this, | suggest that the Central Government,
as | said at the outset, should provide all financial assistance to the State Government
to deal with the situation, Thank you, Sir.

it If gepTeT F (STR U9 W), H AT IFURT § P MU qI 59 9gd B
HEcaqul = dl § | o BT AaER (AT | ST b 89 <% X € S COVID-19 pandemic
2, 39 fega o 9t srfie-dt uRRerfoat a1 o < €1 S gamn < @1 € &
I 5 fAfea & @1 @ g9 yWifad 81 g% & - accumulative figure € 3R
FRIg A6 FOR F S N1 3l % R gb ©, olfdbd Ud el sign Ig © fF
9gd ¥ @M dle W g ©, foal dee 98d SieT @, almost 80-90 per cent @R
B # 8%, precautions oid Sid Bl I8 ©, S© hospital H TET STHT U1 RITGTR
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St At g8 € 9 hospitalized patients @ §$ €, as compared to ST ¥X # home
quarantine ®Xd T - IAD! AR 8T HH Bz o

R, I8 <l fqeteror gRRfT a1 8, q31 oIl € o Sl dAldsrsd gal, Sil gl
R Reaf oft ok arg # St fowic & Rufa off, 9@ aoig 9 SaeT fSand
U3 g8 | 919 golc A¥M ol Y81 o1, 39 d9d I8 Jdra- of T off for arser | et
YA 8 © - AN [9gH 8, 99 SMd & % $9d usel W I pandemics 3T off,
7 TId | ST TR B3N AT, b qRIb A d Bl off - Al Id IR H AGH
o7 | H9 T 9 919 B quote W fovar o f5 PIg fhew MY off, "Contagion", X T
9 Uia-d1d A1 Ugel 9g fhed &+l 81T - gdg St pandemic €, 39 UBdl A & S
preempt &R &7 o1 3R H1 &1 o & g8 el fooe @1 aiar on | dfes R
TP A 9 ged foHar 71, SR ol WX gaddi gadl d' 8 o B bad Trump
@1 oblige =7 & T &aT$ orgs §« T 6y MUl Aw SEN 9N @ omh €, uEi
Ugr 921 g oYl #WEleY, 98d Fel deIe H, SRLESR ANl S9d6 A1 317 9 3R
AT o1 & [ AIRI, SEHcIEIe AR fQeell, STel-sfel d |RT 1Y, I8 dHRT 98d SAIal
proliferate g5 | ¥R, I9d I8 Sl A g9 disaster AT &, 98 I8 gal fb al of
asudden, 99T 99y 1Y 8T H& A1 AT 6 dAlsIsd B8N 3R Pl Al EH ASIGR]
3 e 98 ol 98 B 91 o Sudl R’ JIRGIR € I8 dEd &l {6 g
3T fHRTT & F? SHET A7 Bd U9l F AR & AR R, Sl Bfdgal § B
TR W ¥, 9 Fare Ry 7 iR 7 &) @t IR 9 @S gV 99 o ® o 39
A W A g g1 A1 5 @ g Rafa off f6 o ol aev & o oY, 9
e & T I8f U= ST I 3R 98d ! dIaIs | ardl AGH hadl SHfely gHIfd
gY f5 Ho ot & M & fay 98 wRd IroEr § gdrs SiEn 9o Sff %8 o #iR
BT ARIN DI AT H AN B Ued Mol € iR H A1 gl € 39 a1 Bl B
f5 ST 91 ofex Ruifds g8 21 @ uiwufa A fharfiey iea @ €1 49 &
A BT @I, S MG H ged] ddx dhel fhariex dgell | e Afgar & own, e
g BT O IRA | Ied-geld 8 AT Udl el 89 < Bl FAgeierdl b T 8l
T 87 W), g9l 1 ©}d & [P H ¥R B3 B q8Ie <@ Bl g, el pia quied
# g1 g AN @I, g7 WM AR B dhelw! B T d6 TE gl F g I
2 BAR I PI? IS AL FO AR UL Bl W B AT | IE I€ <IH AT 9
ufeetd 2ol Rived @t efficiacy U= &9 <A1 @1fey o1 | I8 ears & & g9RT ufedd
T RICH inappropriate o1 3R a1 SR &1 @4t $9 W= gF1 @1fey o, 3ol
Tl B fHar T8 AT Ugell R Udl o f gRT ge Riew fBae inadequate
T, dfeT Swa! S inadequacies €, S®I fill up ox° & fIT va W&l AR 994
b IO U AfShe SARGIG] SHIST dXe IMfdRAt & 81 d et < <€) 78
3R raxemet @t St faficer g €, 3 39 <9 @t fafice 8 T e g




336 Discussion on the... [RAJYA SABHA] ...made by Minister

[} T TepTeT I

I & P 91g AN, 76 AF, A AN 99 @R ]E © [P RgEE @ dBER $9 |
Fears o1 I8 & 6 39 <eA W R g | uifelaric I I8 & | gH Uk Ry
g o5 e wifelarie @1 I8t W e @ a1 @R I2 E, B UM oW T o,
&9 g9 B e o fb @ g 4, sR gerdl quil # wifefame function dR @
off, <iferT get w9 d< uer o1, ®Rii? Fifds pandemic o iR X o1 fo yar 9 forae
AN AR SO | WX, @l #=R97 o1, 9 @ W) Y, Afed ' g WY g@er g e
fham @ 99 € IR 9% WY H B RN B Ig 87 del |l S0 I T
S o o1 fopam o &R el Wt &g @t A R fhar f S anxiety €, s@Ma®
A collapse &1 AT §, <Nl &) MG b TS €, @ & WiRT @A & TV &,
W T T ©, Sl e RfT @R@ 81 WS € e anxiety H, uncertainty #
Sif R8T € SR Febl A1gm, § aefl =gSt <@ YET o fb @Wrell kel § 160 3 SH
& gEdl | AT B &, Sd fol¥ HHITE SR a1 | HANy get Rufa g
gial § €1 WR, {59 @ road accident § AR S o), SO SATGT AT SMHEAT 6
R £l I8 WeR A’ IE 22 ¥ A | w@t w g e w1y A RS
g, d 9 qar W) Al W 87 T ST go Al w8l T W81 87 S 'lad

it SuTaRT: T THTRT i Sfl, T AU s DY |

2t X yprer T off, § Peaes PR el gl AU W), S ST A off, S
PET Sl o719 pandemic & TEH WX ! Sided gedid W ¥, qifd STdH! Hell

T2 fielt | W=, St W) Y, 9 difde wEi] 9, I@! TaEHe BT S compensation
e @ifey on, 98 =€ e orn | S ifde A 99 2 9, ged 9% ot fF gl
W AR B & BT A1 fF IT6 Aol fielt 81 AN Udhs-uhe d) SWH 98 fhy
ST X2 A1 HY IMud A & AR HHAREr o S fafieeE 2, argeit @ S
fafiicer 2, 98 39 3Ifds @ fafice 81 T iR e s9ifay 9gd a< der aq
TE |

3t SuTaRT: G wHTRT FH Sfl, 3F B B |

2} T yepTer T4t WY, T e @R INT, 99 T g § SRT W BT argdl
& | I8 91 W% 1 S Ay & a8 big et pandemic e €1 SrSt QX1 g
H S A ufrat € ' 9t Ao &) oft ® {6 319 Ua & 919 Ud A3 pandemic
MU 3R T A FHAE HNI1 | IR, T 8AR U DIg early warning system 2 &1
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2 SuwTfE: A Sfl, 39 H gER WeR Bl goll W81 gl MU DS bR
AT |....(Iaerm)...

2} 3T weprer T W), H qHIE PR BT g1 . (FIUH)...

it IR HUaT 9 H T dlct | L (@EETE)... SERM ST, Y §¢ HIFER ARR
gl .. (FE)...

it I ypTeT Tl AR, SMSHITHIR Bl g€ SHYFIC! W 1 dx+1 aley & g9R
39 AT uwifad 81 ga €1 g SRS @ Rafa &2 9 Refa &) S st
P e ey, R 99 T S9! AR B Gh, g=Iarg |

off STl g=gare Ifa S| sft foe< Rrar S

SHRI TIRUCHI SIVA (Tamil Nadu): Thank you, Deputy Chairman, Sir. The Hedlth
Minister in his statement has given a very clear caution; the battle of Covid is still far
from over. By way of experience and by way of the statements, with all other statistics
that are available, we are in a very precarious condition. Sir, Indiais crossing 50 lakhs
active cases today and the mortality rate yesterday was 80,000 and today, it is 82,000.
May | humbly say, Sir, the life of a human being has become so insignificant that they
are just a number in this world today? Even the family members are not able to get near
the person who dies out of this virus infection. But, we are talking very, very lightly.
We have to fight for time to speak about, the burning issue which is all over the world.
And, Sir, see how we are sitting! Yesterday, in the Delhi Assembly, two MLAS were
tested negative but when they were attending the Sessions, the RTPCR report came
that they are positive. What about the other MLAS? Day before yesterday, we had a
demonstration and one MP who was with us was tested as positive that evening. This
is the situation we are living in. You know the end of people is very, very uncertain...
I think 1 may not have time to say about all those saddest things. But, in this House,
where we have to discuss and evolve some solutions, we are fighting for time. The
Parliament is meant for debate and deliberations, that too very serious issues. All other
issues are only secondary. The whole world is concerned about this only. When | say
50 lakh has crossed and 82,000 deaths in this country, who are those 82,000 people?
How many families behind? That is not as normal as it was. It was not lamented. Even
the family members are not able to cry. And, we are not able to let out our feelings and
ask the Government why this has been done or why this has not been done. Sir, kindly
let me know from the Minister. He has very proudly said that the nationwide lockdown,
a bold decision, undertaken by the Government duly involving community, initiated as
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self-imposed Junta Curfew as per the call given by hon. Prime Minister is testimony
to the fact that India has collectively stood up to manage COVID-19. Sir, when was the
lockdown announced? On 23rd March, 2020. The first tested case, confirmed case was
in the midst of January, 2020. What were we doing all those times? The Parliament was
working. All the flights were flying here and there. All the trains were operating. People
were moving here and there. Theatres were open; malls were there; markets were there.
And, on March 22nd, | was at Chennai. | had been there to get my declaration. |
received a call from two of the Ministers that | have to come over immediately. | said,
'situation is not good'. He said, 'no, nothing like that. Come'. It was on March, 22nd.
On March 23rd, you were declaring a lockdown. So, you don't have any pre-plan. You
didn't anticipate. The delay was because of Donald Trump's visit and you had a gala
function. Lakhs of people. ...(Interruptions)... Only for that sake, the lockdown was
postponed, postponed. ...(Interruptions)... They were concerned about not the lives of
the people in this country. It is the foremost duty of the Government to take care of
the lives of the people. Sir, thank God. A singer from London flew down here and
participated in some dinner where some VIPs were also present. Some of them got
affected. Then the Government awakened to the situation and declared the lockdown.
The strictest lockdown in the world is India's. The lowest fiscal stimulusis India's. And,
the greatest GDP hit is India's. Sir, the strictest lockdown, but, what is the result? The
post-lockdown result is worse in India than any other country. ...(Interruptions)... Why,
Sr?

MR. DEPUTY CHAIRMAN: Out of six minutes, you have already taken six
minutes. | am just reminding. ...(Interruptions)... Please don't comment.

SHRI TIRUCHI SIVA: If at all, we have to confine to time, no meaning of talking
atal.

£ ITFRE AR, IR €S BT <A [SWIYe gl g, that we have to follow.

SHRI TIRUCHI SIVA: Sir, you have got 11 Ordinances and 4 Bills, we are going
to find time for that. ...(Interruptions)...

st Iuwumafer: T four hours. ...(Interruptions)...

SHRI TIRUCHI SIVA: Sir, kindly considers this.
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MR. DEPUTY CHAIRMAN: Otherwise, | will call other speakers.

SHRI TIRUCHI SIVA: Sir, the number of tests per million in this country is 720
only whereas US is testing 21 times this number. And so also, Italy is testing 25 times.
You are under reporting the number of cases and saying that Indiais lesser in number.
What is the condition of the health workers? The doctors who were working in the
Covid wards, were given quarantine earlier. But, now it is not so and they are asked
to treat the general patients also. Sir, it is spreading like anything by way of no action
at al. You are not even caring about the health workers, the frontline workers. They
are not being taken care of. And what about the plasma therapy?

MR. DEPUTY CHAIRMAN: Please conclude now. You have aready taken your
time. ...(Interruptions)... Hon. Members, time allocated ¥, %% a1& | will call the other
speaker now. Please conclude now.

SHRI TIRUCHI SIVA: Plasma therapy which has been diagnosed as one of the
treatments, what initiations have been taken? How many people have been tested?
There is no statement from the Minister. He is only praising the Government. We have
done this and that. Also, Sir, the iGOT-Diksha platform of DoPT...

MR. DEPUTY CHAIRMAN: Thank you.

SHRI TIRUCHI SIVA: Sir, onelast point and | will conclude. | think hereafter there
is no point of coming here. We are not alowed to let out our feelings and discuss a
very, very important issue.

MR. DEPUTY CHAIRMAN: The time has already been extended.
...(Interruptions)...

SHRI TIRUCHI SIVA: No, Sir. We are aready sticking to the time. What for are
we here?

MR. DEPUTY CHAIRMAN: Then, | will call the other speaker.

SHRI TIRUCHI SIVA: Sir, one minute, | will conclude. In that Diksha platform,
AY USH personnel were 86,018. What happened there when the courses were conducted...

MR. DEPUTY CHAIRMAN: Thank you, ...(Interruptions)... the next speaker is Dr.
K. Keshava Rao.

SHRI TIRUCHI SIVA: Sir, only one point.
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MR. DEPUTY CHAIRMAN: The next speaker is Dr. K. Keshava Rao.
...(Interruptions)...

SHRI TIRUCHI SIVA: Sir, last point, | am just concluding. ...(Interruptions)...

MR. DEPUTY CHAIRMAN: Dr. K. Keshava Rao! You have already taken two
minutes more. ...(Interruptions)...

SHRI TIRUCHI SIVA: Sir, last point. ...(Interruptions)...

MR. DEPUTY CHAIRMAN: What isthis, you have already taken more time. Dr.
K. Keshava Rao; | have already requested you. ...(Interruptions)...

SHRI TIRUCHI SIVA: There the AY USH personnel were 86,018. What happened
in that course, it was only in Hindi. Sir, the people from non-Hindi speaking places
asked, 'How we will understand it"? We are going to treat people; you are speaking in
Hindi. They said, 'If you do not know Hindi, get out of the course’. So, Hindi was also
imposed in such a critical situation. They are not taking care of the people, the lives
of the people. ...(Interruptions)...

MR. DEPUTY CHAIRMAN: Thank you very much. Dr. K. Keshava Reao, your time
starts now. ...(Interruptions)...

DR. K. KESHAVA RAO (Telangana): Sir, you know the emotions of the House.
| hope you understand that. It is not because of the speeches, but because of the
situation all over the world.

MR. DEPUTY CHAIRMAN: The time has aready been extended, please.
...(Interruptions)...

DR. K. KESHAVA RAO: Sir, this House is meant for deliberation and discussion.
We can as well have more number of hours. Sir, whatever it is, this situation is not new.
We had experienced this kind of pandemics earlier also. We have experienced worst
kind of pandemic. But, we are concerned today because we are live witness to what
is happening around. Sir, | would not like to repeat the points which are already
mentioned by Mr. Anand Sharmaji and Mr. Derek. | would like to mention three basic
things which must come out first. Should the States follow what the Centre is saying
or the Centre follows what States are implementing? In a federal set up, in a crisis
situation like this, the States are more important and nearer to the people and more
sensitive to the issue than the Centre. They take these issues on priority. Take the
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example of Telangana. Right from the floor of the House, the Chief Minister said 'Do
not get scared'. He quoted two or three ordinary medicines and said that "this will help
you", not because he was unaware of the seriousness of the issue. All the seriousness
we have been told. You have announced the lockdown without even consulting the
Chief Ministers. What the Minister said is wrong. After the lockdown was announced,
on third day, you called for this. See, today | am not trying to score a point or rival
in other things, what | am trying to say is about the seriousness of the situation. In
asituation like this, let us understand where we stand. Sir, | want to mention afew more
things, which other Members did not mention. The first thing is about the exploitation
by private hospitals. Sir, only 30 per cent of the public health care system is in the
hands of the States and 70 per cent in the hands of the private hospitals. So, we have
to depend on the private hospitals.

You know the way they were charging. One patient was charged ninety lakhs of
rupees. He was given a bill of Rupees ninety lakhs, to be taken out. Hon. Minister of
State for Home, Shri Kishan Reddy, is here. He knows the situation. The State is facing
al these things and yet you want to take credit. You may take credit as much as you
want. But, at the same time, let us understand what the States want. Post-pandemic
what is happening is economic crisis. What is economic crisis? About GST one Member
from Odisha made a mention. Today we are realy suffering the worst. You owe us
something like ¥ 9000 crores. You don't even talk about it at all. What will happen to
the States? And what we are trying to do? | did not speak of MP and other States.
What | am asking you is, we know exactly how to tackle the situation. There are
important situations like migrant labour, which has put us to shame as far as the
country is concerned. But, for our sustenance, we in our State went for the agriculture.
Today we have one crore million tonnes production right in this crisis period. It is one
crore million tonnes in this crisis period because we knew that it is not the Prime
Minister who will come and tell us what exactly we should do. We are trying to sort
out our own things. What we expected of you is what exactly is provided in the
Congtitution, what exactly is provided in the Federal set-up. We thought the Central
Government will go to the States and help us out, at least, with our own dues, our own
rights. But, nothing of this kind has happened. Mr. Anand has given the details of the
medicines. | would not like to go into it. We are waiting for the vaccine to come.
Whenever it will come, India will be ahead of many other countries. We hope that it
will come. Sir, one thing, | can tell you, is that the migrant workers data which he has
asked must be immediately prepared, because again the migrant labour is coming back
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to the States and we need to take care of them. Lastly, because there is another speaker
who has to speak, | am telling you let the Centre take the States into confidence rather
than saying empty things. Look, we have created for ourselves, for example, in our own
States. Every State might have done it. West Bengal has done it. It was looking as if
there was a war with Centre. No. We have created a hospital with 2000 beds. We did
it without having any kind of help, without having any kind of funds from the Centre.
No, it did not come. Whatever it is, we are aware of our own responsibilities. We know
what we are doing. What we are expecting is the Centre to come to rescue. It is not
only mere video-conferences that are going to help. Finance is something which will
help. Unemployment is really on increase. Within short time, it will be out of our hands,
and the situation will become more critical than the COVID itself. Thank you very much,
Sr.

2} ST g=yare, SI. B G Sff | AU Ul B ATHIT YRT FHI o ferar |
A XM ° gre Rig Si

it I TV v Rig ((MER): Stawmefa #gied, 999 g8 a9 R corona
warriors g, # I Had UfT YR UHC FRT 7 SR RF @rff @ gEe 99 g3,
I9% Ui condolence ¥t Affd #xaT g iR W1 & AR < & R o amR®
9 PRIAT 4 4Ifsd gy, S Ul dda @ad wRal g SR ! 9 &8 7, S5
uRAR @I 3fUl condolences <@l I

HEIGY, I8 39 UBR &l dMRI €, Sl faegard g1 # fJerR 9@ oman g ofR #
@O a1 MMUP A G e | F 3 J8F 1 YA 8T A R H g <@ W <@
% b aR-a” migrant worker @1 F@l B SR €1 $9 <¥ H WRA $1 AAHE § 1 9R4
¥ Afge # Wt ArRet @ feR € f5 98 <9 & 5 B H 98 B B SR
T8l X& | Economy H capital ¥ 2, market ¥ ¥ 3R labour ot &1 3T RI% labour
@ T migrant F 2 &2 # WHR A IR 9 Ut & Al | Ry do B
MY 3N & P dcblel U dictionary & €| 4 59 T & AR ANIR®G 2| 99
AT 9 SR S <ol H & fhar, S96 f[ders & fow o fear| iR 99 39 a)E
oI Rerfer et &, 1 39 S9TdI migrant worker ®Ed €2 MU ORT 89X 48R &F drel
Bl SRAV| AR [8R & ANl 5 ¥ <% & FEfor § W oe e b, offed o
R IPI AR, TR, migrant HET SIIAl & | WRT s GRBR Ud 94! gichst & amif
A e € & $9-9-39 39 T Bl 8l QINT| BART <% Udh ©, ANIRSGAT Udh
2, oy T8l yarft d 87 dobidd 39 T & fIU 59 Isg & @ fhar Wl I
g 9gd 9T AUAN T
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Aeey, [SBR I S oo g, 98 iR foell uqw 7 €1 e €1 TR 20 I
95 TR WRfl Y HF R Y2 | 9 981 1 IR I A? d qEl S dh [P B
P PR g U | AT 59 GRES AHI AT, Al I [dqT B AT W] 3/ I
S BT MY ¢ A T X2 €, Wi BT U1 S T2 €, offh 39 S Bl GHSET ARy
o5 faera & Re dfice 8 ot 8, Riw Arde &1 et 2, e 7 ofeR 3R Raes
e} At 3 B 1 BT WY I BT A1V 819 3y <RaT BAR f9ER # fhaw d@
22 R 89 I A A YaRiT b forgar <2 fegR # 599 9 fedt # o roremi
&l T NIa ¥ SRR BUIS €, R 981 IR fBl B I 87 9 /T 89 Sd
3 YAyl forRgar <7 St 8l I8 gaell SIFT @a1ey| § A 6 gsd ¥ 59 i)
HAd 9 o w1giic o) W & WART 9 8

S ST 9599 89 T AR '

4t I 7= yae Riw <Ry, I8 9gd € daemiia AWar ok 8¢ aRar B
d AN I AU | A BRA © AR BH S YARI BT ol © | A 'R
AR & BN fI8R W 20, 95 BWIR @ I8f Y| AN AR g WAL, ol
Hefer a1 1, STEl-STEl BAR AN 2, S Wdd Wil § dohlel Yh-Ueh BOIR BUAT SIABR
fpan, @ifs P! By WM 7 81 AR IJ8f 98d IR U9 wex) 9 A @7 ams
MU, ST Bifds & FERT ot | ST Jadb T FaR= N ded 917 U 3R S FR=<H
ded # 15 A | QT ART | B 310 Uh-Udh el & WM WX 5,300/~ B9l
g fpar, STg SHaT 14 T TR Jex & @1 1| 39F A1 & FIR G 9
T FARN g7 A {6 ANl 31 {6l IR @ Y@ERI BT AFAl T BT T, gAfelg
o W 8R f9ER A IRF@ETS Blesd ¥, S9 99d @l § UH-UH g9k $uaT faar
T IR TN fRar e fE e oft @ € 9 w9 de | e

Ay, TS |l ANl Bl 89 g=IaIe I ©, olfd bl bl 4l g=drs S,
e 39 g1 wemRl & SR A U Wdl ¥ P (BAT| @ 19 S S b @
J f& A UeR qRed wg § ITH e a1 11, gafdy 98 99 & 17|
0 GHT R < b AHA S GHRAT €, BH AT B B Uh-gi IR ARIU-IARIT
T Y, | AN B B Y| FEH AT SNl AW RS ULHLSR. SH
B & | gD JE 9E A STl B 1 sl Sl dla 7 8, gER AR A 3 i
g e TE €1 H I WHR ¥ ARY FH, Ted Wl I WEHR 7 A B
2, difthT 31d debral 59 AINAT @ A&l iR dere oMU 89 Ufews & d &vd &,
Qfe S RS MR, X BT &, SEH U Sfhiel kil 7|

#Eled, &9 AN U d1d iR Hel dred o |
2 STHUTIRT @IS, MU Braegs P |




344 Discussion on the... [RAJYA SABHA] ...made by Minister

ot I TV yNIe Rig: &9 AN BT Uh U1 ATl 991 918y g8 ed | 8l
AU S P AN T8T I X 1.67% ©, olfbd Y IJg W o b o1 R wu ¥
qfed &, ST A FEAT S A S Wede § 9dr, 9 1.70% 9| 3/ §F ANl Bl
BIGd Hel Bl 82 @Rl & 79 § Ud 98 © f& &R 98l d9R) 2, offed &
Se g1 BN 6 g % S9! 81 REl 8§, W&l co-morbidity &1 AME €1 R
| AR B I 919 1 & SY, 9 S SE89d B UlE §, 98 @H B S AR
ffgd $u 4 &9 A s8¢ HMAE &R, J9gd-9gd g=dig |

SHRI ELAMARAM KAREEM (Kerala): First of al | salute all health workers
including doctors and the Government servants who are fighting to stop the spreading
of Coronavirus in the country. Sir, our hon. Prime Minister declared that Mahabharata
war was completed within 18 days, we will win the fight against Corona within 21 days.
What happened to that? | was searching for the words in the statement of the Health
Minister, but | failed. Sir, the fight against Corona in Kerala was recognised by WHO
and some other international agencies also. Not a single word was mentioned in the
statement of the Health Minister. Sir, the State Governments are directly dealing with
all these cases. What is the Centre's attitude towards the State Government? What is
the attitude? What is the Centre's attitude towards the State Governments? Even the
GST compensation is pending! The Government has announced the PM CARES Fund.
Sir, funds from MPLADS are going to that fund. Had the MPLADS been there, we could
have built infrastructure in health sector and help the respective State Governments in
a big way; this opportunity is lost. All CSR funds from public sector companies are
going to the PM CARES Fund! But, the States are not hel ped by the Centre. How many
requests are made to the Centre is known to the House. Sir, the distress of the people
is not the concern of the Government. Not even a single word is mentioned in the
statement! Sir, 15 crore workers have lost their employment. These are the statistics
given by the CMIE. And, look at the distress of migrant labour. What was the situation
during the lockdown? The first case of COVID-19 was reported in the country on 23rd
January, 2020. But, the Government was busy with the reception of Trump at Ahmedabad
and was attempting to topple the Congress Government in Madhya Pradesh. And, one
fine morning, came with a declaration of lockdown with just 4 hours of notice! The
migrant labours were thrown out of their houses. They were on the streets. There were
no trains or public transport service to return to their homes. The Government announced
the Atmanirbhar Bharat Package of ¥ 20 lakh crores. What is the expenditure of the
Government from the treasury? What is the share of the Government in that package?
It is only ¥ 2 lakhs crores.
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MR. DEPUTY CHAIRMAN: Conclude, please.

SHRI ELAMARAM KAREEM: Sir, many other countries have declared so many
packages; some of them upto 21 per cent of their GDP. Our package contains only 1
per cent of the GDP; al other amounts are from banks in the forms of loan, etc. The
Government of India has not given any assistance to the State Governments.

Sir, Kerala continues to be one of the States with a very low Case Fatality Rate
of less than 0.45 deaths per million which islower than the global and national average.
Come to the Death per Million. Sir, the national CFR is 1.6 deaths per million. The global
DPM is 119 per million and the national average is 58 per million. Whereas, in Kerala,
itis1.6.

MR. DEPUTY CHAIRMAN: Kareem, please, conclude.

SHRI ELAMARAM KAREEM: At this level also, the Union Government is not
recognizing the efforts of the Government of Kerala. Kerala team of doctors and health
workers went to Maharashtra and to the Gulf countries.

MR. DEPUTY CHAIRMAN: You conclude. | have to call the other speaker.

SHRI ELAMARAM KAREEM: The Union Government has to extend its help to
the State Governments, not just Kerala, and funds have to be allotted. It is only then
we can check the spread of Coronavirus which is a national disaster. Thank you.

A1, ST FAR S (RNER): YhaT ISTAHMRT A8IGd, HH-HH $lg T TATST
fraeT 9 ug ST 7, A% ' g A @ d9-ER 9EN W QW 7, o | a9t
AT SR ERA

AR, Y ed H I, H1 VS [ H81 A1 fob &9 Al Bl &fed g3l A& BT SR
AT ABY, AAE g3 21| AR Job H I & AFINS X1 984 ©, I8 sl
g fb & S W 1 U e €1 g9 ¥§ A8l qol 6w g & 9 v S
F FW JHSAT EF o R g TR S T 7 oft 91 IR Sfuet A H o,
I SHEE BT 57 59 %A | Tl gofl, I fawal &l 9wy g1 SR WHA &
A & AR BRI & BTATd I 84 99 AbW o, AlpSIST gail | § AFHT H3ll Heley
A ST AR 6w A8 Fira Mo o1 A1 wngfee MU o, wife sHN F8l
Bfeic fived B ok I8 Arjfed Fofg or ar quiRal & aR & 9ard, o @ diRat
D7 R®ifs a8 S EAFS FH AlGSIST o, Sed HeIH i, FeIH I Bl AT TR
#F o 5 'w w9 da € g o fam g9 ARyl ' 9t v 1 6 R
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fom g =Ry off, 9 BN fmarelt @ wEd 81 W onfl HoigRl &1 I 81 <@
o, ST SFEVI-3TET ISl H, 3TeT-3TelT oAl | 3Max & ded ¢ | anfl i faet |
H FE T 6 DI oAbl TEI &1 W, W AN 2 B I Aoigy WiE Aids TEl B
Y feell & faar € fl @) @IS A1 8, P Il © 1 R US UM Ifbs el T,
BT Hddd 3P <X SleR BRI Bl &HdT Jei & | oMY FoR UgT -8l B} U1 37
g1 dfg wgfg & egell & Fde W Ut WRER Fdl I8 21 3R AN & AR
EERICECHIEEEI NI NCI ER EC K

AT SURHIUR HEICd, e B AR F § UUIS FRal § b 89 99 B Udb
HIBIAMET <1 AIRY, <% & I J9H AoIgR Agdl & [y, e ar § g9 fow=n
T8l @1, % ax # first and second lockdown ¥ ®I$ a1d <81 g8, third lockdown
& ag 59 il fawed ofl, 99 sFe | g Pl B I8 a1 'l @ 22

HET SUFHURT AEIGd, § 3109 ol @ 3R ¥ Siaevl iR IoRiaRul &
R gHem <81 g1 H Sl Hedl §, DU & W W AT B 1990 A AT S
JeH Y BT, ST <Ry, 99TR & #ed health 3R education &1 U+ I fo= |
3% public health infrastructure = <1 & e, 591 STod & a1 e, S| Tam™
PINY 3R public health infrastructure @1 ofdx AU ATRIF TRATUATSAT WX gHAGAR
BT |

a3, fa% COVID Warriors @1 & &1, §aa! tribute w11 @12y | ¥R, U A |
&9 g9 B ¢ & S WHR & el AN I8 Hed © (b Ay <o P gorr d
AR JE Hid ¥ g8 ¥ W, IE OR JAdgTNerdr ¥l Ig UR SHEIY 99T T
S BRI ¥ 18U SR gfBU f grer fUar of 3o 81 TR, offhd ardl <2l @l g
4 89 3% §1 7El, I8 quFEel g sl 9wy |

WX, economic impact & IR § § WRGR W ATWE HHT b MY BT WIfery |
7,000, 8,000 TTA non-income-tax-paying families &1 SIRTT |

W, § et fewnl eveb @& dom | siifee ok UReERfar & g8 PM Cares
Fund &1 &% IR R o1 & | ¥R_T AFAT 2 & M iR &M 4§ oISt arRawiar g
FIfeT| eAR o & T T L (caum)..

2 STUTIRT: AT Praefs DIy |
o1, TN AR 3T R, B 30 AHs S|
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W, TIR IS AR g W I | IVM FGEHR] AT BT 980 AT IATERT
fearl @ Maharashtra-focused 38 | & ff fegR & IR § aga-<ft It @7 dFar
ofl, oifth TE Torif &1 fawr €1 €1 v RiadwR 9 RT-PCR Kit #8RTE # suspended
21 PPE, N-95 mask, ventilators! 310d TEdR! WHdIG & 3MMS(SAT Bl YorH |

oY SuuTUfe: g=rdTg 3 S |

O 79I AR S IR, 9 g a1 died Y| L (@Ee).. W), § 99 S
g 9 BR TH O R, 9T B 9o ¥ U, 3 H &g SR Il @l
IRBRI 7 lockdown &1 gars |9 foram, vaccine A9 o | I8 R 3rdsfya dra ot |
W, § o@ 91 3BT - o7 fEwr

it Sy evgare | Now, Shri Swapan Dasgupta.

SHRI SWAPAN DASGUPTA (Nominated): Where isthe time, Sir? Just one minute
is left. ...(Interruptions)...

MR. DEPUTY CHAIRMAN: There are still two minutes. ...(Interruptions)... You
have been allocated three minutes' time.

SHRI SWAPAN DASGUPTA: Sir, | just want to make two points. First, while we
are talking about statistics — the casualty rate — | think, there is an element of
confusion that has crept in, partly because while we agree that there is about a huge
number of people who have been infected, the story which goes around throughout
the world is that somehow our figures have been underestimated. | don't know whether
that is true or false. But, alot of mathematical modelling, on which these are based on,
would suggest that actually, in India, the tally would go upto 70 to 80 crore, which
seems rather an absurd proposition. But, at the same time, the inability, rather the
reticence, of the Government on this count as to on what basis our statistics are based
on, has created some amount of confusion. And, | would urge the Health Minister and
other associated Ministers to actually give some sort of a clarification on what the
statistical robustness of our figures is; and, | believe, they are. But, they should
clarify.

The second point, which | want to mention very, very briefly is what the science
behind it is. Isthere actually any science? My friend, Mr. Derek O'Brien, just mentioned
on the question of masks. How one sort of conventional wisdom was soon replaced
by another? And, | think, thisisthe case all over that we do not asyet. ...(Interruptions)...
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1.00 p.m.
MR. DEPUTY CHAIRMAN: Please conclude.
SHRI SWAPAN DASGUPTA: Sir, can | continue later then?
MR. DEPUTY CHAIRMAN: Please conclude.

SHRI SWAPAN DASGUPTA: Sir, | am just suggesting that there is no such thing.
Which is the science which now prevails in this unlockdown period? Do we...

MR. DEPUTY CHAIRMAN: Thank you.
SHRI SWAPAN DASGUPTA: Sir, there is a certain efficacy of this debate.
MR. DPEUTY CHAIRMAN: But thetimeis...

SHRI SWAPAN DASGUPTA: | believe that we do have a right to make some
points with a certain degree of dignity. | believe that dignity has been lost. Thank you.

MR. DEPUTY CHAIRMAN: Thank you.

Now Special Mentions, Dr. Kirodi Lal Meena, ¥&ide U¢ 3R lay & |

*SPECIAL MENTIONS — Contd.

Demand to provide sufficient Central assistance to Rajasthan under

Jal Jeevan Mission

3T, RISt et Hom (RTSRRI): ARGy, STl Siad R & UTagEl & 3
ISR, HUICH, IR Ua¥l, [MER, HERTE, JoR1d AR BAIe e & o7 50:50

P AU H B g ISIT BN UIEET QT AT ¢ | ORAM B gl 39 151
e S Sfa 81 &, Riife IoRAM H STd SUSedl 980 $H 8 | Wiiide gite
d IORAN IS G IST 7, SEl A auf 1 A3 1 ufowd o fRar g1 g9d
1T E IORAT & 200 SAted I 85 TR HFT S WiF & € Ud I[urar & aRued
Wt <o & A UF RIS e wwifad amerrE rorerd | Rerd €1 g
& T/l WK 4R TR HoRelld Ud Sfeartl el # AR wU F RGR

8U & | 9P PHRY UISTd AISTIRI &I AR 31 ITSA1 I et H B (e ATt

*Laid on the Table.
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21 gdl oA & 13 fat 3, S8t U o fadwe a9 8, STa1 55 <iex ufa af
Ui & AR TSl U BRI B Al Bl Sire Bl A1 81 H o= IS,
T TSIl 1 AR 98d SATaT JIRRT | 2013 Ta TSI dI NRDWP TSR AT 107
TSIl BRIHH & d8d TR 8g 90:10 & AU I 81 Pr=1d FERIdl U BRI
STt off, TeUTarg §9 USIaN 60:40 T4 918 ¥ 50:50 ¥ f&AT AT of | WY AT ¥ o
WRA WRBR, IORAM 5T DI STl Sl AR & I=id 50:50 & JJUTd & AT
TR 90:10 & IJUT H br=1d FETIdT U B, Forasd dril $1 UaoTel Iuele Hrl

ST Ad |

MR. DEPUTY CHAIRMAN: The House stands adjourned till 9.00 am. on Thursday,
the 17th September, 2020.

The House then adjourned at one minute past
one of the clock till nine of the clock on
Thursday, the 17th September, 2020.
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